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 The  Lok  Sabha  met  at  Eleven  of  the
 Clock,

 (Mr.  Speaker  in  the  Chair)
 ORAL  ANSWERS  TO  QUESTIONS

 Berder  Seesurity  Feres
 +

 Bhrimati  Renuka  Barkataki:
 Shri  D.  N.  Tiwary;
 Bhri  Linga  Reddy:
 Shri  Shree  Narayan  Das;
 Shri  Basumatari:
 हल  Eavindra  Varma;
 Shri  Hari  Vishnu  Kamath:
 Shri  Yashpal  Singh:
 Shri  C,  K.  Bhattacharyya:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  atate  the  progress  made
 so  far  im  the  creation  of  the  Border
 Security  Foree?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  The  Border  Security  Force
 is  to  be  created  largely  by  8  re-
 organisation  and  strengthening  of  the
 armed  police  forces  at  present  em-
 Ployed  on  the  borders  mostly  by  the
 State  Governments  concerned.  The
 Director  General  of  the  Force,  who
 was  appointed  some  time  ago,  has
 spent  the  recent  weeks  touring  the
 border  areas,  acquiring  first-hand
 knowledge  of  conditions  in  those
 areas,  cnd  discussing  various  details
 with  the  State  authorities,  The  Head-
 quarters  organisation  is  being  rapidly
 built  up  and  is  expected  to  be  fully
 staffed  within  a  few  days.  A  pro-
 gramme  for  setting  up  the  Sector  and
 Sub-Sector  commands  and  for  effect-
 ing  transfer  of  control  over  the  border
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 security  forces  to  the  Director  Gene-
 ral  is  under  preparation,  and  it  has
 been  decided  to  put  the  programme
 into  effect  on  an  urgent  basis.

 Shrimati  Renuka  Barkataki:  May  I
 know  whether  the  Government  of
 India  is  satisfied  with  the  response
 received  from  the  State  Governments
 to  this  proposal  and  how  many  States
 have  agreed  to  bear  their  share  of  the
 expenditure?

 Shri  L.  N.  Mishra:  Yes.  The  ex-
 penditure  is  to  be  borne  by  us,  and
 it  is  a  unanimous  decision  by  all  the
 State  Governments  in  8  meeting  held
 some  time  in  June.

 Shrimat!  Renuka  Barkataki:  May  I
 know  whether  it  is  a  fact  that  some
 of  the  border  States  including  Assam
 objected  to  this  proposal  because  they
 did  not  want  o  force  administered  and
 controlled  by  the  Centre  to  be  posted
 on  their  borders;  if  so,  whether  there
 is  amy  proposa]  before  the  Govern-
 ment  to  decentralise  the  administra-
 tion  of  this  Force?

 Shri  L.  N.  Mishra;  No,  Sir.  As  I!
 said  carlicr,  it  was  a  unanimous  de-
 cision,  and  no  State  Government  has
 any  objection  to  it.

 Shri  D.  N.  Tiwary:  May  I  know
 how  there  will  be  co-ordination
 between  this  Border  Force  and  the
 military  personnel  there?

 Shri  L.  N.  Mishra:  For  co-ordina-
 tion,  the  Border  Police  will  have  a
 co-ordination  committee  for  every
 sub-sector,  which  will  be  co-terminous
 with  the  States,  As  I  said  earlier,
 we  have  several  sub-sectors.  The
 Chief  Secretary  of  each  State  Gov-
 ernment  will  be  the  Chairman;  the
 IGP  wil)  be  a  member:  the  local
 commander  will  be  8  member,  also,
 the  commander  of  the  Border  Force
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 of  that  sub-sector  will  be  a  member
 of  the  Co-ordination  Committee.

 Shri  Linga  Reddy:  May  I  know  how
 the  Border  Force  is  going  to  be
 recruited?

 Shri  L.  N.  Mishra:  As  I  said  earlier,
 we  are  beginning  with  the  existing
 vorder  police  of  the  State  Govern-
 ments,  and  after  that,  we  will  have
 some  new  recruitments  also.

 Shri  Shree  Narayan  Das:  May  I
 know  whether  the  whole  expenditure
 will  be  borne  by  fhe  Central  Govern-
 ment  or  shared  by  the  State  and  Cen-
 tral  Governments,  and  if  80,  in  what
 Proportion?

 Shri  L.  N.  Mishra:  It  will  be  borne
 00  per  cent  by  the  Central  Govern-
 ment,  as  I  said  in  reply  to  Shrimati
 Barkataki.

 Shri  Basumatari:  May  I  know
 whether  q  proposal  was  submitted  to
 the  Home  Minister  for  creation  of  a
 depopulated  security  belt  along  the
 borders  of  Assam  and  East  Bengal,
 and  if  so,  what  is  the  reaction  of  the
 Government  of  India?

 Shri  L,  N.  Mishra;  That  is  an
 altogether  different  question.

 Shri  Harl  Vishnu  Kamath:  Is  it  a
 fact  that  the  respective  State  border
 Police  forces  have  by  and  lurge  prov-
 ed  inefficient  and  ineffective  in  this
 regard,  and  with  regard  to  the  Cen-
 tral  Security  Force,  is  there  a  propo-
 sa]  before  Government  to  co-ordinate
 the  activities  and  functions  of  the
 Central  Force  with  those  of  the  armed
 forces  command  through  a  special
 liaison  officer  for  the  purpose?

 Shri  L.  N.  Mishra:  They  have  not
 proved  ineffective  in  any  way.  They
 have  done  their  job  well.  But  the
 question  is  to  improve  them,  give
 them  better  training,  give  them  better
 weapons,  and  improve  them  as  far  as
 possible  and  make  them  as  close  to
 the  security  forces  of  our  neigh-
 bours  on  the  other  side  as  possible.
 So  far  as  the  question  of
 co-ordination  is  concerned,  I  have
 said  earlier  that  in  every  State
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 we  will  have  a  co-ordination  commit-
 tee,  but  this  will  be  independent  of
 the  border  police.  It  will  not  be
 officered  and  commanded  by  police,

 Shri  Hari  Vishnu  Kamath:  He  has
 not  answered  my  question.

 Mr.  Speaker:
 been  answered.

 Substantially,  it  has

 Shri  Hari  Vishnu  Kamath:  But
 what  did  he  say?  He  should  be  audi-
 ble  and  we  should  follow  his  answer.

 Mr.  Speaker:
 mittee  is  there.

 Co-ordination  com-

 Shri  Harl  Vishnu  Kamath:  Appoint- ed  by  whom?

 Mr.  Speaker:  If  he  wants  clarifica-
 tion,  I  will  give  him  another  oppor-
 tunity  later  on.

 श्री  यक्रपास  सिह:  क्‍या  सरकार  का
 इरादा  ऐसा  है  कि  पुलिस  फोर्स  जो  इंतजाम  कर
 रही  है  वह  स्टेंट  गवर्नमेंट  के  ही  हाथ  में  रहेगा?
 हमारी  मिलिटरी  फोन  के  जो  गाई  ज्ञ  का
 इंतजाम  है  यह  सेंट्रल  गवर्नमेंट  के  हाथ
 में  रहेगा  ?  क्‍या  यह  सही  नहीं  हैँ  कि  राज
 तक  जो  नाकामयाब।  हुई  है  वह  इसलिये  ६६

 है  कि  हमारी  इंटेलिजेंस  हीक  तरह  से  वर्क
 नहीं  कर  सकी  है?

 थनों  qo  ato  fat  :  यह  कहना  गलत  है
 कि  नाकामयाबी  हुई  है  1  इस  तरह  की  बात
 कहना  उन  लोगों  के  साथ  गैर इंसाफ़ी  करना
 है  जिन्होंने  कि  बहादुरी  के  साथ  हमारी
 शीमा  की  रक्षा  की  है।  लेकिन  यह  बात
 सही  है  किस्म  उनको  ज्यादा  प्रिया  करना
 चाहते  हैं।  झगर  उनको  केंद्रीय  सरकार  के
 साथ  ले  कर  प्रार्येंगे,  अच्छे  हथियार  देंगे,  अच्छी
 ट्रेनिंग  देंगे  कौर  दौर  पर  जो  पुलिस  होंगी
 बह  हमारे  साथ  र्ट्रेगी  तो  यह  ज्यादा  बरच्छा
 होगा  ।  राज्य  सरकार  को  जी  पुलिस  होगी
 ay  अंदरूनी  शांति  के  लिये  रहेगी।
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 a  यहा पाल सिंह  :  तीन  हजार  तागा
 विद्रोही  ट्रेनिंग  ले  कर  शझा  गये  हैं  दौर
 कप  कहते  हैं  कि  नाकामयाबी  नहीं
 हुई  है।

 Shri  Indrajit  Gupta:
 Proposal  to  introduce  higher  pay
 scales  and  better  service  conditions
 for  all  these  border  security  forces
 than  those  existing  at  present?

 Shri  L.  N.  Mishra:  Comparatively
 they  would  be  getting  better  pay  and
 emoluments  becapse  the  proposal,  if
 I  remember  rightly,  is  that  they  will
 be  brought  on  par  with  the  salaries
 Paid  to  the  CRP  people  which  are
 higher  than  the  salaries  paid  to  the
 armed  policemen  of  the  state.

 Shri  P.  C.  Borooah:  Despite  the
 growing  need  for  strong  border
 security  arrangements  ond  clearing
 the  border  areas  of  all  subversive
 elements  the  steps  taken  in  Assam  to
 comb  out  the  infiltrators  are  going
 too  slow  and  the  preparation  of  a
 national  register  has  been  put  in  cold
 storage.  Haye  the  Government  en-
 quired  into  the  difficulties  that  the
 Assam  Government  are  experiencing
 and,  if  so,  what  are  the  suggestions  of
 the  Central  Government?

 The  Minister  of  Home  Affairs  (Shri
 Nanda);  It  is  a  very  different  ques-
 tion  and  it  can  be  asked  in  some
 other  context.

 Mr.  Speaker:  It  need  not  be  an-
 swered  then.  Shri  Kamath  might  ask
 for  his  clarification.

 Shri  Hari  Vishno  Kamath:  I  am
 afraid  the  word  ‘command’  which  I
 used  has  misled  the  Deputy  Minister.  I
 meant  the  armed  forces  command.
 Will  there  be  a  Maison  officer  between
 the  central  security  forces  and  the
 armed  forces  command,  not  the  com-
 mand  by  the  defence  ministry.  He
 said  that  they  would  appoint  a  co-
 ordination  Committee.  Who  will
 appoint  the  committee?  Will  it  con-
 sist  of  both  the  ministries  or  not?

 Is  there  any

 Mr.  Speaker:  He  can  ask  only  for  a
 clarification.

 Shri  L,  N.  Mishra;  There  will  be  &
 co-ordination  committee  in  all  the
 states  presided  over  by  the  Chief
 Secretary  of  the  State  government
 and  the  members  will  be  the  local
 commander  of  the  armed  forces,  the
 local  commander  of  the  border
 police,  the  L.G.P.  Such  a  committee
 will  be  sct  up  in  all  the  seven  sub-
 sectors.

 Speetal  Audit  Repert  en  Oriam
 Geverameat  Trammetions

 +
 *2.  Shri  Surendranath  Dwivedy:

 Shri  Hari  Vishnu  Kamath:
 Shri  J,  B.  8,  Bist:
 Shri  s.  M.  Banerjee;
 Shri  Kishen  Pattnayak:
 Shri  Ram  Sewak  Yadav:
 Shri  Madhe  Limaye:
 Shri  Vidya  Charan  Shukla:
 Shri  ९,  EK.  Deo:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  the  attention  of  his
 Ministry  has  been  drawn  to  the
 Special  Audit  Report  submitted  to  the
 Orissa  Legislative  Assembly  on  the
 3rd  September,  965  in  connection
 with  transactions  of  business  of  the
 Government  of  Orissa  with  the  firms
 connected  with  Sarvashri  Biju
 Patnaik  and  Biren  Mitra,  ex-Chief-
 Ministers  of  Orissa;

 (b)  whether  Government  have  Iini-
 tiated  any  action  in  view  of  the
 promise  given  to  the  House  by  the
 Prime  Minister  on  the  I6th  March,
 1965;  and

 (९)  whether  this  Audit  Report  cor-
 roborates  any  of  the  facts  submitted
 to  Government  by  the  C.BI.  after
 their  preliminary  enquiry?

 The  Mtnlster  of  State  in  the  Mints-
 try  of  Home  Affairs  and  Minister  of
 Defence  Suppties  in  the  Ministry  of
 Defence  (Shri  Hathi):  fay  Yes,  Sir.

 (b)  The  Chief  Minister,  Orissa,  has
 requested  the  Charman,  Public  Ac-
 counts  Committee,  Orissa,  to  expedite
 the  consideration  of  the  Special  Audit
 Report,  so  that  further  appropriate
 action  can  be  taken.
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 (c)  The  Special  Audit  Report covers  a  longer  period,  and  some  ad-
 ditional  items  not  covered  in  the
 C.B.I.  report.  As  the  Report  of  the
 C.B.I,  is  a  secret  document,  it  would
 not  be  in  the  public  interest  to  make

 —_
 with  the  Audit  Re-

 por
 Shri  Bari  Vishnu  Kamath:  Is  it  still

 secret?  Even  after  your  ruling.
 Shri  Surendranath  Dwivedy:  In

 view  of  the  fact  that  only  a  specific
 reference  about  certain  matters  was
 made  to  the  Auditor-General  who
 after  examining  the  explanation  and
 statement  submitted  by  the  Govern-
 ment  of  Orissa  came  to  the  finding
 that  in  regard  to  the  transactions  of
 Orissa  agents  of  Shri  Biren  Mittra,
 the  public  exchequer  was  cheated  to
 the  tune  of  Rs.  8  lakhs,  and  over
 Rs,  one  crores  of  business  was  trans-
 acted  with  other  firms  in  which  Shri
 Biju  Patnaik  was  connected,  I  would
 like  to  know  whether  the  Govern-
 ment  will  examine  the  possibility  of
 initiating  any  legal  action  against
 these  gentlemen,  now  that  the  proof
 ig  there?

 Shri  Hathi;  As  I  submitted  in  the
 main  reply,  the  specia]  audit  report
 will  be  considered  in  all  its  aspects
 by  the  Public  Accounts  Committee.
 It  may  be  that  not  only  these  facts
 which  the  hon,  Member  has  said,  but
 other  facts  also  may  be  either  proved
 or  disproved.  Therefore,  let  us  wait
 for  the  consideration  of  this  report
 by  the  Public  Accounts  Committee.
 If  any  facts  come  in  further,  natural-
 ly,  whatever  can  be  done  under  the
 law  will  be  done.

 Shri  Surendranath  Dwivedy:  This
 is  going  against  the  assurance  given
 by  the  Prime  Minister  here.  I  may
 remind  the  hon.  Minister  that  long
 back,  in  August,  1963,  reference  about
 the  Public  Accounts  Committee  was
 made  by  the  late  Prime  Minister  but
 on  the  I5th  March  last,  while  reply-
 ing  to  the  no-confidence  motion,  the
 Prime  Minister,  Shri  Lal  Bahadur
 Shastri,  said  that  when  the  report  of
 the  Auditor-General  was  available,
 the  enquiry  will  be  thorough.
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 “बहुत  थारो,  बहुत  पक्की,  बड़ी  “टेक्निकल
 होगी  भौर  उनके  जाने  के  बाद  कानूनी  करवाई
 हो  सकती  है।”
 I  would  like  to  know,  in  view  of  this
 assurance,  whether  they  themselves
 would  take  any  action  or  not,  because
 that  was  the  assurance  given  by  the
 Prime  Minister  when  we  discussed  the
 no-confidence  motion.  Why  is  he
 evading  the  question?  Let  Shri
 Nanda  tell  us.

 Shri  Hathi:  I  fully  recollect  aad
 Tremember  what  the  Prime  Minister
 had  said.  What  the  hon.  Member  hag
 said  now  the  Prime  Minister  did  say,
 and  he  gaid  all  steps  will  be  taken
 after  the  report  is  received.  That  re-
 port  is  received  by  the  State  Govern-
 ment,  Then,  under  any  parliamentary
 system,  that  has  to  be  considered  by
 the  Public  Accounts  Committee  of
 which  the  Chairman  is  Shri  Sineh
 Deo.  The  Chief  Minister  requested
 us.  Let  us  not  in  a  hurry  do  some-
 thing  which  may  contradict  what  the
 results  may  achieve,  or  the  results
 that  may  be  achieved.  There  is  no
 question  of  deferring  this  or  not
 doing  anything.  Whatever  is  neces-
 sary  will  be  done,  but  let  us  go  ac-
 cording  to  the  procedure.

 Shri  Hari  Vishnu  Kamath;  Is  the
 House  to  understand  that  though  the
 special  audit  report  has  become  put-
 lic  property  through  the  medium  of
 the  Orissa  Legislature  the  Central
 Government  is  still  blissfully  ignor-
 ant  of  this  report,  and  if  they  are  not,
 is  the  Government  or  the  Cabinet
 Sub-Committee  convinced  that  these
 two  ex-Chief  Minister  have  been
 guilty  of  more  than  mere  improprie-
 ties  as  found  by  the  Cabinet  Sub-
 Committee  and,  therefore,  do  the
 Government  propose  that  these  twu
 should  be  debarred  from  all  public
 office  permanently,  as  the  Education
 Minister  said  on  the  I5th  March  that
 they  are  unworthy  of  office?

 Shri  Hathi;  I  could  not  very  clea.ly
 follow  what  he  said.
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 Shri  Hari  Vishnu  Kamath:  Is  the
 Government  convinced  now,  at  an}
 rate...

 Mr,  Speaker;  He  took  four  minvtes
 to  make  out  his  supplementary  and
 if  the  Minister  asks  what  it
 WEE:

 Shri  Hari  Vishnu  Kamath:  Because
 he  is  evading.  It  is  an  ambivalent
 evasion;  a  masterpiece  of  evasion,  9
 am  sorry  to  say  that.

 Mr.  Speaker:  He  should  be  brief.
 Shri  Bari  Vishnu  Kamath:  T  will

 be  brief;  but  I  cannot  be  all  too  brief.
 Is  the  Government  convinced  now,  aot
 any  rate,  that  these  two  ex-Chief
 Ministers  have  been  guilty  of  more
 than  mere  improprieties  as  found  by
 the  Cabinet  Sub-Committee  some
 Months  ago  and,  if  so,  do  the  Gov-
 ernment  propose  to  debar  these  two
 gentlemen  permanentiy  from  public
 office,  idering  that  the  Education
 Minister  himself  on  behalf  of  the
 Government  on  the  ‘1th  of  March
 said  in  the  House  that  they  are  un-
 worthy  of  office?

 Mr.  Speaker:  Do  the  Government
 propose  to  debar  them  from  public
 office  permanently?

 Shri  Hathi;  Whatever  action  tne
 Government  wanted  to  take  on  ac-
 count  of  the  improprieties,  the  politi-
 ea]  action  has  been  taken.

 Shri  Surendranath  Dwivedy:  It  is
 fraud  and  conspiracy.  (Interrup-
 tions).

 Sbri  Hathi:  Any  further
 action  will  be  taken  afterwards.

 legal

 Shri  Hari  Vishnu  Kamath:  Whet  is
 meant  by  political  action?  Let  him
 clarify.

 श्री  रामसेवक  यादव  :  पुलिस  ऐक्शन
 की  जरूरत  है,  पोलिटिकल  ऐक्शन  की
 जरूरत  नहीं  है।

 प्रत्यक्ष  महोदय  :  मेरे  पास  तो  कोई
 पुलिस  ऐक्शन  नहीं  है।

 १578  (Ai)  LSD-2

 Shri  J.  B.  §.  Bist;  May  I  know
 whether  Government  intends  to  recov-
 er  the  losses  and  what  is  the  procedure
 that  will  be  adopted?

 Shri  Hathi:  If  any  action  has  to  be
 taken,  that  would  be  for  the  Orissa
 Government.

 Shri  5.  M.  Banerjee:  Now  the  en-
 quiry  has  been  shifted  to  the  Chair-
 man  of  the  PAC.  May  rT  know  whe-
 ther  the  Government  contemplate  to

 Ppoint  any  ci  after  the
 report  has  been  considered  by  the
 PAC  for  fuller  investigation?

 Shri  Hathi:  That  again  is  a  ques
 tion  to  be  seen  after  the  PAC  has
 considered  it.

 क्रि  किशन  पटनायक  :  क्‍या  मंत्री
 महोदय  ने  हिसाब  लगाया  है  कि  इस  रिपोर्ट
 में  कुल  कितनी  रकम  का  गोलमाल  है,
 तथा  क्‍या  भष्टाचार  विभाग  या  मंत्री
 महोदय ने  यह  सोचा  है  कि  अगर  बीजू
 पटनायक  से  ले  कर  भारत  सेवक  समाज
 तक  जितने  भी  पैसों  का  घोटाला  हुआ
 है  उस  सब  को  रोक  सकते  से  इतना  धिक
 लाभ  हो  सकता  है  कि  छोटे
 किसानों  के  ऊपर  से  गान  माफ  किया
 जा  सकता  है।

 प्रत्यक्ष  महोदय:  पहले  हिस्से  का  जवाब
 दिया  जाये।

 कमी  'किसान  पटनायक:  दोनों  हिस्से
 जुड़े  हुये  हैं  प्रयास  में  t

 झष्यक्ष  महोदय  :  मैं  उन  को  प्रति-
 हवा  करता  हूं।  पहले  सवाल  का  जवाब
 दे  दिया  जाये।

 करी  हाथी:  मेरे  पास  प्रभी  यह  सूचना
 नहीं  है।

 चली  हद  लिमये :  यहां  पर  बतलाया
 गया  कि  लोक  लेखा  समिति  की  रिपोर्ट
 जाने  के  बाद  कार्रवाई  की  जायेगी।
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 लेकिन  मैं  मंत्री  महोदय  से  कहना  चाहता
 हूं  कि  जो  आश्वासन  दिये  गये  थे  वह
 इस  सदन  को  दिये  गये  थे  |  इस
 लिये  उड़ीसा  विधान  सभा  में  जो  कुछ
 होता  हाउस  के  ऊपर  यहां  की  कार्रवाई
 नहीं  निर्भर  रहनी  चाहिये  ।  मैं  मंत्री
 महोदय  से  जानना  चाहता  हूं  कि  केन्द्रीय
 जांच  ब्यूरो  दूबारा  जो  जांच  हुई  थी  कौर
 उस  रिपोर्ट  में  जो  तथ्य  प्रिये  थे  कौर
 बह  जो  लोक  लेखा  समिति  की  रिपोर्ट
 आयी  है  उन  में  क्‍या  समानता  है  कौर
 यहां  के  प्रा श्वास नों  पर  कैसे  कमल  किया
 जायेगा  Lt

 तो  हाथों:  दोनों  बातों  को  अलग  करना
 मुश्किल  है  क्योंकि  जो  एक  रिपोर्ट  थी
 बहू  सन  1961  से  i963  की  थी  शौर
 दूसरी  रिपोर्ट  .959  से  भागे  की  थी।
 इस  लिये  मैं  कहता  हूं  कि  बहू  सारी  सम-
 स्थित  बात  हैं  उन  को  लगा  करना
 मुक्ति  है।

 Shri  Ranga:  Is  it  a  part  of  their
 political  wisdom  or  political  states-
 manship  that  these  two  ex-Chief
 Ministers  are  posed  to  bave  been
 brought  under  political  discipline  by
 being  denied  their  positions  in  the
 Government  while  they  are  allowed
 to  remain  in  the  highest  counsels  of
 the  ruling  party  at  the  national  level
 as  well  as  the  State  level?

 Shri  Hathi:
 signed.

 Shri  P.  K.  Deo:  In  the  memo-
 randum  submitted  to  the  President,
 86  charges  were  there  of  abuse  of
 authority,  administrative  impropriety
 and  so  on.  The  Auditor  General  has
 enly  examined  the  financial  aspect  of
 it,  which  has  gone  to  the  PAC.  In
 view  of  the  remarks  of  the  Auditor
 General  so  far  as  the  financm]  aspect
 is  concerned,  is  the  Government  con-
 templating  to  institute  a  commission
 of  inquiry  to  look  into  the  several
 other  charges?

 I  think  they  have  re-
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 Shri  Hathi:  I  have  replied  fo  that
 question.  I  have  said  that  after  the
 PAC  hag  considered  it,  it  can  he
 considered.

 Shri  P.  K.  Deo;  The  PAC  cannot
 examine  the  charges  other  than  the
 financial  aspect,

 Mr,  Speaker:  The  hon.  Member
 would  realise’  that  he  cannot  enter
 into  arguments.

 Shri  P.  K.  Deo:  He  cannot  hood-
 wink  the  people.

 Shri  H.  N.  Mukerjee:  This  matter
 is  hanging  fire  for  very  long  and  two
 very  notorious  gentlemen  continue  to
 sully  the  fair  name  of  this  country.
 It  does  appear  that  the  CBI  Report
 laid  on  the  Table  of  the  House,  which
 is  a  public  document  available  to  the
 people,  as  well  as  the  special  audit
 report  have  many  things  in  common.
 And,  in  the  Orissa  Assembly,  some

 l  pleadings  were  gh
 made  by  the  government  in  order  to
 shield  certain  wrongdoers,  In  view
 of  that  and  in  view  of  the  unanimous-
 ly  accepted  desirability  of  giving

 t  to  high
 up  in  public  life  who  are  guilty  of
 such  malpractices,  may  I  know  if  the
 Government  is  going  to  sit  tight  over
 this  matter  by  referring  to  some
 technicality  or  other,  or  is  golng  to
 take  some  tangible  action  to  rcassure
 public  opinion?

 ish ‘y  pun

 The  Minister  of  Home  Affairs  (Shri
 Nanda):  There  is  no  desire,  there  is
 no  intention  of  sitting  over  anything
 where  this  Governticnt,  the  Govern-
 ment  of  India  or  the  Parliament  ig
 concerned.  Here  wag  an  assurance,
 as  has  been  pointed  out  by  the  hon.
 Member,  by  the  Prime  Minister.
 That  is  going  to  be  followed;  that  is
 going  to  be  carried  out.  But  there
 has  to  be  a  process.  There  is  the
 Auditor-General's  Report  and  com-
 ments,  They  ure  being  dealt  with  in
 the  Public  Accounts  Committee  of  the
 State,  That  stage  has  to  be  gone
 through,  and  if  as  a  result  of  that,  as
 an  outcome  of  that.
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 Shri  Surendranath  Dwivedy:  Is  it
 not  a  fact  that  in  the  Public  Accounts
 Committee  where  the  Congress  has  a
 majority  a  whip  has  been  issued  to
 all  Congress  Members  not  to  say  any-
 thing  which  would  go  against  the  ex-
 Chief  Ministers?

 Shri  Nanda:  On  the  other  hand,
 the  Chief  Minister  has  written  to
 the  Chairman  of  the  Public  Accounts
 Committee  to  expedite  and  not  to
 cause  any  delay  about  it.  Therefore,
 there  is  no  intention

 Shri  Surendranath  Dwivedy:  It  is
 just  white-washing  the  whole  thing.

 Shri  ९.  K.  Deo;  What  about
 other  charges?

 the

 Mr.  Speaker:  Order,  order.  Ques-
 tions,  cannot  be  put  while  sitting  in
 this  manner.  Has  the  hon.  Minister
 anything  further  to  say?

 Shri  Nanda:  I  think  they  are  very
 impatient  to  ask  other  questions.

 Shri  U.  M.  Trivedi:  Sir,  it  is  un-
 fortunate  that  these  two  gentlemen have  earned  this  notoriety

 An  hon.  Member:  Gentlemen?
 Mr.  Speaker:  Should  all  leaders

 Proceed  on  the  same  pattern?
 Shri  U.  M.  Trivedi;  But  the  one

 question  that  crops  up...
 Mr.  Speaker:  We  are,  during  the

 Question  Hour,  to  put  supplemen-
 taries  seeking  some  information.

 Shri  U.  M.  Trivedi:  I  am  not  going
 to  stray  from  that.  The  point  that
 still  arises  is,  notwithstanding  the
 scandals  that  have  b&en  brought  to
 the  notice  of  the  Government  and  the
 whole  country  at  large,  is  the  Gov-
 ernment  not  prepared  to  go  back  to
 the  origina]  law  provided  in  the  Re-
 Presentation  of  People  Act  under
 Section  7,  that  such  persons  who  shall
 have  direct  and  indirect  contact  with
 the  Government  shall  be  disqualified
 from  holding  the  post  of  or  being  a

 Oral  Answers  TE

 ber  bl of  a  tive”  ly  or
 a  member  of  this  House?  Will  the
 Government  not  go  back  to  this  and
 make  the  same  provision  as  the  pro-
 vision  is  obtaining  in  all  other  demo-
 cratic  countries  in  the  world?

 legiala

 Shri  Nanda:  That  is  a  suggestion
 worthy  of  consideration.

 Shri  Rama  Chandra  Mallick:  May  |
 know  whether  it  is  a  fact  that  no
 allegation  has  been  proved  in  the
 Audit  Report  and  therefore  Shri  R.  N.
 Singh  Deo,  the  Chairman  of  the  Pub-
 lic  Accounts  Committee,  Orissa,  and
 now  the  Leader  of  the  Opposition,
 wants  to  postpone  the  thing  and  the
 matter  has  been  deliberately  delayed
 whereas  the  Chief  Minister  of  Orissa
 has  asked  him  to  discuss  the  matter
 in  the  Public  Accounts  Committee  as
 soon  as  possible?

 Shri  Nanda:  Yes,  it  is
 factual  statement.

 Some  bon.  Members  rose—
 Mr.  Speaker:  Next  Question,
 Shri  Surendranath  Dwivedy:  Sir,  |

 rise  to  a  point  of  order.  For  the
 Home  Minister  to  say  that  it  is  a
 factual  statement,  are  there  any  facta
 in  his  possession  to  suggest  thal  the
 Chairman  of  the  Public  Accounts
 Committee  wants  to  delay  the  matter?

 Mr,  Speaker;  Order,  order.  |  call
 Shri  Yadav  but  at  that  time  he  did
 not  sland  up.  Now  he  stands  up,  but
 I  am  not  going  to  allow  him  to  put  a
 supplementary  on  this  now.

 Re-orlentation  of  Administration

 a  correct

 +
 *3.  Shri  Harish  Chandra  Mather:

 Shri  Warier:
 Shri  Dafi:

 Will  the  Minister  of  Home  Affatrs
 be  pleased  to  state:

 (a)  in  what  manner  Government
 has  re-oriented  its  administration  in
 the  context  of  the  aggression  by
 Pakistan;  and

 (b)  what  further
 tion  or  are

 steps  are  under
 plated?
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 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry
 of  Defence  (Shri  Hathi);  (a)
 and  (b).  The  administration  of
 the  Central  Government  as  well  as
 of  the  State  Governments,  particular-
 ly  that  of  the  border  States,  has  on
 the  whole  stood  up  extremely  well  to
 the  situation  created  by  Pakistan's
 aggression.  Tt  has  shown  a  capacity
 to  adjust  quickly  to  new  and  pressing
 problems,  and  this  cannot  but  be  re-
 garded  as  deeply  gratifying.  Some  of
 the  more  important  measures  that
 have  so  far  been  initiated,  or  are
 under  consideration,  to  re-orfent  the
 administration  in  the  new  context  are
 indicated  in  the  statement  lald  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-502/65).

 Shri  Harish  Chandra  Mathur;  I  am
 not  denying  the  Home  Minist  the
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 Shri  Harish  Chandra  Mathur:  Ts  the
 hon.  Home  Minister  aware  of  दक  criti-
 cism  from  authentic  sources  in  the
 Government  machinery  itself  that  we
 will  have  much  better  administration
 in  the  Central  Secretariat  if  there  is
 reduction  of  staff  by  50  per  cent?
 Have  they  examined  this  aspect,  more
 particularly  in  the  present  context,
 and  if  so  what  have  they  to  say  in
 the  matter?

 The  Minister  of  Home  Affairs  (Shri
 Nanda):  This  aspect  is  very  much  in
 our  mind.  An  examination  of  the
 working  of  the  various  Ministries
 from  that  point  of  view  is  being
 undertaken  one  by  one.  There  is  the
 problem  of  surplus  employees,  not
 needed  for  those  jobs;  something  else
 will  have  to  be  done  about  them.  This
 is  one  of  the  directions  in  which  re-

 credit  which  he  claims.  What  is  his
 own  assessment  about  the  press  re-
 Ports  which  have  recently  appeared
 in  the  newspapers?  For  instance,
 there  was  a  report  under  the  heading
 “Home  Ministry  looks  at  itself".
 There  was  another  criticism  by  Shri
 Jayaprakash  Narayan  that  the  feel-
 ing  of  emergency  and  working  on  a
 war  footing  was  not  just  there.  The
 Home  Ministry  have  stated  in  this
 statement  that  they  have  issued  auch
 and  such  directions.  But  what  is
 their  assessment  of  the  present  work-
 ing?

 Shri  Hathi;  I  have  already  stated
 in  the  main  reply  the  assessment  of
 the  working  in  the  present  circum-
 stances.  So  far  as  the  appraisal  part
 is  concerned  the  Home  Ministry  is  not
 looking  at  itself;  in  fect,  all  the
 Ministries  and  departments  have  been
 asked  by  the  Prime  Minister  to
 undertake  a  quick  reappraisal  of  their
 plans,  policies  and  working  in  the
 light  of  the  recent  experience  and
 having  regard  to  the  essential  re-
 quirements  of  the  future.  So  far  as
 the  second  part  of  the  question  is  can-
 cerned,  namely,  the  remarks  quoted
 by  the  hon.  Member,  I  am  not  in
 agreement  with  them.

 orientation  of  administration  has  to
 proceed.

 Shri  Warior:  Has  the  Government
 any  idea  to  set  up  a  Commission  at
 the  all  India  level  to  go  into  thq
 question  of  re-orientation  of  adminis-
 tration  not  only  at  the  Centre  but
 also  in  the  States?

 Shri  Nanda:  Very  soon  we  are
 going  to  have  that  Commission  for  e
 comprehensi  examination  of  this
 question.  It  is  going  to  be  announced
 very  soon.

 Shri  Dajl;  To  further  carry  forward
 the  question  of  my  hon.  “friend,  Shri
 Mathur,  there  is  g  widespread  belief
 that  actually  there  is  emergency  in
 all  walks  of  national  life  except  in
 the  administration  of  the  Government
 itself,  In  the  Government  machinery
 there  is  no  sense  of  urgency.  That  is
 borne  out  by  this  statement.  Four
 paragraphs  in  this  statement  are  irre-
 levant,  giving  information  not  asked
 for.  Only  the  last  paragraph  of  eight
 lines  are  pertinent  to  the  question.

 Mr.  Gpeaker:  Now  he  might  esk
 the  supplementary.
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 Shri  Daji;  The  only  portion  which

 is  relevant  also  repeats  what  has
 been  stated  earlier,  namely,  that  a
 committee  has  been  formed  to  go  into
 this  matter,  a  reply  which  the  Home
 Minister  gave  about  two  years  ago  in
 reply  to  the  budget  debate  Is  this  the
 sense  of  urgency  which  the  Govern-
 ment  machinery  is  displaying  in  the
 matter  of  administrative  reforms,
 faced  as  it  is  with  such  perfidious
 Pakistani  aggression?

 Shri  Nanda;  It  is  g  very  sweeping
 statement  to  make  that  there  is  abso-
 lute  lack  of  urgency  throughout  the
 administration.  Jobs  have  been  done
 by  the  administration,  by  the  Govern-
 ment  machinery.  There  have  been
 errors  and  failures;  certainly;  but
 they  have  been  rare.  The  adminis-
 tration  has  done  the  job  fully  accord-
 ing  to  the  requirements  of  the  Gav-
 ernment.  So,  it  is  a  very  unfair
 criticism  to  say  that  everything  has
 been  done  without  the  help  and  co-
 operation  of  the  administration.

 Shri  Daji;  Sir,  I  rise  on  a  point  of
 order.  My  question  is  being  mis-
 understood.  The  question  is  what  haz
 been  done  in  the  matter  of  re-orien-
 tation  of  administration;  it  is  not  a
 question  of  the  administration  not
 doing  the  job.

 Shri  Nanda;  That  is  not  the  ques-
 tion.

 Dr,  L,  M.  Singhvi:  It  is  stated  that
 a  resettlement  organisation  is  being
 formed  under  the  Cabinet  Secretariat
 to  take  care  of  those  who  have  been
 unsettled  by  Pakistani  aggression.  I
 would  jike  to  know  whether  the  re-
 settlement  organisation  has  gone  into
 action  in  Rajasthan,  where  a  large
 number  of  people  have  been  unse‘tled
 and  have  been  driven  out  from  Pakis-
 tan  into  Rajasthan?

 Shri  Hathi:  That  is  a  question  of
 the  details  of  the  organisation.  We
 Will  look  into  that.  What  I  have  ssid
 is  as  to  how  it  has  been  re-oriented  or
 what  steps  have  been  taken.  As  for
 the  other  details,  because  I  am  not

 dealing  with  it,  it  may  not  be  possible tor  me  to  give  them.

 Shri  R.  S.  Pandey:  Under  the  pre- sent  state  of  emergency  and  orders  to
 expedite  the  work  of  administration
 and  to  create  more  efficiency  in  the
 administration,  may  I  know  whether
 there  is  a  proposa)  before  the  Govern-
 ment  to  remove  the  category  of  clerks
 and  assistants  from  the  administra-
 tion?

 Shri  Hathi:  As  the  hon.  Home
 Minister  just  now  stated,  we  have
 carried  on  studies  in  the  Worke  and
 Housing  Ministry  of  what  we  call  the
 “Officer-oriented  Scheme”  where  the
 number  of  assistants  and  clerks  hand-
 ling  files  may  be  less,  quick  move-
 ment  of  files  can  take  place  and  quick
 decisions  can  be  taken.  That  experi-
 ment  is  being  carried  on.

 Shri  Dajl:  Reduce  the  number  of
 officers  and  not  of  clerks.  The  officers
 are  the  white  elephants.

 Shri  Hathi;  Both.
 Shri  D.  C.  Sharma;

 that  the  performrance  of  the  Civil
 Defence  Departments  in  the  various
 States  of  India  more  or  less  was  very,
 very  perfunctory  and  that  the  Home
 Guards  gave  a  very,  very  poor  ac-
 count  of  themselves  in  most  States  of
 India;  if  80,  may  |  know  what  is  going
 to  happen  to  these  departments  and
 will  it  not  be  a  better  thing  to  close
 them  down  instead  of  giving  them  a
 longer  lease  of  fe  and  several  other
 things?

 Ia  it  not  a  fact

 Shri  Hath!:  I  do  not  think,  that  Ls
 a  correct  appraisal  at  all.  Their  per-
 formance  has  been  very  good.

 थी  S ilal  are  कहल्लुबाय  :  कोरिया  सर-
 कार  में  जिस  प्रकार  से  सभी  दलों  प्राणी
 का  सहयोग  लिया.  राज्य  सरकारें  राज-
 रितिक  दलों  ,  सामाजिक  कार्य  करने  वाली
 संस्थानों  शादी  का  ठीक  प्रकार  से  सहयोग
 नहीं  बेतों  तो  कया  इस  शोर  कैसी
 सरकार  समस्त  राज्य  सरकारों  का  ध्यान
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 आकृष्ट  करायेगी  कि  वें  भी  उनका  ठीक
 प्रकार  से  सहयोग  प्राप्त  करे।

 बी  हाथो  :  जहां  जहां  जरूरत  पड़ेगी
 यहां  वहां  जरूर  लेंगे।

 श्री  प्रभु  पाण्डेय  :  स्टेटमेंट  के  पैरा
 3  में  यह  लिखा  है  कि  इमरजेंसी  को
 देखते  हुये  देश  को  खाद्यान्न  की  समस्या
 को  सुलझाने  के  लिये  अल्पकालिक
 योजनाएं  बनाई  गई  लेकिन  अभी  तक
 जो  खबरें  अखबारों  में  पढ़ने  को  मिलती  हैं
 हम  किचन  साइंस  के  संबन्ध  में  ही  हैंतो
 मैं  जानना  चाहता  हूं  कि  इन  किचन  गाइड्स
 के  अलावा  शौर  क्‍या  सरकार  की  योजना
 है  जिससे  कि  जल्द  से  जल्द  देश  खाद्यान्न
 के  मामले  में  आत्मनिर्भर  बन  सके 7

 मध्यक  महोदय:  कब  इस  बारे  में
 होम  मिनिस्टर  कैसे  बतला  सकते  हैं  ?

 श्री  सरजू  पाण्डेय  :  भ्रष् यक्ष  महोदय,
 यह  जो  स्टेटमेंट  उन्होंने  रखा  है  उसमें
 इनक्रीउड  फूड  प्रोडक्शन  का  उल्लेख  है
 तो  मैं  जानना  चाहता  हूं  कि  उनकी  मुख्य
 प  से  कोन  सी  योजना  है?  यह  योजनाएं
 ऐडमिनिस्ट्रेशन  में  ही  जाती  हैं।

 श्री  to  ato  मिश्र  :  जी  नहीं  यह
 तो  एक  जनरल  रीझोरियंटेशन  खौफ
 ऐडमिनिस्ट्रेशन  का  सवाल  है।  इसमें  एक
 विशेष  डिपार्टमेंट  के  डिटेल्स  के
 बारे  में  नहीं  पूछा  जा  सकता  है।

 श्री  बड़े  :  जिस  प्रकार  से  केन्द्र  ने
 उस  में  कुछ  इकोनामिक  कट  करने  का
 इरादा  फिया  है  कया  यह  उपयुक्त  नहीं
 होगा  कि  जैसा  ही  कट  करने  का  निर्देश
 या  सलाह  यहाँ  से  राज्य  सरकारों  को
 दी  जाये  जौर  राज्य  सरकारों  को  यह
 भी  सलाह  दो  जाये  कि  झगर  उनके
 वहां  कोई  राजनीतिक  या  सामाजिक
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 dong  wa  के  वितरण  शादी  के  संबंध
 में  वर्क  करना  चाहती  हैं,  सहयोग  करना
 चाहती  हैं  तो  उनका  भी  जन  सहयोग  लेना
 चाहिये  ।

 जी  लक  नाक  मिश्र  :  जहां  जहां  सहयोग
 की  जरूरत  होगी  वहां  वहां  हर  एक
 क्षेत्र  में  जन  सहयोग  लिया  जायेगा।
 Shri  8.  N.  Chaturvedi:  May  I  know

 if  the  Government  is  satisfied  that
 there  has  been  any  impact  of  what-
 ever  re-orientation  that  has  taken
 Place  at  the  field  level  and  the  Grow
 More  Food  Campaign  or  the  other
 schemes  are  going  apace  as  8  result
 of  what  has  been  done?

 Shri  Nanda:  It  is  not  possible  to
 say  how  much  increase  in  production
 has  occurred  during  the  last  5  days.

 at  रामेदवरानन्यः  प्रभी  मंत्री  महोदय
 ने  कहा  कि  जिन  का  ग्रावस्‍्यक  समझते
 हैं  उनका  सहयोग  लिया  जाता  है  तो
 बया  जिनका  सहयोग  लेते  हैं  उन  की
 कोई  परीक्षा  की  जाती  है  कि  वह  सह-
 योग  दे  सकेंगे  या  नहीं?  ब  जिन्होंने
 मेरे  जैसे  व्यक्ति  को  मेंबर  पार्लियामेंट
 को,  पना  यात्रा पत्रक  दिखाने  पर  कौर  दरबारा
 सिह  का  तार  दिखाने  पर  भी  तीन  घंटे
 कद  में  रखा  तो  मैं  जानना  चाहता  हूं
 कि  क्या  ऐसे-वैसे  प्राणियों  को  पाप  अपने
 डिपार्टमेंट  में  जानबूझ  कर  लेते  हैं।

 अ्रष्यक्ष  भोज्य  :  श्री  wo  To  शर्मा।

 श्री  रामेइबरातन्द  :  झष्यक्ष  महोदय
 मेरे  परथन  का  उत्तर  नहीं  पाया।

 अ्रभ्क  महोदय :.  यह  सवाल  इतना
 मुश्किल  &  कि  उस  पर  जवाब  नहीं
 था  सकता।

 ओ  राभेवबरानस्य  :  आखिर  श्राप  हम
 लोगों  के  प्राधिकारों  के  संरक्षक  हैं।  अभी
 उन्होंने  कहा  कि  हम  जिनको  सहायता
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 लेनी  आवश्यक  समझते  हैं  उन  को  लेते  हैं  तो  क्या
 ऐसे ही  लोगों  की  लेत ेहैँ  जोकि  इस  तरीके
 से  मेंबर  पार्लियामेंट  को  भी  तीन  घंट  तक
 गिरफ्तार  रखें  शौर  हजारों  व्यक्तियों
 को तंग  करने  की  तो  बात  ही  क्‍या?

 श्री  बुरा  सिंहः  इसका  उत्तर  मुश्किल
 हैं,  इसकी  इजाजत  देना  मुश्किल  है...

 भ्रध्यक्ष  महोदय  :  ठीक  है  इसको
 इजाजत  देना  मुश्किल  है।

 शो  रामेशवरानग्द  :  श्राप  तो  हमारे
 अधिकारों  के  संरक्षक  हैं  कौर  पत्थर  श्राप
 भी  कहते  हैं  कि  इसका  उत्तर  भाना  मुशी  ले
 है  तो  फिर  बाप  ही  बतलाइये  कि  इसके
 लिये  प्रौढ़  किस  के  पास  हम  जायें।

 अध्यक्ष  महोदय  :  स्वामी  जी,  मैं  ने
 कहा  कि  श्राप  का  जो  केस  है  उस  को
 भलहदा  लिया  जा  रहा  है।  ब  इस
 सप्लीमेंट्री  में  जो  श्राप  से  सलूक  वहां
 हमा  बौर  झापने  yor  कि  क्‍या  बसे
 भ्रांतियों  को  लिया  गया  है  तो  यह  बिलकुल
 अलहदा  बात  है।  उस  को  हम  अलहदा  तय
 करेंगे  -  उस  पर  हम  गौर  कर  रहे  हैं।  मुझे
 होम  मिनिस्टर  साहब  ने  भी  कहा  है  कि
 वह  सब  वाकयात  इकट्ठे  कर  रहे  हैं  |  जब
 मौका  हो  तभी  जवाब  दिया  जा  सकता
 है  लेकिन  जब  यहां  इस  समय  उसका  मौका
 न  हो  तो  वह  क्‍या  जवाब  दे  सकते  हैं

 ही  रामसेवक  यादव  :  मैं  व्यवस्था
 का  प्रश्न  उठाना  चाहता  हूँ।

 अध्यक्ष  महोदय  :  कोई  व्यवस्था  का
 शमन  नहीं  उठता  है।

 श्री  रामसेवक  यादव:  मेरी  व्यवस्था
 सुन  तोलें  t  प्रश्न  यह  है  कि  सहयोग  किस
 आघार  पर  लिया  जाता  है?  क्‍या  परख
 है  सहयोग  लेने  की  और  सरकार  किस
 से  लेगी  या  नहीं  लेगी ।

 झभ्पक्त  महोदय  :  वहू  सवाल  दूसरा है।

 थी  रा मेद बरामाद  मैं  ने  यह  भी  कहा
 था  कि  कैसे  प्राणियों  को  प्राय  लेते  हैं
 इसको  कोई  पालन  परीक्षा  भी  करते  हैं?

 amt  ana:  am  बैठ
 जाइये  t

 Shri  A.  P.  Sharma:  May  I  know
 what  concrete  changes  the  Govern-
 ment  is  going  to  introduce  in  the
 whole  country  in  regard  to  the  dile-
 tory  procedures  and  rules  of  Govern-
 ment,  apart  from  reducing  the  number
 af  employees  wherever  found  surplus
 after  examination?

 Shri  Hathi:  It  is  only  to  go  into  the
 whole  question  of  reforming  the  ad-
 ministrative  machinery  that  the  Com-
 mission  is  being  appointed.
 Arrests  made  during  Pak,  Aggression

 +
 .  Shri  Yashpal  Singh;

 Shri  Vishwa  Nath  Pandey:
 Shri  M,  L.  Dwivedi:
 Shri  BB  C.  Samanta:
 Shri  Hem  Barua:
 Shri  s.  M.  Banerjee:
 Shri  Indrajit  Gupta;
 Shri  Hukam  Chand

 Kachhavalya:
 Shri  Onkar  Lal  Berwa:
 Shri  Mohammed  Koya;
 Shri  P.  L.  Baropal;
 Shri  Warior:
 Shri  Dajl:
 Shri  Vasudevan  Nalr;
 Shri  Elshen  Patinayak:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  number  of  persons  rounded
 up  for  anti-natiomal  activities,  state-
 wise,  during  the  recent  conflict  with
 Pakistan;  and

 (b)  the  action  taken  to  have  them
 tried  in  a  court  of  law?

 The  Deputy  Minister  in  tho  Minis-
 try  of  Home  Affairs  (Shri  L.  N.
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 Mishra):  (a)  and  (b).  Information
 is  being  collected  from  the  State  Gov-
 ernments  and  Administrations  of
 Union  Territories  and  will  be  placed
 on  the  Table  of  the  House.

 श्री  यशपाल  सिह:  बया  सरकार  के  पास
 इस  तरीके  की  कोई  इत्तिला  है  कि  इस  में
 पाकिस्तानी  नागरिक  कितने  हैं  जोकि
 गिरफ्तार  हुये  हैं?

 श्री  mo  Alo  मिश्र:  पाकिस्तानी
 नागरिक  जिनके  कि  बारे  में  मुझे  सूचना
 है  वह  करीब  कोई  54  हेजाज--शहन
 फिल् दें टर्स  छोड़-पर--हमारे  मुईवा  में  थे
 जिनमें  कि  करीब  an00  को  हम  ने
 गिरफ्तार  किया  जबकि  पाकिस्तान  में
 हमारे  नागरिक  लगभग  30,000  थे
 ौर  उन्होंने  30,000  में  से  30,000  को
 गिरफ्तार  कर  लिया  ।

 शी  यता पाल  सिह:  क्‍या  सरकार  के
 पास  इस  तारके  के  कोई  फैक्ट्स  हैं  कि
 कितने  लोग  ऐसे  थे  जिनको  कि  पनाह
 दी  जा  रही  थी  जिनको  फि  प्रोटेक्शन  दिया
 जा  रहा  था  शौर  दूसरें  ऐस  लोग  एूिल्होंने
 ह  उन्हें  प्रोटेक्शन  दिया  है  उन  के  खिलाफ
 बया  एक्शन  लिया  गया 7

 श्रील०  नॉक  सिश:  ऐसी  सूचना  तो  नहीं
 है  लेकिन  एिन्‍्हेंने  भी  प्रोटेक्शन  देने  की
 कोशिश  की  हैं  उन  के  खिलाफ  कार्यवाही
 की  गई  है।

 ध्  विवरण  पाण्डेय:  क्या  सरकार
 के  पास  को  ऐसी  सूचना  हैकि  भारतीय
 नागरिक  कितने  हैं  जोकि  गिरफ्तार  किये
 येट्स  हैं  इस  देश  क ेप्रकार ?

 अध्यक्ष  संबंध  :  बहू  तो  कह  दिया।
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 sft  mo  ate  मिश्र  :  यह  सही  है  कि
 हम  ने  खाली  पाकिस्तानी  नागरिकों  को
 ही  गिरफ्तार  नहीं  किया  है,  भारतीय  नाग-
 रिको  को  भी  गिरफ्तार  किया  है।  हर
 एक  कौम  के  लोगों  को  किया  हैं।  जो
 भी  देश  की  रक्षा  में  किसी  तरीके  से
 अड़चन  पैदा  करना  चाहते  थे  उन  को
 गिरफ्तार  किया  गया  है।

 Shri  Daji:  On  a  point  of  order.
 Mr.  Speaker:  What  is  the  number?

 शी  to  ना०  मिशन:  मैं  नम्बर  देता
 हूं।  लगभग  i900  भारतीय  व्यक्ति
 ऐसे  हैं  जिनको ंकि  हम  ने  पकड़ा  है। .

 श्री  mo  ato  हिंदी:  इस  प्रश्न  की
 सूचना  लगभग  एक  महीने  पूर्व  दी  गई
 थी  लेकिन  मंत्री  महोदय  ने  झपने  उत्तर
 में  बतलाया  कि  यह  आंकड़े  भ्र भी  राज्यों
 से  इकट्ठा  किये  जा  हू  हैं।  तो  मैं  जानना
 चाहता  हूं  कि  इस  विलम्ब  का  क्‍या  कारण
 है  बौर  केन्द्र  प्रशासित  क्षेत्रों  में  जो  गिरा-
 तालियां  हुई  हैं  उन  की  तो  संख्या  कम
 से  कम  बतायें  ।

 शी  लक  ना०  मिल:  जी  हां  केन्द्र
 प्रशासित  क्षेत्रों  की  संख्या  मैं  दे  सकता  हूं।
 बैस्ट  बंगाल  में  उन्होंने  बहुत  को  गिरा-
 तार  किया  लेकिन  काफी  लोगों  को  छोड़
 भी  दिया।  बैसे  केन्द्र  प्रकाशित  क्षेत्रों
 का  जहां  तक  सवाल  है  दिल्‍ली  में  करीब
 70  गिरफ्तार  हुये,  हिमाचल  प्रदेश  में
 2  हुए,  मणिपुर  कोई  भी  नहीं,  त्रिपुरा  में

 कोई  नहीं  ,  गोवा  में  कोई  नहीं,  पॉंडिचेरी
 में  कोई  नहीं,  अंडमान  निकोबार  में  एक
 बुआ  प्यार  लकार्दीव  में  कोई  नहीं  हुमा।

 Shri  8.  C.  Samanta;  May  I  know
 whether  the  number  of  those  who
 were  rounded  up  but  subsequently
 released  would  also  be  placed  on  the
 Table  of  the  House?

 Shri  L.  N.  Mishra;  The  number  900
 includes  all  those  people  who  were
 arrested  for  indulging  in  pro-Pakistan
 activities.
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 Shri  Ranga:  The  question  has  not
 been  properly  answered.  The  ques-
 tion  is  whether  any  of  them  has  been
 released.

 Shri  L.  N.  Mishra:  I  gave  the  num-
 ber  earlier.  Since  I  answered  it  in
 Hindi,  perhaps  my  hon,  friend  Shri
 Ranga  could  not  follow  it.  I  said  that
 50  per  cent  of  the  people  in  West
 Bengal  had  already  been  released,  and
 in  other  States  also,  the  people  who
 were  arrested  were  being  released.

 Shri  Hem  Barua:  May  I  know  whe-
 ther  Government  are  aware  of  the
 fact  that  during  this  emergency  creat-
 ed  by  Pakistani  aggression,  the
 Defence  of  India  Act  was  very  liberal-
 ly  used,  and  even  nationalists  whose
 loyalty  to  this  country  cannot  be
 questioned  were  clapped  down  under
 the  DIR  either  on  personal  grudges
 or  to  suit  political  advantages  of  the
 ruling  party,  and  if  so,.

 Mr.  Speaker:  The
 may  put  his  question.

 hon.  Member

 Shri  Hem  Barua:  In  view  of  this
 injustice  down  to  the  innocent  people
 and  nationalist  elements  in  this  coun-~
 try,  may  I  know  whether  Govern-
 ment  are  going  to  review  their  cases,
 since  an  assurance  was  given  by  Shri
 Tyagi  at  the  Delhi  Muslim  Conven-
 tion  in  reply  to  a  suggestion  made  by
 me?

 The  Minister  of  Home  Affairs  (Shri
 Nanda):  Some  complaints  have  been
 received.  There  may  have  been  a
 mistake  or  a  slip  here  or  there,  and  I
 have  requested  the  State  Government
 to  look  into  such  cases,  and  if  there
 has  been  any  such  mistake,  to  rectify
 it.

 Shri  Hem  Barna;  The  hon.  Minister
 has  just  told  us  that  he  has  instructed
 the  State  Governments  to  look  into
 these  cases.  May  I  know  whether  the
 State  Governments  have  done  this  or
 they  are  prepared  to  do  this  or  not,
 because  most  of  the  State  Govern-
 ments  are  intransigent  in  this  matter?

 Shri  Nanda;  They  are  doing  it.

 शी  ao  मो०  बनर्जी  :  क्‍या  मंत्री जी
 को  मार्ग  है  कि  कुछ  दिन  पहले  कानपुर  शहर
 में  बहुत  बड़े  बा  नेसमैन  भ्र ग्र वाल  जो
 पाकिस्तान  को  रेगुलर्ली  कास्मेटिक  शीट्स
 कौर  दूसरी  चीज़ें  सप्लाई  करते  थे  वे  दोनों
 भाई  गिरफ्तार  किये  गए  लेकिन  उत्तर
 प्रदेश  की  सरकार  ने  एसेम्बली  में  उन  का
 नाम  भी  नहीं  बताया  कौर  कोशिश  यह
 हो  रही  है  कि  जिन  लोगों  ने  राष्ट्र  क ेखिलाफ
 इतनी  बड़ी  कार्यवाही  की  है  उ  के  केस
 को  दबा  दिया  जा  |  मैं  यह  जानना  चाहता
 हूं  कि  क्या  यह  मामला  केन्द्रीय  गृह  मंत्रालय
 के  पास  शाया  है  कौर  यदि  इस  मामले
 की  जांच  हो  रही  है  तो  क्‍या  मंत्री  महोदय
 यह  बता  की  कृपा  करेंगे  कि  उनव्यब्तियों
 के  खिलाफ  क्‍या  ब्राजील  थे  ?

 श्री  ल०  नाक  मित :  जहां  तक  हम
 को  सूचना  मिलने  का  सवाल  है  हम  को
 इस  बार  में  कोई  सूचना  नहीं  मिली  है।
 लेकिन  जैसा  कि  मान तोय  सदस्य  ने  कहा
 हैं  हम  ने  भी  इस  बात  को  सुना  है  प्रौढ़  हम
 इस  मामले  को  देखेंगे  1 झगर  ऐसी  बात  हुई
 है  तो  इस  बारे  में  उचित  -कार्यवाही  की
 जायेगी  ।

 Shri  8,  M.  Banerjee:  On  8  point  of
 order.  This  who.e  question  has  been
 agitating  the  minds  of  not  only  the
 people  of  UP  but  of  the  entire  coun-
 try,  and  a  full  report  has  been  sent
 to  the  Centre.  Even  the  Chief  Miniz-
 ter  of  UP,  for  whom  |  have  the  grea-
 test  regard,  did  not  disclose  the  name
 in  the  UP  Assembly  in  this  regard,
 because  this  man  has  provided  transis-
 tor  sets  to  almost  every  official  in-
 cluding  Ministers  and  that  is  why  they
 are  doing  these  things.  I  want  to
 know  whether  this  matter  has  been
 reported  to  the  Centre,  and  whether
 the  Centre  is  also  feeling  shaky  in
 taking  action.

 Mr,  Speaker:  What  is  the  point  of
 order  in  this?
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 Shri  5.  M.  Banerjee:  My  point  of
 order  is  this.  I  wanted  to  know  whe-
 ther  this  information  was  available
 with  the  Centre,  and  the  hon,  Minis-
 ter  replied  ‘No’.  But  I  know  that  this
 ‘thas  been  referred  to  the  Home  Minis-

 Mr,  Speaker:  If  he  has  said  ‘No’,
 then  what  is  the  point  of  order  involv-
 ed?

 Shri  s.  M.  Banerjee:  My  point  of
 order  is  this.  When  the  matter  has
 been  referred  to  the  Centre  by  the
 State  Government,  there  can  be  no
 question  of  ‘suna  hai’.

 Shri  Bade:  The  moral  responsibility
 of  the  Centre  is  there.

 Mr.  Speaker:  Order,  order,  There
 is  no  point  of  order  in  this.  Now,
 Shri  Indrajit  Gupta.

 Shri  8,  M.  Banerjee:  Should  I  take
 it  that  both  the  Governments  are  de-
 fending  these  corrupt  people?

 An  hon,  Member:  They  are.

 Mr.  Speaker:  Order,  order.  I  have
 called  Shri  Indrajit  Gupta.

 Shri  Indrajit  Gupta:  The  news-
 papers  had  reported  last  month  the
 arrest  in  Calcutta  under  the  DIR  of
 two  millionaire  ‘businessmen,  Mr.
 Gajadhar  Sarogi  and  his  son  Mr.
 Pannalal  Surogi.... -

 Mr.  Speaker:  Should  we  discuss
 individual  cases  here?

 Shri  Indrajit  Gupta:  I  want  to
 know  whether  it  is  a  fact  that  the
 evidence  on  the  basis  of  which  they
 were  arrested  is  that  they  have  been
 doing  business  with  Ispahni  and  other
 businessmen  in  Pakistan,  and  the
 money  gained  out  of  this  joint  busi-
 ness  was  being  used  to  finance  anti-
 Indian  cctivities  in  this  country,  and
 if  so,  what  action  is  proposed  to  be
 taken  against  those  people.

 Shri  L.  N.  Mishra:  |  take  the  In-
 formation  from  the  hon.  Members;  to
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 my  knowledge,  there  is  no  such  thing;
 if  there  is  anything,  we  shall  look  into
 it,

 Shri  Nanda:  May  I  add  that  as  socom
 as  we  learnt  about  this  Kanpur  mat-
 ter,  I  myself  initiated  action?  Whether
 it  lay  in  my  jurisdiction  or  not  was
 not  the  material  point  for  me.  I  want-
 ed  to  know  what  was  happening.  |
 have  been  making  inquiries,  and  I  am
 also  in  touch  with  the  developments.
 Therefore  the  hon.  Member  need  not
 cast  any  reflections  or  utilise  the  op-
 portunity  for  a  question  as  an  otcasion
 for  levelling  all  kinds  of  accusations
 against  ys;  that  is  not  fair.

 श्री  हुकम  ब्घम्द  'कच्युवाय :  मंत्री  जी
 ने  भ्र भी  झपने  उत्तर  में  बताया  है  कि
 करीब  i900  व्यक्ति  पकड़े  गए  हैं।  मैं
 यह  जानना  चाहता  हूं  कि  उन  व्यक्तियों
 में  से  सरकारी  कर्मचारी  कितने  थे,  राजनीतिक
 दलों  से  कितने  सम्बन्धित  ,थे  कौर  विधायक
 शौर  संसद  सदस्य  कितने  थे  ।

 छः  बिल  ना०  सि:  जहां तक  विधायकों
 पौर  संसद-सदस्यों  का  संबंध  है  शायद
 बंगाल  के  एक  संसद  सदस्य  पकड़े  गए  थे
 बाकी  लोगों  का  नाम  मैं  इस  वक्‍त  नहीं  दे
 सकता  ol  जहां  तक  सरकारी  कर्मचारियों
 का  सम्बन्ध  है  मेरे  पास  इस  समय  सूचना
 नहीं  है  लेकिन  शायद  कोई  भी  सरकारी
 कर्मचारी  नहीं  है  ।

 "eft  gaa  oar  कछवाय  :  विधायक
 कितने  थे  ?

 Shrimati  Renu  Chakravartty:  Has
 it  been  brought  to  the  notice  of  Gov-
 ernment  that  in  view  of  this  emer-
 gency,  large-scale  arrests  were  made
 of  people  who  subsequently  had  to  be
 released?  Will  the  hon,  Minister  do
 the  inquiry  which  he  has  promiscd
 directly  or  will  it  be  under  the  state
 governments  which  have  arrested
 these  people  really  for  politica]  rea-
 sons?  A  number  of  Muslim  members
 of  our  Party  were  arrested  imme-
 diately  when  fhe  conflict  began.  Why?
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 Shri  Nanda:  What  happened  at  the  Shri  L.  N.  Mishra:  It  is  difficult

 moment  was  in  view  of  the  emer-  for  me  to  give  details,  I  would  like
 gency  just  ahead  of  us.  We  are  in
 the  midst  of  an  emergency.  Local
 officers  have  taken  action  on  the  basis
 of  whatever  information  was  available
 at  the  moment.  Then  the  Govern-
 ment  can  be  trusted  to  do  the  rest  of
 it,  with  the  Chief  Minister  and  others
 being  there.  Therefore,  I  do  not  think
 that  the  Central  Government  have  to
 fo  into  each  individual  case.

 Shri  Koya:  Were  the  detenus  given
 an  opportunity  to  disprove  their  in-
 volvement  in  these  cases  motivated
 by  misinformation,  personal  rivalry

 or  political  animosity?
 Shri  L.  N.  Mishra:  The  normal

 course  of  law  will  follow  in  each  case.

 श्यो  प  aie  बाहु पाल  :  श्रीमन्‌
 मैं  यह  जानना  चाहता  हू,  कि  जो  लोग  पाकी-
 स्तान  के  प्राक् रमण  से  पहले  भारत  पौर
 पाकिस्तान  के  बीच  में  तस्कर  व्यापार  किया
 करते  ये  कया  सरकार  ने  उन  के  संबंध
 में  कोई  जांच  कराई  है  |  उन  में  से  कितने
 आदमी  गिरफ्तार  किये  गए  हैं  ?  उन  में  से
 जो  बाहर  रह  गए  हैं  क्या  वे  राष्ट्र  के  प्रति
 वफादार  सिद्ध  हो.  सकते  हैँ  ;  यदि  नहीं  तो
 जया  सरकार  ऐसे  लोगों  को  भारत  सुरक्षा
 कानून  के  प्रन्तंगतनजरबन्ध  करने  पर  विचार
 कर  रही  है  ?

 शो  ल०  नाब  मित्र  :  मैंने  पहले  भी
 कहा  हैँभौर  शभ्ाज  भा  कहता  हूं  कि  पहले  भी
 बहुत  से  लोग  तस्कर  व्यापार  करने  के  आरोप
 में  पकड़ें  गए  थे  कौर  इस  बार  भी  पकड़े
 “गए  ,  हैं  1  ग्राम  उन  में  से  कुछ  छूट  गए  हैं
 तो  उन  पर  निगरानी  रखी  जायेगी  दौर
 अगर  ज़रूरत  होगी  तो  वे  फिर  पकड़ें  जायेंगे  ।

 Shri  Daji:  Faced  with  so  many  inci-
 dents  Lrought  before  the  House  today
 and  also  reported  in  the  papers,  have
 any  such  sabeteurs  or  agents  or  those
 who  are  working  with  Pakistanis  been
 brought  to  trial  and  punished  severely
 as  an  example  to  others  not  to  be
 traitors  to  the  country?

 to  have  information  on  this  point
 Shri  Daji;  On  8  point  of  order.  I

 seek  your  protection.  The  question  is
 very  simple.  How  can  he  seek  infor-
 mation  or  clarification  now  when
 specific  notice  has  been  given?  The
 question  is  a  simple  one,  whether
 even  one  case  of  prosecution  hes  been
 1  hed  against  saboteurs?

 Tt  was  in  the  original
 The  answer  should

 Mr.  Speaker:
 question  itself.
 have  been  given.

 Shri  L.  N.  Mishra:  About  trial,  it
 is  not  there  in  the  question.  If  you
 read  the  question,  you  will  see  that  it
 relates  to  the  number  of  persons
 rounded  up.

 Mr,  Speaker:  Part  (b)  refers  to
 action  taken  to  have  them  tried  in  a
 court  of  law.

 Shri  L.  N.  Mishra:  I  am  sorry.  So
 far  nobody  has  been  brought‘ to  trial
 in  a  court  of  law.  They  are  under
 detention.  Each  case  is  being
 examined  on  merits.

 3  श्री  प्लोंफार  लाल  बैरवा::  राजस्थान
 में  मंत्रियों  में  दो  ग्रुप  बने  हुए  हैं  a  प्रखर  एक
 कप  किसी  को  पकड़ता  है  तो  दूसरा  मूष
 उस  को  छुड़वा  देता  है  ौर  क्रचर  दूसरा
 ग्रूप  किसी  को  पकड़ता  है.  तो  पहला  ग्रुप
 उस  को  छुड़वा  देता  है  1  क्‍या  सरकार  के
 के  पास  ऐसी  रिपोर्ट  शाई  है  कि  बाड़मेर
 में  जिन  लोगों  ने  लड़ाई  में  प्रत्या चार  किया
 है,  उन  को  डी०  कराई  कार  के  धन्तर्गंत
 पकड़ा  गया  कौर  फिर  छोड़  दिया  गया  ?
 मैं  स्वयं  देख  कर  प्राया  हूं  ।

 श्री  ०  नाठ  मिशन  :  प्रखर  माननीय
 सदस्य  स्वयं  देख  कर  कराए  हैं  तों  ठीक  ही
 होगा  लेकिन  मुझे  इस  को  सूचना  नहीं  है
 कौर  मैं  इस  को  नहीं  मानता  ।

 Shri  Vasudevan  Nair:  Has  the  hon.
 Minister  given  any  personal  consi-
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 deration  or  has  he  inquired  into  the
 charges  against  a  member  of  this
 House  belonging  to  the  Opposition, Shri  Badrudduja,  who,  it  was  report-
 ed,  was  arrested  at  the  time  of  the
 Pakistani  aggression?  There  are  re-
 Ports  that  there  are  people  having
 personal  grudge  against  him  in  West
 Bengal  and  all  that.  Have  Govern-
 ment  reviewed  his  case?  He  is  a
 Member  of  this  House.  He  was  sup-
 porting  Government,  as  far  as  we
 know,  as  this  particular  question  of
 Pakistani  aggression,

 Shri  L,  N.  Mishra:  We  have  not
 done  any  review  of  his  case.  It  is  for
 the  State  Government,  and  in  their
 judgment  they  have  detained  him  the
 moment  hostilities  started.

 Mr.
 nayak.

 Speaker:  Shri  Kishen  FPatt-

 Shri  Hem  Barua:  On  a  point  of
 order.  Our  only  objection  is  that  the
 State  Governments  are  functioning  in
 a  partisan  manner  to  suit  political
 purposes,  and  therefore  we  want  the
 Central  Government  to  function  and
 see  that  justice  is  done  to  certain
 Members  who  have  been  arrested  for
 nothing  under  the  Defence  of  India
 Rules.  Even  a  Member  of  this  Parlia-
 ment  has  been  arrested  and  there  has
 been  no  enquiry  instituted  by  the
 Central  Government.  I  think  you  will
 exert  your  authority  on  this  Govern-
 ment  to  see  that  the  case  of  the  Mem-
 ber  of  Parliament  who  has  been
 arrested  is  reviewed  or  that  he  is
 tried  in  g  court  of  law.

 Shri  Sinhasan  Singh;  On  a  point  of
 order.  Shri  Hem  Barua  is  speaking
 without  being  called.  The  hon.  Mem-
 ber  did  not  catch  your  eye,  and  he
 went  on  speaking.

 Shri  Surendranath  Dwivedy:  The
 very  fact  that  the  Speaker  permitted
 him  shows  that  there  is  no  point  of

 Shri  Sinkasan  Singh:  You  did  not
 call  him,  but  he  went  on  speaking
 though  Shri  Kishen  Pattnayak  was
 called.
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 Shri  Hem  Barua:  I  did  not  know
 there  were  Members  in  Parliament
 who  were  jealous  of  other  Members.

 Mr,  Speaker:  I  should  only  say  that
 if  it  is  a  bad  practice,  why  should  he
 follow  it?  He  should  co-operate  with
 the  Chair.

 Shri  Sinhasan  Singh:  I  rose  on  a
 point  of  order,  and  then  I  spoke,

 शी  किशन  पटनायक  :  मेरे  शहर
 सम्बलपुर  में  लड़ाई  काल  के  दोरान  पुलिस
 में  संख्या-लघु  बस्तियों  को  जा  कर  एलान
 किया  था  कि  को?  ग्राम  शहर  के  बाहर  जाना
 चाहता  है  तो  पुलिस  थाने  में  रिपोर्ट  लिखवाये
 शौर  रात  के  शाव बजें के  बाद  रास्ते
 में  न  घुसे  |  मैं  जानना  चाहता  हू,  कि  बया
 इसके  पीछे  गृह-मंत्री  जी  का  भी  कोई  इशारा
 था  प्यार  नहीं  तो  इसके  बारे  में  वे  क्‍या
 करने  वाले  हैं  ?

 श्री  ल०  नाम  मि:  इंटरनल  सिक्‍योरिटी
 मैश  के  कुछ  तरीके  हैं  ।  ऐसा  किया  गया
 था  कि  जो  कोई  भी  पाकिस्तान  के  लोंग  यहां
 रह  रहे  हैं

 को  किशन  पटनायक  :  पाकिस्तान
 के  नहीं;  हिन्दुस्तान  के  संख्या  लघु  ।

 श्री  लक  नाठ  मिश्र  :  भारतीय  लोगों
 पर  लागू  नहीं  था  t  जो  पाकिस्तान  के  लोग
 थे  उन  में  से  कुछ  को  तो  हमने  पकड़ा  है  1
 जैसे  मैंने  कहा  है  कि  54  000  में  से  करीब
 तीन  गर  हजार  हमे  पकड़े  हैं।  पाकी-
 स्वामियों  पर  हमने  रेस्ट्रिकम्ंज  लगाई  थी
 कि  24  घंटे  से  ज्यादा  के  लिए  भगर वे  बाहर
 जाना  चाहते  हैं  तो  स्थानीय  पुलिस  थाने  को
 सूचना दे  दें  ।  इससे  ज्यादा  प्रखर कोर  रोक-
 थाम  किसी  राज्य  सरकार  ने  लगाई  है  तो
 उसकी  कोई  खास  वजह  रही  होगी  मुझे
 उसकी  सूचना  नहीं  हैं  tT

 Shri  H.  N.  Mukerjee:  Apart  from
 our  colleague  Shri  Badrudduja,  there
 are  authenticated  reports  of  genuine-
 ly  nationalist  Muslims,  including  some
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 members  and  some  office-bearers  of
 the  Communist  Party,  who  have  been
 detained  without  trial.  I  can  under-
 stand  a  man  being  kept  in  jail  even
 without  trial  on  the  ground  of
 ideology,  he  can  suffer  it,  but  if  he
 is  told  that  he  is  an  anti-national  per- son  practising  or  intending  to  practise
 treason  and  he  is  not  given  an  oppor-
 tunity  to  defend  himself  in  a  court  of
 law,  it  is  a  cruel  practice.  May  I
 know  if  in  view  of  that  the  Govern-
 ment  has  directed  the  State  Govern-
 ments  to  expedite  the  examination  of
 these  cases  and  to  make  proper
 amends,  particularly  when  Govern-
 ment  does  not  seem  to  take  action
 when  paper  after  paper  reports  that  a
 big  Indian  tycoon  has  presented
 Rs,  20  lakhs  or  more  to  the  Pakistan
 military  fund  and  that  sort  of  thing
 goes  on.  I  want  to  know  what  special
 steps  are  taken  by  Government.

 Shri  Nanda;  As  I  said  earlier,  I  had
 taken  the  precaution  earlier,  and  also
 later  on  |  thought  it  was  necessary  for
 me  to  bring  it  to  the  notice  of  the
 State  Governments,  and  I  have  done
 it  both  by  letter  and  by  telephone.
 ‘There  is  going  to  be  a  meeting  of  the
 Chief  Ministers  and  Home  Ministers
 on  the  8th,  and  I  will  bring  this
 matter  up  there  also,  in  order  to
 guard  wgainst  any  such  failure  of
 justice  or  any  harassment  of  any

 person.
 aide aft  प्रकाश बीर  बाह्य ों  :  पीछे  गृह

 ली  ने  इसी  सदन  में  बताया  था  कि  भारत  में
 हजारों  की  साया  में  ऐसे  पाकिस्तानी  नागरिक
 रह  रहे  हैं  जो  बिना  पारपत  के  यहां  चले  प्राण
 है  झपयषा  जिनके  'पार पत्रों  की  प्रविधि
 समाप्त  हो  गई  है  |  फिर  भी  वे  भारत  में
 ही  रह  रहे  हैं  ।ये  जी  गिरफ़्तारियां
 अब  प्राय  ने  की  हैं  क्या  इनमें  इस
 कार  के  पाकिस्तानी  भी  गिरफ्तार  किए
 गए  हूँ  अ्यवा  उतकों  भारत  से  पाकिस्तान
 भेजने  की  कोई  कार्रवाई  भी  की  गई  है  ?

 कभी  ल०  लॉड  मिश्र  :  बहुत  से  ऐसे  लोग  भी
 पकड़े  गए  है  जिसके  पास  बुलंद  डाकुमेंट्स
 नहीं  थे  ।  यहां  पर  रहने  बले  भी  कुछ
 चकमें  गए  हैं  /  जहां  तक  भेजे  जाने  का  प्रश्न

 है  मैं  कैसे  भेजूं  ?  हमारे  भी  तो  नागरिक  उनके
 पास  है  1  उनको  भी  हम  चाहते  हैं  कि  में
 वापिस  आने  दें  ?  ऐसी  हालत  में  जबकि  हमारे
 लोग  ट्रेवल  डाकुमेंट  के  साथ  पाकिस्तान  में
 पड़े  हुए  हैं  शौर  उनको  वे  कराने  नही  देते  हैं  तो
 तो

 श्री  प्रकादाबीर  शास्त्री  :  हमारे  द. 1  बिना
 पासपोर्ट  के  नहीं  है।  वे  तो  पासपोर्ट  ले  कर  गए
 हैं.  a

 ft  wo  ate  few:  feat  पासपोर्ट
 वालों  को  भेजने  की  बात  प्रभी  नहीं  है  n
 इसमें  रेसीप्रोतीटी  की  बात  भाती  है  ।  हमारे
 लोगों  को  जब  बे  पाने  देंगे  तब  हम  भी  उन  लोगों
 को  जाने  देंगे  t

 शनी  काशीराम  गुप्त  :  मानवीय  मंत्रों  जी
 ने  बताया  हैं  कि करीब  तीन  हज़ार  प/किस्तानियों
 को  इन  दिनों  में  गिरफुतार  किया  गया  था  ।
 मैं  जानना  चाहता  हूँ,  कि  कया  य  पाकिस्तानी
 अपने  रिश्तेदारों  के पास  ठहरे  हुए  थे  या  अलग  से
 हरे  हुए  थे  ?  मैं  यह  भी  जानना  चाहता  हू,
 कि  कया  इन  में  से  प्रतिकार  को  सीमावर्ती
 इलाकों  में  पकड़ा  गा  है  या  झड़प  क्षेत्रों  में  भी
 इनको  पकड़ा  गया  है?

 ft  wo  mo  मिश्र  :  सीमावर्ती  इलकों
 में  भी  पकड़े  गए  हैं  शौर  गम्य  क्षेत्रों  में  से  भी
 पकड़े  गए  हैं  ।  सीमावर्ती  क्षेत्रों  से  ज्यादा
 पकड़े  गए  हैं  यह  साफ  है  t  वे  सम्बन्धियों  के
 साथ  भी  रहते  थे  कौर  प्लान  स्वतन्त्र  रूप  से
 जी  रहते  थे  |

 Shri  M.  B.  Krishna;  How  Is  the  gov-
 ernment  treating  Indian  citizens  who
 are  indulging  in  activities  against
 India?  What  steps  are  being  taken
 against  the  gon  of  Sheikh  Abdullah  on
 whom  a  lot  of  money  has  been  spent
 and  also  against  Sheikh  Abdullah  who
 has  done  similar  work  in  foreign
 countries?  Have  any  steps  been  taken
 against  him.

 Shri  L.  MN.  Mishra;  I  am  answering
 about  the  home  front,  not  on  behalf
 of  the  foreign  ministry.
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 Shri  M.  B.  Krishna:  Js  he  not  an  many  non-Muslims  have  been  arrest-

 Indian  citizen?  I  would  like  to  know
 whether  he  is  still  and  Indian  citizen
 or  not?

 Mr,  Speaker:  That  is  a  new  ques-
 tion.

 Shrimati  Savitri  Nigam:  May  I!
 know  whether  an  Indian  citizen  fn
 Port  Blair  has  been  caught  with  a
 Wireless  set  which  was  constantly
 giving  news  to  Pakistan  and  if  the
 answer  is  in  the  affirmative,  what
 ection  has  been  taken  against  him?

 Shri  L.  N.  Mishra:  I  have  no  know-
 ledge  about  it.

 श्री  प्रिय  गुप्त  :  क्‍या  मैं  जान  सकता  हूं,
 कि  प्रो-पाकिस्तानों  एक्टिविटीज  के  लिए,
 स्मगलिंग  के  लिए,  या  इस  तरह  के  दूसरे  इल्जामों
 में  मुस्लिम  कम्युनिस्टों  के  पलाव  किसी
 दूसरी  जाति  के  भी  किसी  प्राप्ति  को  पकड़ा
 गया  हैं,  यदि  हां,  तो  कितनों  को  ?

 इस  सदन  के  मेम्बर  श्री  बदरूदृदुजा  के  बारे
 में  जो  सवाल  रखा  गया  है,  उसके  बारे  में  क्या
 होम  मिनिस्टर  साहब  जांच  पड़ताल  कर  रहे
 है  शोर  देख  रहे  हैं  कि  उनके  खिलाफ़  लाए
 गए  दुल् जाम  सही  हैं  या  नहीं  ?  ग्राम  वे  सही
 नहीं  हैं  तो  इसके  बारे  में  उसका  क्‍या  फैसला
 है?

 श्री  ल०ता०  मिश्र:  यदरूददुजाजी  के विषय
 में  गृह  मंत्री  जी  ने  खुद  कहा  है  कि  इस  केस
 को  स्वयं  देखने  वाले  हैं।  मैं  एक  श्रम  को  दूर
 कर  देना  चाहता  हू,  |  माननीय  सदस्य  इस
 बात  पर  ज्यादा  जोर  न  दें  कि  कोई  इसलिए
 पकड़ा  गया  है  कि  वह  कितनी  खास  जाति  का  था
 या  किलो  खास  कोस  का  था।  हर  प्राप्ति  को
 झपने  काम  के  लिए  पकड़ा  गया  है,  फिर  चाहे
 बहू  हिन्दू  हो,  मुस्लिम  हो  या  क्रिश्चियन  हो  ।
 मुसलमान  होने  से  ही  कोई  नहीं  पकड़ा  गया  है

 Shri  Priya  Gupta:  Ona  point  of
 information.  It  is  nét  only  for
 smuggling  but  for  pro-Pakistam
 activities,  for  propaganda  ९९,  how

 ed?  Is  it  in  their  knowledge?

 झायँ  महोदय  :  कहा  तो  है  कि  इतने
 पड़े  हैं  1

 शो  रामसेवक  यादव  :  :  जो  भारतीय
 नागरिक  पकड़ें  गए  हूँ  और  खास  तौर  से  इस
 संदर्भ  में  कि  पाकिस्तान  के  साथ  कुछ  उनका
 सम्बन्ध  है,  मैं  जानना  चाहता  हूं  कि  उनके
 खिलाफ  किस  प्रकार  के  आरोप  थे?  बाद  में  उन
 में  से  जो  लोग  छोड़  गये  हैं  ते  क्‍यों  छोड़े  गये
 हैं,  यह  भी  मैं  जानता  चाहता  हूँ  ?

 थो  ल०  नाक  मिश्र:  मैं  बतलाऊँ  कि  हर
 राज्य  सरकार  की  झपती  एक  प्रणाली  होती  है
 शौर  वह  आदमियों  को  सूची  रखती  है।  उनकी
 एक्टिविटीज  के  मुताबिक  उनका  क्वालिफिकेशन-
 शन  होता  है  |  में  यहां  पर  एक  एक  प्राप्ति  के
 बारे  में  तो  ब्यौरा  नहीं  दे  सकता,  लेकिन  प्रति
 सूची  के  भ्रनुसार  जिन  लोगों  पर  शक्र  था  बौर
 जिन  के  खिलाफ़  सबूत  मिला  उन्हीं  को  पकड़ा
 गया।  बौर  जिन के  बारे  में  यह  सोचा  गया  कि
 मरीज-फायर  के  बाद  उनको  छोड़  दिया  जाय
 उन  को  छोड़  भी  दिया  गया  t

 क्रि  रामसेवक  यादव  :  कितने  लोगों
 को  छोड़  दिया  गया है  ?

 शमों  ल०  ऋण  मिश्र  :  मैं  नम्बर  तो  नहीं
 दे  सकता  लेकिन  बंगाल  सरकार  ने  करीब  साढ़े
 छ  सौ  लोगों  को  छोड़ा  है  ।  इस  तरह  से  काफी
 लोग  छूट  चुके  हैं

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Education  Commission
 *5.  Shri  Vishwa  Nath  Pandey:

 Shri  Prakash  Vir  Shastri:
 Shri  Jagd  Singh  Siddhanti
 Shri  Jashvant  Mebta;
 Dr,  L.  M.  Singhvi;
 Shri  BR.  8.  Pandey:
 Shri  Rajeshwar  patel:
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 Shri  Vidya  Charan  Shekla:
 Shri  Madho  Limaye;
 Shri  Bagri;

 Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No,  72  on  the  8th
 August,  965  and  state:

 (a)  whether  any  report  has  since
 been  received  by  Government  from
 the  Education  Commission;

 (b)  if  so,  the  main  features  thereof;
 and

 (९)  the
 thereto?

 The  Minister  of  Education
 M.  C.  Chagla):  (a)  Not  yet,  Sir.

 (b)  and  (c).  Do  not  arise.

 reaction  of  Government

 (Shri

 Students’  Training  fer  Civil  Defence
 “6.  Shri  Shree  Narayan  Das:

 Shrimati  Tarkeshwarj  Sinha:
 Dr.  L.  M.  Singhvi:
 Dr.  Ram  Manohar  Lohia:
 Shri  Yashpal  Singh:
 Shri  Ram  Sewak  Yadav:
 Shri  Madhu  Limaye:
 Shri  Bagri:
 Shri  P.  R,  Chakraverti:
 Shri  K.  N.  Thwary:
 Shri  P.  C.  Boroeah:
 Shri  Linga  Reddy:
 Shri  8.  N,  Chatarvedi:
 Shri  Sidheshwar  Prasad:
 Shri  Bhanu  Prakash  Singh:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  in  view  of  the  situa-
 tion  created  by  Pakistani  aggression
 ami  Chinese  threat,  the  State  Gov-
 ernments  have  been  asked  to  mobilise
 and  train  the  youths  in  schools  and
 colleges  in  such  a  way  that  their  ser-
 vices  could  be  utilised  for  civil  de-
 fence  purposes;  and

 f(b)  if  so,  the  precise  nature  of  the
 sugrestions  made  and  the  extent  to
 which  these  have  been  implemented?

 The  Deputy  Minister  in  the  Minis-
 try  of  Education  (Shri  Bhakti
 Darshan):  (a)  and  (b).  This  Minis-
 try,  while  drawing  the  attention  of
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 the  State  Governments  to  the  circular
 letter  issued  by  the  Ministry  of  Com-
 munity  Development  and  Co-operation
 to  the  State  Govérnments  on  the
 aubject  of  Village  Volunteer  Force,
 has  requested  them  to  issue  suitable
 instructions  to  the  educational  insti-
 tutions  and  administrative  officers  of
 the  Education  Department  situated  in
 rural  areas  to  co-operate  effectively  in
 the  proper  organization  and  function-
 ing  of  the  Village  Volunteer  Force.
 It  has  also  been  emphasized  that  the
 school  and  its  staff  can  help  in  acti-
 vising  the  interest  of  the  community
 in  this  effort  through  various  civil
 defence  organizations  in  urban  areas
 as  well.

 The  Directorate  General,  National
 Cadet  Corps,  has  issued  instructions  to
 the  N.C.C.  Directors  of  al]  the  States
 for  the  utilization  of  the  services  of
 the  N.C.C.  officers  and  cadets  of  the
 age  of  17  years  and  above  for  civil
 defence  measures,  including  passive
 air  defence.

 The  extent  to  which  these  instruc-
 tions  have  been  implemented  is  nut
 yet  known

 The  Directorate  of  Education,  Delhi
 has  also  prepared  detailed  plans  for
 the  training  and  participation  of
 school  students  In  civil  defence  work.
 The  Education  Minister  is  writing  to
 all  the  Chief  Ministers  to  work  out
 similar  plans  on  the  model  of  Delhi
 plan.

 Kerosen,  Oil  from  Russia
 *7.  Shri  P.  K.  Deo:

 Shri  Subedh  ह: .
 Shri  Kapur  Singh:
 Shri  Solanki.
 Shri  Narasimha  Reddy:
 Shri  Yashpal  Singh:
 Shrimati  Renuka  Barkataki:
 Shri  P.  C.  Borooah:
 Shri  Ravindra  Varma:
 Shri  P.  Venkatasubbaiah:
 Dr.  Ramen  Sen:
 Shri  Dinen  Bhattacharya:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:
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 (a)  whether  Government's  attention
 has  been  drawn  to  a  news-item  pub-
 lished  in  the  Statesman  of  3rd  Octo-

 ber,  965  (puge  9,  colurmn  3)  to  the
 effect  that  Russia  is  rushing  more
 Kerosene  Oil  to  India  to  tide  over  the
 present  acute  shortage  of  this  essential
 commodity;

 (bd)  if  so,  the  total  quantity  of
 Kerosene  Oil  and  other  petroleum
 products  which  Russia  has  agreed  to
 supply;  and

 (c)  whether  it  will  fill  the  gap  of
 the  country's  requirements  of
 Kerosene  oil?

 The  Minister  of  Fetroleum  and
 Chemicals  (Shri  Humayun  Kabir):
 (a)  and  (9),  Yes,  Sir.  The  Indian  Oil
 Corporation  have  entered  into  con-
 tracts  for  the  import  of  12,15,000
 tonnes  of  petroleum  products  includ-
 ing  kerosene  from  the  US.S.R.  and
 are  negotiating  for  certain  additional
 imports  of  petroleum  products  from
 that  country  during  the  current  year.

 (c)  Yes,  Sir,  except  to  the  extent
 that  kerosene  has  to  be  diverted  for
 Defence  requirements.

 Cochin  Refinery
 8.  Shri  Subedh  Hanada:

 Shri  Daljit  Singh:
 Shri  Yashpal  Singh:
 Shri  Kapur  Singh:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  ini-
 tially  estimated  cost  of  Cochin  refinery
 has  gone  up  to  the  extant  of  rupees
 five  crores;

 (b)  if  so,  the  reasons  therefor;

 (९)  whether  this  is  further  Likely
 to  go  up  by  the  time  of  its  comple-
 tion;  and

 (d)  the  progress  made  so  far  in  its
 construction?

 The  Minister  of  Petroleum
 Chemicals
 (a)  and  (9).

 and
 (Shri  Humayitin  Kabir):

 The  cost  of  the  refinery
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 is  now  estimated  at  Rs.  21-92,  crores,
 which  is  Rs.  4°07  crores  higher  than
 the  initial  estimate  made  on  the  basis
 of  prices  in  l962,  The  increase  is  due
 lo  the  rise  in  prices  and  the  higher
 rate  of  customs  duty  on  equipment
 and  materials  and  the  inclusion  of  an
 unfereseen  expenditure  on  construc-
 tion  of  dock  facilities.

 (९)  No,  Sir.

 (d)  Construction  work  is  in  pro-
 gress  and  the  refinery  is  likely  to  be
 commissioned  by  the  end  of  the  finan-
 celal  year.

 शिक्षकों  के  वेतन

 yg  sit  स०  ला०  हिं जबी  :
 श्री  बुबाई  gear:
 श्री  स०  Go  साबित  :
 श्री  प०  ला०  वा कृपाल  :
 श्री  चाक  नॉक  चतुर्वेदी  :
 की  the  Wo  mat  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  किसी  ऐसी  योजना
 पर  विचार  कर  रही  है  कि  देश  में  शिक्षकों  का
 न्यूनतम  वेतन  00  रुपए  प्रतिमास  होना  चाहिए;

 ख)  यदि  हं,  तो  क्या  सरकार  को  यह
 प्रा सुम  है  कि  आजकल  महंगाई  के  दिनों  में  00
 रुपए  प्रतिमास  से  भी  घर  का  खर्चे  पब लाला
 संभव  नहीं  है  भ्रमर  इस  प्रकार  शिक्षक  भ्र पना
 कर्तेब्य  संतोषजनक  ढंग  से  पूरा  नहीं  कर  सकते

 Lf

 (ग)  सरकार  द्वारा  इस  योजना  के  कब
 तक  कार्यान्वित  किये  जाने  की  संभावना  है  ;
 शौर

 (3)  इस  पर  सरकार  द्वारा  कितनी
 राशि  खर्च  की  जायेगी  ?
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 शिक्षा  मंत्री  (ओ  qo  क०  चागला)
 (क)  जी,  नहीं  ।

 (ख),  से  (घ).  पर्ल  महीं
 उठता  ।

 केन्द्रीय  विश्वविद्यालय

 थ्रो  प्रकाशकों  शास्त्री  :
 थ्री  जगवेव  सिह  सिद्धान्त  :
 श्यो  झंकार  लाल  बेरबा  :
 ची  बजराज  सिंह  :
 श्री  गोश्त  प्रसाद  :
 श्री  हुकम  चन्द  कछवाय  :

 *i0.

 क्या  शिक्षा  मंत्री  i5  सितम्बर  i965
 के  तारांकित  प्रश्न  संख्या  657  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  चौथी  पंच्रवर्धोय  योजना  में  सभी
 राज्यों  में  केन्द्रीय  विश्वविद्यालय  स्थापित
 करने  की  योजना  में  भ्र ौर  कया  प्रगति  हुई  है  ;

 (ख)  इस  सम्बन्ध  में  विश्वविद्यालय
 अन्‌  दान  आयोग  ने  क्‍या  निणय  किया  है;
 और

 (7)  कया  कुछ  राज्यों  ने  भी  इस
 योजना  से  सहमति  प्रकट  की  है  ?

 शिक्षा  मंत्री  (श्री  Ae  wo  जागता)  :
 (क)  दौर  (ख).  राज्यों  में  Central
 Universities  (केन्द्रीय  विश्वविद्यालय )
 स्थापित  करने  के  मामले  पर  GC,  (विश्व-
 विद्यालय  अनुदान  आयोग)  ने  6  भ्रकतूबर,
 965  की  प्रगति  बैठक  में  विचार  किया  शौर

 इस  मामले  को  Educat  on  Commission.
 (शिक्षा  आयोग)  के  पास  भेजने  की  इच्छा

 व्यक्त  की  ।

 (ग)  राज्य  सरकारों  से  प्रभी  बातचीत
 नहीं  की  गई  है  t

 578  (Ai)  LSD—3,

 केजी  स्कूलों  में  प्रवेश

 *y  Ie  श्री  मधु  लिमये  :
 श्री  बागी

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  विभिन्न  राज्यों  में  केला
 द्वारा  स्थापित  तथा  वित्तापोषित  केन्द्रीय  स्कूलों
 में  केवल  सरकारी  कर्मचारियों  के  बच्चों  को
 दाखिल  किया  जाता  है  भ्रमणा  प्राय  छात्रों  को
 भी  प्रवेश  मिलता  है;

 (@)  अन्य  छात्रों  की  प्रतिशतता  क्‍या  है;

 (ग)  इन  स्कूलों  में  हिन्दी  भौर  अंग्रेजी
 माध्यम  वाले  छात्रों  की  भ्रलग-स्‍्रलग  संख्या
 क्या  है  ;  कौर

 (घ)  यह  योजना  कहां  तक  उपयोगी
 सिद्ध  हुई  है  ?

 शिक्षा  सवाल  में  उपमंत्री  (भी सती
 सोदर  रामलखन)  :  (क)  जी  नहीं;
 किन्तु  स्थानांतरित  केन्द्रीय  सरकारी  कर्म-
 चारियों  के  बच्चों  को  प्राथमिकता  दी  जाती  है  ny

 (ख)  प्रत्येक  स्कूल  की  प्रतिशतता  भिन्न
 भिन्न  है।

 (ग)  बौर  (घ).  इन  स्कूलों  में  प्रशिक्षण
 का  माध्यम  प्रति  रूप  से  थे  दोनों  भाषाएं
 हैं  ।  कुछ  प्रंग्रेजी  माध्यम  से  पढ़ाते  हैं  शौर
 कुछ  हिन्दी  माध्यम  से  ।  यह  योजना  उन
 बच्चों  के  लिए  उपयोगी  सिद्ध  हुई  है  जिनके
 माता  पिता  देश  के  एक  भाग  से  दूसरे  भागों  में
 बाते  जाते  रहते  है  कौर  वे  इन  दोनों  भाषाप्रों
 में  शिक्षण  प्राप्त  करने  को  भ्र धिक  अच्छा
 समझते  हैं  जिससे  बच्चों  की  पढ़ाई  का  क्रम
 भंग  नहों।

 Fertilizer  Plants
 “12,  Shrimat!  Sharda  Mukerjee:

 Wili  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 U.S.  Bechtel  Corporation  has  made  a
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 revised  proposal  for  setting  up  a  few
 fertilizer  plants;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  State  in  the  Minis-

 try  of  Petroleum  and  Chemicals  (Shri
 Alagesan):  (a)  No,  Sir.

 (b)  Does  not  arise.
 National  Laboratories  for  Defence

 needs
 "13.  Shri  D.  C.  Sharma:

 Shri  P.  R.  Chakraverti:
 Shri  P.  C.  Borooah:
 Shri  Heda:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Education  be
 Pleased  to  state:

 (a)  whether  the  National  Labora-
 tories  are  being  peared  up  ta  meet  the
 needs  of  defence;

 (b)  if  so,  the
 matter;  and

 (c)  the  nature  of  work  to  be  done
 by  the  laboratories?

 The  Minister  of  Education  (Shri
 M.  ca  Chagla):  (a)  Yes,  Sir.

 (b)  and  (c).  A  Steering  Committee
 with  representatives  of  Defence,
 Technical  Development  and  Sutply
 wus  formed  in  962  to  study  Defence
 problems,  identify  them  and  to  take
 further  aciion  to  find  solutions,  This
 Committee  is  assisted  by  a  Defence
 Co-ordination  Unit,  which  is  working
 in  close  collaboration  with  Defence
 and  has  assigned  a  large  number  of
 projects  to  the  national
 which  have  either  been  completed  or
 are  in  different  stages  of  deve‘opment.
 Supplies  are  being  made  to  Defence  in
 respect  of  29  items  which  are  being
 produced  in  pilot  plants  in  the  varicus
 Laboratories/Tnstitutes,  A  number  of
 new  developmental  projects  have  been
 recently  referred  to  the  national  labo-
 ratories  for  examining  the  feasibility
 of  taking  them  up.

 Oilfields  in  Assam
 Shri  Hem  Barwa:
 Shri  P.  C.  Borooah:
 Shrimati  Renuka  Barkataki:
 Shri  P.  R.  Chakraverti:
 Shri  Subodh  Haneda:
 Shri  Yashpal  Singh:

 steps  taken  in  the

 "4
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 Shri  Sham  Lal  Sgraf:
 Shri  M.  L.  Dwivedi:
 Shri  §.  C.  Samanta:
 Shri  Parashar:
 Shri  8.  N.  Chaturvedi:
 Shri  Brij  Raj  Singh;
 Shri  Onkar  Lal  Berwa;
 Shri  Gokaran  Prasad:
 Dr.  Mahadeva  Prasad:

 Will  the  Minister  of  Petroleum  and
 Chemicalg  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  recently
 an  oil-bearing  structure  haus  been
 located  by  the  Oil  and  Naiural  Gas
 Commission  somewhere  botween
 Rudrasagar  and  Lakwa  ficlds  in
 Assam;  and

 (b)  if  so,  the  estimated  extent  of
 the  finds?

 The  Minister  of  Petroleum
 Chemicals
 (a)  No,  Sir.

 (b)  Does  not  arise.
 Issue  of  Industrial  Licences

 "15.  Shri  P.  0.  Borooah:
 Shri  Basappa:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  refer  to  the  reply  given

 and
 (Shri  Humayun  Kabir);

 to  Starred  Question  No.  774  on  the
 22nd  September,  965  and  state:

 (a)  whether  a  decision  has  since
 been  taken  to  appoint  a  quasi-judi_ial
 body  for  issuing  industrial  licences;
 and

 (b)  if  so,  its  precise  constitution,
 functions  and  modus  operandi?

 The  Minister  of  State  in  the  Mints-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  No,  Sir.

 (b)  Docs  not  arise.
 Student  Indiscipline

 *16,  Shri  Karnl  Singhjl;  Will  the
 Minister  of  Educalion  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  political  interference  is  g  source
 of  student  indiscipline;

 (b)  if  so,  whether  any  appeals
 have  been  made  to  the  political  par-
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 ties  not  to  call  upon  students  for
 participation  in  demonstrations  and
 strikes;  and

 (c)  the  steps  which  are  being  taken
 to  create  a  sense  oof  participation
 amongst  the  students  in  creating  a
 New  India?

 The  Minister  of  Education  (Shri
 M.  C.  Chagla);  (a)  and  (0),  Yes,  Sir.
 Informal  appeals  have  been  made  now
 and  then  to  political  parties  not  to
 call  upon  students  for  participation  In
 demonstrations  and  strikes.

 (c)  In  addition  to  the  National  Fit-
 ness  Corps  Scheme  for  school  students
 and  the  compulsory  National  Cadet
 Corps  Scheme  for  college  students,
 which  are  already  being  implemented,
 it  is  proposed  to  institute  a  scheme
 of  one  year's  compulsory  national
 service  for  all  students  completing
 secondary  education.
 Shortage  of  Keroscne  and  Diesel  Oil

 11,  Shri  Linga  Reddy:
 Shri  BD.  C.  Sharma:
 Shri  Bhanu  Prakash
 Shri  Madhu  Limaye:
 Shri  Bagri:
 Shri  Shree  Narayan  Das:
 Shri  Yashpal  Singh:
 Dr,  Sarojini  Mahishi:
 Shri  B.  K.  Das:
 Shri  R.  Barua:
 Shri  Raghunath  Singh:
 Shri  P.  हू,  Deo:
 Shri  Solanki:
 Shri  Narasimha  Reddy:
 Shri  Kapur  Singh:
 Dr.  L,  M.  Simghvi:
 Shri  Ram  Sewak  Yadav:
 Shri  8,  M.  Banerjee:
 Shri  Bibhuti  Mishra:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  the  extent  to  which  Govern-
 ment  have  been  guccessful  in  remov-
 ing  the  shortage  of  kerosene  oil,  diesel
 and  petrol  in  different  parts  of  the
 country  to-date;  and

 (b)  the  measures  taken  by  Govern-
 ment  to  make  the  country  self-suffi-
 cient  as  regards  the  Petroleum  Pro-
 ducts  and  Chemicals  in  the  Fourth
 Five-Year  Plan?

 The  Minister  of  Petroleum  and
 Chemicals  (Shri  Humayun  Kabir):
 (a)  The  production  of  petrol  being
 in  excess  of  our  requirements,  there
 is  no  general  shortage  of  petrol  in
 any  part  of  the  country.  Owing  to
 the  arrangements  made  for  import
 of  diesel  oil  from  the  U.S.5.R.  there
 has  also  been  no  shortage  of  diese]  oil
 since  July,  1965.  Shortages  of  Kero-
 sene  have  been  experienced  in  the
 last  three  months  on  account  of  the
 priority  that  has  been  given  for  meet-
 ing  the  requirements  of  defence  since
 the  commencement  of  the  conflict
 with  Pakistan.  Arrangements  are
 being  made  for  increased  supply  of
 Kerosene  from  rupee  payment  coun-
 tries  as  well  as  by  rationalisation  of
 local  production.

 (9)  The  additional  refinery  capa-
 city  envisaged  during  the  Fourth
 Five  Year  Plan  will  make  the  coun-
 try  self-sufficient  in  regard  to  mast
 of  the  petroleum  products,  Measures
 to  increase  output  of  chemicals  and
 to  make  the  eminiry  self-sufficient  to
 the  extent  possible  consistent  with  the
 country's  resources  in  the  Fourth  Five
 Year  Plan  are  also  under  considera-
 tion  of  the  Planning  Commission.

 Joint  Consultation  Scheme
 "18.  Shri  A.  P.  Sharma:

 Shri  5.  M.  Banerjee:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:
 (a)  the  reasons  for  delay  about  the

 implementation  of  the  scheme,  parti-
 cularly  in  the  Railway  and  Defence
 departments  for  setilement  of  dile-
 putes  between  the  workers  and  the
 employing  Ministries  in  view  of  the
 acceptance  of  the  scheme  of  Joint
 Consultation  and  Compulsory  Arbl-
 tration  by  almost  all  the  Central
 Government  employees,  trade  unions,
 and  associations;

 (b)  whether  it  is  a  fact  that  the
 Ministry  of  Home  Affairg  is  not  im-
 Plementing  the  scheme  because  the
 employing  Ministries  are  opposed  to
 the  same;  and

 (c)  if  not,  the  specific  reasons  for
 the  delay  and  by  what  time  the
 scheme  Is  likely  to  be  implemented?
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 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  to  (०).
 Some  of  the  unionsjassociations  have
 not  accepted  the  scheme  in  its  entirety.
 Hence  it  could  not  be  implemented  so
 far.  To  the  extent  practicable,  Gov-
 ernment  are  anxious  to  secure  unani-
 mity  on  the  scheme.  To  achieve  this,
 meetings  are  being  held  the  last  of
 which  was  on  21-10-1965,  The  differ-
 ences  were  further  narrowed  down

 and  we  hope  to  introduce  the  scheme
 early,

 t  of  Pakistanis

 *20.  Shri  Rameshwar  Tantla:
 Shri  Himataingka:
 Shrimati  Renuka  Barkataki:
 Shri  RB,  S.  Pandey:
 Shri  Krishna  Deo  Tripathi:
 Shri  V.  B.  Gandhi:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  during
 the  recent  conflict  between  India  and
 Pakistan,  some  Pakistanis  have  been
 interned  in  the  various  parts  of  the
 country;

 (b)  if  so,  their  total  number;
 (e)  the  action  taken  against  them;

 and
 (d)  whether  they  have  been  asked

 to  leave  the  country  or  Pakistan
 asked  to  take  them  back?

 The  Deputy  Minister  in  the  Mintis-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  (a)  and  (b),  Yes,  Sir.  Their
 Number  is  3,064.

 (९)  They  were,  in  the  first  instance,
 interned  locally  and  are  being  trans-
 ferred  in  batches  to  a  Central  Intern-
 ment  camp.

 (d)  The  question  of  exchange  of  in-
 terned  Pakistanis  in  India  with  Indian
 nationals  interned  in  Pakistan  is  under
 discussion  with  the  Government  of
 Pakistan,
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 Violations  of  Essential  Commodities
 and  Foodgrains  Regulations

 *2l.  Shri  P.  R.  Chakraverti:
 Shri  K.  N.  Tewary:
 Shri  P.  C.  Borooah:
 Shri  Gulshan;
 Shri  Buta  Singh:
 Shri  Yashpal  Singh:
 Shri  Hukam  Chand

 Eachhavaiya:
 Shri  Onkar  La]  Berwa:
 Shri  Brij  Raj  Singh:
 Shrj  Gokaran  Prasad:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  the  Union  Government
 have  advised  the  State  Governments
 to  initiate  vigorous  drive  to  stamp  out
 violations  of  the  Essential  Commodi-
 ties  and  Foodgraings  Regulations  by
 taking  into  custody  under  the  Defence
 of  India  Rules,  Black-marketeers  and
 hoarders  of  foodgrains;

 (b)  the  number  of  arrests  so  far
 made  for  such  violations,  State-wise;

 (c)  the  number  of  merchants  detain.
 ed  on  the  basis  of  reports  regarding
 the  anti-social  activities;  and

 (d)  the  b  of  pro  ti
 launched  for  violation  of  ftoodgrains
 order?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Ministry  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  Yes,  Sir.

 (b),  to  (da).  The  material  is  being
 collected.

 were  श्रेणी  का  समाप्त  किया  जाना

 *o2  श्री  सिद्धेश्वर  प्रसाद  :
 श्री  qo  मो०  बनर्जी  :
 ची  क०  ना०  तिवारी  :
 igo  Wo  बहुधा  :
 पी  बुरा  सिंह 1.
 शनी  राम  सहाय  पाण्डेय  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :
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 (क)  क्‍या  यह  सच  है  कि  लालफीता-
 शाही  को  समाप्त  करने  के  लिये  प्रशासनिक
 सुधारों  की  एक  योजना  बनाई  जा  रही  है
 जिस के  प्रतिशत  क्लिक  श्रेणी  तत्काल  समाप्त  कर
 दी  जायेगी;

 (=)  यदि  हां,  तो  योजना  की  मुख्य
 रूपरेखा  क्‍या  हैं;  भौर

 (ग)  यदि  हां  तो  उसकी  खोज  करने  के
 लिपे  शौर  क्या  कार्यवाही  करने  पर  विचार
 किया  जा  रहा  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्रों
 तथा  प्रतिरक्षा  मंत्रालय  में  प्रतिरक्षा  सभरण
 मंत्रों  (शो  हाथो):  (क)  निर्माण  तथा  आवास
 मंत्रालय  के  निर्माण  विभाग  का  एक  प्रयत्न
 किया  गया  जिसके  झा घार  पर  उस  विभाग
 का  पुनर्गठन  किया  गया  ।  कर्मचारी  वर्ग  प्लोर
 कार्य  पद्धति  के  पुनर्गठन  से  कार्यालय  स्तर  पर
 जांच  समाप्त  कर  दी  गई  कौर  इससे  विचार
 के  स्तरों  की  संख्या  में  कमी  हो  गई  ।

 ्)  योजना  की  मूख्य  मुख्य  बातें
 इस  प्रकार  हैं  :--

 QQ)  केन्द्रीय  सावंजनिक  निर्माण  विभाग  के
 मुख्य  प्रिय  ता  को  शौर  अधिक  शक्तियों
 का  प्रत्यायोजन;

 एक  ही  फाईल  की  पद्धति  लागू  करना
 जिससे  प्राप्त  कार्यालय  में  दशहरी  फाईलें
 रखने  और  सचिवालय  में  कार्यालय  स्तर
 पर  दुहरे  विचार  करने  से  बचा  जा  सके
 और  इसके  फलस्वरूप  कार्यालय-स्तर
 पर  कर्मचारी  वर्ग  मुख्यतः  सहायकों
 में  कमी;

 फाइलिंग  की  वैज्ञानिक  पद्धति  को  लागू
 करना  और  वर्तमान  पद्धति  की  खराबियों
 फो  समाप्य  करना;

 (2)

 (3)

 विचार  के  स्तरों  को  5  से  घटा  कर
 ५  करना  भ्रर्थात  सबसे  ऊपर  संयुक्त
 सचिव  बीप  में  उपसचिव  ौर  नीचे
 ओवर  सचिव  या  अनुभाग  ग्र धि कारी;
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 (5)  प्रत्येक  अनुभाग  भ्रमणकारी  के  लिये
 स्टेनोग्राफर  की  व्यवस्था;

 (6)  सारे  डिवीजन  के  लिपे  प्राप्ति  प्राण
 टंकण  प्राणी  के  लिये  एक  ही  रजिस्ट्री
 की  व्यवस्था  |

 (ग)  कर्मचारी  वर्ग  को  स्टेनोग्राफर  का
 प्रशिक्षण  देने  को  एक  योजना  विचाराधीन  है  1:

 Report  of  Assam  Hill  Areas
 Commission

 *23.  Shrimati  Renuka  Barkataki:
 Shri  P.  C.  Borooah:
 Shri  Yashpal  Singh:
 Shri  Bhanu  Prakash  Singh: Shri  Ravindra  Varma:
 Shri  P,  Venkatasubbalah:
 Shri  J.  B.  8,  Bist:
 Shri  Basumatar!:
 Shri  A.  N.  Vidyalankar:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  the  Hill  Areas  Com-
 mission  (Assam)  has  submitted  its
 report  to  Government;  and

 (b)  if  so,  the  main  recommenda-
 tions  thereof?

 The  Minister  of  State  in  the  Minis
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  No,  Sir.

 (b)  Does  not  arise.
 Off-Shore  Oil  Deposits  on  East  Const

 “24.  Shr!  Yashpal  Singh:
 Shri  Shree  Narayan  Das:
 Shri  D  C.  Sharma:
 Shri  Hem  Barua:
 Shri  P.  BR,  Chakraverti:
 Shri  P.  C.  Borooah:
 Shrimail  Renuka  Barkataki:
 Shri  s.  C,  Samanta:
 Shri  Subodh  Hanada:
 Shri  M.  L.  Dwivedl:
 Shri  Ravindra  Varma;
 Shri  Vishwa  Nath  Pandey: Shri  Onkar  Lal  Berwa:
 Shri  Sham  Lal  Saraf:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:
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 (a)  whether  the  preliminary  stud-

 jes  conducted  by  a  Soviet  ship  of
 India's  eastern  coast  give  hope  for
 the  existence  of  large  off-shore  oil
 deposits;  and

 (b)  if  30,  the  further  action  being
 contemplated  to  explore  tne  3ame?

 The  Minister  of  Petroleum  and
 Chemicals  (Shri  Homayun  Kabir):
 (a)  and  (b).  The  seismic  surveys  car-
 ried  out  by  the  Soviet  ship  off  the
 Coromandal  cast  have  indicated  the
 presence  of  a  fair  thickness  of  sedi-
 mentary  rock  formations  and  two  pos-
 sibly  interesting  anticlinical  structures
 in  the  area,  Further  exploration  work
 comprising  a  seismic  surveys  and  dril-
 ling  operations  is  in  progress  in  the
 adjoining  land  area,  and  off-shore
 drilling  will  be  undertaken  if  and
 when  necessary.

 Kalron  Murder  Case
 "25.  Shri  Vishwa  Nath  Pandey:

 Shri  Prakash  Vir  Shastri:
 Shri  Jagdev  Singh  Siddhantl:
 Shri  D.C.  Sharma:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  88  on  the
 8th  August,  965  and  state:

 (a)  whether  the  State  Government
 have  completed  the  investigations
 into  the  Kairon  Murder  Case  and  sub-
 mitted  their  report;  and

 (b)  if  so,  the  result  thereof?

 The  Minister  of  State  In  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Civil  Defence

 Shri  Madha  Limaye:
 Shri  Bagri:
 Shri  D.  C.  Sharma:
 Shri  P.  C.  Borooah:
 Shri  Prokash  Vir  Shastri:

 “27.
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 Shri  Jagdev  Singh  Siddhanti:
 Shri  P.  BR.  Chakravertt:
 Shri  है,  5.  Pandey:
 Shri  Yashpal  Singh;
 Shri  Linga  Reddy:
 Shri  Onkar  Lal  Berwa;
 Shri  Sidneshwar  Prasad:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Government  propose
 to  set  up  a  permanent  all-India  co-
 ordinated  organisation  for  civil  de-
 fence;  and

 (b)  if  so,  the  details  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  Home  Affairs  (Shri  L,  N.
 Mishra):  (a)  and  (b).  An  organisation
 headed  by  the  Director  General,  Civil
 Defence,  already  exists  at  the  Centre
 under  the  Ministry  of  Home  Affairs,
 for  coordinating  the  activities  of  civil
 defence  organisations  in  States|Union
 Territories.

 Secret  Transmitter  in  Nagaland
 "28.  Shri  Hem  Barua:

 Sbrimatl  Renuka  Barkataki:
 Shri  Hari  Vishou  Kamath:
 Shri  Ravindra  Varma:
 Shri  P.  Venkatasubbaiah:
 Shri  Yashpal  Singh:
 Shri  V.  B.  Gandhi:
 Shri  Sidheshwar  Prasad:
 Shri  Eajrolkar:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  a  secret  transmitter’  has  been
 illegally  operating  in  Nagaland  for
 some  time  past;  and

 (b)  if  so,  whether  any  steps  have
 been  taken  to  locate  this  transmitter
 and  stop  it  from  functioning?

 Deputy  Minister  in  the  Minis-
 era  =  Affairs  (Shri  L,  N.
 Mishra):  (a)  and  (b).  An  unidentified
 transmitter  operated  in  Nagaland  bet-
 ween  20th  and  23rd  September,  1965.
 A  close  watch  is  being  kept  to  locate
 it,
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 Talukdar  Committee  on  Petroleum

 Price-Policy

 29,  Shri  P.  C.  Borooah:
 Shri  Yashpal  Singh:
 Shri  Madhu  Limaye:
 Shri  Bagri:
 Shri  Sham  Lal  Saraf:
 Sbri  DD  J,  Naik:
 Shri  Indrajit  Gupta:
 Shri  Warlor:
 Shri  Daji:
 Shri  R.  Barua:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  Government  have  exa-
 mined  the  Talukdar  Committee's  re-
 commendations  on  Petroleum  Price-
 policy;  and

 (b)  if  so,  the  decisions  taken  there-
 an?

 The  Minister  of  Petroleum  and
 Chemicals  (Shij  Humayun  Kabir);  (a)
 and  (b).  The  Repert  submilied  on
 i8-8-965  by  the  Working  Group  on
 Qil  Prices,  headed  by  Shri  J.  N.
 Talukdar  is  still  being  examined;  de-
 cisions  thereon  have  not  yet  been
 taken  by  Government,

 Report  of  Pathak  Commission
 "20,  Shri  Vishwa  ath  Pandey:

 Dr.  M.  §.  Aney:
 Shri  Hukam  Chand  KEachha-

 valya:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  85  on  the
 l6th  August,  965  and  state:

 (a)  whether  the  Pathak  Commission
 has  since  completed  its  enquiry  into
 the  allegation  that  some  persons  had
 prior  knowledge  of  the  s.heme  for
 murder  of  Mahatma  Gandhi  and  sub-
 mitted  its  reyort  to  Government;

 (b)  if  so,  the  outcome  thereof;  and
 (९)  if  not,  when  the  report  is  likely

 to  be  submitted  and  the  causes  of
 delay?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairg  ang  Minister  of

 Written  Answers  KARTIKA  I2,  887  (SAKA)  Written  Answers  34

 Defence  Supplies  In  the  Ministry  of
 Defence  (Shri  Hathi);  (a)  No,  Sir.

 {b)  Does  not  arise.

 (c)  The  report  of  the  Commission  is
 due  to  be  submilled  by  Jlst  December,
 ‘1865.  ‘The  Commission  hus  to  examine
 a  large  number  of  witnesses  and
 voluminous  old  records  and,  there-

 fore,  it  has  not  been  found  possible
 for  i,  to  finacise  ils  report  yet.

 Oentral  Sanskrit  Board
 l,  Shri  Ram  Harkh  Yadav:

 Shri  Ram  Sewak  Yadav:
 Shri  Madhu  Limaye:
 Shri  Bagri:

 Will  the  Minister  of  Education  be
 Pleaseg  to  state:

 (a)  whether  Government  have  re-
 constituted  the  Central  Sanskrit  Board
 for  the  propaga.con  and  development
 of  Sanskrit  in  the  cuuntry;

 (by  if  so,  the  composition  of  the
 Board;  and

 (ey  its  main  functions?
 The  Deputy  Minister  in  the  Minis-

 try  of  Education  (Shri  Bhaki  Darshan):
 (a)  Yes,  Sir.

 (b)  and  (c),  A  statement  fs  lald  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-5022)05.)
 Women's  Polytechnic,  Rouse  Avenue,

 New  Delhi
 Ram  Harkh  Yadav:  Will 2.  Shri

 duister  of  Education  be  pleased the  Ma

 ernment  have  re  oon.  a  ine  d.plomas
 in  certain  branches  oF  technics:  शरीफ
 cation  awarded  by  th.  W.  men's  Poly technic,  Rouse  Avenue,  New  Delhi;

 (b)  if  so,  the  details  thereof;  and
 (९)  the  reasons  for  such  special  re-

 cognition?
 The  Minister  of  Education  (Shri  M.

 c  Chagia):  (ay  Yes,  Sir.
 (b)  Diplomas  in  (i)  Library  Science,

 (ii)  Secretariat  Praciice,  (iil)  Medi-
 cal  Laboratory  Technology,  (iv)  Elec-
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 tronics,  (v)  Architectural  Assistant-
 ship,  (vi)  Commercial  Art  and(vii)
 Interior  Decoration  and  Display  have
 been  recognisi:d  for  purposes  of  em-
 ployment  to  suburdinate  posts  and
 services  in  the  appropriate  fields  under
 the  Central  Government.

 (c)  The  diplomas  have  been  recog-
 nised  in  purcuance  of  the  general
 principles  lnid  down  by  the  Govern-
 ment  of  India  for  recognition  of  diplo-
 masicertificales  awarded  by  State
 Boards  of  Technical  Education  to  the
 students  trained  at  recognised  Insti-
 tutions.  No  special  recognition  has
 been  accorded,

 सखाद्य-प्रान्दोलन  के  सम्बन्ध  में  गिरफ्तारियां

 3.  श्री  मयु  लिमये  :
 को  बिगड़ो  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंग  कि  :

 (क)  खाद्य-भान्दोलन  के  सम्बन्ध  में
 जुलाई  कौर  अगस्त,  i965  में  बिहार
 महाराष्ट्र  तथा  पश्चिम  बंगाल  के  राज्यों  में
 कुल  कितनी  गिरफ्तारियां  की  गई  थीं;

 (@)  किसने  स्थानों  पर  गोली  वर्षा  की
 गई;  शोर

 (ग)  उन  स्थानों  के  नाम  कया  हैं  जहां
 गोली  वर्षा  की  जांच  की  गई  थी  ?

 गुह-कार्य  मंत्रालय  में  राज्य  मंत्री  तथा
 प्रतिरक्षा  मंत्रालय  में  प्रतिरक्षा  संभरण  मंत्री
 1६18  हाथी)  :  (क)  से  (7).  सूचना

 एकत्रित  की  जा  रही  है  कौर  यथासमय  सदन  के
 सभा-पटल  पर  रख  दी  जायगी  |

 Automobile  Engineering  Diplomas
 4  Shri  Ram  Harkh  Yadav:  Will  the

 Minister  of  Edacajton  be  p'eased  to
 state:

 (a)  whether  it  isa  fac,  that  Govern-
 ment  have  recognised  the  Diplomas  in
 Automobie  Engineering  awarded  by
 the  Madhya  Pradesh  Board  of  Tech-
 Rical  Education,  Bhopal;  and
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 (b)  if  so,  its  implications  regarding
 employment  in  the  Central  Govern-
 ment  services?

 The  Minister  of  Education  (Shri  M.
 6,  Chagla):  (a)  Yes,  Sir,

 (b),  This  recognition  makes  the  hold-
 ers  of  diploma  eligible  for  recruitment
 to  subordinate  po-ts  and  services  in
 the  appropriate  field  under  the  Cen-
 tral  Government,

 Facilities  for  MP.  Detenus
 5.  Shri  Kolla  Venkaiah:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  instructions  were  iseu-
 ed  by  Government  for  giving  special
 facilities  to  the  Members  of  Parlia-
 ment  detained  under  the  Defence  of
 India  Rules;

 (b)  if  50,
 facilities;  and

 what  are  these  special

 (९)  whether  a  copy  of  the  instruc
 tions  will  be  placed  on  the  Table?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  the  Minister
 of  Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  fay  Some  sug-
 gestions  had  been  made  for  the  con-
 sideration  of  the  State  Governments.

 (by  and  (c).  The  suggestions  relate
 to  quickening  the  pace  of  investiga-
 tion  of  the  case,  effecting  the  arrest
 with  as  little  harassment  as  possible
 to  the  person  concerned,  allowing  if
 necessary  sufficient  margin  for  pre-
 parations,  allotting  the  class  befitting
 his  education,  life  to  which  be  has
 been  accustomed  etc.  and  prompt  re-
 dressal  of  grievances,  if  any,  in  re-
 gard  to  conditions  in  jail,

 Grievances  of  Detenus
 6.  Shri  Kolla  Venkaiah:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  any  hunger  strike  by
 the  Left  Communist  detenus  in
 Andhra  Pradesh  had  taken  place  in
 September,  1965;
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 (b)  if  s0,  how  many  took  part;
 (c)  the  main  grievances  represented

 to  the  State  Government  on  which
 they  resorted  to  hunger-strike;

 (d)  how  far  the  grievances  were
 enquired  into  ang  met;  and

 (e)  if  they  have  not  been  met  the
 reasong  therefor?

 The  Minister  of  State  in  the  Minks-
 try  of  Home  Affairs  and  the  Minister
 of  Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  tay  Yes,  Sir.

 (b)  132,  34  and  49  Persons  took
 part  on  the  3  days  of  the  strike  res-
 pectively,

 (९)  and  (a),  The  grievances  related
 to  grant  of  family  allowance,  supply
 of  literature,  legal  consultation  and
 release  of  hospitalized  detenus.  The
 State  Government  have  already  taken
 adequate  steps  in  respect  of  all  these
 matters.

 (e)  Does  not  arise.

 Qeservation  of  Seats  for  Andaman
 Students

 a  Shri  Kolla  Venkasiah:  Will  the
 Minister  of  Education  be  pleated  to
 state:

 (a)  the  number  of  seats  reserved,
 ig  any,  in  different  Universities  (i)  in
 Arts  Colleges  and  (ii)  in  Technical
 Colleges  in  the  country  for  the  atu-
 dents  from  Andaman  and  Nicobar  Ie-
 lands  in  1964-65  and  1965-66;  and

 (b)  the  seats  utilised  by  the  stu-
 dents  from  Andaman  and  Nicobar
 Ialands  during  the  above  period?

 The  Minister  of  Education  (Shri  M.
 C.  Chagla):  (a)  (i)  Arts  Colleges:  Nil.

 Gi)  Technical  Colleges:  4  each
 in  1964-65.  and  1965-66.

 (b)  All  the  4  seats  were  utilised  each
 yeer,
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 Part-Time  Teachers  in  Eerala

 &  Shri  A  EK.  Gopalan:
 Shri  Vasudevan  Nair:
 Shri  Warior:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  the  number  of  part-time  teachers
 in  Government  schools  in  Kerala  at
 present;

 (b)  the  salary  per  mensum  they  are
 given;

 (c)  whether  Government  have  re
 ceived  representations  for  increasing their  salary;  ang

 (d)  if  so,  the  decision  taken  thereon?
 The  Deputy  Minister  in  the  Ministry of  Education  (Shrimatl  Soundaram

 Ramachandran):  (a)  to  (d).  The  infor-
 mation  is  being  obtained  from  the
 State  Government  and  will  be  laid  on
 the  Table  of  the  House  in  due  course.

 Kerala  Public  Services  Commission
 Report

 9.  Shri  A.  K,  Gopalan:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state;

 (a)  whether  the  Kerala  Public  Ser-
 vice  Co  has  =
 interim  report;

 (b)  ig  so,  when;
 (c)  whether

 accepted  the  same;
 Government  have

 (d)  the  annual  additional  financial
 commitment  required  to  implement  its
 recommendations;  and

 (e)  when  the  final  report  of
 Commission  will  he  ready?

 the

 The  Minister  of  State  in  the  Mints
 try  of  Home  Affairs  and  the  Minister
 of  Defence  Suppliey  In  the  Ministry  of
 Defence  (Shri  Mobi):  (a)  No  Sir.

 (b)  to  (e).  Do  not  arise,
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 Family  Allowance  to  Communist
 Detenus  in  Kerala

 l0.  Shri  A.  K.  Gopalan:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  Communist  Detenus  in
 Kerala  Jails  went  on  hunger-strike
 during  August,  1965;

 (b)  if  so,  what  were  their  demands;

 (९)  whether  any  assurances  like
 liberalisation  of  parole  and  reconsi-
 deration  of  family  allowances  were
 given  to  them;  and

 (d)  if  so,  the  number  of  detenus
 granted  parole  facilities  ang  the  num-
 ber  of  those  granted  family  allow-
 ance  thereafter?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  the  Minister
 of  Defence  Supplies  in  the  Ministry
 of  Defence  (Shri  Hathi):  (a)  Yes,
 Sir.

 (b)  The  demands  were  as  follows:
 (i)  either  the  unconditional

 release  or  trial  before  courts
 of  law  of  the  Left  Communist
 detenus  to  prove  the  charges
 levelled  against  them;

 (ii)  adequate  allowance  to  the
 families  of  detenus  to  enable
 them  to  live  in  reasonable
 comfort,  with  a  minimum  of
 Rs.  00  p.m.;

 (iii)  liberal  parole  facilities  for
 detenus;

 (iv)  better  medical  facilities,
 including  treatment  by
 specialists,  for  the  detenus;

 (v)  treatment  of  all
 class  I  prisoners;

 (vi)  urgent  measures  to  improve
 the  deteriorating  food  situa-
 tion  in  the  State;  and

 (vii)  better  attention  to  the  needs
 of  the  State.

 (c)  Yes,  Sir.

 detenus  as
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 (d)  35  detenus  have  been  granted
 parole.  27  detenus  have  been  granted
 family  allowance  afresh  and  in  the
 case  of  9  detenus  it  has  been  enhanced.

 Three  Year  University  Course

 i  Shri  Krishna  Deo  Tripathi:  Will
 the  Minister  of  Education  be  pleased to  state:

 (a)  the  progress,  if  any,  made  in
 regard  to  the  introduction  of  three-
 year  Degree  Course  in  the  Universi-
 ties  in  Maharashtra  and  U.P.;  and

 (b)  whether  Government  propose to  stop  the  grants  awarded  by  the
 University  Grants  Commission  to  the
 Universities  which  do  not  adopt  the
 three-year  degree  course?

 The  Minister  of  Education  (Shri
 M.  0.  Chagla):  The  information  is
 introducing  the  three-year  degree course  in  the  State  Universities  of
 U.P.  is  under  consideration  of  the  U.P.
 Government.

 The  University  of  Bombay  proposes to  adopt  the  three-year  degree  course
 after  intermediate  for  honours
 students.

 (b)  No,  Sir.

 Grants  to  Universities  in  U.P.

 ae,  Shri  Krishna  Deo  Tripathi:  Will
 the  Minister  of  Education  be  pleased
 to  state  the  details  of  various  grants
 given  to  the  Universities  and  Colleges
 of  U.P.  by  the  University  Grants
 Commission  for  scientific  education
 together  with  (i)  the  name  of  the
 University/College,  (ii)  amount  of
 grant,  and  (iii)  the  specific  purpose
 for  which  the  grant  had  been  sanc-
 tioned  during  the  Third  Five  Year
 Plan  period  so  far?

 The  Minister  of  Education  (Shri
 M.  0.  Chagia):  The  information  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha  in  due  course.
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 Universities  and  Colleges

 13,  Shri  Krishna  Beo  Tripathi:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  the
 State-wise;

 (b)  the  number  of  Degree  colleges;
 and

 number  of  Universities

 (९)  the  number  of  higher  institu-
 tions  granted  the  status  of  University
 by  the  Government  of  India  on  the
 recommendations  of  the  University
 Grants  Commission?

 The  Minister  of  Education  (Shri
 M.  0,  Chagla):  (a)  to  (c).  A  state-
 ment  is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-5023|

 65).

 Kidnapping  by  Naga  Hoatiles

 l4,  Shrimati  Renuka  Barkataki:
 Shri  Ravindra  Varma:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  aix
 Nagas  including  one  Government
 teacher,  were  kidnapped  by  a  band
 of  armed  Naga  hostiles  from  the
 village  of  Choither  in  the  Ukhrul  Sub-
 Division  of  Manipur  on  the  ‘19th:
 September,  1965;  and

 (b)  if  so,  whether  these  kidnapped
 Nagas  have  been  set  free  and  the  Naga
 hostiles  responsible  for  the  outrage
 apprehended?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  the  Minister
 of  Defence  Supplies  in  the  Ministry
 of  Defence  (Shri  Hathi):  (a)  On  9th
 September,  965  four  villagers  includ-
 ing  one  Government  teacher  and  one
 Government  dak-runner  were  kid-
 napped  by  armed  Naga  hostiles  trom
 Choither  village.

 (b)  The  kidnapped  persons  have
 been  set  free.  Culprits  have  not  been
 apprehended  so  far.
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 Kehabilitation  of  Migrants  from

 East  Pakistan
 15.  Shri  S.  M.  Banerjee:  Will  the

 Minister  of  Rehabllitation  be  pleased
 to  state:

 (a)  the  number  of  migrants  from
 East  Pakistan  in  the  various  camps
 who  have  been  rehabilitated  so  far;
 and

 (b)  the  number  of  those  who  still
 remain  to  be  rehabilitated?

 The  Minister  of  Rehabilitation  (Shri
 Tyagi):  (a)  6,123  families  of  new
 migrants  from  East  Pakistan  have  so
 far  been  sent  to  rehabilitation  sites  in
 various  States.  In  addition,  ‘1,501
 families  have  been  provided  with
 regular  employment.

 (b)  61,100  families  in  camps  are
 yet  to  be  rehabilitated.

 Security  Arrangements  at  Airports
 16.  Shri  Hari  Vishnu  Kamath:  Will

 the  Minister  of  Home  Affairs  be
 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  628  on  the
 25th  August,  985  and  state:

 (a)  whether  action  on  all  the  re-
 commendations  made  by  the  Commit-
 tee  appointed  to  go  into  the  security
 arrangements  at  Airports  has  been
 completed;  and

 (b)  if  so,  the  details  of  action  taken
 on  each  recommendation  seriatim?

 The  Minister  of  State  in  the  Mints-
 try  of  Home  Affairs  and  the  Minister
 of  Defence  Supplies  in  the  Ministry
 of  Defence  (Shri  Hathl):  (a)  No,  Sir.
 The  recommendations  are  still  under
 examination  in  different  Ministries
 and  departments.

 (b),  Does  not  arise.
 Kidnapped  Children

 छा.  Shri  Yashpal  Singh:
 Shri  Bhanu  Prakash  Singh:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  99  on  the
 25th  August,  965  and  state  the  further
 progress  made  in  the  recovery  of  mix
 sing  children?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  Despite  best  efforts  the  Delhi
 police  could  not  find  any  clue  of  the
 missing  children.  The  search  is  still
 being  continued.

 Gujarat  Refinery
 ot  Shri  Yashpal  Singh:

 Shri  P.  C.  Borooah:
 Shri  Basumatari:
 Shri  Kolla  Venkaiah:
 Shri  Onkar  Lal  Berwa:

 Will  the  Minister  of  Petroleam  and
 Chemicals  be  pleased  to  state:

 (a)  whether  the  Gujarat  Refinery
 hag  started  working;

 (b)  if  so,  the  present  rate  of  pro-
 duction;  and

 (c)  by  what  time  it  will  reach  its
 e@ptimum  capacity?

 The  Minister  of  Fetroleum  and
 Chemicals  (Shri  Humayun  Eabir):
 (a)  and  (b).  Yes,  Sir.  The  first
 million  tonne  unit  of  the  refinery  was
 commissioned  on  ‘llth:  October,  965
 and  is  operating  at  1,000  to  1,500,
 tonnes  per  day.

 (९)  The  capacity  of  One  million
 tonnes  is  expected  to  be  achieved
 before  the  end  of  the  year.

 Photos  published  in  Vogue
 i9.  Shri  Yashpal  Singh:

 Shri  Bhanu  Prakash  Singh:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  refer  tu  the  reply  given
 to  Unstarred  Question  No.  2674  regard-
 ing  photos  published  in  the  “Vogue”
 dated  the  22nq  September,  965  and
 stale:

 (a)  whether  the  copy  of  the  said
 magazine  has  since  been  obtained  and
 examined  by  Government;  and

 (b)  if  50,
 thereto?

 Government's  reaction

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  (a)  Yea,  Sir.
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 (b)  The  Government  do  not  pro-

 Pose  to  take  any  action  against  the
 relevant  issue  of  the  periodical.

 Educational  activities

 al  Shri  Vishwa  Nath  Pandey:  Will
 the  Minister  of  Educatlo:  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  i234  on  the  Ist
 September,  965  and  state:

 (a)  whether  Government  have  since
 considered  the  proposal  of  bringing
 all  educationa)  activities  in  the  fleid
 of  higher  education,  including  agri-
 cultural  and  medical  education,  under
 one  umbrella;  and

 (b)  if  so,  the  decision  taken  in  the
 matter?

 The  Minister  of  Education  (Shri
 M.  C.  Chagia):  (a)  and  (b).  The
 matter  is  still  under  consideration.

 Equipment  for  Games
 23.  Shri  Shree  Narayan  Das:

 Shri  Ram  Harkh  Yadav;
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Education  be
 Pleased  to  state:

 (a)  whether  the  All-India  Council
 of  Sports  has  submitted  any  scheme
 for  the  provision  of  pluy  grounds  and
 equipment  for  educationa)  institutions
 in  the  country;

 (b)  if  so,  the  broad  features  there-

 (c)  whether  the  financial  aspect  of
 the  scheme  has  been  cxamined;  and

 (d)  if  80,  the  result  of  such  exami-
 nation  and  the  reaction  of  Govern-
 ment  thereto?

 The  Beputy  Minister  in  the  Minis
 try  of  Education  (Shri  Bhakt
 Darshan):  (a)  and  (b).  The  All-
 India  Council  of  Sports  was  associated
 in  drawing  up  drafl  proposals  for
 inclusion  in  the  Fourth  Five  Year
 Plan  for  development  of  sports  and
 games  in  the  country.  These  pro-
 posale  as  originally  prepared  inter
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 alia  included  provision  of  play
 grounds  for  about  1,500  colleges,  16,000
 High/Higher  Secondary  schools  and
 12,000  Middle  schools,  involving
 expenditure  of  Rs.  10,000  in  the  case
 of  a  college  and  Rs.  5,000  in  the  cage
 of  a  High/Higher  Secondary  school
 or  a  Middle  school.  Provision  was
 also  suggested  in  these  proposals  for
 supply  of  sports  equipment  to  about
 16,000,  High/Higher  Secondary  schools
 at  the  rate  of  Rs.  1,000  per  school.

 (९)  and  (d).  The  Fourth  Five  Year
 Plan  is  yet  to  be  finalized.  However,
 indications  are  that  due  to  limited
 funds  available  in  the  Central  Sector
 for  development  of  sports  and  Games
 the  schemes  relating  to  provision  of
 play  grounds  and  sports  equipment
 for  educational  institutions  are  not
 likely  to  find  a  place  in  the  Central
 Sector.  The  State  Governments,
 Municipal  Corporations  etc.  may  be
 expected  to  look  after  these  require-
 ments  to  the  extent  possible  within
 the  resources  to  be  made  available  to
 them  under  the  Fourth  Five  Year
 Plan.
 Shortage  of  Kerosene  Oil  in  Delhi

 84.  Shri  P.  K.  Deo:
 Shri  Solanki:
 Shri  Narasimha  Reddy:
 Shri  Kapur  Singh:
 Dr.  L,  जा,  Singhvi:
 Shri  Ram  Sewak  Yadav:
 Shri  Madho  Limaye:
 विधा  Bagri:
 Shri  Yashpal  Singh:
 Shri  5.  M.  Banerjee:
 Shri  B.  8,  Pandey:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 are  complaints  from  the  residents  of
 Delhi  regarding  the  acute  shortage  of
 Kerosene  and  other  oil  products  in
 Delhi;  and

 (b)  if  so,  the  action  taken  by  Gov-
 emment  in  this  regard?

 The  Minister  of  Petroleum  and
 Chemicals  (Shri  Homayun  Kabir):
 (a)  and  (b).  Owing  to  the  conflict
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 with  Pakistan,  kerosene  supplies  to
 the  civil  population  had  to  be  curtail-
 ed  duriy:;  August  and  September.
 The  Delhi  Administration  imposed
 restrictions  on  the  retail  sale  of  kero-
 sene  on  the  4  September,  ‘1965.
 The  restrictions  have  been  relaxed  to
 some  extent  after  the  cease-fire,  but
 full  liberalisation  of  kerosene  supplies
 has  not  been  possible  owing  to  the
 present  situation  on  our  borders.
 Consumers  in  Delhi  are  at  present
 entitled  to  purchase  either  five  litres
 a  week  or  l0  litres  a  fortnight  or  one
 tin  every  month  against  their  sugar
 quota  cards.

 बिल्ली  पुलिस  मोटर  गाड़ी  का  ओर  पकड़
 बल  (नोटों  चंफूट  हज़्बंड)

 किस  लाठ  fra:
 it  सुबोध  हंसवा  :
 हरी  to  Wo  सामन्त  :
 शी  प०  ला०  बाकमाल  :
 हरी  to  माठ  चतु बंदी  :
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 क्या  गृह-कार्य  मस्ती  यह  बताने  की  कृपा
 करेंग  कि  :

 (क)  दिल्‍ली  में  पांच  वर्ष  पहले  जो
 प्रोटो  चैट  स्क्वेड  बनाया  गया  था  उसके  उद्देश्य
 क्या  हैं  शौर  वहू  उनको  पूरा  करने  में  कहां  तक
 सफल  हुमा  है  ;

 (ख)  पिछले  पांच  वर्षों  में  इसने  चोरी
 के  कितने  मामले  पकड़े  हैं  ;

 (ग)  इस  दल  में  कुल  कितने  कर्मचारी
 हैं  प्रौढ़  इस  पर  प्रति  वर्ष  कितना  खर्च  होता  है
 झकझोर  इस  दल  को  कितनी  मोटर  गाड़ियां
 शादी  दी  गई  हैं  ;  भौर

 (घ)  क्‍या  सरकार  इस  दल  के  कार्य  के
 बारे  में  एक  विस्तृत  विवरण  सभा  पटल  पर
 रखने  का  विचार  करती  है  ?

 मुह-कार्य  मंत्रालय  में  उपमंत्री  (भी
 बना  fort): (8) a  (क)  से  (घ).  सदन के  सभा
 पटल  पर  एक  विवरण  रख  दिया  गया  है
 [पुस्तकालय  में  रीला  गया।  देखिये  संख्या
 एल०  ‘Bo—so24/65]
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 जासूसी  करने  वाले  सरकारी  कर्मचारियों  की
 गिरफ्तारी

 at  qo  लाठ  द्विवेदी  :
 श्री  स०  Wo  साबित  :
 श्री  हुकनघन्द  कछवाय  :
 लो  पाराशर  :

 36.

 क्या  गुह-कार्य  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  प्रतिरक्षा  सम्बन्धी  भेदों  को  प्रकट
 करने  अथवा  गुप्त  रूप  से  प्रतिरक्षा  सम्बन्धी
 सूचना  देने  प्रथा  ऐसे  ही  कार्य  करने  के  मामलों
 में  जिनसे  भारत  की  सुरक्षा  खतरे  में  पड़
 सकती  है  केन्द्रीय  तथा  राज्य  सरकारों  के
 कितने  कर्मचारियों  को  गिरफ्तार  किया  गया
 है;  शौर

 (ख)  उनके  विरुद्ध  क्या  कार्यवाही  की
 जा  रही  है  ?

 गह-काय  मंत्रालय  में  उपमंत्री  (श्री
 wo  ato  fra)  :  (क)  और  (ख)  पिछले
 पांच  वर्षों  के  बारे  में  सूचना  एकत्रित  की  जा
 रही  है  भौर  यथा  समय  सदन  के  सभा-पटल  पर
 रख  दी  जायगी  |

 Eesiduary  Rehabilitation  Problem

 27.  Shri  8,  हू,  Das:  Will  the  Minis-
 ter  of  Rehabilitation  be  pleased  to
 state:

 (a)  how  many  schemes  pertaining
 to  the  residuary  problem  of  rehabili-
 tation  of  displaced  persons  from  East
 Pakistan  are  now  pending  for  sane-
 tion:

 (b)  the  total  amount  involved  in
 these  schemes  as  grant  as  well  as
 loan;  and

 (c)  whether  schemes  are  still  to  be
 submitted  by  the  Government  of  West
 Bengal  to  cover  the  entire  committed
 amount  for  the  purpose?
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 The  Minister  of  Rehabilitation  (Shri
 Tyagi):  (a)  27  schemes  are  pending  for
 sanction  with  Central  Government,

 (9)  The  amount  imvolved  in  the
 scnemes  pending  with  the  Govern-
 ment  of  India  is  Rs.  64.55  lakhs  as
 Loan  and  Rs.  29.27  lakhs  as  Grant.

 (c)  Yes,  Sir.

 Goonda  Menace  in  Delhi
 .-  Shri  Marandi:

 Shri  Utiya:
 Shri  Yasbpal  Singh:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  goonda
 menace  is  on  the  increase  in  the  capi-
 tal;  and

 (b)  if  so,  the  steps  taken  by  Gov-
 efmment  to  curb  the  activities  of  the
 goondas?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  (a)  No,  Sir.

 (b)  Apart  from  the  normal  gurveil-
 lance  and  patrolling  which  the  police
 undertake  to  keep  bad  characters  in
 check,  action  is  also  taken  against
 them  under  the  substantative  and
 preventive  provisions  of  law.  Provi-
 sions  of  certain  Sections  of  the  Bom-
 bay  Police  Act,  96]  have  also  been
 extended  to  the  Union  Territory  of
 Delhi  in  order  to  control  the  activi-
 ties  of  anti-social  elements.

 Preservation  of  Historical  Monuments
 tn  Dethi

 os  Shri  Marandi:
 Shri  Utiya:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Education  be
 Pleased  to  state:

 (a)  the  steps  tuken  by  Government
 for  the  preservation  of  the  historical
 faonuments  in  Delhi;  and

 (b)  the  amount  spent  annuslly  for
 the  upkeep  of  these  monuments?
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 The  Deputy  Miulster  in  the  Mints-
 try  of  Education  (Shri  Bhakt
 Darshan):  (a)  As  many  as  63  his-
 torical  monuments  in  Delhi  have  been
 declared  to  be  of  national  importance.
 These  are  looked  after  by  the  Arch-
 aeological  Survey  of  India  and  annual
 as  well  as  special  repairs  are  carried
 out  on  them,  depending  on  their  needs
 and  availability  of  funds,  In  addition
 as  a  special  case,  the  Survey  has  also
 carried  out  extensive  repairs  to  the
 Jama  Masjid,  Delhi,  even  though  the
 Masjid  is  not  a  centrally  protected
 monument.

 To  beautify  the  surroundings  of
 monuments,  gardens  have  also  been
 laid  out  wherever  sufficient  land  was
 available  for  the  purpose.

 (b)  An  average  of  Rs.  2,55.573  per
 year  was  spent  on  these  monuments,
 by  way  of  annual  and  special  repairs,
 during  the  last  5  years.

 Al]l-India  Educational  Service
 30.  Shri  Marandi:

 Shri  Utiya:
 Shri  Yashpal  Singh:
 Shri  P.  C.  Borooah:
 Shri  Heda:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No,  208  on  the
 35th  August,  965  regarding  All-India
 Educational  Service  and  state  the  pro-
 gress  made  so  far  in  that  direction?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  the  Minister
 of  Defence  Supplies  in  the  Ministry
 of  Defence  (Shri  Hathi):  The  State
 Governments  have  been  requested  to
 furnish  information  about  the  posts
 which  they  wish  to  include  in  the

 Lajpat  Ral  Market,  Delhi
 ra  ‘Bhri  Marandi:

 Shri  Utiya:
 BGhri  Yashpal  Singh:

 Will  the  Minister  of  Rehabilitation
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  new
 thops  have  been  constructed  in  Lajpat
 Raj  Market  in  Chandni  Chowk,  Delhi;

 (b)  whether  these  have  been  allet-
 ted;  and

 (a  if  a0,  the  criteria  followed  in
 the  allotment  of  these  shops?

 The  Minister  of  Rehabilitation  (Shri
 Tyagi):  (a)  The  market  was  to  be  con-
 structed  in  two  phases  with  a  total
 of  888  shops,  The  first  phase  has
 already  been  completed  and  462
 shops  allotted  to  the  eligible  persons.
 Out  of  the  second  phase  278  shops
 have  been  completed  and  48  shops
 are  under  construction.

 (b)  and  (९),  Yes,  Sir.  The  shope
 have  been  allotted  to  those  shops-
 keepers  of  the  old  Lajpat  Rai  Market
 who  were  successful  in  the  draw  of
 lots  held  in  1958,  for  the  allotment
 of  such  shops.

 Lanch  Packets  for  School  Boy,
 82.  Shri  D.  C.  Sharma:

 Shri  Seshiyan:
 Shri  Vishwa  Nath  Pandey:
 Shri  Ram  Harkh  Yadav:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  several
 Indian  Educational  Service.  So  far
 only  one  State  has  sent  in  the  neces-
 sary  reply.  The  other  States  are
 being  reminded.

 In  the  meantime  necessary  steps
 are  being  taken  to  introduce  legisla-
 tion  to  amend  the  All-India  Serv:ces
 Act,  95l  to  include  within  ils  scope
 the  Indian  Educational  Service  also.

 th  d  lunch  packets  donated  by  a
 mission  for  school  boys  in  New  Delhi
 have  been  misused;  and

 (b)  if  so,  the  action  taken  in  the
 matter?

 The  Minister  of  Education  (Shri
 जा,  C.  Chagla):  (a)  No,  Sir.

 (b)  Does  not  arise,



 nm  Written  Answers
 Teachers’  Status

 $3.  Shrj  D.  0.  Sharma:
 Shri  Rameshwar  Tantia:
 Shri  Himatsingka:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  a  three-day  seminar  on
 status  of  teachers  was  lteld  in  Sep-
 tember,  965  to  suggest  ways  to  im-
 Prove  their  status  and  to  present  three
 reports  to  the  Education  Commission
 for  its  consideration;

 (b)  whether  any  reports  have  been
 presented  to  the  Education  Commission
 and  considered;  and

 (९)  if  so,  the  outcome  thereof?
 The  Minister  of  Education  (Shri

 M.  0.  Chagla):  (a)  Yes,  Sir.
 (b)  A  report  will  be  submitted  to

 the  Education  Commission  shortly.
 (c)  Does  not  arise.
 Development  of  Land  in  Kalkaji,

 New  Delhi
 Mm  Shri  8.  C.  Samanta:

 Shri  Subodh  Hansda:
 Shri  M.  L.  Dwivedi:

 Will  the  Minister  of  Rehabilitation
 be  pleased  to  state:

 (a)  whether  the  land  in  the  propos-
 ed  Kalkaji  colony  for  displaced  per-
 sons  has  been  fully  developed;

 (b)  if  so,  the  total  area  of  the  colony
 and  the  cost  of  development  per  acre;

 (c)  when  the  applications  are  likely
 to  be  invited  for  allotment;  and

 (d)  whether  some  flats  are  also  pro-
 posed  to  be  constructed  by  Govern-
 ment  and  sold  to  the  displaced  per-
 sons?

 The  Minister  of  Rehabilitation  (Shri
 Tyagi):  (a)  No,  Sir.

 (b)  The  scheme  covers  an  area  of
 218.3  acres.  The  cost  of  development
 will  be  known  after  the  development
 works  have  been  completed  and  the
 actual  expenditure  is  known.
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 (c)  The  applications  will  be  invited

 after  the  land  has  been  developed and  demarcated  into  plots.
 (d)  No,  Sir.

 Bottling  of  Liquid  Petroleum  Gas
 from  Gauhati  Refinery

 35.  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Petroleum  and  Chemicals
 be  pleased  to  state  the  action  so  far
 taken  with  regard  to  the  proposal  for
 production,  bottling  and  distribution
 of  liquid  petroleum  gas  from  Gauhati
 refinery?

 The  Minister  of  Petroleum  and
 Chemicals  (Shri  Humayun  Kabir):
 This  was  originally  included  as  a  part
 of  a  proposal  relating  to  expansion
 of  the  refinery.  After  discussions,  the
 foreign  collaborator  has  agreed  to
 prepare  a  fresh  scheme  for  the  LP.G.
 project  separately.  This  is  still
 awaited.

 Gauhati  Refinery
 36.  Shri  क्,  C.  Borooah;  Will  the

 Minister  of  Petroleum  and  Chemicals
 be  pleased  to  state:

 (a)  the  steps  being  taken  to  draw
 @p  a  project  report  for  the  expansion
 of  the  Gauhati  refinery;  and

 (b)  whether  in  view  of  the  discus-
 sion  on  Oi]  Policy  in  the  Parliament
 iast  Session,  Government  have  review-
 ed  their  decision  about  the  expansion
 of  Gauhati  refinery  and  raised  the  ad-
 ditiona]  refining  capacity  to  be  instal-
 led  there  in  proportion  to  the  extent
 of  crude  oi]  resources  available  in
 Assam  oil  reserves?

 The  Minister  of  Petroleum  and
 Chemicals  (Shri  Humayun  Kabir);
 (a)  and  (b).  A  technical  report  on
 the  expansion  of  Gauhati  refinery
 from  its  present  capacity  of  0.75  mil-
 lion  tonnes  to  .00/l.l  million  tonnes
 per  annum,  prepared  by  Messrs.
 Industrialexport,  Bucharest  is  under
 examination  from  the  technical  and
 financial  angles.
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 Rifle  Clubs  in  Schools  and  Colleges

 37.  Shri  Karni  Singhji:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  number  of  schools  and
 colleges  in  India  having  rifle  clubs  as
 separate  from  the  N.C.C.  training
 programme;  and

 (b)  whether  these  clubs  are  sub-
 sidised  by  Government?

 The  Deputy  Minister  in  the  Minis-
 try  of  Education  (Shri  Bhakt
 Darshan):  (a)  and  (b).  Information
 ia  not  readily  available  about  the
 rumber  of  such  schools  and  colleges.
 The  Government  have,  however,  been
 giving  grants  to  certain  schools  and
 the  University  Grants  Commission  to
 universities  and  colleges  for  the  con-
 struction  of  rifle  shooting  ranges.

 Explosion  im  Bankura  District

 a  Shrimatj  Tarkeshwarl  Sinka:
 Shri  Kamoshwar  Tantia:
 Bhri  Himatsingha:
 Shri  Gokulananda  Mobanty:
 Dr.  Ranen  Sen:
 Shri  Dinen  Bhattacharya:
 Shri  Hukam  Chand

 Kacbhavalya:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  number  of  persons  killed  in
 the  explosion  in  a  village  in  Bankura
 District,  recently;

 (by)  whether  there  was  any  damage
 to  the  property  as  well;

 (९)  whether  any  Investigation  has
 been  made;  and

 (dy  if  eo,  with  what  result?
 The  Minister  of  State  in  the  Minis

 try  of  Home  Affairs  and  the  Minister
 of  Defence  Supplies  in  the  Ministry
 of  Defence  (Shri  Hathi):  (a)  Six
 persons  were  killed  as  result  of  ex-
 plosion  on  28th  September,  1965.
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 (b)  No  damage  to  property  has

 been  reported.
 (९)  and  de  No  sabotage  is  sus-

 pected  behind  this  incident.

 केरल  में  मिट्टी  के  तेल  का  राशन

 39.  ची  रामसेवक  यादव  :
 मी  बागड़ी  :
 धो  मधु  लिमये  :
 two  क०  गोपालन  :

 क्या  पेट्रोलियम  शौर  रसायन  मस्ती  og
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  केरल  में
 मिट॒टी  के  तेल  का  राशन  हो  गया  है  ;

 खि)  यदि हां  तो  इसके  क्या  कारण  हैं;
 शौर

 (ग)  उस  राज्य  में  मिट्टी  के  तेल  कौ
 कमो  को  दूर  करने  के  लिये  क्या  कार्यवाही  की
 जा  रही  है  ?

 पेट्रोलियम  जौर  रसायन  अत्री  (श्री
 हमायूं  कबीर):  (क)  जी  हां

 v

 (w)  मिट॒टी  के  तेल  की  सप्लाई  के
 संरक्षण  की  दृष्टि  से  तेल  के  विक्रय  प्रो  र  वितरण
 का  नियन्त्रण  करने  के  उपायों  को  लागू  किया
 जया  है  t

 (ग)  स्वदेशी  उत्पादन  कौर  आयातों
 सै  उपलब्ध  सप्लाई  का  यथासम्भव  साम्य
 पद्धति  पर  कोचीन  सप्लाई  क्षेत्र  को  जिसमें  केरल
 राज्य  शामिल  है  नियतन  किया  जा  रहा  है  t
 राज्य  के  भ्रमर  ठीक  एवं  साम्य  वितरण
 को  सुनिश्चित  करते  के  लिए  केरल  सरकार  ने
 थोक  एवं  फूटकर  केन्द्रों  पर  लाईसेंस  द्वारा
 विक्रय  का  नियन्त्रण  किया  है  कौर  उपभोकताझों
 को  कार्ड  या  परिजनों  पर  तेल  दिया  जा  रहा
 है।  मिट्टी  के  तेल  के  दुऋपयोग  को  रोकने
 के  लिए  पकाने  एवं  रोशनी  करने  के  अतिरिक्त
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 प्राय  उद्देश्यों  के  लिपे  मिट्टी  के  तेल  के  दस्ते-
 माल  पर  प्रतिबन्ध  लगाया  गया  है  जिसमें
 आवश्यक  उपयोगों  के  लिये  राज्य  सरकारों
 द्वारा  जारी  किये  गधे  परमिट  शामिल  नहीं  है  t

 New  Educational  Frogramme
 a  Shri  Ram  Harkh  Yadav:

 Shri  Vishwa  Nath  Pandey:
 Shri  P.  RK.  Chakraverti:
 Shri  P.  C.  Borooah:
 Shri  Yashpal  Singh:
 Shrimati  Maimoona  Sultan:
 Shri  Brij  Kaj  Singh:
 Shri  Onkar  La]  Berwa:
 Shri  Gokaran  Prasad:

 Will  the  Minister  of  Education  be
 Pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  introduce  a  new  educational
 Programme  at  the  first  Degree  Course
 level]  for  Scientific-managerial  engi-
 neers  at  the  five  Indian  Institutes  of
 Technology  maintained  by  Govern-
 Ment;  and

 (by  if  so,  the  beosed  features
 thereof?

 The  Minister  of  Education  (Shri
 M.  C.  Chagla):  (a)  No,  Sir.

 (9)  Does  not  arise.

 Books  for  Indian  Institute  of  Advance
 Studies

 4l,  Shri  Ram  Harkh  Yadav:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Education  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 British  Council  has  offered  a  large
 number  of  books  to  the  Indian  Inati-
 tute  of  Advance  Studies,  Simla  as  a
 gift;

 (b)  if  ao,  the  nature  of  the  books
 offered  and  the  value  thereof;  and

 (८)  whether  any  portion  of  the  gift
 has  been  received  by  the  Institute?

 The  Minister  of  Education  (Shri
 M.  0.  Chagla):  (a)  to  (c).  The  Britigh

 NOVEMBER  3,  965  Written  Answers  76

 Council  have  made  an  offer  of  books
 pertaining  to  Comparative  Religion,
 Comparative  Philosophy,  History  and
 Social  Sciences  at  an  approximate
 cost  of  £3,000  as  a  gift  to  the  Library
 of  the  Institute.  808  books  have
 already  been  received.

 Dispute  Regarding  Age  of  Justice
 Mitter  of  the  Calcutta  High  Ceurt

 42.  Tr.  L.  M.  Singhvi:
 Minister  of  Home  Affairs
 ed  to  state:

 Will  the
 be  pleas-

 (a)  whether  the  dispute  about  the
 age  of  Mr.  J.  M.  Mitter,  former  Judge
 of  the  Calcutta  High  Court,  has  been
 finally  disposed  of  and  decision  com-
 municated  to  him;  end

 (b)  if  #0,  whether  Government  pro-
 pose  to  lay  a  statement  on  the  Table
 giving  the  salient  features  of  the  dis-
 pute,  its  background  and  the  main
 features  of  the  final  disposal  of  the
 matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  the  Minis-
 ter  of  Defence  Supplies  in  the  Minis-
 try  of  Defence  (Shri  Hathi):  (a)  Yes.

 (b)  A  statement  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No,  LT-5025/65].

 Madras  Refinery
 43.  Shri  Umanath:

 Shrimat!  Tarkeshwarl  Sinha:
 Shri  Sidheshwar  Prasad:
 Shri  F.  C.  Borooah:
 Shri  Balakrishnan:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  little
 headway  has  been  made  in  the  con-
 struction  of  the  Madras  refinery  since
 the  approval  of  the  related  collabo-
 ration  agreements;

 (8)  if  so,  the  reasons  therefor;  and
 (c)  the  action  proposed  to  be  taken

 to  expedite  the  same?
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 The  Minister  of  Petroleum  and
 Chemicals  (Shri  Humayun  Kabir):
 (a)  to  (c).  Although  draft  agree-
 ments  were  initialled  in  March,
 1965,  conclusion  of  the  final  agree-
 ments  has  been  delayed.  However,
 ugreements  are  expected  to  be  sign-
 ed  in  the  near  future.  In  the  mean-
 time,  considerable  progress  has  been
 made  for  the  preparation  of  the
 process  design  ang  the  investigations
 for  civil  and  off-site  work.

 Payment  to  Eerala  Government
 servant,  in  Savings  Bonds

 44.  Shri  Umanath:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  considering  the  questior
 of  giving  in  the  shape  of  saving:
 bonds,  a  portion  of  the  enhanced  emo-
 luments  that  the  Government  em-
 ployees  in  Kerala  will  get  ag  a  result
 of  the  recommendations  of  the  Pay
 Commission;

 (b)  whether  the  views  of  the  Service
 Associations  and  the  employees  in
 service  were  sought;

 (c)  if  so,  what  are  their  views;  ana
 (d)  the  decision  taken  by  Govern-

 ment  thereon?
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  and  the  Minister
 of  Defence  Supplies  in  the  Ministry
 of  Defence  (Shri  Hathi):  (a)  Yes  Sir.
 The  State  Government  have  decided
 to  accept  the  recommendation  of  the
 Pay  Commission  relating  to  enhance-
 ment  of  Dearness  Allowance  subject
 to  the  condition  that  a  portion  of  the
 enhanced  Dearness  Allowance  is  de-
 Posited  in  one  of  the  following  sav-
 ings:  .

 (i)  General  Provident  Fund.
 (ii)  Cumulative  Time  Deposit.

 Gil)  0-years  National
 Certificates.

 (iv)  2-Years  National  Defence
 Certificates.

 Savings
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 (b)  No  Sir,
 (९)  and  (d).  Do  not  arise.

 Mata  Camp  in  Acme
 45.  Shri  Gokulananda  Mohanty:

 Dr.  Kamen  Sen:
 Shri  Dineg  Bhattacharys:

 Will  the  Minister  of  Rehabilitation
 be  pleased  to  state:

 (a)  whether  the  Matia  camp  in
 Goalpara  District  Astam  ig  proposed
 to  be  abolished  and  the  migrants  in
 the  camp  are  proposed  to  be  transfer-
 red  to  other  camps;

 (b)  how  many  migrant  families
 from  this  camp  have  been  rehabilita-
 ted  since  its  opening;  and

 (e)  how  and  where  they  were  reliu-
 bilitated?

 The  Minister  of  Rehabilitation
 (Shri  Tyagi):  (8)  No.

 (b)  and  (c).  Nil.  It  is  proposed  to
 move  shortly  500  agriculturist  famil-
 ies  ang  l00  fishermen  families  to  re-
 habilitation  sites  in  Goalpara  Distri-t
 and  1.000  families  to  sites  of  rehabi-
 litation  in  N.E.F.A.

 Study  Eepert  wa  Frimary  Edusation

 44.  Shri  F,  &  Chakraverti:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  the  Study  Report  of
 the  Programme  Evaluation  Organisa-
 tion  of  the  Planning  Commission  on
 Primary  education  hag  been  released,

 (b)  if  so,  the  special  drawbacks  in
 education  revealed  by  the  study  and
 the  corrective  measures  recommend-
 ed;
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 (९)  whether  Jt  is  a  fact  that  23  per
 हा.  of  the  enrolleg  children  discon-
 tinued  their  studieg  mainly  due  to
 domestic  circumstances;  and

 (d)  how  far  the  need  for  extending
 training  facilities  for  teachers  has
 been  emphasised?

 The  Deputy  Minister  in  the  Minis-
 try  of  Educati  पिलक 1  Sounda
 ram  Ramachandran):  (a)  Yes,  Sir.

 (b)  The  main  drawbacks  revealed
 by  the  Study  are:  inadequate  super-
 vision,  inadequate  school  buildings,
 equipment  and  other  facilities,  non-
 attendance  of  children  coming  from
 poorer  homes,  stagnation  and  wastage,
 and  lack  oof  teachers  with  proper
 qualifications.  The  Report  suggests
 consolidation  of  the  progress  achiev-
 ed  so  far,  improvement  in  the  quality
 of  instruction,  expansion  of  facilities
 in  hilly  or  difficult  tracts,  assistance
 in  the  form  of  books,  stationery  and
 uniforms  for  poor  children  and  fresh
 thinking  on  the  goa]  and  content  of
 elementary  education.

 (c)  Yes,  Sir,  according  to  the  find-
 ings  of  the  Report.

 (da)  The  Report  has  stressed  the
 need  for  expanding  facilities  for  re-
 gular  training  and  also  for  refresher
 courses,  The  expansion  is  to  be  so
 arranged  that  existing  untrained
 teachers  should  derive  the  fullest
 benefit  from  them.

 Archaeological  Finds  in  Bijaper
 41,  Shri  R.  G.  Dubey:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  the  progress  so  far  made  in
 digging  the  trenches  to  the  west  of
 the  fort  wall  at  Bijapur  undertaken
 bv  the  Archaeological  Department
 with  a  view  to  preventing  rain  water
 from  entering  Bijapur  town;

 (०)  the  amount  sanctioned  for  this
 work;  and

 (९)  the  expenditure  incurred  ao  far’?

 8a

 The  Deputy  Minister  in  the  Minis-
 try  of  Education  (Shri  Bhakt
 Darshan);  (a)  The  Archaeological
 Survey  of  India  was  responsible  only
 for  re-excavating  the  fort-moat  from
 Macca  Gate  to  Shahpur  Gate  to  such
 depth  as  was  necessary  for  the  easy
 flow  of  water,  This  work  has  already
 been  completed.

 (b)  Formal  sanction  for  the  esti-
 mates  and  the  expenditure  has  not
 yet  been  issued.

 (c)  Rs.  51,000.

 Eepresentations  re:  Release  of  Detenme
 48,  Shri  Kolla  Venkalah:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  any  representations
 have  been  received  by  or  deputations
 visited  upon  either  by  the  Prime
 Minis‘er  or  the  Home  Minister  re-
 garding  the  release  of  detenus  belong-
 ing  to  different  political  parties  in-
 eluding  the  Communist  Party  of  India
 (Marxist)  in  view  of  the  new  deve-
 lopments;

 (b)  if  so,  the  date  or  dates  of  repre-
 sentations  or  deputations;

 (c)  the  persons  who  made  represen-
 tationg  or  who  led  the  deputations;

 (d)  the  action  taken  in  this  regard;
 and

 (e)  if  no  action  wag  taken,  the  इंसान
 sons  therefor?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  (a)  Yes,  Sir.

 (b)  to  (e),  The  information  is  being
 collected  and  will  be  laid  on  the
 Table  of  the  House.

 हावड़ा  पुल  के  फोटो  लेने  बाले
 संविग्यन्यक्ति

 50,  ह ।&  श्लोक  साल  बैरवा:.  क्‍या

 गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि
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 (क)  क्‍या  यह  सच  है  कि  कलकत्ता
 में  दो  व्यक्तियों  को  जब  वह  हावड़ा  पुल  के
 फोटो  ले  रहे  थे  हिरासत  में  ले  लिया  गया  ;

 (a)  यदि  हां  तो  वें  व्यक्ति  कौन  हैं  ;
 शौर

 (7)  उनके  पास  से  कया  चीज़ें  पकड़ी
 गई  हैं  ?

 गुहक ये  मंत्रालय  treed
 ao  mo  fig)  :  (क)  से  (7).  22
 जून  965  को  दो  विदेशी  पये-कों  को

 जो  हावड़ा  पुल के  फोटो  ले  रह ेथे  जांच  के  लिए
 गोलाबारी  थाने  पर  ले  जाया  गया  |  पुलिस
 ने  फिल्में  जब्त कर  ली  ।

 श्र  वर्ग  (उस)  बजि.ब्िद्यालय  विधेयक

 5l.  at  fad  we  wee  :  क्या
 शिक्षा  मंत्री  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  क्या  विश्विद्यालय  अनुदान  शब्दयोग
 द्वारा  तैयार  किये  गधे  प्रदर्शन  (माडल)  विश्व-
 विद्यालय  विधेयक  की  रूपरेखा  पर  केन्द्रीय
 तथा  राज्य  सरकारों  ने  विचार  कर  लिया  है  ;

 (ख)  यदि हां  तो  विभिन्न  विश्वविद्यालयों
 में  क्या  'परिवर्तन  किये  गये  हैं  भ्रथवा  किये
 जा  रहे  हैं  ;  कौर

 (ग)  निष्कर्ष  पर  पहुँचने  में  बिलम्ब
 होने  के  क्या  कारण  हैं  ?

 शिक्षा  मंत्री  (शीन  Ho  क०  चागला):
 (क)  से  (ग).  समिति द्वारा  विश्वविद्यालयों

 के  लिपे  माडल  एक्ट  पर  पेश  की  गई  रिपोर्ट
 सब  राज्य  सरकारों  तथा  विश्वविद्यासयों
 को  उचित  कार्रवाई  तथा  सम्मति  के  लिपे.
 यदि  कोई  हो  तो  भेज  दी  गई  थी  ।  क्योंकि  शिक्षा
 राज्य  का  विषय  है  इसलिये  रिपोर्ट  में  की  गई
 सिफारिशों  पर  विचार  करना  तबा  उन्हें
 लागू  करना  राज्य  सरकारों  का  काम  है  t

 जहां  तक  केन्द्रीय  सरकार  का  सेब-ध  है
 केन्द्रीय  विश्वविद्यालयों  के  भ्र धि नियमों  में
 संशोधन  के  समय  समिति  की  सिफारिशों  पर
 विचार  किया  गया  है  शौर  किया  जायेगा

 Pelice  Force  in  Laccadive  and
 Minicoy  Islands

 52,  Shri  Mohammed  Koya:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  strength  of  the  police  force
 in  the  Laccadive  and  Minicoy  Islands.

 (b)  the  number  of  inhabitants  in
 the  Islands;

 (c)  the  minimum  qualifications  of
 those  taken  for  police  training;

 (d)  whether  people  with  the  same
 qualifications  were  available  in  the

 (e)  the  reasons  for  not  recrulting
 the  local  inhabitantg  to  the  Police?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  the  Minister
 of  Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  The
 strength  of  the  police  force  in  the
 Union  territory  of  Laccadive,  Minicoy
 and  Amindivi  Islands  is  as  follows:—

 Deputy  Superintendent  of
 Police

 Inspector  of  Police  a
 Sub-Inspector  of  Police  6
 Head  Constables  18
 Constables  FJ
 (9)  24,108  (as  per  96]  censur).
 (c)  The  minimum  qualifications  re-

 quired  for  direct  recruits,  ie.  Police
 Constables,  taken  for  police  training
 are  as  follows:—

 Educational:  must  have  studied  upto
 गा  Form  or  Vill  8

 Height:  5  feet  5  inches.
 Chest:  32  inches,
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 (da)  A  few  people  with  these  quali- fidations  are  available  in  the  Islands.
 (c)  Only  seven  inhabitants  with

 the  requisite  qualifications  have  so
 far  offered  to  serve  as  Police  Con-
 stables,  and  they  have  been  recruited.
 Patients  from  Laccadives  coming  -

 Malnlang  fer  treatment
 53,  Shri  Mohammed  Kuya;  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  an  allowance  of
 Rs.  2.00  per  head  was  given  to  poor
 patients  from  the  Laccadives  who
 were  coming  for  treatment  to  the
 mainland;

 (b)  whether  this  amount  has
 recently  been  reduced  to  Ra,  .50  per
 head;

 (९)  the  reasong  therefor;  and
 (d)  whether  the  attention  of  Gov-

 ernment  has  been  drawn  to  the  hard-
 ship  undergone  by  the  patients  especi-
 ally  in  view  of  the  fact  that  prices
 have  gone  high,  and  the  action  taken
 in  the  matter?

 The  Minister  of  State  in  the  Mints-
 try  of  Home  Affairs  and  the  Minister
 of  Defence  Supplies  in  the  Ministry
 og  Defence  (Shri  Hathi):  (a)  Yes.

 (b)  Yea.

 (०)  The  reduction  was  made  with
 a  view  to  reduce  the  expendtture,
 which  has  been  increasing  from  year
 to  year.

 (9)  No  representation  has  been
 rercived  from  the  patients  in  this
 regard.

 Sapru  Committee  Eepert
 a  Shri  Heda:

 Shri  Bolla  Venkaiah:
 Will  the  Minister  of  Education  be

 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No,  73  on  the
 i8th  August,  985  and  state:

 (a)  the  details  of  repties  received
 from  the  State  Governments  to  the
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 recommendations  of  the  Sapru  Com-
 mittee  to  bring  ‘Education’  on  the
 Concurrent  List:  and

 (b)  the  action  Government  propose to  take  in  the  light  of  the  reaction  of the  State  Governments?

 The  Minister  of  Education  (Shri
 M.  C.  Chagia):  (a)  So  far  replics have  been  received  from  ten  States
 Governments.  With  the  exception  of
 the  Punjab  Government,  all  other
 State  Governments  have  opposed  the
 recommendation  of  the  Committee.

 (b)  Further  action  will  be  taken  by
 Government  on  receipt  of  replies  from
 the  remaining  State  Governments.

 Petro-Chemical  Complexes
 55.  Shri  P.  C,  Borooah:  Will  the

 Minister  of  Petroleum  and  Chemicals
 be  pleased  to  state:

 (a)  the  steps  so  far  taken  for
 drawing  up  plans  for  setting  up  Petro-
 Chemical  Complexes  around  different
 refineries,  like  Barauni  and  Koyali; and

 (b)  the  nature  and  extent  of  the
 petroleum  by-products  available  from
 each  of  the  refineries  for  being  utilised
 by  the  industrial  complexes  proposed
 to  be  set  up?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals
 (Shri  AJagesan):  (a)  In  June  1962,  a
 team  headed  by  a  French  =  expert
 undertook  «a  detailed  study  of
 the  possibilities  of  petro-chemical
 manufacture  in  the  country.  In  its
 report  submitted  to  Government  early
 in  963  this  team  recommended  va-
 rious  petrochemical  manufacturing
 schemes  indicating  suitable  locations,
 capacity  ns  well  as  phasing  of  the
 different  industries.  Later  a  Planning
 Group  on  Petro-Chemicals  in  its  re-
 port  of  April  1964,  recommended
 specific  schemes  for  the  manufacture
 of  petro-chemicals  that  could  be
 taken  up  in  the  Fourth  Five  Year
 Plan  period.  Thereafter  in  view  of
 the  changes  that  had  taken  place  a
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 Working  Group  was  set  up  in  Nov-
 ember,  964  to  suggest  inter-alia
 minimum  and  desirable  targets  of
 Production  of  various  petrochemicals
 intermediates,  indicating  specific
 schemes,  their  locations  and  capacit-
 ies.  The  recommendations  made  in
 their  report  which  was  submitted  in
 January,  +1965,  from  the  basis  of
 future  plans  or  the  manufacture  of
 petrochemicals  in  the  country  during
 the  Fourth  Five  Year  Plan  period.
 However  in  view  of  the  recent  de-
 velopments  necessitating  revision  of
 all  schemes  to  give  the  required  de-
 fence  orientation,  ang  also  in  view
 of  the  reduction  in  plan  allocations,
 the  sch  for  development  of  petro-
 chemicals  are  being  revised.

 Negotiations  between  Government
 and  ga  group  of  companies  of  Ameri-
 can  origin  are  in  an  advanced  stage
 for  the  establishment  of  petrochemi-
 eal  industries  around  Koyali.  For
 Barauni  area,  a  letter  of  intent  bas
 been  given  to  an  entrepreneur.

 (b)  Refinery  products  which  will  be
 utilised  will  largely  consist  of  naphtha
 cuts  of  certain  boiling  ranges  and
 certain  fractions  contained  in  Refi-
 nery  gas.  In  due  course  other  fractions
 will  also  be  required.  The  precise
 quantity  of  each  fraction  required
 will  be  based  on  the  exact  process
 chosen.

 Arrest  of  Pak,  Spy  at  Meenambakkam
 Alrpert

 56.  Shri  V.  B.  Gandhi:  Wil)  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  an  old
 man  suspected  of  being  a  Pakistani
 spy  has  recently  been  arrested  at
 Meenambakkam  Airport;  and

 (9)  how  many  persons  suspected  to
 be  Pakistani  spies  have  been  arrested
 during  the  last  four  months?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  (a)  An  old  man  was  arrest-
 ed  on  2/3-l0  965  near  Meenam-
 bakkam  Air  Port  for  having  been
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 found  moving  about  under  suspicious
 cire  The  tter  is  under
 investigation  by  the  local  police.

 (b)  Nine,

 Survey  of  Special  Areas  in  MP.
 57.  Shri  Vidya  Charan  Shukis:

 Shri  Onkar  Lal  Berwa;
 Shri  Brij  Eaj  Singh;

 Will  the  Minister  of  Rehabilitation
 be  pleased  to  state:

 (a)  the  progress  made  in  the  matter
 of  completion  of  survey  of  special
 areas  in  Madhya  Pradesh  for  inte-
 grated  develop  of  reso  ;  and .

 (b)  the  decision  taken  regarding
 proposals  submitted  by  the  Govern-
 ment  of  Madhya  Pradesh  about  con-
 struction  of  roads  in  Bhind  and
 Morena  districts  under  the  special
 areas  development  programme?

 The  Minister  of  Rehabilitation
 (Shrj  Tyagi):  (a)  A  technical  team
 of  the  Ministry  of  Rehabilitation  re-
 cently  visited  the  Chambal  ravine
 areas  in  the  districts  of  Bhind
 and  Morena  with  a  view  to  assessing
 immediate  prospects  of  reclaiming
 the  ravines  for  the  resettlement  of
 migrants.  The  team  has  reported
 that  there  is  little  scope  for  the  re-
 habilitation  of  migrants  in  this  ares.

 Steps  are  being  taken  to  make  a
 survey  of  the  five  north-eastern  dis-
 tricts  of  Rewa,  Satna,  Sidhi,  Shal-
 dol  and  Surguja—the  other  area  in
 Madhya  Pradesh—for  the  determin-
 ing  their  suitability  for  accelerated
 development,  in  case  the  State  Gov-
 ermmoent  is  prepared  to  relense  lane
 for  agricultural  resettlement  in  there
 districts.
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 (b)  Since  there  is  little  scope  for
 rehabilitation  of  migrants  in  Bhind
 and  Morena  districts,  it  has  been  de-
 cideq  that  this  area  may  not  be  taken
 up  for  development  under  the  Special
 Areas  Development  Programme  for
 the  time  being.  The  Ministry  of  Re-
 habilitation  does  not  therefore  con-
 template  the  undertaking  of  the  pro-
 gramme  of  construction  of  roads  in
 this  area  ag  a  part  of  its  activities.

 Ecenomic  Pool
 68.  Shri  Vaidya  Charan  Shukla:

 Will  the  Minister  of  Home  Affairs  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  504  on  the  8th
 September,  965  and  state:

 (a)  whether  any  decision  has  since
 been  taken  regarding  the  formation  of
 an  economic  pool  for  staffing  various
 Managerial  positions  in  the  Public
 Sector  Undertakings;  and

 (b)  the  manner  in  which  the  selec-
 tion  and  recruitment  to  this  pool  will
 be  regulated?  .

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  the  Minister
 of  Defence  Supplies  in  ihe  Ministry
 of  Defence  (Shri  Hathi):  fa)  and  (b).
 The  various  aspects  connected  with
 the  formation  of  Central  Economic
 Pool  are  still  under  consideration.

 Lean  Due  frem  J.  &  K.  Government
 59.  Shri  Vidya  Charan  Shukla:  Will

 the  Minister  of  Home  Affairs  be
 Pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  25  on  the
 ist  September,  945  and  state  the  fur-
 ther  progress  made  in  the  matter  of
 realising  the  loan  due  from  the  Gov-
 ernment  of  Jammu  and  Kashmir?

 The  Minister  of  State  in  the  Minls-
 try  of  Home  Affairs  and  the  Minister
 of  Defene  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  There  has  been
 mo  further  progress  in  the  matter.

 All-India  Forest  Service
 oO.  Shri  Vidy,  Charan  Shukla:  ‘Vill

 the  Minister  of  Home  Affairs  be
 Pleased  to  refer  to  reply  given  to
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 Unstarred  Question  No.  2]4  on  the
 ist  September,  965  and  state  the
 Progress  made  with  regard  to  the
 constitution  of  the  All-India  Forest
 Service?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  the  Minisicr
 of  Defence  Supplies  in  the  Ministry
 of  Defence  (Shri  Hathi):  Particulars
 of  State  Forest  Service  Officers  who
 are  to  be  considered  by  a  Special
 Selection  Board  for  appointment  at
 the  initial  constitution  stage  of  the
 Indian  Forest  Service  have  bern  re-
 ceived  from  most  of  the  State  Gov-
 ernments  and  are  being  scrutinised.
 The  other  State  Governments  have
 been  reminded  to  expedite  the  parti-
 culars.

 6l,  Shri  Kajrolkar:  Wil!  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  some
 J  res!  in  Bombay  were
 reported  to  have  been  manhandled
 last  month  mistaking  them  for
 Chinese  spies  of  Pakistan;

 0b)  if  so,  whether  the  loss  sustain-
 ed  by  them  hag  been  compensated;
 and

 (९)  the  precautions  taken  to  pre
 vent  the  recurrence  of  such  incidents
 in  future?

 The  Minister  of  State  in  the  Minls-
 try  of  Home  Affairs  and  the  Minister
 of  Defence  Supplies  in  the  Ministry
 of  Defence  (Shri  Hathi):  (a)  and  (b).
 In  two  cases  the  public  surrounded
 Japanese  nationals  and  took  them  to
 the  police  station  mistaking  them  for
 Chinese  spies  of  Pakistan  They  were
 allowed  to  go  when  their  identity
 was  established.  They  did  not  sustain
 ‘any  injury  or  loss  of  property.

 (c)  Necessary  precautions  have
 taken.



 है,  Written  Answers  KARTIKA  1,  2887  (SAKA)  Written  Answers  do
 Britishers  Role  In  Assam

 62,  Shri  RK.  Barua:
 Shri  P.  C.  Borooah:
 Shri  T,  Subramanyam:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  the  Assam  Govern  t

 Black-out  in  Punjab
 65.  Shri  D.  D.  Puri:  Will  the  Minis-

 ter  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  even  after  the  cease-
 fire,  black-out  in  Punjab  was  contl-
 nued  on  the  advice  of  the  Union

 has  invited  Government's  attention  to
 the  disruptive  and  perturbing  anti-
 Indian  incidents  in  which  some  British
 Nationals  living  in  Assam  are  found
 to  be  involved;  and

 (b)  if  a0,
 thereto?

 Government's  reaction

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  the  Minister
 o¢  Defence  Supplies  in  the  Min-stry
 of  Defence  (Shri  Hathl):  (a)  A  com-
 munication  has  been  received  from
 Assam  Government  giving  details  of
 activities  of  some  British  nationals
 working  in  Tea  Estates  in  Assam.

 (b)  The  matter  is  under  considera-
 tion.

 Alr  raid  Sirens  in  Delhi

 64.  Shri  D.  D.  Port:  Wil  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  air-raid  sirens  were  not  being
 heard  all  over  Delhi;  ang

 (b)  if  so,  the  stcps  taken  to  Im-
 Prove  the  warning  system  for  future?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  (a)  Yes,  Sir.

 (b)  The  following  steps  have  becn
 taken  to  imrrove  the  warning  system
 in  Delhi:—

 (i)  More  sirens  are  being  in-
 stalled;

 (ii)  The  existing  sirens  with  fac-
 tories  /industries  have  been  worked
 into  the  main  sirens  system  in  Delhi.

 Gover  t;
 (b)  if  so,  the  reasong  therefor;  and
 (९)  whether  Government  are  aware

 tha,  this  caused  considerable  los,  in
 industrial  production  In  the  State?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  N,
 Mishra):  (a)  and  (b).  It  was  consi-
 dered  necessary  to  continue  black-
 out  in  certain  towns  in  Punjab  as  a
 precautionary  measure,

 (c)  The  State  Govenments  had
 been  advised  to  regulate  the  black-
 out  in  such  g  way  that  industrial
 production  was  not  affected.

 शेबनागही  लिपि

 66.  To  महू बेच  प्रसाद  :  क्‍या
 शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  भारत  सरकार
 ने  अगस्त  .957  %  हुये  शिक्षा  मंत्रियों  के
 सम्मेलन  में  की  गई  सिफारिशों  के  प्राकार
 पर  देवनागरी  लिपि  में  कुछ  संशोधन  किये
 2  ;

 (ख)  यदि  हां  तो  क्या  यह  सभी  सच  है
 कि  उन  राज्य  सरकारों  को  जहां  हिन्दी  का
 प्रयोग  किया  जाता  है  सभी  सरकारी  कार्यो
 के  लिये  इस  संशोधित  लिपि  को  प्रयोग  करने
 के  लिपे  कहा  गया  था  ;  कौर

 (ग)  यदि  हां  तो  इस  सबंध  में  राज्य
 सरकारों  को  प्रतिक्रिया  क्‍या  ?

 हिला.  मंत्रालय  में  उपमंत्री  बी  भक्त
 बेगम:  (क)  जी  हां  t
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 ख)  जहां

 (ग)  भरी  तक  किसी  भी  राज्य  सरकार
 नें  टीका  नहीं  की  ।

 Expenditure  on  Civil  Defence  in  Delki
 67.  Shrimati  Savitri  Nigam:  Will

 the  Minister  of  Home  Affairs  be
 Pleaseg  to  state  the  amount  of  ex-
 penditure  incurred  on  the  Civil  De-
 fence  activities  in  the  capital  this  year
 so  far?

 The  Deputy  Minister  im  the  Mints-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  A  sum  of  Hs.  0,42,02u  has
 actually  been  spent  and  liabilities  of
 the  order  of  Rs.  5,90,000  have  been
 incurred.

 Pay  Gcales  of  Teachers
 68  Shri  9.  0,  Sharma;  Will  the

 Minister  of  Education  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  86  on  the  18th.  August,
 965  and  state:

 (a)  the  further  steps  taken  in  rals-
 ing  the  scales  of  pay  of  teachers  at
 different  levels  throughout  the  coun-
 try  and  making  them  uniform  in  con-
 sultation  with  the  State  Governments;
 and

 (b)  the  reaction  of  State  Govern-
 ments  thereto?

 The  Minister  of  Education  (Shri
 M.  C.  Chagla):  (a)  and  (b).  No  fur-
 ther  steps  have  been  taken  recently
 in  thig  regard,  ag  State  Governments
 which  had  very  low  pay  scaics  of
 teachers  have  revised  them  upwards
 and  are  constantly  keeping  the  pay
 scales  under  review.  Uniformity  in
 regard  to  teachers’  pay  scales  all  over
 the  country  is  not  being  attempted.

 Official  Languages  Act
 69.  Shri  D.  C.  Sharma:  Wili  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  proposal  to  amend
 the  Official  Languages  Act  to  provide
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 for  the  continued  use  of  English—on
 the  lines  of  the  Late  Shrj  Nehru's
 assurances—has  been  further  cxa-
 mined;  and

 (b)  if  so,  with  what  reeults?
 The  Deputy  Minister  im  the  Minmis-

 try  of  Home  Affairs  (Shri  L,  N.
 Mishra):  (a)  Yes  Sir.

 (७)  The  matter  is  still  under  con-
 sideration.

 M.LP.  District  Gasottecr  in  Hindi
 1.  Shri  Wadiwa:

 Shri  Onkar  Lal  Berwa:
 Shri  Brij  Raj  Singh:
 Shri  Mukam  Chand

 valya:
 Dr.  Chandrabhan  Singh:

 Shri  Vidya  Charan  Shukla:
 Shrimati  Minimata:
 Shri  Dajl:

 Kachha-

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  any  request  has  been
 received  from  the  Government  of
 Madhya  Pradesh  seeking  concurrence
 of  the  Central  Government  for  com-
 Pllation  of  the  Madhya  Pradcsh  Dis-
 trict  Gszetteer  in  Hindi  in  terms  of
 the  MP,  OMcial  Languages  Act,  1901.
 on  Government  of  India  sharing  40
 per  cent  of  the  cost  of  such  publica-
 tion;  and

 (b)  if  so.  whether  Government's
 concurrence  has  been  communicated
 to  the  State  Government?

 The  Misister  of  Petroleum  and
 Chemicals  (Shri  Humayun  Kabir):
 (a)  Yes,  Sir.

 (b)  The  matter  Is  under  considera-
 tlon  of  the  Government  of  India.

 Migrams  in  Astam
 mM  Shrimati  Jyotena  Chanda:  Wil!

 the  Minister  of  Rehabllitation  be
 Pleased  to  state:

 (a)  the  number  of  displaced  per-
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 sons  who  have  come  to  Assam  after
 January,  904  and  are  still  to  be
 rehabilitated,  district-wise;  and

 (b)  the  schemes  which  Government
 propose  to  take  up  for  their  rehabili-
 tation?

 The  Minister  of  Rehabilitation
 (Shri  Tyagi):  (a)  A  statement  show-
 ing  district-wise  camp  population  in
 Assam  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-5025 (i)  (85).

 (b)  A  statement  showing  the  pro-
 fress  made  in  the  rehabilitation  of
 new  migrants  from  East  Pakistan  in
 Assam  is  laid  on  the  Table  of  the  House.
 {Placed  in  Library.  See  No.  LT-
 5025 (ii)  (165).

 पीईटी  Fighting  Training  in  Delhi
 72,  Shri  Shiv  Charan  Gupta:  Will

 the  Minister  of  Home  Affaira  be
 pieased  to  state:

 (a)  the  number  of  persons  who
 have  been  trained  in  Delhi  in  Fire
 Fighting,  First  Aid  and  Home  Nurs-
 ing  so  far;  and

 (b)  the  future  of
 training?

 programme

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  (a)

 i.  Fire  Fighting.  12,525
 ii.  First  Aid  i4,52

 iii,  Home  Nursing  1.745,

 4b)  १8  training  centres  have  been
 organised  with  a  capacity  to  train
 400  Civil  Defence  volunteers  per
 month.  The  training  includes  ele-
 mentary  fire-fighting.  In  addition,
 30  First  Aid  training  centres  with  a
 capacity  of  25  to  30  trainees  per  cen-
 tre  are  functioning.
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 House-Bullding  Sooletiss  im  Delhi
 73.  Shri  Shiv  Charan  Gupia:  Will

 the  Ministcr  of  Home  Affairs  be
 pleased  to  state:

 (a)  the  naines  of  House-Building
 Co-operative  Societies  along  with  the
 area  of  land  allotted  to  each  one  of
 them  by  the  Delhi  Administration;

 (b)  the  names  of  House-Building
 Co-operative  Societies  whose  lay-out
 plans  have  been  approved  by  the
 Municipal!  Corporation  of  Delhi  or  the
 Delhi  Development  Authority  and  the
 number  of  residential  plots  covered
 in  those  plans;  and

 (९)  the  residential  areas  which
 have  since  been  developed  by  the
 Delhi  Development  Authority  and  the
 number  of  plots  allotted  to  the  public in  each  scheme  and  the  number  of
 plots  ready  for  allofment  os  on  the
 3lst  October,  l9457

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  b.  N,
 Mishra);  (a)  to  (c).  Information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  House.

 Price  of  Gas  in  Gujarat
 74,  Shri  Jashvant  Mehta;  Will  the

 Minister  of  Petrol  and  Chemical
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  275  on  the
 l8th  August,  965  and  state:

 (a)  whether  Government  have
 taken  a  derision  about  the  price  of
 gas  in  Gujarat;  and

 (bd  if  not,  the  reasons  for  the
 delay?

 The  Minister  of  Petroleum  cad
 Chemicals  (Shri  Humayun  ‘Rabir)
 (a)  and  (b).  The  arbitrator  has  not
 yet  piven  his  award.

 साम्प्रद/पिक  सवभाव
 75.  को  हुकम  अन्य  कक बाप:  नया

 गृह-कार  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (=)  कमा  पाकिस्तान  हारा  किये
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 गये  आक्रमण  के  फलस्वरूप  देश  में  उत्पन्न
 राजनैतिक  तथा  साम्प्रदायिक  सदभाव  के
 वातावरण  को  स्थायी  रूप  से  कायम  रखने
 के  लिपे  सरकार  ने  कोई  योजना  बनाई  है  ;

 (ख)  यदि  हां  तो  उसका  पूरा  ब्यौरा
 क्या  है  ;  दौर

 (ग)  यदि  नहीं  तो  इस  वातावरण  को
 कायम  रखने  में  सरकार  को  किन  कठिनाइयों
 का  सामना  करना  पड़  रहा  है  ?

 गृहकार्य  मंत्रालय  में  राज्य-मंत्री  तथा
 प्रतिरक्षा  भाग्य  सें  उसी  रक्षा  सं  वर्ग  सत्री
 (धी  लंबी)  :  (क)  जी  नहीं  ry  साइबर-
 दायिक  सद  भाव  बनाये  रखने घौर  हिंसात्मक
 उपग्रहों  को  फूट  पड़ने  से  रोकने  के  लिपे
 प्रावश्यक  उपायों  की  लगातार  जांच  की  जाती
 है  भौर  इस  बारे  में  उपयुक्त  हिदायतें  मौजूद
 ह

 (ख)  झर  (य).  प्रश्न  ही  नहीं
 उठते

 CORRECTION  OF  ANSWER  TO
 US.Q.  No.  687,  DATED  25-8-65

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  In  the  answer
 given  to  part  (b)  of  Unstarred  Ques-
 tion  No.  687  on  the  25th  August  ‘1965,
 regarding  Ex-Ministers  appointed  98
 Chairmen  of  Public  undertakings,  for
 ‘one’,  two'  may  be  substituted.

 eee

 22  brs.
 RE:  MOTIONS  FOR  ADJOURNMENT

 (Queries)

 eft  हावेदबरानतद  (करनाल)  :  भ्रष् यक्ष
 महोदय,  पैने  एक  स्थगन  प्रस्ताव  दिया  है
 उसके  सम्बन्ध  में  क्‍या  हो  रहा  है  ?

 अध्यक्ष  महोदय  :  उसे  मैं  ने  नामजूर
 कर  दिया  है  |

 motions  cé

 ओ  रामेदबरानस्द  :  पंजाबी  सूबे  पर
 जो  कमेटी  बनी  है,  गृह  मंत्री  महोदय  का
 उसके.

 मध्यक  महोदय  :  मैंने  प्राय  से  कहा
 कि  मेंने  उसे  नामंजूर  कर  दिया  है।

 चौ  रामे  वरा नन्द  :  प्रत्यक्ष  महोदय,
 बाप  के  नामंजूर  करने  की  क्‍या  कोई  सीमा
 होती  है  ।

 प्रत्यक्ष  महोदय  :  शोर  तो  मैं  इस
 के  सम्बन्ध  में  कुछ  नहीं  कह  सकता,  लेकिन
 अब  आप  बैठ  जाये  |

 क्रि  मधु  लिसय  (मुंगेर  )  :  मैं  प्र पने
 काम  रिको  प्रस्ताव  के  सम्बन्ध  में  भी  कुछ
 भ्रम  करना  चाहूंगा  ।

 भ्रष् यक्ष  महोदय  :  मेरे  लिये  यह  मुश्किल
 है  कि  मेरे  पास  सात  काम  रोगों  प्रस्तावों
 की  नोटिस  है।  यह  हो  सकता  है  कि  मैं
 सातों  को  एक-एक  कर  के  पढ़ता  चला  जाऊं
 शौर  रीजन  दे  कर  कहता  जाऊं  कि  उन  को
 नामंजूर  कर  दिया  ।  पत्थर  माननीय
 सदस्य  यह  चाहें  तो  मैं  तैयार  हूं  ।

 श्री  मधु  लिये  :  संक्षेप  में  उन  के
 बारे  में  बतला  दीजिये  -

 प्रत्यक्ष  महोदय  :  इस  तरह  से  कंसे
 चल  सकेगा  ।  मैंने  कई  दर्फ  कहा  है  कि
 झगर  यहां  पर  इतनी  नोटिस  दी  जायेंगी
 तो  कैसे  हो  सकेगा  |

 श्री  मघ  लिमये :  शाप  संल्षेण् में में
 बतला  दीजिये  +

 झाप्यक्ष  महोदय  :  झगर  माननीय  सदस्य
 नाम  चाहते  हैंतो  मैं  नाम  देने  के  लिए  तयार
 हूं:

 श्री  मधु  लिमये:  नाम  का  सवाल
 नहीं  है,  विषयों  का  सवाल  है|
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 wert  महोदय  :  राज  पहले  दिन
 तो  मैं  यह  पढ़  देता  हूं  लेकिन  ऐसा  हर  रोज
 नहीं  हदो  सकता।  एक  एक  मेम्बर  ने
 छा  छा:  नोटिस  दिये  हैं  कालिंग  प्र टेन्शन
 के।  मैंने  इस  हाउस से  सहमति लो  हुई
 है  कि  मेम्बर  साहब  दो  तो टि सेज  के  ज्यादा
 नदें  तब  भी  छः  छः:  नोटिस  दी  गई  हैं  t
 मेम्बर  को  पुरानी  नोटिसेज  में  से  चुन  लेना
 चाहिये  ।  चूंकि  मैं  एक  सें  ज्यादा  एडमिट
 नहीं कर  सकता इस  लिये  एक  की  ही  नोटिस
 देनी  चाहिये।  मैंने  वह  भी  कराया  कि

 =|
 कुछ  शक  हो  तो  वह  दूसरी  नोटिस

 1

 ओ  मेबवरानम्द :  मैंने  चार  वर्षों
 में  पहली  नोटिस  दी  है।  चार  वर्ष  समाप्त
 होने  जा  रहे  हैं  हमें  शाये  हुए,  लेकिन  भाप
 ने  उस  को  भी  स्वीकार  कर  दिया  |

 झष्यक्ष  भोज्य  बरच्छा  श्री  श्राप
 बैठ  जाइये  -  मेरे  पास  एक  नोटिस  है
 श्री  ही०  नाठ  मुकर्जी,  श्रीमती  रेणु  चक्रवर्ती श्री  वॉरियर,  श्री  सरजू  पाण्डेय,  श्री
 इन्द्रजीत  गुप्त  सब  नाम  मैं  कैसे  पढ़
 सगा

 Shri  H.  N.  Mukerjee,  Shrimati  Renu
 Chakravartty,  Shri  Warior,  Shri Sarjoo  Pandey,  Shri  Indrajit  Gupta— the  acceptance  by  the  Prime  Minister of  an  invitation  to  visit  the  United

 States  in  the  present  context  of  con- tinuing  US  arms  pact  with  Pakistan and  the  US  equivocation  over  Kash- mir’s  accession  to  India.

 Shri  H  N.  Mukerjee  (Calcutta Central):  You  will  forgive  me.  We are  not  interested  in  listening  to  names whoever  is  the  signatory  or  not.  But
 we  are  interested  in  the  content  of it,  That  is  why  you  will  permit  me to  say  just  a  few  words,  in  regard  to
 your  decision  which  was  communi-
 cated  to  me  two  minutes  ago,  that
 you  had  not  been.  pleased  to  permit  it.
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 Mr.  Speaker:  I  would  just  put  it  to Shri  Mukerjee:  if  I  allow  him  to

 speak,  can  I  refuse  anyone  else?

 Shri  H.  N.  Makerjee:  Could  I  make a  submission?  We  are  functioning  as
 a  group  in  this  House  and  so  many of  us  have  combined  on  the  very  first
 day,  and  I  do  claim  that  we  try  to
 behave  in  as  responsible  a  fashion  ag
 Parliamentary  conventions  or  regula- tions  require.  We  have,  so  many  of
 us,  sign  ed  this  req  est  bec:  we
 felt  it  was  important.  We  have  found
 the  Prime  Minister  like  a  very  coy
 maiden  saying  yee  and  no  at  the  same
 time,  at  different  press  conferences
 and  talking  all  kinds  of  things  which
 cause  complication  and  utter  confu-
 gion  in  the  public  mind.  It  seems
 that  only  Parli  t  is  the  lusive
 forum  from  which  information  would
 be  withheld.  We  have  found  reports
 circulated  by  All  India  Radio  and  by
 other  sources  that  the  Prime  Minister
 has  accepted  this  invitation  to  go  to
 America.  Then  the  papers  have  re-
 ported  that  In  Calcutta  he  told  the
 Press  that  it  was  only  because  of  Pre-
 sident  Johnson  convalescing  at  the
 present  moment  and  he  having  a  lot
 of  work  in  Parliament  and  in  the
 country  to  do,  that  he  would  be  going
 sometime  after.  But  then  again  he
 says  this  morning,  according  to  a  press
 report,  that  his  visit  to  America  is
 something  which  other  people  are
 talking  about  but  he  does  not  seem  to
 know,  It  is  a  very  coy  way  of  behav-
 ing.  The  country  has  enabled  the
 Prime  Minister  to  add  a  great  deal
 to  hfy  stature;  he  {is  not  like  a  shy
 maiden  saying  yes  and  no  at  the  same
 time,  when  there  are  political  implt-
 cations  in  this.  Only  the  other  day,
 he  was  constrained  to  refuse  to  go  to
 America.  At  the  present  moment,
 there  iz  the  T.8.-Pak.  military  pact
 and  from  the  United  States  despatch
 of  goods  already  promised  to  us  had
 been  withheld.  And,  all  kinds  of
 very  insulting  pinpricks  are  being
 practised  on  this  country.  In  view
 of  this  damage  to  our  honour  and  to
 our  interests.  te  the  Prime  Minister
 folng  to  do  this  and  =  evade  Parlla-
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 [Shri  मे,  N.  Mukerjee]
 ment  by  making  statements  before
 press  conferences  in  a  very  equicocal
 fashion?  That  is  why,  since  political
 questions  were  involved,  we  gave
 notice  of  this  and  we  wish  you  to

 st  मधु  सिमटे  :  प्रत्यक्ष  महोदय
 मैंने  झपने  काम  रोको  प्रस्ताव  में  सरकार  को
 इस  असफलता  की  ओर  ध्यान  दिलाया  है  कि
 पाकिस्तानी  सेना  के  द्वारा  युद्ध  विराम  रेखा

 consider  this.

 at  रामश्यरासमस्य  :  मैं  कहना  चाहता
 हैं  कि इस  विकट  समय  में  जब  कि  हम  पाकी-
 स्तान  के  साथ  मौर  चीन  के  साथ  लड़  रहे
 हैं,  ऐसे  समय  भें  पंजाबी  सूबे  के  नाम  से
 कमेटी  बना  कर  गृह  मंत्री  जी  ने  जब  देश
 के  लोगों  के  सभी  बगो  में  मैनी  को  ग्रा वश्य कता
 थो,  देशभक्ति  की  भ्रावश्यकता  थी,  उस  को
 तोड़  कर  लोगों  में  दरार  पदा  कर  दी  है,
 भेद  भाव  खड़ा  कर  दिया  है।  इसलिये
 में  कहना  चाहता  हूं  कि  इस  बात  पर
 विचार  वश्य  होता  चाहिये  a  नहीं  तो
 हम  चीन  प्लोर  पाकिस्तान  से  तो  कया  लड़ेंगे
 कहीं  ऐसा  न  हो  जाये  कि  घर  में  ही  झगड़ा
 खड़ा  हो  जाये।

 शौ  किरात  पटनायक  (सम्बलपुर  )  :
 प्रत्यक्ष  महोदय  भरा  स्थगन  प्रस्ताव  प्रकार
 की  स्थिति  के  बारे  में  है।  मुझे  झन रज  होगा
 अगर  इस  विषय  पर  स्थगन  प्रस्ताव  मंजूर
 नहीं  होगा  क्योंकि  मध्य  प्रदेश,  उड़ीसा,
 पूर्वी  उत्तर  प्रदेश,  गुजरात,  महाराष्ट्र,
 राजस्थान  इतने  राज्यों  में  गम्भीर  परकाल
 को  स्थिति  पैदा  हो  गई  है  कौर  हजारों  लोग
 गांव  छोड़  कर  चले  जा  रहे  हैं।  वहां  पर
 अनाज  मिल  नहीं  रहा  है।  35०  किलो
 चावल  मिलता  है,  पीने  के  लिए  पानी  नहीं
 प्राप्त  है।  भौरएऐसी  स्थिति  में  प्रधान  मंत्नी
 जी  सब  जगह  जा  कर  चिल्लाते  हैं  “जय
 किसान  और  ज्यादा  पैदा  करो  as  ।  झगर
 इस  स्थिति  को  सरकार  रोकने  में  सफल  नहीं
 होती  तो  इस  को  उसको  भ्र सफल लता  ही  माना
 जाता  चाहिये  be  इस  लिये  मेल  प्राय  से
 विशेष  अनुरोध  है  कि  इस  विषय  पर  बाप
 बहस  जरूर  होने  खोजिये  ।

 का  जो  बराबर  उल्लंघन  किया  जा  रहा  है
 उस  को  रोकने  में  तथा  विदेशी  जहाजों  में
 जो  हिन्दुस्तानी  माल  लादा  जाता  है  उस  की
 जब्ती  को  रोकने  में  सरकार  असमर्थ  रही
 है।  साथ  ही  जो  बढ़ते हुए  दाम  हैं  शौर
 फैलता  हुआ  भ्रष्टाचार  है  उस  को  रोकने
 में  भी  सरकार  फी  जो  ग्र सफलता  है  उस  की
 प्रो  ध्यान  दिलाया  था  ।  यहां  बतलाया
 गया  था  कि  हिन्दुस्तान  एक  युद्ध  विराम
 से  दूसरे  युद्ध  विराम  की  जोर  नहीं  जायेगा  1
 लेकिन  हम  तीसरी  बार  युद्ध  विराम  कर
 चुके  हैं  भ्र ौर  इस  की  कोई  गारन्टी  भी  नहीं
 मिली  हैं  कि  इस  वक्‍त  जो  युद्ध  विराम  हुआ
 हैं  उसका  उल्लंघन  पाकिस्तान  द्वारा  नहीं
 किया  जायेगा  ।  इसलिये  मैं  इन  भ्र सफलता ग्र ों
 की  ग्रोवर  ध्यान  दिलाना  चाहता  हूं  |

 .भी  प्रकाश वीर  श्ञास्‍््त्री  (बिजनौर  )  :
 अध्यक्ष  महोदय,  मैंने  प्रिया  काम  रोगों
 प्रस्ताव  इस  झाड़दार  पर  दिया  है  कि  समाचार-
 पन्नों  में  यह  समाचार  प्रकाशित  हुमा  है  कि
 भारत  सरकार  ने  विश्व  बैंक  के  माध्यम
 से  सिन्धु जल  समझौते  के  प्रन्तर्गत  8  करोड़
 wo  की  नई  किस्त  देने  को  निश्चय  कर
 लिया  है  |

 कुछ  माननीय  सदस्य:  दे  दिया  है।
 नमी  प्रकापाबोर  शायरों  :  विश्व  बैक  से

 यह  गारन्टी  मिली  हैं  कि  पाकिस्तान  इस  8
 करोड़  to  को  हथियार  खरीदने  या  भारत
 के  विपरीत  उपयोग  करने  में  नहीं  लगायेगा।
 भरा  झपता  निवेदन  इस  प्रकार  का  है  कि
 जब  भारत  सरकार  को  विश्वस्त  जानकारी
 है  कि  इच्छोगिल  नहर,  जहां  पाकिस्तानी
 दरिन्दों  ने  हमारे  जवानों  के  मन  से  हाथ
 रंगे  थे,  भारतीय  पैसे  से  बनाई  गई  शौर
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 जब  भारत  सरकार  को  इस  बात  की  जान-
 कारों  हैँ  कि  जिन  जहाजों  पर  हमारा  माल
 झा  रहा  था  करोड़ों  रुपयों  का  उन  को  बीच
 में  रोक  कर  पाकिस्तान  ने  हमारा  माल

 उतार  लिया  तो  क्या  भारत  सरकार  पाकिस्तान  |
 से  जिस  की  निगाह  में  प्रन्तर्राष्ट्रीय  कानून
 का  कोई  महत्व  नहीं  है,  जिसने  प्रम रिकी
 हथियारों  को  इसलिये  लिया  था  कि  उनको
 जीन  के  खिलाफ  इस्तेमाल  करेगा  पौर
 इस  लड़ाई  में  वें  हमारे  खिलाफ  इस्तेमाल
 किये  गये  ,  उम्मीद  करती  है  कि  साठ  करोड़
 रुपया  हमारे  खिलाफ  इस्तेमाल  नहीं  होगा  ?
 भारत  के  पसीने  की  गाढ़ी  कमाई  का  झूठ
 करोड़  रुपया  पाकिस्तान  को  देना  हिन्दुस्तान
 की  इज्जत  को  ठोकर  मारना  होगा।  मेरा
 विश्वास  है  कि  इस  सदन  में  इस  विषय  पर
 अवश्य  विचार  होना  चाहिये  ।

 भ्रध्यक्ष  महोदय  :  आपका  काल  प्रटेंशन
 नोटिस है  काम  रोको  प्रस्ताव  नहीं है  ।

 My  submission  to  the  House  ig  that  if
 we  allow  this  procedure  to  continue  it
 would  not  be  possible  to  do  the  busi-
 ness  that  we  have  in  hand.  An  ad-
 journment  motion  is  to  be  tabled
 where  the  matter  is  g  very  urgent  one,
 where  the  minds  of  the  hon.  Members
 are  30  exercised  that  they  cannot
 procecd  with  any  Government  busi-
 ness  or  whatever  other  busi-
 ness  there  may  be  unless  that  matter
 is  first  discussed  and  unless  the  Gov-
 ernment  can  give  a  satisfactory  ex-
 planation  they  would  like  to  throw  out
 the  Government.  An  adjournment
 motion  is  tabled  where  the  urgency  is
 such  that  if  it  is  not  discussed  imme-
 diately  something  is  going  to  happen
 which  might  just  injure  the  interests
 of  the  country  so  much  that  it  might
 be  beyond  repair.  Unless  those  cir-
 cumstances  are  there  an  adjournment
 motion  is  not  to  be  tabled.  Here
 mostly  these  are  just
 information.

 there
 time  enoegh  when  notices  could  have
 een  given  in  the  form  of  questions
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 and  information  solicited.  Even  now
 it  can  be  done.  Hiven  Short  Notice
 Questions  can  be  tabled.  I  do  not  find
 any  reason  in  any  one  of  these  ad-
 journment  motions  where  unless  they
 are—any  one  of  them—discussed  just
 now  probably  injury  is  going  to  be
 caused  to  the  interests  of  the  country.

 श्री  किशन  फ्टमायक  :  क्‍या  प्रकार
 की  स्थिति  ऐसी  नहीं  है  ?

 झिझक  मुंबई  :  प्रा पने  कह  दिया  |
 मैंने  सातों  को  बोलने  की  झाजशा  दे  दी  |
 कब  अर  क्‍या  हों  सकता  है।

 Shri  Surendranath  Dwivedy  (Kend-
 rapara):  Sir,  it  will  be  a  very  inter-
 esting  study  if  you  just  find  out  how
 many  Short  Notice  Questions  are
 actually  refused  and  how  many  are
 admitted.

 Mr.  Speaker:  If  I  find  that  any
 Short  Notice  Question  is  so  urgent  that
 it  must  be  answered  and  the  Minister
 is  not  going  to  answer  it,  I  will  see
 that  it  is  put  as  the  first  question  on
 the  next  possible  date.  That  is  what
 T  can  do.

 श्री  प्रभु  लिमये  :  सत्र  के  आरम्भ
 में  प्रति  सूचना  प्रश्नों  खो  नहीं  स्वीकारा
 जाता  है  |

 Mr,  Speaker;  The  Prime  Minister
 would  make  a  statement  on  several
 issues,  I  suppose,  in  two  or  three  days.

 The  Prime  Minister  and  Minister  of
 Atomio  Energy  (Shri  Lal  Bahadur
 Shastri};  On  Friday,  the  5th  Novem-
 ber.

 Shri  Hari  Vishnu  Kamath  (Ifoshan-
 gabad):  Does,  Sir,  what  you  have  ob-
 served  just  now,  your  rucing,  if  |  may
 eal!  it,  unfortunately,  mean  that  what
 has  happened  today,  the  procedure
 adopted  today,  will  not  be  a  preve-
 dent  for  the  future?

 Mr.  Speaker:  it  is  very  unfortunate,
 of  course;  but  it  is  there.
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 Shrimati  Renu  Chakravartty  (Bar-
 rackpore):  Sir,  this  is  not  a  new
 procedure.  Formerly,  when  adjourn-
 ment  motions  used  to  be  tabled,  the
 Chair  used  to  ask  the  Members  who
 tabled  them  to  argue  out  as  to  how
 the  matter  was  within  the  purview
 of  this  House  and  how  it  was  a  matter
 of  urgent  public  importance.  Actually,
 we  have  given  up  that  practice.  Shri
 Kamath  should  know  that  this  is  not
 8  new  procedure  that  we  have  follow-
 ed  today.

 Shri  Hari  Vishnu  Kamath:  Why
 should  she  object  to  what  I  said?  |
 have  supported  her  point  of  view.
 What  I  asked  was:  “Does  it  unfortu-
 nately  mean  that  what  has  happened
 today  will  not  be  a  precedent  for  the
 future?"

 डा०  रास  मनोहर  लोहिया  :  प्रधान
 मंत्री  महोदय  शुक्रवार  को  बोलेंगे।  तो

 क्या  उनकी  मोच  ब  तक  चल  रही  है  ?
 वह  टहलते  टहलते  लाहौर  जाने  वाले  थे,
 तो  पैर में  मोच  भरा  गयी  आकर  वह  बीच  में
 रक्त  गये।  मैं  यह  जानना  चाहता  हूं  कि
 क्या  कभी  तक  वह  मोच  चल  रही  है?

 अध्यक्ष  भोज्य  :  मैं  इस  की  इजाजत
 नहीं  देता  -  मैंने  दो  तीन  काल  झर्टलन
 मोशन  एडमिट  किये  हैं  -  उनको  पूछने
 के बाद  वक्‍त  पर  लिया  जाएगा।  राज
 पूछने  का  मौका  नहीं  मिला  था  t

 थी  यहा पल  सिह  (कैराना)  :
 मेरा  एक  व्यवस्था  का  सवाल  है।
 (स्यान)  |

 झिझक  महोदय  :  कया  है  भाप  का
 सवाल  ?

 जमी  TTTTer  सिंह  :  मेरा  व्यवस्था  का
 सवाल  यह  है  कि  पालियामेंट  से  सम्बन्धित
 किसी  भी  कार्रवाई  का  पहले  स्पीकर  को
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 पता  होना  चाहिये  कौर  हाउस  को  पता
 होना  चाहिये।  लेकिन  इससे  उल्टा  हुमा  है।
 झाल  इंडिया  रेडियो  ने  प्रसारित  कर  दिया
 कौर  भ्रखबारों  में  लिख  दिया  गया कि  प्रधान
 मंत्री  का  वक्‍तव्य  शुक्रवार  को  होगा  लेकिन
 स्पीकर  को  राज  पता  चला  है  कि  शुक्रवार

 “को  होगा।  क्या  पालियामेंट  की  परोसी-
 डॉग्स  इसी  तरह  चला  करेंगी  ?

 अध्यक्ष  महोदय  :
 बात  नहीं  है  1

 Shri  Harish  Chandra  Mathor  (Ja-
 lore):  Some  very  important  questions which  are  exercising  the  minds  of
 hon.  Members  and  the  people  in  the
 country  have  been  mentioned  in  these
 adjournment  motions.  Government
 have  also  announced  their  intention  np
 muke  certain  statements,  possibly  on
 the  drought  conditions  and  other
 matters.  Would  it  not  be  much  better
 if  the  House  is  informed  of  the  sub-
 jects  on  which  statements  are  going
 to  be  made  from  the  Government  side
 so  that  all  this  trouble  may  not  be
 there?  Once  it  is  known  that  a  state-
 ment  is  going  to  be  made  on  a  parti-
 cular  subje:t  by  the  Minister  of  Food,
 Minister  of  Home  Affairs  or  the  Prime
 Minister,  we  on  this  side  will  feel  re-
 assured  and  hon,  Members  opposite
 will  not  feel  agitated.  So,  I  would
 suggest  that  procedure  might  be
 adopted.

 इसमें  कोई  प्र जीव

 Mr.  Speaker;  If  I  disallow  an  ede
 journment  motion  it  does  not  mean
 that  the  same  question  cannot  be
 raised  in  any  other  form.  There  are
 various  ways  in  which  a  discussion
 can  be  raised  and  perhaps  |  might
 allow  them  if  a  notice  is  received  pro-
 vided  they  are  important  questions
 which  should  be  discussed.  I  have
 only  decided  that  they  cannot  be
 allowed  as  adjournment  motions;  that
 is  all:  not  that  they  would  not  be  dis-
 cussed  at  all.  If  a  proper  notice  &
 given  I  will  see  that  a  discussion  takes
 Place  if  the  subject  is  Important.
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 Shri  Harish  Chandra  Mathor:  I  only
 wanted  to  smoothen  the  procedure.

 Shri  S.  M.  Bamerjee  (Kanpur):  I
 have  tabled  a  calling  attention  notice.
 You  have  just  now  said  that  certain
 calling  attention  notices  are  under
 consideration.

 Mr.  Speaker:  I  only  said  that  I  ad-
 mitted  three  of  them.

 Shri  5.  M.  Banerjee:  We  are  told
 that  the  hon.  Prime  Minister  and  other
 Cabinet  Ministers  are  going  to  make
 some  statements.  We  find  from  the
 papers  that  there  is  going  to  be  a  long-
 term  agreement  on  PL  480.  Since  the
 entire  House  knaws  that  every  bullet
 which  killed  the  jawans  was  supplied
 by  America,  my  only  request  is.......

 Mr.  Speaker:  What  is  his  point?
 Shri  s.  M.  Bamerjee:

 making  any  comments.  The  renewal
 of  this  agreement  is  in  the  offing.
 Since  we  are  all  very  much  agitated
 on  this  question,  let  the  Government
 take  us  into  confidence  and  let  the
 whole  matter  be  discussed  before  the
 agreement  is  signed.  No  decision
 should  be  taken  without  consulting
 Parliament.

 I  am  not

 Mr.  Speaker:  Now  papers  to  be
 laid  on  the  Table.

 at  0  किशन  oo  पटनायक  :  प्रत्यक्ष
 महोदय,  श्राप  ने  एडजस्टमेंट  मोशन  के  बारे
 में  जो  कराइटेरियन  बताया  क्‍या  अकाल  की
 स्थिति  पर  यह  लाग  नहीं  होता  ?

 अध्यक्ष  महोदय  :  नहीं  होता  t

 32.6  bre
 ‘PAPERS  LALD  ON  THE  TABLE

 Sum™Mary  or  Rerort  oF  THE  GOVERNOR
 OF  KERALA

 The  Minister  of  Home  Affairs  (Shri
 Nanda):  I  beg  to  lay  on  the  Table  a

 KARTIKA  12,  687  (SAKA)  Papers  Laid  106

 Summary  of  the  Report  of  the  Gover-
 nor  of'  Kerala  dated  the  70  October,
 1965,  to  the  Union  Home  Minister.
 [Placed  in  Library.  See  No.  LT-
 4990/65).
 STATEMENT  GIVING  REASONS  FOR  IMMIE-
 DIATE  LEGISLATION  BY  RAILWAYS  (EM-=-
 PLOYMENT  OF  MEMBERS  OF  ARMED

 Forces)  ORDINANCE
 The  Minister  of  Defemce  (Shri  ¥.  B.

 Chavan):  I  beg  to  lay  on  the  Table  a
 copy  of  the  Explanatory  Statement
 giving  reasons  for  immediate  legisla-
 tion  by  the  Railways  (Employment  of
 Members  of  the  Armed  Forces)  Ordi-
 nance,  1965,  under  rule  7I(2)  of  the
 Rules  of  Procedure  and  Conduct  of
 Business  in  Lok  Sabha.  [Placed  in
 Library,  See  No.  LT-499'65.]
 STATEMENT  CORRECTING

 8.00.  599  nr.
 The  Minister  of  Food  and  Agricul-

 ture  (Shri  C.  Subramaniam):  |  beg
 (l)  to  lay  on  the  Table  a  state-

 ment  correcting  the  answers
 given  on  the  l4th  September,
 965  to  certain  supplement-
 aries  by  Shri  Shree  Narayau
 Das  on  Starred  Question  No.
 599  regarding  Finance  Agen-
 cies.  [Placed  in  Library,  See
 No.  LT-4992'65.]

 ANSWERS  हद
 FINANCE  AGENCIES

 (2)  to  re-lay  on  the  Table  a  copy
 of  Notification  S.R.O.  265/64
 published  in  Kerala  Gazette
 dated  the  Ist  September
 1964,  containing  Kerala  Hill-
 man  Rules,  1964,  under  sec-
 tion  77  of  the  Kerala  Forest
 Act,  ‘1961,  read  with  clause
 (c)  (iv)  of  the  Proclamation
 dated  the  24th  March,  1965,
 issued  by  the  Vice-President,
 discharging  the  functions  of
 the  President,  in  relation  te
 the  State  of  Kerala.  [Placed
 én  Library.  See  No.  LT-4830|
 65.)
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 ORDINANCES  UNDER  ARTICLE  28  (2)  (a)
 The  Deputy  Minister  in  the  Depart-

 it  of  Communications  (Shri  Bhag-
 avati):  Sir,  on  behalf  of  Shri  Satya
 Narayan  Sinha  I  beg  to  lay  on  the
 Table—

 (l)  a  copy  each  of  the  following
 Ordinances  under  provisions
 of  article  23(2)(a)  of  the
 Constitution:—

 (i)  The  Railways  (Employment  (2)
 of  Members  of  the  Armed
 Forces)  Ordinance,  965
 (No.  4  of  965)  praomulgat-
 ed  by  the  President  on  the
 28th  September,  1965.
 (Placed  in  Library.  See  No.

 LT-4993/65).
 (ii)  The  Taxation  Laws  (Am-

 id  t  and  Miscell
 Provisions)  Ordinance,  965
 (No.  5  of  965)  promulgat-
 ed  by  the  President  on  the
 i9th  October,  ‘1965,  [Placed

 in  Library.  See  No,  LT-
 4994/65).

 (iii)  The  Metal  Corporation  of
 India  (Acquisition  of  Un-
 dertaking)  Ordinance,  965
 (No,  6  of  965)  promulgated
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 (Prevention  of  Collisions  at
 Sea}  Amendment  Regulations,
 +1965,  published  in  Notification
 No,  GS.R.  69  in  Gazette  of
 India  dated  the  2lst  August,
 1965,  under  sub-section  (3)  of
 section  458  of  the  Merchant
 Shipping  Act.  1958,  [Placed
 in  Library.  See  No.  LT-4840/
 65).

 to  lay  on  the  Table—

 (i)  a  copy  of  Notification  S.R.0.
 No.  68/65  published  in
 Kerala  Gazette  dated  the
 23rd  February,  1965,  mak-
 ing  an  amendment  to  the
 Kerala  Motor  Vehicles
 (State  Transport  Under-
 takings)  Rules,  1960,  under
 sub-section  (3)  of  section
 33  of  the  Motor  Vehicles
 Act,  1939,  read  with  clause
 (९)  (iv)  of  the  Proclama-
 tion  dated  the  24th  March,
 1965,  issued  by  the  Vice-
 President,  discharging  the
 functions  of  the  President,
 in  relation  to  the  State  of
 Kerala.  [Placed  in  Library.
 See  No,  LT-4998!65.]

 by  the  President  on  the  (ii)  a  copy  each  of  the  follow-
 22nd  October,  1965.  [Placed
 in  Library.  See  No.  LT-
 4995/65).

 (2)  ह  copy  of  the  Indian  Telegraph
 (Second  Amendment)  Rules,
 +1965,  published  in  Notifica-
 tion  No.  G.S.R.  3f4  in  the
 Gazette  of  India  dated  the
 8th  September,  1965,  under
 sub-section  (5)  of  section  7
 of  the  Indian  Telegraph
 Act  1885.  [Placed  tn  Library.
 See  No.  LT-5023/65].

 Mrxrcuant  Surpeinc  AMENDMENT  Rez-
 GULATIONS  AND  NOTIFICATIONS  It
 RELATION  TO  THE  STATE  oF  KERALA
 The  Minister  of  Transport  (Shri

 Raj  Bahadur):  I  beg
 qd)  to  re-lay  on  the  Table  a  copy

 of  the  Merchant  Shipping

 ing  Notifications  muking
 certain  amendments  to  the
 Kerala  Motor  Vehicles
 Rules,  1961,  under  sub-
 section  (3)  of  section  33  of
 the  Motor  Vehicles  Act,
 1939,  read  with  clause  (९)
 (iv)  of  the  Proclamation
 dated  the  24th  March,  1965,
 issued  by  the  Vice-Presl-
 dent,  discharging  the  func-
 tions  of  the  President,  in
 relation  to  the  State  of
 Kerala:—

 (a)  S.R.O.  No.  281/85  pub-
 lished  in  Kerala  Gazette
 dated  the  I3th  July,  1965.

 (b)  S.R.O.  No,  285/65  pub-
 lished  in  Kerala  Gazette
 dated  the  20th  July,  1965.
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 (ec)  S.B.O.  No,  335/65,  publish-
 ed  in  Kerala  Gazette
 dated  the  24th  August,
 1985.

 Ad)  S.R.O.  No.  338/65  publish-
 ed  in  Kerala  Gazette
 dated  the  Jlst  August,
 1965.

 (९)  S.R.O.  No.  34\65  publi-
 shed  in  Kerala  Gazette
 dated  the  3lst  August,
 ‘1965.  [Placed  in  Library.
 See  No,  LT-4998/65.]

 (iii)  a  copy  of  the  Delhi  Motor
 Vehicles  (Fourth  Amend-
 ment)  Rules,  1964,  publish-
 ed  in  Notifleation  No.  F.
 20(2)|63-PR(T)  in  Delhi
 Gazette  dated  the  8th  Octo-
 ber,  ‘1964,  under  sub-section
 (3)  of  section  33  of  the
 Motor  Vehicles  Act,  1939.
 [Placed  in  Library.  See  No,
 LT-4999!65.]

 Runes  unpeR  ALL  INDIA.  SERVICES  ACT,
 95l  ETC.

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  Sir.  on  behalf  of  Shri  Hathi
 I  beg:

 a  to  re-lay  on  the  Table  a  copy
 each  of  the  following  Rules
 under  sub-section  (2)  of  sec-
 tion  3  of  the  All  India  Ser-
 vices  Act,  ]95l:—

 (i)  The  All  India  Services  (Pro-
 vident  Fund)  Second  (Am-
 endment)  Rules,  1965,  pub-
 lished  in  Notification  No.
 GSR.  T175  in  Gazette  of
 India  dated  the  2lst  August,
 1965,

 (ii)  The  All  India  Services
 (Death  cum  Retirement
 Benefits)  Fifth  (Amend-
 ment)  Rules,  1965,  publish-
 ed  in  Notification  No.
 GSR.  76  in  Gazette  of
 India  «dated  the  2st
 August,  1965.

 (iii)  The  All  India  Services

 (2)

 (a)

 (Death  cum  Retirement
 Benefits)  Sixth  Amendment
 Rules,  1965,  published  in
 Notification  No.  G.S.R.  306
 in  Gazette  of  India  dated
 the  l]th  September,  1965,
 [Placed  in  Library.  See  No.
 LT-506/65).

 to  re-lay  on  the  Table  a  copy
 of  Notification  No.  G.O.  (P)
 No.  565  published  in  Kerala
 Gazette  dated  the  ‘th  Aug.
 1965,  making  certain  amend-
 ments  to  the  Kerala  Public
 Service  Commission  (Consul-
 tation)  Regulations,  1957,
 under  clause  (5)  -of  Article
 320  of  the  Constitution  read
 with  clause  (c)(iv)  of  the
 Proclamation  dated  the  24th
 March,  1965,  issued  by  the
 Vice-President,  discharging
 the  functions  of  the  Presi-
 dent,  in  relation  to  the
 State  of  Kerala,  together  with
 an  explanatory  memorandum
 thereon.  [Placed  in  Library.
 See  No.  LT-497/65,)
 to  lay  on  the  Table  a  copy
 each  of  the  following  Notifi-
 cations  under  sub-section  (2)
 of  section  3  of  the  AU  India
 Services  Act,  95]:—

 (i)  The  Notification  No,  G.S.R.
 303  published  in  Gazette
 of  India  dated  the  llth
 September,  1985,  making  an

 mend  t  to  Schedul
 Ill  to  the  Indian  Adminia-
 trative  Service  (Pay)
 Rules,  ‘1054.  [Placed  in  Lib-
 rary.  Sec  No.  LT-50!7/65].

 (ii)  The  Indian  Administrative
 Service  (Cadre)  Amend-
 ment  Rules.  ‘1965,  publish-
 ed  in  Notification  No.
 G.S.R.  345  in  Gazette  of
 India  dated  the  i8th  Sept-
 ember,  1965.  [Placed  in  Lib-
 rary.  See  No,  LT-307/65.]

 (iii)  The  Indian  Police  Service
 (Cadre)  Amendment  Rules,
 1965,  published  in  Notifi-
 cation  No.  GSR.  I466  in
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 Gazette  of  India  dated  the
 8४  September,  1965.
 {Placed  in  Library.  See  No.
 LT-608|65.]

 (iv)  The  Indian  Police  Service

 (v

 (4)

 (Pay)  Amendment  Rules,
 1965,  published  in  Notifica-
 tion  No.  G.S.R.  474  in
 Gazette  of  India  dated  the
 9th  October,  1965.  [Placed
 in  Library.  See  No.  LT-
 5019/65).

 )  Notification  No.  G.S.R.  475
 published  in  Gazette  of
 India  dated  the  9th  Octo-
 ber,  1965,  making  certain
 amendments  to  Schedule
 III  to  the  Indian  Police
 Service  (Pay)  Rules,  1954,
 [Placed  in  Library.  See  No.
 LT-506|65].

 to  lay  on  the  Table  a  copy
 each  of  the  following  Notifi-
 cations:

 (i)  The  Ministers’  (Allowances,
 Medical  Treatment  and
 other  Privileges)  Amend-
 ment  Rules,  ‘1965,  published
 in  Notification  No.  GSR.
 395  in  Gazette  of  India
 dated  the  l7th  September,
 1965,  under  sub-section  (2)
 of  section  II  of  the  Salaries
 and  Allowances  of  Minist-
 ers  Act,  1952.  [Placed  in
 Library.  See  No.  LT-500l/
 65].

 ii)  The  Arms  (Amendment)
 Rules,  1965,  published  in
 Notification  No.  G.S.R.  48
 in  Gazette  of  India  dated
 the  25th  September,  2965,
 under  sub-section  (3)  of
 section  44  of  the  Arms  Act,
 1959.  {Placed  in  Library.
 See  No.  LT-5002/65}.

 Gil)  S.R.O.  No.  98/64  dated  the
 lst  April,  1964,  making  an
 amendment  to  the  Kerala
 Hereditary  Village  Offices
 (Abolition)  Rules,  ‘1961,

 NOVEMBER  3,  965  Papers  Leid  32

 under  sub-section  (3)  ef
 section  8  of  the  Kerala
 Hereditary  Village  Offices
 (Abolition)  Act,  96l,  read
 with  clause  (c)(iv)  of  the
 Proclamation  dated  the
 24th  March,  1965,  issued  by
 the  Vice-President  dis-
 charging  the  functions  of
 the  President,  in  relation  te
 the  State  of  Kerala.  [Plac-
 ed  in  Library.  See  No.  LT-
 5003/65].

 (5)  to  lay  on  the  Table  a  copy
 each  of  the  following  Notifi-
 cations  under  sub-section  (3)
 of  section  62  of  the  Kerala
 Prohibition  Act,  1950,  read
 with  clause  (c)  (iv)  of  the
 Proclamation  dated  the  24th
 March,  1965,  issued  by  the
 Vice-President,  discharging
 the  functions  of  the  Presi-
 dent,  in  relation  to  the  State
 of  Kerala:—

 (i)  S.R.O.  No,  258/65  published
 in  Kerala  Gazette  dated
 the  22nd  June,  1965,  mak-
 ing  certain  amendments  te
 the  Rules  for  the  preven-
 tion  of  misuse  and  for  the
 import,  export  and  trans-
 port  of  Medicinal  and  Tio-
 let  Preparations  including
 Asavas  and  Aristas  contain-
 ing  alcohol  and  Intoxicating
 Drugs.

 (ii)  S.R.O.  No.  278/65  published
 in  Kerala  Gazette  dated  the
 i3th  July,  1965.

 ii),  S.R.O.  No.  300/65  publish-
 ed  in  Kerala  Gazette  dated
 the  27th  July,  1965,  making
 an  amendment  to  the  Rules
 for  the  prevention  of  mis-
 use  and  for  the  import,  ex-
 port  and  transport  of  Me-
 dicinal  and  Toilet  Prepara-
 tions  including  Asavas  and
 Aristas  containing  alochol
 and  Intoxicating  Drugs.
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 (iv)  S.R.O.  No.  313/65  published
 in  Kerala  Gazette  dated
 the  l0th  August,  l965,
 making  certain  amend-
 ments  to  the  Kerala  Spiri-
 tuous  Culinary  Aerated
 Water  and  other  Flavour-
 ing  Essences,  Extracts,
 Perfumes  and  Colouring
 Rules,  1962.

 (४)  S.R.O.  330/65  published  in
 Kerala  Gazette  dated  the
 24th  August,  19685.
 §.R.0.  No.

 su
 65  publish-

 ed  in  Kerala  Gazette  dated
 (vi)

 the  24th  August,  1965.
 [Placed  in  Library,  see  No.
 LT-5004/65).

 NotiricaTrion  uNvER  Lire  INSURANCE
 Corporation  AcT  aNp  SUMMARY  OF
 RECOMMENDATIONS  OF  COMMITTEE  ON
 Tor  Posts  in  Puatic  Sector  (ज्णहान
 TAKINGS

 The  Minister
 B.  R.  Bhagat):

 of  Planning  (Shri
 ]  beg

 (l)  to  re-lay  on  the  Table  a  copy
 of  Notification  No.  G.S.R.
 223  published  in  Gazette  of
 India  dated  the  28th  August,
 1965,  containing  Corrigendum
 to  the  Life  Insurance  Cor-
 poration  (Amendment)  Rules,
 1965,  published  in  G.5.R.
 1094  in  Gazete  of  India  dated
 the  3Ist  July,  1865,  under
 sub-section  (3)  of  section  48
 of  the  Life  Insurance  Corpo-
 ration  Act,  ‘1956,  [Placed  in
 Library,  See  No,  LT-4793/65,]

 (2)  to  lay  on  the  Table  Summary
 of  Recommendations  of  the
 Committee  on  Top  Posts  in
 Public  Sector  Undertakings
 as  approved  by  Government.
 [Placed  in  Library,  see  No.
 LT-5005/65].

 AxurvaL  Reports  or  THE  InpiAn  Cem-
 TRAL  Jure  Comm™irtes,  Indian  Lac

 Cass  Commrrrez:  anv  InpIAN  CENTRAL
 ‘Onams:  ComMMITTEZ

 The  Depaty  Minister  im  the  Minks-
 try  of  Feod  and  Agriculture  (Shri

 Papers  Laid  lig
 Shabnawas  Khan):  Sir,  I  beg  to  lay
 on  the  Table  a  copy  each  of  the  fol-
 lowing  Reports:;—

 (i)  Annual  Report  of  the  Indian
 Central  Jute  Committee  for
 the  year  ‘1963-64  together
 with  the  Annua!  Accounts
 and  the  Audit  Report  thereon.
 [Placed  m  Library,  See  No.
 LT-5006/65].

 (ii)  Annual  Report  of  the  Indian
 Lac  Cess  Committee  for  the
 year  ‘1963-64  together  with
 the  Annual  Accounts  and  the
 Audit  Report  theron.  [Placed
 in  Library.  See  No.  LT-5007/
 65].

 (iii)  Annual  Report  of  the  Indian
 Central  Oilseeds  Committee
 for  the  year  ‘1963-64  together with  the  Annual  Accounts
 and  the  Audit  Report  thereon.
 (Placed  in  Library,  see  No,
 LT-5008  Le

 Notirication  Re.  KERALA  Wetcurs AND  MEasunrs  RuLEs  anp  Ant  SILK TEXTILES  CONTROL  ORDER
 The  Deputy  Minister  in  the  Minis-

 try  of  Commerce  (Shri  8.  V.  Rama-
 swamy):  Sir,  |  beg—

 GQ)  to  re-lay  on  the  Table  a  copy of  Notitication  No.  1256364
 MI|RD  published  in  Kerala
 Gazetlee  dated  the  I9th  May,
 ‘1964,  making  certain  amend-
 ment  to  the  Kerala  Weights and  Measurea  (Enforcement)
 Rules,  ‘1958,  under  sub-sec-
 tion  (5)  of  section  43  of  the
 Kerala  Weights  and  Measures
 (Enforcement)  Act,  (1958, read  with  clause  (c)(iv)  of
 the  Proclamatoin  dated  the 24th  March,  1965,  issued  by
 the  Vice-President,  discharg-
 ing  the  functions  of  the
 President,  in  relation  to  the
 State  of  Keral.  [Placed  in
 Library,  see  No.  LT-4877/65).

 (ii)  to  lay  an  the  Table  a  copy of  the  Art  Silk  Textiles  (Pro-
 duction  and  Distribution)
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 {Shri  S.  V.  Ramaswamy]
 Control  Order,  1962,  publish-
 ed  in  Notification  No.  8.0.
 2883  in  Gazettee  of  India
 dated  the  480  September,
 1965,  under  sub-section  (6)
 of  section  3  of  the  Essential
 Commodities  Act,  1955.  [Plac-
 ed  in  Library,  See  No.  LT-
 5020/65).

 NOTIFICATIONS  UNDER  KERALA  PANCHA-
 yats  AcT

 Shri  S.  V.  Ramaswamy:  Sir,  on
 behalf  of  Shri  B.  S.  Murthy,  I  beg  to
 lay  on  the  Table  a  copy  each  of  the
 following  Notifications  under  sub-
 section  (3)  of  section  30  of  the  Kerala
 Panchayats  Act,  1980,  read  with
 clause  (०)  (iv)  of  the  Proclamation
 dateg  the  24th  March,  1965,  issued  by
 the  Vice-President,  discharging  the
 functions  of  the  President,  in  rela-
 tions  to  the  State  of  Kerala: —

 (i)  The  Kerala  Panchayats  (Elec-
 tion  of  Members  by  the  Pan-
 chayats)  Rules,  1963,  publish-
 ed  in  Notification  S.R.O.  No.
 752/63  in  Kerala  Gazette
 daied  the  ]9th  November,  1963.

 (ii)  S.R.O.  No.  239/65  published
 in  Kerala  Gazcttee  dated  the
 8th  June,  1965,  making  cer-
 tain  amendments  to  the
 Kerala  Panchayats  (Payment
 of  Travelling  expenses  from
 Panchayat  Fund)  Rules,
 1963.

 (ii)  S.R.O.  No.  244/65  published
 in  Kerala  Gazettee  dated  the
 8th  June,  1965,  making  cer-
 tain.  amendments  to  the
 Kerala  Panchayats  (Licens-
 ing  of  Dangerous  and  Offen-
 sive  Trades  and  Factories)
 Rules,  1963.

 (iv)  The  Kerala  Panchayats
 (Resignation  by  Presidents,
 Vice-Presidents  and  Mem-
 bers)  Rules,  1965,  published
 in  Notification  S.R.O.  No.
 245/65  in  Kerala  Gazette
 dated  the  8th  June,  1965.

 (v)  The  Kerala  Panchayats  (Pro-
 hibition  against  obstructions
 in  or  over  Public  Roads)
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 Rules,  ‘1965,  published  im
 Notifications  S.R.O.  276/65  im
 Kerala  Gazette  dated  the
 6th  July  1965.

 (vi)  The  Kerala  Panchayats
 (Duty  on  Transfer  of  Pro-
 perty)  Rules,  965  published
 in  Notification  S.R.O.  No.
 318/65  in  Kerala  Gazette
 dated  the  I7th  August,  1965.

 (vii)  S.R.O.  No.  339/65  published
 in  Kerala  Gazette  dated  the
 3ist  August,  1965,  making
 certain.  amendments  to  the
 Kerala  Panchayats  (Authoris-
 ing  of  Expenditure)  Rules,
 1964.

 [Placed  in  Library.  See  No.
 5009/65].

 ORDERS  UNDER  DELIMITATION  COMMIS-
 sIOn  ACT

 Mr.  Speaker:  Shri  Jaganatha  Rao.
 The  Deputy  Minister  in  the  Minis-

 try  of  Information  and  Broadcasting
 (Shri  C.  R.  Pattabhi  Raman):  Sir  on
 behalf  of  Shri  Jaganatha  Rao......

 The  Minister  of  State  in  the  Minis-
 try  of  Law  and  Department  of  Social
 Security  (Shri  Hajarnavis):  Sir,  on
 behalf  of  Shri  Jaganatha  Rao......

 Mr.  Speaker:  There  is  no  co-ordi-
 nating  agency?

 Shri  Hajarnavis:  I  am  sorry,  Sir.
 There  has  been  a  mistake.

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  Ultimately,  has  it  been  laid?

 Mr.  Speaker:  Is  somebody  going  to
 lay  it  or  have  both  of  them  sat  down?

 Shri  Hajarnavis:  Sir,  on  behalf  of
 Shri  Jaganatha  Rao,  ]  beg  to  lay  on
 the  Table  a  copy  each  of  the  follow-
 ing  Orders  under  sub-section  (3)  of
 section  40  of  the  Delimitation  Com-
 mission  Act,  1962:

 (i)  Order  No.  2  of  the  Delimi-
 tation  Commission  determin-
 ing  the  parliamentary  and
 assembly  constituencies  in  the
 State  of  Orissa  published  in
 Notification  No.  5.0.  296  in
 Gazette  of  India  dated  the
 I6th  September,  1965.  [Placed
 in  Library.  See  No.  LT-500/
 65}.
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 (ii)  Order  No.  9  of  the  Delimita-
 tion  Commission  determining
 the  parliamentary  and  assem-
 bly  constituencies  in  the  State
 of  Madras  published  in  Noti-
 fication  No.  S.O.  29:7,  in
 Gazette  of  India  dated  the
 6th  September,  1965,  [Placed
 in  Library,  See  No.  LT-50]/
 65).

 (iii)  Order  No.  IA  of  the  Delimi-
 tation  Commission  amending
 its  Order  No.  ]  dated  the  20th
 March,  1963,  published  in
 Notification  No.  S.O.  298  in
 Gazette  of  India  dated  the
 8th  September,  1965,  as  cor-
 rected  by  Notification  No.  S.O.
 357  published  in  Gazette  of
 India  dated  the  7th  October,
 1965,  [Placed  in  Library,  see
 No.  LT-502/65].

 (iv)  Order  No.  2A  of  the  Delimita-
 tion  Commission  amending  its
 Order  No.  2  dated  the  24th
 August,  1963,  published  in
 Notification  No.  5.0.  299  in
 Gazette  of  India  dated  the
 l8th  September,  1965.  [Placed

 in  Library,  See  No.  LT-503/
 65).

 Reserve  AND  AvxILiAry  Am  Force  Act
 (AMENDMENT)  RULES

 The  Deputy  Minister  in  the  Minis-
 try  of  Defence  (Dr.  D.  5.  Raju):  I  beg
 to  lay  on  the  Table  a  copy  of  the
 Reserve  and  Auxiliary  Air  Force  Act
 (Amendment)  Rules,  1965,  published

 in  Notification  No.  S.RO.  3i4  in  Ga-
 zette  of  India  dateq  the  l8th  Sep-
 tember,  1965,  under  sub-section  (4)
 of  section  34  of  the  Reserve  and  Au-
 xiliary  Air  Forces  Act,  1952.  (Placed
 in  Library.  See  LT-504/65].
 InNpIAN  WirELess  TELEGRAPHY

 ETC.
 The  Deputy  Minister  in  the  Depart-

 ment  of  Commanications  (Shri  Bhag-
 wati):  I  beg  to  lay  on  the  Table  a
 copy  each  of  the  following  Rules:

 i)  The  Indian  Wireless  Tele-
 graphy  (Possession)  Rules,

 Rotgs,
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 1965,  published  in  Notification
 No.  G.S.R.  38  in  Gazette  of
 India  dated  the  llth  Septem-
 ber,  1965,  under  sub-section
 (4)  of  section  0  of  the  Indian
 Wireless  Telegraphy  Act,  1933,

 (ii)  The  Licensing  of  Wireless
 Receiving  Apparatus  Rules,
 1965,  published  in  Notification
 No.  G.S.R.  89  in  Gazette  of
 of  India  dated  the  llth  Sep-
 tember,  1965,  under  sub-sec-
 tion  (5)  of  section  7  of  the
 Indian  Telegraph  Act,  1885.

 (iii)  The  Commercial  Broadcast
 Receiver  Licensing  (Dealers)
 Rules,  1965,  published  in  Noti-
 fication  No.  G.S.R.  320  in
 Gazette  of  India  dated  the  llth
 September,  +1965,  under  sub-
 section  (5)  of  section  7  of  the
 Indian  Telegraphy  Act,  886
 and  sub-section  (4)  of  sec-
 tion  0  of  the  Indian  Wireless
 Telegraphy  Act,  1933.  [Placed
 in  Library,  see  No.  LT-505|
 65).

 2.20  hrs.

 PRESIDENT’S  ASSENT  TO  BILLS
 Secretary:  Sir,  I  lay  on  the  Table

 following  eight  Bills  passed  by  the
 Houses  of  Parliament  during  the  last
 Session  and  assented  to  by  the  Presi-

 dent  since  a  report  was  last  made  to
 the  House  on  the  24th  September,
 1965:

 qd)  The  Employees’  Provident
 Funds  (Amendment)  _  Bill,
 1965.

 (2)  The  Kerala  Appropriation
 (No  3)  Bill,  1965.

 (3)  The  Kerala  Appropriation
 (No.  4)  Bill,  1965.

 (4)  The  Appropriation  (No.  3)
 Bill,  1965.

 (8)  The  Appropriation  No.  4)
 Bill,  1965.

 (6)  The  Appropriation  (Railways)
 No,  3  Bill,  1965.
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 (7)  The  Appropriation  (Rail-
 ways)  No.  4  Bill,  1965.

 (8)  The  Goa,  Daman  and  Diu
 (Extension  of  the  Code  of
 Civil  Procedure  and  the  Arbi-
 tration  Act)  Bill,  1965.

 2.  Sir,  i  lay  on  the  Table  copies,
 duly  authenticated  by  the  Secretary
 ef  Rajya  Sabha,  of  the  following  six
 Bills  passed  by  the  Houses  of  Parlia-
 ment  during  the  last  session  and
 assented  to  by  the  President  since  a
 report  was  last  made  to  the  House  on
 the  24th  September,  965:—

 (l)  The  Aligarh  Muslim  Univer-
 sity  (Amendment)  Bill,  1985,

 (2)  The  Payment  of  Bonus  Bill,
 1986,

 (3)  The  Banking  Laws  (Applica-
 tion  to  Co-operative  Socities)
 Bill,  ‘1965,

 (4)  The  Companies  (Amendment)
 Bill,  1965.

 (5)  The  Insurance
 Bill,  1965,

 (6)  The  Life  Insurance  Corpora-
 tion  (Amendment)  Bill,  1965.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gebad):  In  this  connection,  may  I
 remind  you  of  the  assurance  you  gave
 to  the  House  in  the  last  session  that
 the  President's  Rule  making  power
 would  be  examined.

 (Amendment)

 Mr.  Speaker:  I  am  referring  it  to
 the  Rules  Committee  and  getting  their
 recommendation  on  that.

 ot  2  hrs.
 JAWAHARLAL  NEHRU

 UNIVERSITY

 (i)  Report  or  Joint  ComMITTre
 Shri  A.  N.  Vidyalankar  (Hoshiar-

 pur):  Sir,  I  beg  to  lay  on  the  Table
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 a  copy  of  the  Report  of  the  Joint
 Committee  of  the  Houses  on  the  Bill
 to  establish  and  incorporate  a  univer-
 sity  in  elhi.

 (i)  Evinence  perort  Jom  CoMMAaTTEE

 Shri  A.  N.  Vidyalankar;  Sir,  I  beg
 to  lay  on  the  Table,  a  copy  of  the
 evidence  given  before  the  Joint  Com-
 mittee  of  the  House  on  tht  Bill  to
 establish  ang  incorporate  g  University
 in  Dethi.

 2.2]4  bre.

 TAXATION  LAWS  (AMENDMENT
 AND  MISCELLANEOUS  PRO- *  VISIONS)  BILL*

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  Sir,  I  beg  to  move
 for  leave  to  introduce  a  Bill  further
 to  amend  the  Income-tax  Act.  161,
 the  Estate  Duty  Act.  1953,  the  Wealth-
 tax  Act,  ‘1957,  the  Gift-tax  Act,  958
 and  to  provide  for  exemption  from  tax
 in  certain  cases  of  undisclosel  income
 invested  in  National  Defence  Gold
 Bonds,  i980.

 Mr.  Speaker:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Income-tax  Act.  I96l.  the  Estate
 Duty  Act.  I953.  the  Weualth-tax
 Act,  I957.  the  Gift-tax  Act,  ‘1958
 and  to  provide  for  exemption  from
 tax  in  certain  cases  of  undisclosed
 income  invested  in  Natlonai
 Defence  Gold  Bonds,  1980."

 The  motion  was  adopted.

 Shri  T.  T.  Krishnamacharl:
 introducet  the  Bill.

 Sir.  I

 “Published  in  the  Gazette  of  India
 dated  3-11-65,  Extraordinary,  Part  Il.  section  है.

 tIntroduced  with  the  recommendation  of  the  President.
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 2.22  tars.

 STATEMENT  RE.  TAXATION  LAWS
 (AMENDMENT  AND  MISCELLANE-

 OUS  PROVISIONS)  ORDINANCE
 965

 The  Minister  of  Planning  (Shri
 B.  R.  Bhagat):  Sir.  |  beg  to  lay  on
 the  Table  an  explanatory  statement
 fiving  9  for  immedi  legial:
 tion  by  the  Taxation  Laws  (Amend-
 ment  and  Miscellaneous  Provisions)
 Ordinance.  1985.  as  required  under
 Rule  7I(l)  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in  Lqk  Sabha.
 {Placed  in  Library.  Ser  No.  LT-4994/
 65).

 2.224  hrs.
 PRESS  COUNCIL  BILL—contd,

 Mr.  Speaker:  The  House  will  take
 up  further  consideration  of  the  fol-
 lowing  motion  moved  by  Shri  c  R.
 Pattabhi  Raman  on  the  2ird  Septem-
 ber,  1965,  namely:—

 “That  the  Bill  to  establish  a
 Press  Council  for  the  purpose  of
 preserving  the  freedom  of  the
 Press  and  of  maintaining  and  im-
 proving  the  standards  of  new-
 spapers  in  India,  as  passed  by
 Rajya  Sabha,  be  taken  into  consl-
 deration.”
 Shri  Surendranath

 (Kendrapara):
 mains  for  this?

 Mr.  Speaker:  Time  allotted  for
 general  discussion  was  5  hours  of
 which  3  hours  and  25  minutes  have
 been  taken  and  |  hour  and  35  ininutes
 remain.

 Shri  Hari  Vishag  Kamath  (Hosh-
 angabad):  How  much  for  clause-by-
 clause  discussion?

 Mr.  Speaker:  Two  hours.
 Dr.  L.  M.  Singhvi  (Jodhpur):  Sir,  I

 had  written  to  you  to  raise  a  ques-
 tion  of  the  constitutionality  and  the
 competence  of  Parllament.  oe

 Mr.  Speaker:  wet  it.
 might  raise  it.

 Dwivedy
 How  many  time  re-

 I  have  He
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 Dr.  L.  M.  Singhvi:  The  Presa  Coun-
 cil  Bill  which  is  before  us  embodies  in:
 it  a  provision  casting  some  statutory
 obligation

 Shri  0.  C.  Sharma  (Gurdaspur):  Sir,
 I  welcome  the  Press  Council  Bill.

 Shri  ou.  M.  Trivedi  (Mandsaur)  He
 is  still  slerping.

 Dr.  L.  M.  Singhvi:
 Council  Bill  before  us  embodies  a
 provision  casting  certain  statutury
 duties  and  obligations  on  the  (Chief
 Justice  of  India  to  make  certain  nomi-
 nations  and  appointments  te  the  Press
 Council.  The  office  of  the  Chief
 Justice  of  India  Is  a  constitutional
 office.  Its  functions  are  defined  by
 the  Constitution  itself.  On  this  high
 judicial  office  it  is  nelther  appropriute
 nor  is  it  consistent  with  the  Consti-
 tution  of  India  to  cast  any  additional
 statutory  extraneous  obligations  of  a
 non-judicial  character.  Also,  the
 question  arises  as  to  whether  the  con-
 sent  of  the  Chief  Justice,  which  may
 have  been  obtained  in  the  present
 case,  would  be  binding  on  the  succes-
 sor  Chief  Justice  to  make  such  nomi-
 nations  or  appointments.

 The  Fress

 Mr.  Speaker:  We  might  just  have
 this  discussed  in  a  brief  manner.

 Dr.  L.  M.  Singhvi:  I  am  conclud-
 ing.

 Mr.  Speaker:  I  want  to  discuss  it
 with  him.  He  has  said  that  it  is  not
 appropriate  and.  secondly.  that  it  is
 against  the  spirit  of  the  Constitution.
 These  are  the  two  objections.

 Shri  Warior  (Trichur):
 sor  comes  in.

 The  succes-

 Mr,  Speaker:  I  appreciate  that
 point:  if  the  successor  does  not  ugree
 to  it,  what  is  going  to  happen.

 So  far  as  the  question  whether  it  is
 appropriate  or  not  is  concerned,  it  has
 to  be  decided  by  the  (Chief  Justice
 himself.  There  was  a  mention  made  of
 the  presiding  officers  also  and  I  re-
 fused  to  be  associated  with  it;  I  did’
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 (Mr.  Speaker]
 not  agree  to  be  associated  with  it.
 Therefore,  it  was  for  the  Chief  Justice
 himself  to  decide  whether  to  agree  or
 not  and  it  was  for  the  Government
 to  consult  him.  If  he  has  taken  upon
 himself  this  additional  job,  then  we
 cannot  come  and  say  that  it  is  Inappro-
 ‘priate  and  we  shall  not  agree  to  it.

 Dr.  L,  M.  Singhvi:  It  is  not  a  partl- cular  Chief  Justice  who  has  been
 designated

 Shri  H.  N,  Mukerjee  (Calcutta  Cen-
 tral):  It  may  be  that  the  present  Chief
 Justice  might  temporarily,  for  ten-

 tative  reasons,  agree  to  something
 which  does  not  bind  his  sticcessor.
 Therefore,  the  alleged  accord  of  the
 Chief  Justice  with  the  intentions  of
 the  Government  does  not  help  us  at
 all.  We  are  considering  the  appro-
 priateness  or  otherwise  of  the  mutter,

 Dr.  L.  M.  Singhvi:  As  you  rightly
 observed,  so  far  as  the  appropriate-
 ness  of  it  Is  concerned,  it  was  a  matter
 tor  the  Chief  Justice  to  consider,  Lut
 we  are  considering  not  only  the  von-
 sent  of  the  present  Chief  Justice  who
 ever  he  may  be  but  also  of  the  office
 of  the  Chief  Justice  for  making  nomi-
 nations  and  appointments  to  the  Press
 Council.  I  have  suggested  In  my
 letter  addressed  to  you  that  this  Is  a
 vital  matter  affecting  the  independ-
 ence  of  judicial  institutions,  affecting
 the  constitutionallty  of  casting  extra-
 constitutional  statutory  obligations  on
 the  office  of  the  Chief  Justice  of  India,
 and  that  it  Is  a  fit  case  on  which  the
 House  should  seek  the  opinion  of  the
 Attorney-General  of  India.

 Mr.  Speaker:  There  is  nothing  that
 I  should  ask  him.  Is  the  Minister

 going  to  say  something?

 Shri  N.  Dandeker  (Gonda):  I  think
 this  House  feels  a  little  concerned,  T

 must  say,  after  listening  to  Dr.
 Singhvi.  I  do  feel  @  little  concerned
 about  the  propriety,  from  the  angle
 of  the  legislation  that  is  sought  to  be
 enacted,  of  conferring  this  kind  of
 duty  on  the  Chief  Justice.  Secondly,
 there  is  the  point  of  constitutionality.
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 The  (काल  Justice  now  assumes  under
 this  Bill,  if  enacted.  statutory  duties.
 It  may  well  be  that  his  functioning
 may  be  challenged  as  unconstitutional
 in  the  very  Court  of  which  he  is  the
 Chief  Justice  it  would  then  lead  to
 awful  confusion.  I  do  think  that  it  is
 a  very  serlous  matter  on  which  the
 opinion  of  the  Attorney-General  ef
 India  should  be  sought.

 The  Deputy  Minister  in  the  Minis-
 try  of  Information  and  Broadcasting
 (Shri  C.  R,  Pattabhi  Raman):  As  vou
 sald  just  now,  you  were  asked,  the
 Chairman  of  the  Rajya  Sabha  was
 asked  and  ]  have  already  printed  out
 on  the  last  occasion  some  instances.

 Shri  Hari  Vishnu  Kamath:  Say  that
 ‘you  were  requested’  and  not  ‘asked’.

 Shri  C.  R  Pattabh!  Raman:  Yes,  I
 stand  corrected.  I  requested  you  and
 also  the  Chairman  of  the  Rajya  Sabha.
 On  the  last  occasion  I  had  given
 some  instances,  for  example,  London
 Times  Trust  on  which  the  Lord
 Chancellor  and  Chief  Justice  are  there.
 Apart  from  that,  the  Chief  Justice
 himself  of  India  has  written  on  the
 dist  October,  1963,  as  followe:—

 “IT  have  to  inform  you  that,
 after  consultation  with  my  pros-
 pective  successor-in-office,  there  is
 no  objection  to  the  Chief  Justice
 of  India  functioning  in  connection
 with  the  proposed  legislation
 regarding  the  Press  Council.”

 This  is  as  a  result  of  the  wishes  of
 the  journalists  who  wanted  a  judge
 alone,  the  Chief  Justice  they  did  not
 want  the  Government  to  uppoint  the
 Chairman.  In  fact,  the  Chief  Justice,
 himself  is  there  on  some  Committees
 and  I  can,  if  necessary,  furnish  2
 list.  You  will  please  remember  that
 he  really  functions  slong  with  the
 other  two  people  and  then  they  choose
 the  Press  Council.  That  is  the  position.

 Shri  U.  M.  Trivedi:  May  I  make
 one  submission  before  you?  The
 explanation  that  has  been  offered  by
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 the  hon.  Minister  just  begs  the  ques- tion,  He  does  not  seem  to  have
 applied  his  mind  to  the  straight  ques-
 tion  that  has  been  raised,  but  he
 merely  comes  to  a  decision  that  this
 should  be  so,

 Whether  the  Chief  Justice  agrees or  not  is  not  the  point  for  considera-
 tion,  but  the  point  for  consideration
 before  this  House  is,  as  Shri  N.
 Dandeker  has  put  it,  the  propricty  of
 having  the  Chief  Justice  of  India  not
 only  as  a  chairman  but  also  as  a
 person  who  will  also  appoint  the
 various  members  or  who  will  choose
 the  various  members.  These  two
 functions  are  to  be  performed  by  the
 Chief  Justice.  Further,  the  Press
 Council  is  gomg  to  be  created  as  a
 body-corporate  against  which  a  suit
 may  lie  or  which  may  sue  anyone.
 These  three  things  are  not  compatible
 with  the  position  of  the  Chief  Justice
 of  India,  and,  therefore,  the  pro-
 Priety  of  appointing  him  is  apoint
 to  be  considered,  in  a  very  dis-
 pussionate  manner.  It  is  not  sufficient
 to  say  that  he  has  agreed;  that  will
 not  do.

 Mr.  Speaker:  So  far  as  the  adjective
 “proper’  was  concerned,  I  said  that  it
 was  for  the  Chief  Justice  to  decide.
 So  far  as  propriety  is  concerned,  it
 is  for  this  House  to  decide  when  it
 gives  its  decision.

 Shri  Hari  Vishnu  Kamath:
 House  can  throw  out  the  Bill.

 Mr.  Speaker;  There  is  no  point  of
 order  where  I  should  come  in,  so  far
 as  this  objection  is  concerned.  Even

 pposing  there  is  ething  that  is
 against  the  Constitution,  then  too  I
 would  not  take  the  decision;  then  too,
 the  House  shall  have  to  decide,  the
 matter  can  be  argued  and  the  argu-

 -ments  advanced  when  the  particular
 clause  is  taken  up.  That  is  all  that

 I  have  to  say.
 Dr.  L.  M.  Singhvi:  I  have  moved

 that  in  view  of  the  fact  that  this
 -elatute  is  casting  certain  obliga-
 tions

 The
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 Mr.  Speaker:  Even  then,  when  the
 clause  comes  up,  the  hon.  Member
 can  only  give  his  opinion,  the  ulti-
 mate  decision  is  with  the  House.

 Dr.  L.  M.  Singhvi:  That  is  why  I
 have  moved  that  the  opinion  of  the
 Attorney-General  should  be  obtained, a  suggestion  which  has  been  supported
 also  by  my  hon.  friend  Shri  N.
 Dandeker.

 Mr.  Speaker;  We  attach  as  much
 value  to  Dr.  L.  M.  Singhvi's  opinion
 as  we  do  to  that  of  the  Attorney-
 General,  Therefore,  there  is  no
 necessity  for  having  the  opinion  of
 the  Attorney-General.

 Shri  Alvares  (Panjim):  On  a  point
 of  order.  I  am  sorry  I  am  raising  it
 at  this  stage,  but  I  am  doing  so
 becouse  |  did  not  have  an  opportunity
 earlier,  But  it  occurs  to  me  that
 when  Government  have  moved  an
 amendment  after  the  report  of  the
 Joint  Committee,  the  procedure
 followed  is  faulty;  if  Government
 want  to  do  something  and  amend  the
 Bill  according  to  their  old  desire...

 Mr,  Speaker:  How  can  that  come
 up  just  at  this  moment?  That  point  of
 order  cannot  be  taken  up  at  this  stage.

 Shri  Alvares:  I  am  sorry  I  did  not
 have  an  opportunity  earlier.  But  you
 will  appreciate  that  the  procedure
 that  has  been  followed  is  faulty....

 Mr.  Speaker:  When  we  come  to  the
 clauses,  the  hon.  Member  can  rain
 this  point

 Shri  Alvares:  I  submit  that  it  is  at
 this  stage  that  I  must  raise  it....

 Shri  Hari  Vishnu  Kamath:  His
 point,  if  I  understand  him  aright,  is
 this.  After  the  Joint  Committee  has
 reported,  if  there  is  any  new  official
 amendment,  then  the  Bill  should  be
 recommitted  to  the  Joint  Committee
 for  ideration  of  that  amendment

 Mr.  Speaker:  Then  there  ought  to
 be  a  motion  for  that  हम
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 अं  कहा[#  we  ज्योतिषों  (सागर)  :
 अध्यक्ष  महोदय,  पिछली  बार  इस  बिल  का
 समर्थन  करते  हुए  मैं  यह  निवेदन  कर  रहा
 था  कि  दुर्भाग्यवश  इस  देश  में  दौलतमन्द ों
 के  एक  तबके  में  इस  तरह  की  प्रवृत्ति  का  जाग-
 रण  हु  करा  है कि  पत्रकारिता  भी  एक  व्यवसाय
 है  शौर  उसे  व्यवसाय  के  तौर  पर  हाथ  में  ले
 कर  जहां  एक  तरफ  धन  कमाया  जा  सकता
 है,  वहां  दूसरी  तरफ़  इस  देश  के  शासन  को
 कौर  इस  देश  की  जनता  के  मस्तिष्क  को  इस
 तरह  बदना  जा  सकता  हैं,  इस  तरह  प्रभावित
 किया  जा  सफता  है  कि  सरकार  जोर  जनता
 उनके  घन  कमाने  में  सहायक  हो  सके  1  में
 इस  तरह  की  प्रवृत्ति  शोर  वृत्ति  का  विरोध
 करता  हूं  ।  इसलिए  मैं  समझता  हूं  कि  इस
 देश  में  पत्रकारिता  के  क्षेत्र  में  जो  मानोपो-
 मिस्टिक  टैन्डेन्सीज  हैं,  चेन  न्यूजपेपर  चलाने
 की  जो  बत्ती  है,  यह  हासिल  उनको  कं
 कर  सकेगी  1

 भी  भ्र भी  इस  सदन  में  इस  बात  पर
 बहस  चली  कि  सुप्रीम  कोर्ट  के  चीफ जस्टिस
 महोदय  को  इस  कौंसिल  के  अध्यक्ष  बौर  सदस्यों
 की  नामज़दगी  का  प्रतिकार  देना  कांउटी-
 ट्यूशन  के  अनुकूल  होगा-या  प्रतिकूल  होगा  इस में  कांस्टीट्यूशनल  प्रो प्राय टी  है  या  इम्प्रोप्रायटी
 है  |  मैं  चीफ  जस्टिस  महोदय  को  बनाई और  धन्यवाद  देता  हूं  कि  उन्होंने  इस  संस्था
 को  स्वरूप  देने  शर  उसके  अध्यक्ष  तथा
 सदस्यों  की  नामज़दगी  के  उत्तरदायित्व  को, जिस  सीमा  तक  यह  सदन  उन  को  वह  उत्तर-
 दायित्व  सौंपना  चाहता  है,  स्वीकार  किया
 है  |  इस  देश  में  पत्रकारिता  एक  स्वस्थ  पत्र-
 कारिता  बन  कर  जन्म  ले,  जो  प्रजातंत्र  की
 बुनियाद  है,  शौर  स्वस्थ  रूप  से  फले  फूले, मैं  समझता  हूं  कि  इस  देश  के  हर  एक समझकर  व्यक्ति  को  इस  दिला  में  भ्रप्निक  से
 पारीक  सहयोग  देना  चाहिए  ।
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 1b  brs,
 [Mz  Derury-Speaxer  in  the  Chair}

 हैं  समझता  हूं  कि  चीफ़  जस्टिस  महोदय  ने
 अपने  वर्तमान  कार्य  भार  के  प्रति रिक्त
 यह  जो  नया  उत्तरदायित्व  स्वीकार  किया
 है,  यह  प्रजातंत्र  की  मदद  करने  की  दिशा
 में  एक  अच्छा  कदम  है  ।  इस  समय  मैं  इस
 विषय  की  कॉस्टोटयूशनल  प्रो प्राय टी
 या  इम्प्रोप्रायटी  में  नहीं  जाऊंगा  ।  में  समझता
 हैं  कि  हर  एक  व्यक्ति  को  ,  चाहे  वह  किसी
 मी  स्थान  पर  बैठा  हो,  यह  प्राधिकार  है  कि
 झगर  देश  उसे  कोई  जिम्मेदारी  सौंपता  है,  तो
 यह  प्र पने  दैनिक  उत्तरदायित्व  के  प्रति रिक्त
 भी  उस  जिम्मेदारी  को  बहन  करना  स्वीकार
 करें  t

 इस  के  प्रति रिक्त  मैं  नहीं  समझता  कि
 चीफ़  जस्टिस  महोदय  पर  जो  उत्तरदायित्व
 डाला  जा  रहा  है,  उस  से  उनके  वर्तमान
 कार्य  में  किसी  प्रकार  का  कोई  व्याघात  उत्पन्न
 होने  जा  रहा  है।  यह  नामज़दगी  का  कार्य
 ऐसा  नहीं  है,  जो  बहुत  समय  लेने  वाला  हो  ।
 पत्रकारों  और  इस  व्यवसाय  से  सम्बन्धित
 लोगों  की  संस्थायें  कुछ  पैनल  उन  के  पास
 प्रस्तुत  करेंगी  कौर  उन  चैनल्ज़  में  से  चीफ़
 जस्टिस  महोदय  को  नामों  का  चयन  करना  है।

 मेरे  मित्र,  श्री  सिंघवी,  ने  अपने  भाषण
 में  इस  बात  का  बहुत  ज़िक्र  किया  था  कि
 बया  चीफ़  जस्टिस  महोदय  इस  कार्य  के  लिए
 उपयुक्त  होंगे  या  नहीं,  कण  वह  पत्रकारिता
 के  ट्रेड  को  ठीक  तरह  से  समझ  सकेंगे.
 या  नहीं,  वह  विशेषज्ञ  हैं  या  नहीं  ny  मैं  लिबरेशन
 करना  चाहता  हूँ  कि  कौन  प्रभावी  सर्वज्ञ
 होने  का  दावा  कर  सकता  है  |  इस  जिन्दगी
 में  साधारणत:  सभी  प्राप्ति  सामान्य  ज्ञान
 के  द्वारा  ही  चल  रहे  हैं  |  मैं  समझता  हूं  कि
 सामान्य  ज्ञान  वाले  व्यक्ति  ही  कार्यों  को  ठीक
 स्वरूप  देते  हैं  '  यह  सही  हो  सकता  है  कि
 किसी  भी  आदमी  को--भोर  चीफ़  जस्टिस
 महोदय  को  भी--पत्रकारिता  के  सम्बन्ध
 में  पूरी-पूरी  मालूमात  न  हों,  लेकिन  बह
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 न्याय  बुद्धि  निश्चित  रूप  से  उन  के  पास  है  कि
 इस  देश  में  किस  तरह  की  पत्रकारिता  चलनी
 चाहिए,  कौन  सी  बात  लिखा  जाना  उचित
 है,  कौन  सी  बात  लिखा  जाना  देश  के  हित  के
 लिए  घातक  हो  सकता  है,  शादी  |  भाखिर
 इस  देश  में  ऐसे  कौन  से  प्रा दमों  हैं,  जो  इस
 विषय  में  निर्णय  कर  सकते  हैं?  में  समझता  हूं
 कि  अगर  इस  तरह  की  क्षमता  घोर  योग्यता
 किसी  प्राप्ति  में  है,  तो  हमारे  सर्वोच्च  न्याय-
 लग  के  गशर्वोच्च  न्यायाधीश  में  वह  निश्चित
 रूप  से  हैं।  जब  हम  एक  सेमी-जुडिशल  बाडी
 इस  देश  में  स्थापित  कर  रहे  हैं,  तो  इस
 सेमी-जुडिशल  वाड़ी  में  नामज़द गों  करने  का
 अधिकार  गर  कोई  व्यक्ति  रख  सकता  है,
 तो  कोई  जुडिशल  व्यक्ति  ही  रख  सकता  है
 शर  चीफ़  जस्टिस  महोदय  की  प्रपेक्षा  कौर
 कोई  दूसरा  व्यक्ति  इस  के  लिए  उतना  उप-
 युक्त  नहीं  हो  सकता  है  a  इस  लिए  मैं  समझता
 हूं  कि  चोट  जस्टिस  महोदय  द्वारा  यह  कार्य-
 आर  स्वीकार  करने  के  बारे  में  जो  प्लालोचना
 हुई  है,  वह  बेबुनियाद  कौर  गैर  ज़रूरतों  है।

 मेरे  मित्र,  श्री  रघुनाथ  सिंह,  ने  कहा
 है  कि  इस  कौंसिल  में  पार्लियामेंट  का  कुछ
 अधिक  प्रतिनिधित्व  हो ।  उपाध्यक्ष  महोदय,
 इस  चारनियामेंट  के  जिम्मे  बहुत  से  काम
 हैं  ।  दृघ्तलिए  पर्चो-छब्बीस  सदस्यों
 की  कौंसिल  में  लंगर  हमारे  तीन  प्रतिनिधि
 पहुंच  जाते  हैं,  तो  वह  पर्याप्त  है  1  वह  संस्था
 किप  तरह  से  काम  कर  रही  है,  उसमें
 किस  तरह  के  ट्वेन्टी  चल  रहें  हैं,  यह  समझने
 के  लिए  हमारा  यह  प्रतिनिधित्व  पर्याप्त
 डोंगा  t  प्राचीन  हम  उस  संस्था  पर  कोई
 दबाव  नहीं  डालना  चाहते  हैं  |  हम  चाहते
 हू  कि  बहू  स्वतंत्र  रूप  से  विकसित  हों,  भ्र धिक
 से  प्रतीक  पत्रकार  उस  में  रहें  कौर  वे
 पत्रकारिता  के  गीत  के  दृष्टिकोण  से--
 न  कि  पार्लियामेंट  के  दृष्टिकोण  खे-
 कार्य  करें  ।  यह  भी  कहा  गया  है  कि  दूसरे
 पक्षों  क्रि  मौजूदगी  से  यह  संस्था  अधिक
 अच्छी  त  ह  से  कार्य  कर  सकेगी  |  इस  सम्बन्ध
 में  पक्षों  की  दृष्टि  से  सोचना  मैं  गलत  समझता
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 हैं  ।  यह  जरूरी  है  कि  हम  पचाती  हो  कर
 स  बारे  में  विचार  करें  धौर  इस  संस्था  में
 ऐसे  प्राणियों  को  भेजें,  जो  समाज  की  पिछली
 बंदिशें,  पार्टी  की  बंदिशें  छोड़  कर,  दख
 देश  के  हित  की  दृष्टि  से  सोच  सकें,  ताकि
 हमारे  यहां  पत्रकारिता  में  विभिन्न  विचारों
 की  भअ्रभिव्यक्ति  की  स्वतंत्रता,  वैयक्तिक
 स्वाधीनता,  जिघारों  के  प्रशांत  की  स्वतंत्रता,
 उन  को  व्यक्त  कौर  प्रस्तावित  करने  की
 स्वतंत्रता  बनी  रह  सके  ।

 इसके  लिए  यह  जरूरी  है  कि  पार्टी
 बेसिस  पर  न  जा  कर  समस्त  पत्रकारिता
 तथा  समस्त  राष्ट्र  के  हित  को  दृष्टि  में  रखते
 हुए  आदमी  वहां  भेजे  जायें  1  मैं  समझता
 हूं  कि  यह  ज्यादा  भझच्छा  होगा  ।

 एक  झाखिरी  बात  कह  कर  मैं  समाप्त  करता
 हूं  -  इस  काउंसिल  को  एडमिशन  से  भागे  बढ़
 कर  भी  कुछ  करने  का  अधिकार  दिया  जाना
 चाहिये  t  प्रखर  कोई  पत्र  ग़लत  नीति  ग्रख्त्यार
 करता  है,  कोई  सम्पादक  गलत  नीति  प्रत्याशी
 करता  है  तो  न  केवल  उस  को  तम्बीह  की  जाए
 बल्कि  ऐसे  अभ् रख वारों  को  यदि  राष्ट्रीय  हित
 में  हो  तै।  बन्द  भी  किया  जा  सके,  ऐसी  व्यवस्था
 मापकों  करनी  चाहिए  t  देश  में  स्वास्थ्य-
 शरद  तथा  स्वच्छ  वातावरण  बना  रखने  के
 लिए  यह  जरूरी  है  कि  जिस  तरह  खाद्यान्न
 पर  हम  नियंत्रण  करते  है  उसी  तरह  से  ग़लत
 दंग  के  जा  विचार  हैं  उन  पर  भी  नियंत्रण
 करें,  उन  को  फैलने  से  रोके  ।  विद्या  स्वतंत्र
 का  मैं  हामी  हूं,  लेकिन  स्वतंत्रता  के  माने.  यह
 नहीं  हैं  कि  किसी  को  मी  हम  किसी  भी  तरह
 की  चोट  पीटूँ ताने  की  इजाजत  दे  दे,  जो  भ्रच्छी
 प्रक्रिया  है,  उन  अच्छी  प्रवृत्तियों  को
 नुक्सान  पहुचाने  दें  |  इस  तरह  के  नुक्सान
 पहुंचाने  वाले  स्थापित  पर  हम  को  रोक
 लगानी  चाहिए  1

 Sbri  Alwares:  As  a  preliminary
 remark,  |  would  like  to  register  2
 protest  at  the  manner  in  which  the
 Government  have  treated  the  Joint
 Committee.



 I30  Preas

 Shri  Bari  Vishnu  Kamath:  Let  at
 least  one  of  the  Ministers  listen,  The
 two  are  having  a  tete-a-tete,

 Mr.  Deputy-Speaker:
 listening.

 Both  are

 Shri  Alvares:  It  is  unfortunate  that
 I  have  to  raise  this  point.  After  the
 Joint  Committee  had  come  to  certain
 conclusions  and  made  almost
 unanimous  recommendations,  Gov-
 ernment  later  on  moved  amendments
 to  the  very  clauses  which  had  been
 amended  by  the  Joint  Committee
 unanimously,  The  Government  have
 the  right,  I  concede,  to  bring  amend-
 ments  to  the  Bill  in  the  Joint  Com-
 mittce.  The  Government  did  bring
 gome  amendments  which  the  Joint
 Committee  considered  and  probably
 approved  of,  but  for  Government  to
 move  amendments,  after  the  report  of
 the  Joint  Committee,  in  the  Rajya
 Sabha,  is  tantamount  to  making  the
 work  of  the  Joint  Committee  infruc-
 tuous.  If  the  whole  Bill  had  been
 submitted  to  the  scrutiny,  vetting  and
 voting  of  the  Joint  Committee,  then
 it  amounts  to  this  that  any  subse-
 quent  Government  amendment  does
 not  go  for  the  scrutiny  of  the  Joint
 Committee,  and  there  is,  therefore,  no
 purpose  in  setting  up  a  Joint  Com-
 mittee,  If  this  procedure  is  follow-
 ed,  and  if  the  Joint  Committee  is
 ignored  in  this  manner,  Government
 will  be  encouraged,  after  the  report
 of  the  Joint  Committee,  to  move  as
 many  amendments  as  they  desire,  and
 particularly  on  issues  which  were
 wnder  the  consideration  of  and
 amendment  by  the  Joint  Committee.

 Shri  Hari  Vishnu  Kamath:  A  very
 bad  precedent.

 Shri  Alvares:  Therefore,  this  pro-
 cedure  is  obnoxious,  and  Government
 must  give  a  fair  explanation  of  the
 circumstances  which  led  it  to  move
 these  amendments  after  the  report  of
 the  Joint  Committee.

 Shri  Wartor:  It  should  be  sent  back
 to  the  Joint  Committee  then.
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 Shri  Hari  Vishnu  Kamath:  It  can

 be  recommitted  even  now.
 Shri  Alvares:  I  raised  this  point, ‘but  it  was  not  upheld  by  the

 Speaker.  As  far  as  the  main  provi- sions  of  the  Bill  are  concerned,  I  may
 say  that  the  Joint  Committee  has
 done  a  very  good  job  of  it,  sat  for
 many  hours  on  this  very  important
 piece  of  legislation—the  Deputy
 Minister  himself  was  a  member  of  the
 Committee—and  succeeded  in  chang-
 ing  its  bureaucratic  overtones  into  an
 institutional  form  which  does  justice
 to  the  purpose  of  the  Bill.

 The  Press  Council  Bill  is  essentially
 meant  to  substantiate  and  encourage
 the  freedom  of  the  press,  and  if  Press
 Council  is  of  the  nature  of  a  bureau-
 cratic  institution,  then  obviously  the
 purpose  of  the  Press  Council,  the
 Freedom  that  it  is  supposed  to  guar-
 antee,  would  not  be  served,  The
 Joint  Committee  in  its  wisdom  and  by
 its  procedure  was  able  to  change  this
 and  bring  about  certain  amendments
 which  are  in  keeping  with  the  pur-
 pose  of  maintaining  the  freedom  of
 the  press.  May  I  refer  to  them
 briefly?

 In  page  2,  Clause  4(3)(c),  the  Joint
 Committee  has  nrade  an  amendment
 whereby,  among  the  three  members
 from  among  persons  having  special
 knowledge,  one  will  be  a  member  who
 is  conversant  with  science.  This  will
 help,  I  hope,  to  bring  about  a  scienti-
 fic  attitude  among  the  newspapers  in
 this  country,  and  that  the  member
 who  has  a  knowledge  of  science  will
 be  able  to  bring  to  bear  his  expert
 knowledge  in  order  to  bring  about  a
 scientific  orientation  among  our  news-
 papers,

 The  second  amendment  that  the
 Joint  Committee  has  made  is  in  page
 3,  Clause  4(4),  where  it  says:

 “in  making  any  such  nomina-
 tion,  the  Committee  shall  have
 due  regard  to  the  consideration
 that  not  more  than  one  person
 interested  in  any  newspaper.
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 This  shows  the  anxiety  of  the  Joint
 Committee  that  not  more  than  one
 person  shall  represent  any  one  special
 interest.  This  was  not  in  the  origi-
 nal  Bill,  and  the  Joint  Committee  has
 included  this  in  its  anxiety  to  see
 that  there  is  no  over-representation
 ef  any  particular  category.

 In  Clause  4(5),  a  very  important
 amendment  has  been  made,  i.e.  in-
 ttead  of  the  Government  drawing  up
 the  first  list  of  nominations,  it  is  now
 the  Council  that  shall  do  it.  The
 Joint  Committee  removed  this  from
 the  purview  of  Government  and  put
 it  entirely  in  the  hands  of  the  Council,
 and  therefore  this  is  something  that
 must  be  commended  to  the  House.  The
 Council  was  against  Government
 compiling  any  panel  from  which
 nominations  could  be  made,  and
 thereby  removed  it  from  bureaucratic
 control  and  gave  this  responsibility  of
 making  the  panels  from  which  nomi-
 nations  can  he  made  entirely  and  ex-
 clusively  tg  the  Press  Council.

 The  fourth  amendment  that  the
 Joint  Committee  made  wags  this,  that
 no  member  shall  hold  office  for  more
 than  six  years  in  all.  In  the  previous Bill  it  was  permissible  for  members  to
 continue  indefinitely.  The  word
 “aggregate”  has  now  been  used.  No
 member  can  be  on  the  Press  Council
 for  more  than  an  aggregate  period  of
 six  years  even  if  he  holds  office  in-
 termittently.

 There  are  some  very  important  pro-
 visions  to  which  the  Government  have
 moved  amendments.  The  Committee
 felt  that  there  was  4  lot  of  foreign
 interference  in  the  press,  that  it  was
 possible  for  foreign  Governments  to
 suborn  the  press,  and  therefore,  in
 order  to  avoid  these  contingencies,  the
 Press  Council  should  be  charged  with
 the  r  ibility  of  keeping  a  review
 ef  such  assistance  that  may  come  from
 foreign  countries.  The  Minister  seeks
 to  amend  it  on  the  specious  plea  that
 if  a  foreign  Government  gives  in-

 adverti  ts  that  will  at-
 tract  the  notice  of  this  Clause.  I  am
 sorry  he  should  do  this  on  this  ground.
 Surely  a  review  gives  the  Press
 Council  sufficient  discretion  to  decide
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 what  is  obnoxious  and  what  is  not,
 what  is  proper  ang  what  is  improper,
 what  is  meant  to  suborn  the  press  and
 what  is  not  meant,  and  if  the  Press
 Council  has  the  discretion  to  review
 such  assistance,  a  word  with  a  wide
 connotation,  there  can  be  no  objection
 to  the  Press  Council  keeping  a  review
 of  all  such  assistance  with  a  view  to
 maintaining  the  freedom  of  the  press.
 The  freedom  of  the  press  can  be
 undermined  in  very  many  ways.  It
 can  be  undermined  by  over-vigilance
 of  the  Government,  by  the  bureau-
 cracy  from  time  to  time  and  also  by
 the  press  lords;  it  can  also  be  suborn-
 ed  by  foreign  Governments  givin«
 large  ‘assistance  through  innocuous
 advertisements  or  otherwise.  Now,
 there  could  be  no  objection  to  govern-
 ment.  allowing  this  to  remain.  This
 was  the  clause  which  exercised  per-
 haps  the  utmost  atiention  of  the  Joint
 Committee.  Only  after  very  detailed
 discussion  the  Joint  Committee  agreed
 to  amend  that  clause  ang  finally  it
 came  out.  It  is  regrettable  that  gov-
 ernment  for  some  reason  or  the  other
 sought  to  change  this  very  protective
 clause,

 Government  have  also  moved  in  to
 delete  clause  192),  As  I  said  earlier
 the  Press  Council  is  charged  with  the
 responsibility  to  maintain  the  freedom
 of  the  Press.  Now,  this  freedom  can
 be  attacked  in  many  ways;  one  way
 is  by  suborning  it;  another  way  is  by
 the  action  of  the  executive.  Now,
 this  cause  says  that  the  Press  Council
 may  hold  an  enquiry  in  the  manner
 prescribed  and  previously  it  covered
 any  interference  by  government  or
 any  officer  or  authority  under  the  con-
 trol  of  government;  and  the  council’
 may  forward  the  report  of  the  en-
 quiry  to  the  government.  But  the
 government  have  now  brought  for-
 ward  this  amendment  to  delete  the
 clause.  The  Joint  Committee  felt  that
 one  of  the  ways  in  which  the  freedom
 of  the  press  can  be  curtailed  or  nulli-
 fied  is  by  interference  of  government;
 there  are  such  instances  and  the  press
 in  such  cases  is  helpless.  It  is  precise-
 ly  to  protect  this,  this  self-regulatory
 process  that  the  institution  like  the
 Press  council  was  thought  of.  The
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 Joint  C  ittee  felt  that  ng  other
 things  the  Press  needs  freedom  from
 government  interference  also.  The
 salutary  provision  that  existed  was that  if  the  government  interfered
 with  the  freedom  of  the  press,  the
 Press  Council  shall  have  the  right  to
 make  an  enquiry  and  forward  the
 report  of  that  enquiry  to  the  govern- ment.  If  that  provision  is  deleted, there  is  no  freedom  of  the  press,

 Shri  C.  R.  Pattabhi  Raman:  My esteemed  friend  cannot  be  unaware  of
 ‘the  fact  that  we  have  got  a  guarantee for  the  freedom  of  speech:  it  is  a
 constitutional  guarantee.  It  comes
 under  the  umbrella  of  that  freedom
 and  I  will  refer  to  it  in  course  of  time.
 But  there  is  no  question  of  govern-
 ment  interference  with  the  freedom
 of  the  Press;  there  was  no  need  any-
 way  for  this.

 Shri  Hari  Vishnu  Kamath:  It  is  sub-
 ject  to  restrictions.

 Shri  Alvares:  It  can  be  argueed,
 as  Mr.  Kamath  points  out,  that  this  is
 a  reasonable  res‘  ‘ction.  If  the  Joint
 Committee  felt  that  the  freedom  of
 the  press  should  be  protected  from
 government  interference  and  ithe
 Minister  had  at  that  time  accepted  it,
 I  do  not  see  why  it  should  be  deleted.
 I  do  not  see  the  reason  why  this
 should  have  been  deleted.  Now  the
 Press  council  cannot  make  an  enquiry
 into  any  governmental  interference.
 They  should  not  be  under  any  appre-
 hension  that  the  Press  Council  would
 censure  the  government.  [t  will  only
 report  back  to  the  guilty  party  if  they
 have  interfered  and  there  is  no  reason
 why  government  should  have  brought
 forward  an  amendment  withdrawing
 this  salutary  provision.

 T  have  said  more  then  once  that
 there  are  various  ways  in  which  the
 freedom  of  the  press  can  be  curtailed.
 When  we  substituted  ‘freedom’  for  the

 “word  ‘liberty’,  we  have  said  that  it
 has  wider  connotation  and  that  ‘free-
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 dom’  gives  a  great  amount  of  latitude
 for  the  functioning  of  the  free  press.
 References  were  made  in  this  connec-
 tion  that  it  meant  not  merely  the  dis-
 semimation  of  the  news  but  also  the
 manner  in  which  news  was  obtained
 by  those  connected  with  the  conduct
 of  press,  In  other  words,  a  person
 who  gets  news  from  any  source  what-
 ever  is  protected  from  government
 compulsions  to  divulge  the  source  of
 the  news.  If  that  is  so,  I  am  afraid
 that  clause  I4  (ii)  (a),  (b),  (८)  and
 Particularly  4  (ii)  (b)  requiring  the
 production  of  document,  militates
 against  the  concept  of  the  freedom  of
 Press.  I  am  sure  the  hon.  Minister
 while  replying  will  make  it  clear  that
 the  connotation  of  the  words  ‘freedom
 of  the  press’  include  getting  news  and
 also  giving  protection  from  divulging
 the  source  by  any  law  of  the  country
 and  that  this  freedom  is  not  abrogat-
 ed  by  clause  I4  (ii)  (b)  wherein  it  is
 required  that  the  ‘discovery  and  pro-
 duction  of  documents  will  be  required
 to  be  produced  before  the  Press  Coun-
 cil’,  Unfortunately,  the  very  good  Bill
 which  emanated  from  the  Joint  Com-
 mittee  had  been  altered  by  two  gov-
 ernment  ame  ts  and  bec  f
 this,  though  IT  was  a  member  of  the
 Joint  Committee,  I  have  to  oppose
 this  Bill  because  those  two  amend-
 ments  have  completely  changed  the
 motive  and  the  context  of  the  Press
 Council.

 Shri  0.  0.  Sharma:  Mr.  Deputy-
 Speaker,  I  welcome  this  Bill.  Though
 it  has  a  simple  name,  the  Press  Coun-
 ei!  Bill,  it  has  assumed  for  itself  a
 very  huge  responsibility.  On  the  one
 hand  it  is  going  to  perform  the  fune-
 tions  of  the  UGC  in  some  ways;  on  the
 other  hand  it  is  going  to  do  the  work
 of  the  CSTR.  In  the  third  place  it  is
 going  to  serve  as  g  vigilance  commis-
 sion  and  in  the  fourth  place  it  is  going
 to  be  a  kind  of  miniature  department
 of  the  Ministry  of  Home  Affairs  in  this
 country,  I  want  to  ask  myself  whe-
 ther  this  Press  Council  will  be  able  to
 fulfil  all  these  functions,  whether  it
 will  have  the  resources  to  do  Ae,
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 whether  it  will  have  the  finances  to
 do  so,  whether  it  will  have  the  man-
 power  to  do  so.  When  I  think  of  that
 I  feel  that  perhaps  the  Bill  may  not
 give  as  good  an  account  of  itself  as  it
 is  promised  in  the  Statement  of  Ob-
 jects  and  Reasons.  I  would,  therefore,
 like  to  know:  what  are  going  to  be
 the  financial  resources  of  this  Press
 Council  which  is  going  to  undertake
 the  task  of  education  of  journalists
 also?  Is  it  going  to  duplicate  the
 work  done  by  some  universities  in
 India,  such  as  the  university  of  Delhi,
 or  of  Punjab  or  of  Nagpur  and  other
 universities?  How  is  it  going  to  fulfil
 this  function  and  at  the  same  time
 how  is  it  going  to  act  as  a  court  when
 it  is  in  doubt  about  the  bona  fides  of
 something  which  had  appeared  in  the
 Press?  Of  course,  it  is  vested  with
 the  powers  which  are  enjoyed  by  a
 civil  court.  But  I  want  to  know  what
 resources  it  will  have  to  enforce
 those  powers  which  it  is  going  to  get
 under  this  Bill.  <All  these  things
 raise  a  large  number  of  doubts  in  the
 mind  of  persons  like  me,  because,
 one  feels  that  though  this  Press  Coun-
 cil  means  well,  its  way  may  be  paved
 with  good  intentions,  and  when  the
 way  is  paved  with  goog  intentions,
 you  know  where  we  go,  though  it  is
 still  beset  with  difficulties.
 3  brs.

 Now,  the  purpose  of  the  Bill  is  stat-
 ed  to  be  the  freedom  of  the  press.  IT
 want  to  ask  the  hon.  Deputy  Minister
 of  Information  and  Broadcasting,
 what  is  the  quantum  of  yellow  press
 in  this-country,  when  compared  with
 respectable,  honest  press.  I  want  to
 ask  the  hon.  Deputy  Minister  of  In-
 formation  and  Broadcasting,  what  Is
 the  quantum  of  irresponsible  writing
 in  this  country  of  mince.  I  remember
 that  there  are  papers  published  in
 Delhi  and  elsewhere  which  publish  all
 kinds  of  scandaly  and  stories  about
 sex  and  all  that  kind  of  thing.  There
 are  papers  published  in  this  country
 of  mine  which  publish  all  kinds  of
 vituperations  against  public  men  of
 all  categories  and  all  parties.  There
 ave  papers  in  my  country  which  try
 ‘1578s  AILSD—6
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 to  indulge  in  anti-national  activities.
 Il  knnw  a  paper  in  one  of  the  States
 of  India  which  publisheq  recently
 that  the  aggression  against  India  by
 Pakistan  is  aggression  by  one
 community  on  the  other  and  the
 third  community  has  nothing  to  do
 with  it.  I  do  not  know  what  action
 has  been  taken  against  that  paper.  I
 feel  that  though  they  stand  for  the
 freedom  of  the  press,  undiluted,  un-
 mitigated  and  unfettered  freedom  of
 the  press,  I  do  not  want  that  this  free-
 dom  of  the  press  should  be  abused  by
 any  person.  I  know  a  newspaperman
 who  said,  “I  do  not  get  any  newa-
 Paper  quota  from  you;  I  do  not  get
 any  money  from  you;  I  do  not  get  any
 assistance  from  you  and  therefore  I
 can  proceed  in  my  own  way,  and  I
 can  do  whatever  I  like.”  What
 guarantee  is  there  that  the  freedom  of
 the  press  will  not  be  abused  in  such
 cases?  You  will  say  that  the  Home
 Ministry  is  there.  I  know  what  the
 Home  Ministry  does.  The  Home
 Ministry  is  a  great  Ministry,  and  I
 have  great  respect  for  it,  but  I  think
 the  Home  Ministry  is  characterised  by
 ineffectiveness  where  it  should  be
 effective.  If  this  is  goinj  to  be  the
 guardian  of  the  freedom  of  the  presa,
 may  I  know  if  it  is  also  going  to  be
 the  watchdog  for  those  papers  which
 indulge  in  licences  of  all  kinds  in  the
 name  of  the  freedom  of  the  press?

 When  we  were  attacked  by  the
 Chinese  in  1062,  one  newspaper  in
 Delhi  published  a  front-page  story
 from  a  fictitious  widow  giving  a  ficti-
 tious  story  and  calling  the  Govern-
 ment’s  action  to  account,  What
 action  was  taken  against  it?  He
 tendered  an  apology.  Are  apologies
 enough  for  such  heinous,  treacherous
 and  treasonable  actions?  No.  There-~
 fore,  I  say  that  I  love  freedom,  but  T
 do  not  want  to  love  freedom  in  the
 same  way  as  the  lady  from  Soviet
 Union  tried  to.  When  the  Soviet
 Union  had  freedom,  she  walked  on  the
 right  side  of  the  road,  instead  of  on
 the  left.  She  was  asked  why  and  she
 sald  “We  have  got  freedom  now.”  T
 do  not  want  this  freedom  to  be
 abused.  I  want  this  Press  Council,
 more  than  anything  else,  to  be  the
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 watchdog  of  the  liberty  of  the  press;
 and  not  only  that;  it  should  also  be
 the  watchdog  in  such  a  way  that  this
 liberty  does  not  degenerate  into  a
 licence  of  any  kind.

 Do  you  know,  Sir,  that  so  much
 of  literature  is  being  published  under-
 ground  these  days—literature  which  I
 cannot  mention  here,  literature  which
 does  no  good  to  our  country,  and  does
 no  good  to  our  traditions  and  no  good
 to  our  great  democracy?  But  that  is
 being  published  in  the  form  of  news-
 papers  and  pamphlets.  How  are  you
 going  to  tackle  all  this  problem?  You
 will  say,  it  is  the  problem  of  the
 Home  Ministry.  I  will  say  that  the
 whole  press  should  be  taken  away
 Yrom  the  purview  of  the  Home  Minis-
 try  and  the  Ministry  of  Information
 and  Broadcasting  should  be  made
 wholly  and  solely  responsible  for  the
 running  of  the  press  and  for  keeping
 it  in  good  condition  and  saving  it  from
 all  kinds  of  vagaries  and  aberrations
 and  all  things  of  that  kind.

 Now,  when  you  say  that  there  is
 freedom  of  the  press,  what  kind  of
 freedom  do  the  foreign  correspon-
 dents  enjoy  in  my  country?  After
 all  they  are  also  of  the  press.  What  is
 the  news  that  they  send  out,  and  what
 is  it  that  they  sent  out  when  we  had
 the  aggression  from  Pakistan?  What
 action  did  we  take  against  them?  The
 only  clause  that  was  in  the  Bill
 against  those  persons  who  get  money
 from  the  foreign  people  has  been
 deleted.  All  right;  let  it  be  deleted;
 but  I  want  to  ask  one  question:  what
 is  the  duty  of  this  Press  Council
 towards  those  foreign  correspondents
 who  always  declare  India  as  the
 aggressor?  I  was  reading  a  letter  in
 which  very  good  gentlemen  had  said
 that  “we  have  not  been  anti-Indian.”
 He  was  talking  of  the  United  King-
 dom.  “We  have  not  been  anti-Indian;
 we  have  been  pro-Pakistan.”  It  is  as
 if  to  be  pro-Pakistan  is  not  to  be  anti-
 Indian!  This  is  the  kind  of  subtle  dis-
 tinction  which  is  made  between  one
 and  another.  What  action  are  you
 ‘going  to  take  against  such  foreign
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 correspondents  who  send  highly
 coloured,  sensational  and  mendacious
 stories  about  my  country,  which  put
 my  country  to  shame  and  which  put
 the  valour  of  the  jawans  of  my  country
 in  an  unfavourable  light  and  which  try
 to  downgrade  our  defence  efforts  and
 all  that?  What  are  you  going  to  do
 about  it?

 I  think  this  Press  Council  should
 not  only  deal  with  Indian  newspapers
 but  it  should  also  deal  with  those
 foreign  correspondents  who  try  to  do
 something  against  us.  Then,  I  want
 to  ask  one  more  question.  I  want
 that  the  standards  of  newspapers
 should  be  improved  in  India.  Of
 course,  I  think  some  of  our  news-
 papers  have  done  as  well  as  any  other
 newspaper  in  any  other  country.  I
 will  say  that  with  8  sense  of  responsi-
 bility,  but  I  woulg  also  say,  how  can
 we  improve  the  standard  of  news-
 papers  if  we  do  not  improve  the
 working  conditions  of  working
 journalists,  the  craftsmen,  the  appren-
 tices,  the  printers  and  so  on?  Even
 the  New  York  Times  has  had  a
 strike  only  recently.  It  was  on  strike
 two  years  ago,  the  correspondents
 struck  work  and  the  paper  did  not
 come  out  for  so  many  weeks.  You
 will  say  that  this  is  something  which
 comes  under  the  purview  of  the
 Labour  Ministry.  What  is  the  good
 of  having  a  Bill  which  is  so  circums-
 cribed,  when  its  right  hand  is  tied
 down  by  the  Home  Ministry,  its  left
 hang  is  tieq  by  the  Ministry  of
 Labour,  its  back  is  pulled  by  the
 foreign  correspondents  and  its  front
 is  pulled  in  other  directions  by  the
 people  who  are  monopolists?  What  is
 the  good  of  having  this  kind  of  a
 Press  Council  Bill?  Anyhow,  I  will
 say  that  these  things  go  together.

 hon. Mr.  Deputy-Speaker:  The
 Member's  time  is  up.

 Shri  D.  C.  Sharma:  Two  minutes
 more,  Sir.

 It  has  been  said  that  the  Joint  Select
 Committee’s  recommendations  have
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 been  over-ruled,  as  if  the  House  had
 not  the  power  to  over-rule  the
 rec  dations  of  any  ittee.
 The  House  is  greater  than  any  Joint
 Select  Committee  or  anything  else.

 I  find  here  special  emphasis  is
 going  to  be  given  to  education.
 Why?  I  think  all  these  persons  will
 be  fully  educated.  Science—the
 journalists  will  be  fully  conversant
 With  science  ang  literature.  Law—I
 think  every  journalist  knows  as  much
 law  as  is  necesgary.  Culture—the
 journalists  are  the  custodians  of  our
 culture.  So,  what  is  the  good  of
 having  these  things  here?

 I  want  to  point  out  one  thing.
 Read  all  the-  newspapers  in  India  and
 you  will  find  that  no  newspaper
 writes  knowledgeably,  efficiently  and
 comprehensively  on  defence  matters,
 We  get  sidelights  on  defence  from
 the  correspondents  of  other  tries,
 but  in  our  country  there  is  no  know-
 ledge  on  defence  matters  so  we  must
 have  a  representative  of  Defence  in
 this  Council.

 I  find  this  body  is  a  paradise  of
 Nominations!  I  do  not  believe  in
 any  paradise,  If  it  is  going  to  be
 undiluted  nomination,  I  think  it  is
 not  going  to  do  much  good.  You
 may  call  it  a  semi-judicial  body  or
 anything  you  like,  but  I  do  not  like  a
 person  having  power  to  select  any
 names  he  likes.

 What  is  the  power  given  to  this
 Press  Council?  We  are  creating  a
 lion,  but  you  say  this  lion  cannot
 roar;  it  has  no  claws  and  no  teeth;
 it  cannot  bite  and  it  cannot  be  a
 man-eater,  The  Press  Council  will
 have  the  power  only  to  censure,
 This  terminology  of  ‘censure’  is  obso-
 lete.  I  think  something  more  should
 be  done.  We  want  something  more
 from  this  Council  besides  censure,
 because  censure  has  proved  a  useless
 thing  in  our  bureaucracy.

 With  these  words,  I  support  this
 Bill.
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 tre  राम  मनोहर  लोहिया  (फ़र्द ला-
 बाद)  :  उपाध्यक्ष  महोदय,  भारत  के  प्राकारों
 में  50  से  70  फ़ीसदी  खबरें  प्रेस  ट्रस्ट  पोल
 इंडिया  के  द्वारा  छपती  हैं  कौर  शायद
 संसार  भर  में  इस  से  ज्यादा  प्रैस  की  भ्राज़ादी
 को  शौर  सच्चाई  को  मारने  वाली  भौर  कोई
 संस्था  नहीं  होगी  |  इस  लिए  जब  तक  इस
 प्रैस  ट्रस्ट  अाफ  इंडिया  को  बिल्कुल  प्रकार
 में  बदला  नहीं  जायेगा  तब  तक  किसी  प्रकार
 की  प्रैस  की  स्वतंत्रता  कौर  सच्चाई  के  बारे  में
 बात  करना  मखौल  है  कौर  उस  का  बुनियादी
 कारण  यह  है  कि  इस  वक्‍त  एक  तिकोना
 है  ।  एक  तरफ़  तो  अखबारों  के  मालिक  हैं
 जो  कि  कारखानों  के  भी  मालिक  हैं  कौर  जिनका
 कि  माध्यम  इस  प्रेस  ट्रस्ट  श्रॉफ  इंडिया  के
 बोर्ड  खौफ  डाइरेक्टर्स  हैं।  दूसरी  तरफ़  ऐसे
 मंत्री  हैं  कौर  खास  तौर  से  काबीना  के
 मंत्री  हैं  जिनका  कि  उन  से  सम्बन्ध  हैं  शौर
 तीसरी  तरफ़  इस  fio  टी०  प्राई०  में  काम
 करने  वाले  ख़ास  तौर  से  ऊंचे  दर्ज के  लोग
 हैं  ।  इस  तिकोने  ने  प्रैस  ट्रस्ट  को  गंदा  बना
 रक्खा  है  कौर  कैसे  ?  बहू  मैं  सब  से  पहले
 एक  दूसरे  प्रादमी  की  बहुत  से  साबित  करता
 हूं  -  श्री  इन्द्रजीत  गुप्ता  ने  इसी  लोक-
 सभा  में  जो  बहस  की  थी  उसमें  तीन,  चार,
 सफ़े  यहां  पर  जो  fio  डी०  कराई  का  संवाद-
 दाता  था  उस  ने  दिये  थे  लेकिन  मंत्री  जिसके
 कि  ऊपर  प्रक्षेप  किया  गया  था  उस  की  कौर
 उस  के  आदमियों  की  सलाह  से  यह  सारा
 खत्म  करवा  दिया  गया  ।  फिर  मेरी  बात
 लीजिये  ।  बाघ  घण्टे  की  बहस  हुई  थी  6  मई
 965  को  ।  यह  चार  सफ़े  पी०  fo  ate

 का  जो  संवाददाता  यहां  लोक-सभा  में  था
 उस  के  द्धि  हुए  हैं  जिससे  यह  सिद्ध  हो  जाता
 है  कि  भारत  के  विस  मंत्री  का  खानदान
 बाहरी  विदेशी  मुद्रा  की  चोरी  में  लगा  हुमा
 हैं  जिस  से  यह  सिद्ध  हो  जाता  है  कि  सब  तरह
 की  बच्चों  की  दबावों  में  भी  ख़राबियां  लाकर
 यह  खानदान  मुनाफ़ा  कमा  रहा  है  |  लेकिन
 लोक-सभा  में  भी  इस  बहस  को  जो
 fre  de  झाई  के  संवाददाता  ने  दिया  था,
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 यह  मरी  नहीं  है  लेकिन  चूंकि  वित्त  मंत्री
 शो  कृष्णा चारी  का  मामला  था  इस
 लिए  जो  वहां  पर  दिल्‍ली  के  दफ्तर
 में  मुख्य  सब  ऐडीटर  बैठा  हुआ  है  उस  ने  अपने
 मैनेजर  रो  सलाह  कर  के  बिल्कुल  खत्म  करवा
 दिया  ।

 इस  सम्बन्ध  में  मैं  श्रमिकों  एक  शौर
 घटता  बतलाना  चाहता  हूं  ।  मैं  ने  कभी
 भ्र पनी  सफ़ाई  नहीं  दी  ।  जब  भूतपूर्व  प्रधान
 मंत्री  यहां  मरे  थे  तो  मैं  मिसीसिपी  में
 था  t  वहां  के  असोसिएटेड  प्रैस  श्रॉफ़  प्रक्रिया
 ने  मिसीसिपी  में,  वहां  क्या  ज़रूरत  पड़ी,
 कौन  मुझ  को  जानता  है,  सरकार  के  ही
 लोगों  को  वह  नहीं  जानते,  लेकिन  उसने
 बारबार  टेलीफोन  कर  के  मुझ  से  पूछा  कि
 सुम  को  कुछ  कहना  है  आवश्यक  रूप  से  t
 यह  ख़बर  यहां  से  गई  थी  कि  उन  से  कुछ
 संदेश  पूछ  कर  बातों  तब  मैं  ने  जेल  से
 छूटने  के  बाद,  क्‍योंकि  मैं  ने  प्रतोंसियेटेड
 बेस  को  कहूँ  दिया  था  कि  देखो  मुझे  इस
 अन्याय  से  पहले  लड़  लेते  दो  t  मैं  उस  भ्रामक
 की  याद  में  तभी  कुछ  कहूंगा  जब  यह  प्रत्याय
 से  लड़ाई  मेरी  खत्म  हो  जायगी  t  मेरा  ऐसा
 अयाल  है  कि  उस  से  ज्यादा  बढ़िया  स्तुति
 उन  के  मरने  पर  कसो  पादरी  ने  नहीं
 की  थी  लेकिन  उस  में  एक  वाक्य  था  कि
 मैं  सन्‌  i946  तक  के  झपने  नेता  के  आरे
 में  बात  कहता  हूं  बाद  वाले  के  लिए  कुछ
 भी  नहीं  कहता  ।  वह  यहां  पर  ख़त्म  कर  दिया
 गया  t  इसे पी  ०  Aho  wo  ने  खत्म  कर  दिया  |
 इस  के  बाद  न्यूयार्क  में  जो इस  का  एक  संवाद-
 दाता  ठा  सभा  है  भौर  वह  एक  ही  नहीं  बल्कि
 यहां  दिल्‍ली  में  जो  i:  वैसे  संवाद-
 दाता  हैं  उन  में  9  ऐसे  हैं  जो
 मुझसे  चिढ़ते  हैं।  किस  लिए  ?  हम  मेरा
 जैसा  ग्रामीण  क्यों  पअ्ंग्रेज़ी  के  खिलाफ़
 है  :  जब  मैं  किसी  को  ारत में  एक  हजार
 छपने  होने  से  ज्यादा  तनख्वाह  महीं  देना
 जआाहुता  जब  राष्ट्रपति  को  नहीं  देना  चाहता
 सो  फिर  उस  को  तो  भोर  भो  कम  हो  जामगी।
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 इस  लिए  वहं  चिड़े  हुए  रहते  हैं  और  चिड़े
 हुए  रहने  के  कारण  है।  न्यूयार्क  के  संवाद-
 दाता  ने  मेरे  प्रेस  सम्मेलन  की  बातों  को
 तोड़ा  मरोड़ा,  छोड़ा  और  कुछ  बातें
 झूठ  जोड़  कर  के  ऐसे  यहां  पर  छपवाई  फि
 उस  के  सबब  से  राज  तक  कुछ  बर्गो  में,
 सब  में  नहीं,  लेकिन  कुछ  बर्गो  में  मैं  भव
 तक  बदनाम  हूं  t  प्रौढ़  शायद  यह  जो  मंत्रालय
 है  न,  यह  सूचना  मंत्रालय,  ऐसी  झूठी  ख़बरों
 के  भ्राता  पर  मुझ  से  कुछ  दुश्मनी  भी
 निकाल  लिया  करता  है  क्‍योंकि  प्रभावित  को
 यह  सारी  जितनी  चीजें  चल  रही  हैं,  प्रगति
 बात  कोको  मैं  प्रभो  छोड़े  देता  हूं

 रो  प्रिय  गुप्त  (कटिहार)  :  पिछले
 दिनों  के  झगड़े  का  भ्र सर  तो  नहीं  हैं  इंदिरा
 जी  के  साथ  जोकि  कभी  सूचना  मंत्री  हैं?

 Fo  रास  मनोहर  लोहिया  :  जब  मेरा
 झगड़ा  परब  श्राप  से  ही  नहीं  है  तो  उन  से  कहाँ
 होगा  ?  मैं  समझता  हूं  कि  शायद  ही  मैं
 ने  किसी  की  इतनी  इज्जत  की  हो  तो  मैं
 बाप  कौ  दौरों  की  बतलाता  हूं  ।  एक  बार
 इसी  पार्टी  की,  जिसकी  सरकार  चल  रही  है
 उस  के  सभापति  श्री  कामराज  लखनऊ  गये
 थे  1  to  टी०  कराई  ने  लखनऊ  से  पहले  जो
 ख़बर  भेजी  कामराज  जी  के  बयान  की,  उस  में
 लिखा  हुसना  था  कि  उन्होंने  मुखर्जी  देसाई
 को  नहीं  भेजा  था  |  मालूम  होता  है  कि  बाद
 में  कुछ  झगड़ा  मचा  होगा,  तो  दूसरी  खबर
 आ  गई  धौर  पहली  खबर  को  ख़त्म  कर  दिया
 गया  |  मेरे  पास  इस  बारे  में  सब  सुबूत  मौजूद
 हैं  1  में  बिना  सुबूत  के  नहीं  बोल  रहा  हूं  ।

 उसी  तरह  से  कौर  जीतते  भाषण
 होते  हैं,  उन  पर  हमेशा  कलम  चलाई  जाती
 है,  मुख्य  बालों  को  ख़त्म  कर  दिया  जाता  है,
 मंत्रियों  के  ईमान  को  क़मी  पर  पर्दा  डाला
 जाता  है  कौर  जो  कोई  भी  प्रंग्रेज़ी  के  विरोधी
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 हैं  या  सरकारी  तौर  ग्रे-सरकारी  कौर
 बिड़ला,  टाटा  बौर  मुकर्जी  की  फिजूलखर्जी
 जौर  सयासी  पर  रोक  लगाना  चाहते  हैं,
 उन  सब  से  to  टी०  झाई०  प्रगति  दुश्मनी
 निकालता  है  1  ऐसी  हालत  में  कहां  रह  जायेगा
 सत्य,  कहां  रह  जायेगी  प्रा जादी  ?

 यहां  पर  बिड़ला  साहव  के  करोल  बाश
 में  फलेक्स  हैं  tte  tte  ako  के  बड़े
 बड़े  अफ़्सर  वहां  पर  तीस  रूपये  महीने  में
 ऐसे  फ्लैट  पाते  हैं,  जिन  की  बाज़ार  में  क्रि मत
 पांच  सौ,  एक  हजार  रुपया  महिला  होगी  t
 मैं  ने  जान-बूझ  कर  नाम  नहीं  लिया  है  ।
 झगर  भाप  बाहू,  तो  में  उन  के  नाम  लिये
 लेता  हूं  ।

 Shri  P.  R.  Patel  (Patan):  Sir,  I  rise
 to  a  point  of  order.  I  want  to  know
 whether  this  discussion  is  relevant  to
 the  present  Bill.  The  Bill  is  about  one
 thing  and  the  discussion  done  by  my
 hon.  friend  is  about  something  quite
 different.

 Mr.  Deputy-Speaker:  He  is  saying
 that  the  press  reports  are  not  correct;
 they  are  distorted.

 Shri  D.  c  Sharma:  This  is  not  the
 "PTI  Bill",  this  is  the  Preas  Council
 Bill.

 wre  राम  मनोहर  लोहिया  :  पेजों
 डायरेक्टर  वर ग्रह  हैं,  जब  कभी  वे  इधर
 से  उधर  घूमते  फिरते  हैं,  वे  250  रपये
 रोज  प्रलाउन्स  पाते  हैं।  बोई  साफ  शाइरे-
 कर्ज  में  जो  करोड़पति  लोग  हैं.  वे  अखबारों
 के  भी  मालिक  हैं  जौर  कारखानों  के  भी
 चालित  हैं  |  अब  तक  तो  मैं  सूचना  मंत्री  के
 बारे  में  कह  रहा  था|  पारी  मैं  बित  मंत्री
 साहब  के  बारे  में  कुछ  कहना  चाहता  हूं  t

 Mr.  Deputy-Speaker:  You  have
 eaid  enough  about  the  Minister  of
 Finance,
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 Bo  राम  मनोहर  लोहिया  :  उन  पर
 बाप  की  विशेष  मेहरबानी  मालूम  होती  है
 तो  क्या  में  सूचना  मंत्री  के  बारे  में  बोलूं  ?
 मगर  में  उनके  बारे  में  बोलूंगा,  तो  श्राप
 कहेंगे  कि  क्या  बोल  रहे  हो--प्रखर  में  अपने
 दिल  की  बात  बोल  गया,  तब  t

 वित्त  मंत्री  धौर  बोर्ड  साफ़  ' हायरेबटर्श
 के  इन  लोगों  का  ऐसा  संबंध  रहता  है  कि
 वित्त  मंत्री  इत  को  पग्रायात-निर्यात  का
 लाइसेंस  देते  हैं  दूसरी  बीजे  देते  हैं  जिस  से
 वे चुप  हो  जाते  हैं  शश  हो  गाते  हैं  शौर
 तब  उन  की  मुद्रा  की  सब  चौरी  छुप  जाती
 i

 इस  के  अलावा  जो  खरीदने  वाला  है
 बही  बेचने  वाला  है।  यह  प्रवीण  प्रेस  ट्रस्ट
 साफ़  इंडिया  है।  यही  खबर  बेचते  हैं  भौर
 कौर  यही  लोग  ख़बर  खरीदते  हैं  कौर  खरीदने
 वाला  शोर  बेचने  वाला  एक  ही  हो  जाये
 तो  बहू  संस्था  बिल्कुल  वाहियात  हो  जाया
 करती  है

 इस  वक्‍त  दिल्ली  में  ब्रेस्ट  ईस्ट  प्राण
 इंडिया  के  जिन  को  विशेष-विशेष  बड़ें-
 संवाददाता  कहते  हैं  वे  .  हैं  जो  सरकार
 जालौर  लोक-सभा  के  साथ  जुड़े  हुए  हैं  -  हस
 .%  9  हैं  पर्रे  के  भक्त  जिस का  साफ
 मतलब  है  हिन्दुस्तान  के  दुश्मन  क्योंकि
 मेरी  राय  में  राज  जो  प्रंग्रेजो  का  भक्‍त  है
 बहू  हिन्दुस्तान  का  दुश्मन  होगा  a

 इस  के  प्रलावा  कभी  मुझ  को  ताज़ा
 ताज़ा खबर  मिली  है  कि  कूछ  दिनों से  इतना
 सब  होते  हुए  भी  जितनी  खबरें  जाती  &
 उन  पर  एक  “पी”  लगाना  जरूरी  हो  जाता
 है  a

 उपाध्यक्ष  महोदय  :  प्राय  भी  प्रंग्रेजी
 जानते  हूँ  1
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 डा०  म  मनोहर  लोहिया  :  मेँ  हजूर
 की  ख़िदमत  में  फ़र्ज़  कर  दूं  कि  बाप  की
 जितनी  भ्रंग्रेजी  तो  ज़रूर  जानता  हुं।  लेकिन
 बहू  जान  कर  भी  में  ने  फ़ैसला किया  है  कि
 जब  तक  यहां  से  अंग्रेजी  को  खत्म  नहीं  किया
 जायेगा  तब  तक  झकक्‍्ल,  सच,  उन्नति  कभी
 नहीं  हो  सकती  है  1  भाप  भी  प्यार  मेरी  बात
 को  मान  जाते  और  प्रैस  ट्रस्ट  साफ़  इंडिया  फो
 ठीक  करवा  पाते  तो  बहुत  अच्छा  होता  |

 जब  ये  मंत्री  लोग  वोट  लेने  के  लिए  जाते
 हैं  तो  वहां  हिन्दी  बोलते  हैं  लेकिन  यहां  न
 जाने  क्‍यों  इन  को  अंग्रेजी  बोलने  में  मज़ा
 भाता  है  |  भौर  वे  ऐसी  प्रंग्रेज़ी  बोलते  हैं
 जिस  को  सुन  कर  मुझे  उन्नीसवीं  सदी  की
 याद  पा  जाती है  |  कम  से  कम  वे  बीसवीं
 दी  की  प्रंग्रेजी  तो  बोलें  बह  लिख  कर  न
 लाया  करें  |  जैसे  ताजा  वह  हैं  वैसी  ताज़ा
 बोली  रखें  ।  मंत्री  महोदय  इस  पर  ध्यान
 दें  कि  जब  i  प्राणियों  में  से  9  अंग्रेजी
 भक्त हैं हैं  तो  कैसे  काम  चलेगा  |

 उपाध्यक्ष  सहोदर  :  माननीय  सदस्य  ब
 खत्म  करें  |

 डा०  राम  सतो हर  लोहिया  :  प्रमी
 खत्म  कर  देता  हूं  ।

 "दी"  माने  “पास  किया  गया।  पहले
 ही  से  मंत्रियों  कौर  करोड़पतियों  के  हाथों
 सब  चीज़  काट-कूट  दी  जाती  है  t  बिड़ला,
 टाटा,  मुकर्जी  के  खिलाफ़  कुछ  नहीं  हो  सकता
 है।

 उपाध्यक्ष  महो  वय  :  भव  माननीय  सदस्य
 तम  कर  वें  t

 Bo  रास  मनोहर  लोहिया  :  मंत्री  महोदय
 करा  इस  तरफ़  कुछ  ध्यान  दें  कि  हर  एक
 संदेश  “पास”  किया  बाता.  है,  हर  एक  पर
 “dy"  लिखना  पड़ता  है  1  कौर  वह  कौन  है
 “पास”  करने  वाला  ?  जब  फ्रांस  का  पतन
 हुआ  था,  तब  अंग्रेज़ों  की  लोक  सभा  में  एक
 सदस्य  ने  कहा  था  कि  फ्रांस  कै पतन  का  एक
 कारण  यह  है  कि  वहां  के  भ्र कबा रों  पर  निरख
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 बिठा  दी  गई  थी।  मैं  सामना  हूं  कि  यहां
 के  अ्रखबारों  पर  पहले  ही  से  tte  टी०  कराई
 की  सेंसरशिप  यानी  निरख  बैठी  हुई  है,
 उन  पर  दबाव  है  कौर  ख़बरों  को  काट-कूट
 दिया  जाता  है  कौर  ऊपर  से  यह  “पी”  वाला
 न  जाने  कहां  से  शा  कर  बैठ  गया  है  1  इस
 तरह  सच्चाई  शौर  ईमान  बिल्कुल  नहीं
 रह  जायगा  |  इस  लिए  जब  तक  cir  टी०
 झाई०  को  ख़त्म  नहीं  किया  जाता  है,  तब  तक
 कुछ  नहीं  हो  सकता  है  ।

 उपाध्यक्ष  महोदय,  क्या  मैं  ये  कागज
 भाप  को  दे  दूं  ?

 उपाध्यक्ष  महोदय  :  भाप  झपने  पास
 रखिए  |

 डा०  राम  मनोहर  लोहिया:  कया  ये
 साड़ी  भौर  दवा  की  बोतल  की  तरह  रहेंगे  ?

 Shri  Muthiah  (Tirunelveli):  Mr.
 Deputy-Speaker,  Sir,  the  Preag  Coun- cil  Bill  is  an  important  Bill  which
 has  been  long  overdue.  The  setting
 up  of  the  Press  Councj]  was  recom-
 mended  by  the  Press  Commission  as
 early  a  ‘1954.  The  Bill  seeks  to  re
 gulate  the  duties  and  responsibilities
 of  newspapers  and  periodicals  and
 provide  for  their  fair  and  efficient
 functioning.

 The  Press  ig  one  of  the  important
 organs  of  society.  It  is  considered  as
 the  fourth  estate  in  all  democratic
 countries.  It  plays  a  leading  role  in
 the  efficient  functioning  of  demo-
 cracy.  It  safeguards  democracy  and
 prevents  developments  towards  total-
 itarianism  and  dictatorship.  It  thrives
 best  in  free  and  democratic  countries.
 It  is  muffled  in  totalitarian  countries.

 The  Press  not  only  reflects  public
 opinion  but  also  instructs  ang  guides
 it.  The  Press  has  a  great  role  to  play
 in  guiding  public  opinion.  It  should
 serve  as  the  liaison  between  the  Gov-
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 ernment  and  the  people.  The  free-
 dom  of  the  Press  is  essential  for  the
 healthy  functioning  of  democracy.  It
 is  guaranteed  by  our  Constitution,
 under  article  9(l)  that  “all  citizens
 shall  have  the  right  to  freedom  of
 speech  ang  expression”.  Freedom  of
 the  Press  comes  under  “freedom  of
 expression”.  Freedom  of  the  Press  is
 essentia]  to  political  liberty  which  is
 vital  to  democracy,  The  American
 Commission  in  their  report:  ‘A  Free
 and  a  Responsible  Press’  have  stated
 that  freeodm  of  the  Press  is  essential
 to  political  liberty.  The  people  of  the
 country  can  benefit  only  from  the
 fullest  possible  information  and  the
 fair  presentation  of  differing  opinions.
 Mahatma  Gandhi’s  memorable  words
 are  worth  recalling  here:

 “I  do  not  want  my  house  to  be
 walled  in  on  all  sides  and  my
 windows  to  be  stuffed.  I  want
 the  culture  of  al]  lands  to  be
 blown  about  my  house  as  freely
 as  possible.”

 The  right  of  the  Press  to  freedom
 of  expression  implies  certain  responsi-
 bilities.  It  has  to  give  correct  infor-
 mation  and  make  fair  and  unbiased
 comments  and  uphold  moral  and
 spiritual  values.  It  has  the  right  to
 eriticise  government’s  policies  and
 actions,  wherever  necessary,  in  the
 best  interests  of  the  people  and  the
 country  and  to  suggest  a  proper
 course  of  action,  but  it  should  not  be
 influenced  by  bias  at  any  stage.  Its
 comments  on  proceedings  in  Parlia-
 ment  and  State  Legislatures  should
 be  absolutely  fair.  Absolute  fair-
 ness  is  needed  in  the  presentation  of
 newg  and  in  the  conveying  of  news
 and  in  making  reports  and  making
 editorial  comments.  Reporters,  cor-
 respondents  and  editors  of  news-
 papers  should  be  free  from  bias  and
 should  be  impartial  and  truthful  and
 fair.  They  should  be  free  from  pres-
 sure  from  owners  of  newspapers,
 advertisers,  political  parties,  foreign
 governments  and  foreign  information
 services,
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 The  press  should  strictly  avoid  the
 following:  disclosing  matters  which
 must  remain  secret  in  the  interest  of

 Mational  safety  and  security;  disclos-
 ing  information  received  in  confi-
 dence;  expressions  which  incite
 People  to  violence  and  criminal  acts;
 expressions  which  are  obscene  and
 vulgar  or  which  are  dangerous  or
 which  will  rouse  passions  and  weaken
 the  moral  stamina  of  the  people;  ex-
 pressions  which  damage  other
 peoples’  reputation  without  benefit-
 ing  the  people;  reports  which  are
 deliberately  false  or  distorted  and
 which  undermine  the  _  relations
 between  peoples  and  States,  and
 harmful  advertisements.  Newspapers
 should  be  careful  in  the  choice  of  ad-
 vertisements.  They  should  not  accept
 harmful  advertisements.

 Mr.  Deputy-Speaker:  Instead  of
 dilating  on  the  general  subject,  he
 should  say  something  about  the  Bill
 under  discussion.

 Shri  Muthiah:  I  am  coming  to  that.
 There  are  certain  irresponsible  papers
 in  our  country  both  in  English  and
 in  the  regional  languages  which  are
 harmful  to  youngmen  and  to  their
 moral  behaviour.  There  are  papers
 in  English  and  in  regional  languages
 which  promote  religious  or  commu-
 nal  or  caste  or  linguistic  conflicts.
 They  should  not  be  encouraged.
 Government  should  put  down  such
 trends.

 I  now  come  to  the  Press  Council
 Bill.  The  Bill  is  intended  to  set  up
 the  Press  Council.  The  object  of  the
 Presg  Council  is  to  preserve  the  free-
 dom  of  the  press  and  to  maintain
 and  improve  the  standards  of  news-
 papers  in  India.  The  Press  Council
 should  look  after  editorial  indepen-
 dence,  objectivity  of  news  presenta-
 tion,  fairness  of  comments  and  regu-
 lation  of  the  conduct  of  the  press  in
 the  matter  of  objectionable  writings
 which  are  not  legally  punishable.

 The  Council  has  to  enforce  a  code
 of  conduct  which  would  entrance  the
 prestige  of  the  profession,  censure
 any  journalist  or  newspaper  guilty  of
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 violation  of  the  code,  ensure  high
 standards  for  newspapers  and  journals
 and  foster  a  sense  of  rights  and
 duties  among  the  citizens,  keep  under
 review  any  assistance  received  by
 any  newspaper  or  news  agency  from
 foreign  sources  and,  finally,  study
 tendencies  towards  monopoly  or  con-
 centration  of  ownership  of  news-
 Papers  and  suggest  remedies  therefor.

 The  Select  Committee  has  made
 certain  important  changes  and  recom-
 mendations,  In  sub-clauge  a)  of
 clause  4,  the  Committee  has  recom-
 mended  the  inclusion  of  scientists  for
 representation  in  the  Press  Council
 and  added  “science”  to  the  subjects
 specified  there.  This  is  a  necessary
 amendment  in  view  of  the  rapid
 advances  of  science  and  technology
 and  their  far  reaching  consequences.

 The  second  change  is  in  sub-clause
 (4)  of  clause  4.  By  this  amendment,
 the  Committee  has  provided  that  no
 newspaper  or  chain  or  group  of  news-
 papers  should  have  more  than
 one  representative  in  the  Council.
 This  is  to  ensure  that  chains  or
 groups  of  newspapers  do  not  have
 undue  weightage  in  the  Council.

 In  clause  2  the  Committee  has
 made  a  change  to  empower  the  Press
 Council  to  review  any  assistance  re-
 eeived  by  any  newspaper  or  news
 agency  in  India  from  foreign  sources.
 This  amendment  is  important  because
 it  will  have  a  check  on  newspapers
 which  are  anti-national  and  which
 have  extra-territorial  loyalties.

 It  is  mentioned  in  clause  3  of  the
 Bill  that  the  decision  of  the  Council
 in  respect  of  any  enquiry  shall  be
 final  and  shall  not  be  questioned  in
 any  court  of  law.  Since  a  judicial
 procedure  is  adopted  for  enquiry
 under  clause  14,  it  must  be  open  to
 any  party  to  raise  the  issue  In  appeal
 on  the  ground  of  mistaken  appraisal
 of  evidence  tendered  before  the  Press
 Council  and  to  seek  remedy  in  the
 form  of  an  appeal.  This  right  is
 denied  by  clause  I3  of  the  Bill.
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 In  conclusion  I  want  to  submit
 that  in  the  appointment  of  the  Chair-
 man  of  the  Press  Council,  the  Chief
 Justice  of  India  should  see  that  he  is
 8  person  with  adequate  legal  know-
 ledge  and  varied  cultural  interests.

 Shri  Alvares:  At  what  time  is  the
 Minister  replying  to  the  debate?

 Mr.  Deputy-Speaker;  After  one
 More  speaker.

 को  झंकार  लाल  बरवा  (कोटा)  :
 उपाध्यक्ष  महोदय,  हस  बिल  का  स्वागत  करते
 हुए  जो  संशोधन  हैँ  उन  का  मैं  विरोध  करता
 हैं  ।  प्रवर  समिति  ने  जो  सुझाव  दिये  थे  उन
 को  दबाने  के  लिए  शायद  ये  संशोधन  लाये
 गये  हैं  1  वहां  पर  इन  सुझावों  को  चूंकि  मल-
 वाया  नहीं  जा  सका  है,  इस  रास्ते  उन  को
 शायद  यहां  मनवाने  की  कोशिश  की  जा  रही  है
 अर  जो  सुझाव  प्रवर  समिति  के  हैं  उनको
 दबाने  की  कोशिश  कौ  जा  रही  है।  ऐसा
 करना  संसद्‌  के  माथे  पर  एक  कलंक  लगाना
 होगा  |

 इस  काउंसिल  के  जो  चेयरमैन  होंगे
 उन  को  मनोनीत  करने  का  अधिकार  चीफ
 जस्टिस  को  दिया  गया  है  |  इस  काउंसिल
 में  प्रैस  के  नुमाइन्दे  लिये  जायेंगे,  पत्रकारों  के
 नुमाइंदे  लिये  जायेंगे,  एडिटेड  के  नुमाइंदे  लिए
 जायेंगे,  दूसरी  तरह  के  लोग  लिये  जायेंगे,
 लेकिन  कहीं  पर  यह  नहीं  लिखा  गया  है  कि
 जो  छोटे-छोटे  भ्रखबार  हैं  उन  के  नुमाइंदे  को
 भी  काउंसिल  में  लिया  जायगा।  इस  के
 अलावा  कहीं  पर  भी  कागज़  के  कोटे  के  बारे
 में  कुछ  नहीं  सिखा  गया  है  ।  जहां  तक  कोटे
 का  प्रश्न  है  राज  से  तीन  साल  पहले  जो  रूल
 बना  था  दौर  जो  फोटा  प्रश् बार  वालों
 को  दिया  जाता  था  वही  राज  भी
 दिया  जाता  है  -  तीन  बरस  पहले  जिस  प्रकार
 की  पांच  हज़ार  प्रतियां  निकलती  थीं  कौर
 जिस  की झाज  पनहा  हज़ार  प्रतियां  निकलने
 लग  गई  हैं  ,  उस  को  वही  कोटा  राज  भी
 दिया  जा  रहा  है,  उसी  कोण  के  आधार  पर
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 z=  प्रकारों  को  निकाल  रहे  हैं।  ब्लैक  में  से
 या  किसी  कौर  तरह  से  उत  को  कागज  का
 इंतज़ाम  करना  पड़ता  है।  इस  बिल  के
 इन्दर  कहीं  नहीं  लिखा  है  कि  इन  के  कोटे
 बढ़ाये  जायेंगे  |  में  समझता हूं  कि  ये  सारे
 जो  उन  के  हक  हैं  वे  मार  दिये  गये  हैं  1

 एक  ौर  हक  उनका  मार  दिया  गया  है।
 उन  को  पहले  यह  प्राधिकार  होता  था  कि  तीन
 वानिकी  चार  वापिस  या  पांच  वानिकी  जब
 मिल  जाती  थीं तो  भी  वे  हाई  कोर्ट  में  जा कर
 प्रतीत  कर  सकते  थे  ।  कब  उस  प्रतीत  का
 हक  बिल्कुल  उनको  नहीं  रहेगा  |  यह  तो
 बिल्कुल  एक  काउंसिल  बन  करही  रह  जाएगी  ।
 यह  काम  सिल  तो  बिल्कुल  सरकार  की  ही
 पैरवी  करेंगी  1  सरकार  के  ख़िलाफ़  यह  कभी
 किसी  सूरत  में  नहीं  जा  सकेगी  1  यह  काउंसिल
 जो  भी  कार्रवाई  करेगी,  एकतरफा  कार्रवाई
 करेंगी  ।  सरकार  के  पक्ष  में  ही  यह  बोलेगी
 उस  के  विपक्ष  में  कभी  नहीं  बोलेगी  ।  इस
 के  फैसलों  के  खिलाफ  किसी  दूसरी  जगह  पर
 अपील  हो  सकती  है,  यह  कही  नहीं  लिखा
 है।  भाष  प्रेस  काउसिल  बना  रहे  हैं।  एक
 प्रैस  काउंसिल  सरदार  प्रताप  सिंह  कैरों  ने  भी
 बनाई  थीं।  उसके  सारे  पत्रकार,  सारे  पेपर
 गुलाम हो  गए  थे।  ऐसा  न  हो  यह  भी  उसी
 तरह  की  काउंसिल  बने  राज  स्थिति  क्‍या
 है  ?  कुछ  पेपर  तो  मिनिस्टर्स  के  बैठे  हुए  हैं
 जौर  कुछ  पेपर  कै पिट लिस्टों  के  चेंटे  हुए  हैं  ।
 इस  का  नतीजा  यह  हो  रहा  है  कि  जो  छोटे-
 छोटे  पत्रकार  हैं,  जो  छोटे  छोटे  पत्र
 हैं  वे  इधर  उधर  मारे-मारे  फिर  रहे  हैं  ।
 ये  मर  रहे  हैं  ।  इसका  कारण  यह
 है  कि  जितने  विज्ञापन  मिलते  हैं  सब  बड़े
 बढें  पेपर  वालों  को  मिलते  है  -  जो  छोडे-
 छोटे  पेपर  हैं  कौर  जो  गांवों  के  इन्दर  अपने
 विचारों  को  फैलाते  हैँ  उन  को  किसी  प्रकार
 की  कोई  सुविधा  नहीं  मिलतो  हूँ  1  यही  पेपर
 है  जो  गांवों  के  झावर  जाते  हैँ।  इस  बिल  में
 कहीं  यह  महीं  सिखा हैं  कि  छोटे  पत्रों  को  ये
 ग्रामीणों  दी  जायेगी,  उन  को  इतना  इतना
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 कागज  का  कोटा  दिया,जायगा  ।  उन  का  कागज
 का  कोटा  इस  इस  हद  तक  बढ़ाया  जायगा

 विदेशी  पत्तों  तथा  पत्रकारों  के  हक
 में  भी  यह  बिल  है  उन  का  विरोध  तो  शाप
 कर  ही  नहीं  सकते  हैं । भाज  कनाडा  कौर
 ब्रिटेन  के  पेपर  हिन्दुस्तान  के  खिलाफ  कितनी
 प्रावधान  उठा  रहे  हैं,  इस  को  बाप  देखें  t
 लेकिन  श्राप  उन  के  खिलाफ  कुछ  नहीं  कर
 रहे  हैं  ।  श्रीनगर  के  प्रकार  पांच  प्रशस्त
 को  जिस  वक्‍त  काश्मीर  पर  हमला  हुमा
 ये  दोनों  प्रेस  वाले  मौजूद  थे  ।  क्या  उन  को
 पहले  से  ही  इस  चीज़  का  पता  था  ?  दस
 अक्तूबर  को  जिस  वक्‍त  वहां  पर  विद्यार्थियों
 का  वहां  जलूस  निकला,  उसके  प्रकार  भी
 वे  मौजूद  थे  ।  इन्होंने  झपने  वेपर्ज  के  इन्दर
 इन  के  बारे  में  बातों  को  बढ़ा-चढ़ा  कर  लिखा  t
 लेकिन  भारत  सरकार  मौन  है  ।  पता  नहीं
 क्यों  ?  यह  बात  हमारी  समझ  में  तो  प्रति
 नहीं  है  1  हमारे  जो  पेपर  हैं  उन  के  ऊपर  तो
 सब  प्रकार  के  नियंत्रण  सरकार  लगा  देती
 है  कौर  यह  काउंसिल  बिल  भी  उन  के  लिए
 ही  बनाया  जा  रहा  है  लेकिन  जहां  तक  उन
 पन्नों  का  सम्बन्ध  है  ,  सरकार  कुछ  नहीं
 करती  है  t  उन  को  तो  वह  प्रोत्साहन  दे  रही
 है।  शेख  प्रब्दुल्ला  की  शौकत  जिस  दिन
 उस  से  मिल  कर  झाई  उस  के  सरे  विन
 ही  विद्याथियों  ते  आन्दोलन  शुरू  कर  दिया
 दौर  इन  पेश  ने  उस  को  एक  दिन  पहले  ही
 निकाल  दिया  उस  बात  कोई  बात  नहीं
 थी,  कुछ  नहीं  था,  सिर्फ  शेख  अब्दुल्ला  घौर
 उसकी  औरत  मिल  रहे  थे।  पेपर्स  में  विशाल
 नहीं  दिया  i  यह  इन्होंने  किस  तरह  किया,
 समझ  में  नहीं  भ्राता  ऐसे  पेपर  को  प्रोत्साहन
 देना  कौर  उनको  चलने  देना  कहां  तक  ठीक
 है,  यह  प्रा पफ कों  सोचना  चाहिये  ।

 विज्ञापनों  के  इन्दर  भी  देखा  गया  है
 कि  भाई  भतीजावाद  चलता  है  ।  दो  पेपर
 लखनऊ  से  i963  में  िकाले गए  o  एक
 रांची  एक्सप्रैस  भीर  दूसरा  भारत  मेस ।
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 [श्री  भ्र ों कार  लाल  बैरवा]
 रची  एक्ट्रेस'  ने  डेक्लामेशन
 दिया  ।  “भारत  मल"  को  न्यूज प्रिट  तक
 दे  दिया  लेकिन  “रांची  एक्सप्रेस”  को
 स्यूजात्रिट  नहीं  दिया  गया  |  यह  क्‍या  वजह
 है  कि  एक  साथ  के  दो  पेपर्स  को  दो  लग
 पलंग  तरीके  से  देखा  जाये  ।  जब  तक
 यह  भेदभाव  का  बरताव  बन्द  नहीं  होगा
 तब  तक  हमारे  पेपर  भागे  उन्नति  मं हीं
 कर  सकेंगे  ।

 मैं  एक  बड़ें  खेद  की  बाद  यहां  पर
 बतलाना  चाहता  हूं  ।  2  अक्तूबर  को
 गांधी  जयन्ती  भी  थी  कौर  श्री  शास्त्री  का
 जन्म  दिवस  भो  था  ।  भाप  2  प्रक्तृबर
 के  सारे  प्रकार  उठा  कर  देख  लीजिये,
 एक  भी  पेपर  के  प्रकार  गांधी  जो  का
 नोटों  नहीं  होगा  जब  कि  श्री  शास्त्री  के
 कड़े  बड़े  फोटो  निकले  ।  मैं  पूछता  चाहता
 हूं  कि  क्‍या  इतने  दिनों  के  इन्दर  गांधी
 जी  की  मान्यता  घट  गई  है  1  हो  सकता
 है  कि  शाप  को  निगाह  में  ऐसा  हो  गया
 हो  लेकिन  देश  के  प्रौर  विदेशों  की
 निगाह  में  गांधी  को  प्रतिष्ठा  नहीं  घटी
 है  ।  मैं  जानता  चाहता  हूं  कि  यह  हमारे
 वेल्स  फा  कुमार  था  या  हमारी  सरकार  का
 छुपकर  था  t  इस  बात  की  प्रो  हमारी
 सरकार  को  ध्यान  देना  चाहिये  |  कभी
 कमी  मेरे  मन  में  विचार  उठता  है  कि
 शायद  हमारी  सरकार  ने  इस  फे  लिये  मना
 कर  दिया  हों,  लेकिन  ऐसा  सम्भव  नहीं
 जान  पड़ता  ।  पेपर  वाले  भो  ऐसी  गलती
 सहीं  कर  सकते,  लेकिन  फिर  भी  इस
 शिकायतों  को  सुधारने  की  जरूरत  है  t

 मैं  शाप  से  कहू  सकता  हूं  कि  इत
 सलाम  के  समय  में  पेपर  वालों  ने  बड़ा
 are  दिया  ।  प्रेस  वालों  ने  बड़ा  जबदंस्त
 साथ  दिया  है  सामाजिक  तथा  सार्वजनिक
 कामों  के  झल् दर  |  हमारी  जो  विजय  हुई
 है.  उप्र  का  बीसवां  भाग  इन  प्रेस  वादों
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 के  कारण  है  क्‍योंकि  समय  समय  पर  सारे
 समाचार  हमें  मिलते  रहे  शौर  जनता  का
 मनोबल  ऊंचा  रहा  t  लेकिन  झगर  इन्हीं
 प्रेस  वालों  को  सुविधायें  न  दी  जायें  कौर
 उन  के  हकों  को  कुचला  जाये  तो  यह
 बहुत  बुरी  बात  होगी  ।  इस  लिये  यह
 जो  प्रेस  काम  सिल  बिल  है  उस  को  प्रेस  की
 स्वतन्त्रता  के  लिये  बनाया  जाये  भौर  वह
 प्रेत  वालों  को  हर  तरह  की  सुविधा  देने
 के  लिये  तैयार  रहे  ।

 एक  बात  मैं  श्राप  से  और  दर्ज
 करना  चाहता  हूं  कि  यहां  पर  पेपर्स  के
 लिये  डेक्लामेशन  को  प्रतीक  सहूलियत
 नहीं  है  ।  ब्रिटिश  जमाने  में  एक  एक  पेपर
 वाले  के  पांच  पांच  डिक्लेरेशन  होते  थे  ।
 अगर  एक  को  जब्त  कर  लिया  जाय  तो
 दूसरे  के  नाम  से  चल  जाये,  दूसरे  को
 जब्त  कर  लिया  जाये  तो  तीसरे  के  नाम
 से  चल  जाये  ny  लेकिन  यहां  पर  तीन  तीन
 चार  चार  महीने  तक  डिक्लेरेशन  में  लग
 जाते  हैं  ।  जब  तक  इन  पेपर्स  को  इस
 तरह  की  सहूलियत  नहीं  मिलेगी  तब  तक
 महू  पैसे  किसी  तरह  से  भागे  नहीं  बढ़
 सकेंगे  ।  इस  लिये  प्रेस  हासिल  बिल  जो
 बने  वह  पेपर्स  की  सहायता  के  लिये  बने
 शौर  जो  बन्दे  पेपर्स  हैं  जो  भारत  के
 खिलाफ  अपनी  प्रा वाज़  उठाते  हैं  या
 विद्रोह  का  नारा  लगाते  हैं  उन  को  बन्द
 किया  जाये  ।  अध्यक्ष  का  एक  साप्ताहिक
 पेपर  है  जिस  को  लोक-सभा  ने  i वी

 हराया  था  t  लेकिन  हमारी  सरकार
 राज  उस  के  नौ  चांद  लगा  रही  है  ।  नौ
 चांद  लगा  कर  उस  को  सम्मानित  कर
 रही  हैं|  मैं  जानना  चाहता  हूं  कि  क्‍या
 वजह  थी  लोक-सभा  के  उस  को  गलत
 करार  देने  की।  क्‍या  लोक-सभा  उस  वक्‍त
 किसी  के  दवाव  में  भा  गई  थी  |  क्या
 गलत  ढंग  से  हम  दोषी  ठहराया  गया
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 था  1  उस  को  कौन  बन्द  करना  चाहिये
 चा।

 इसी  तरह  प्रक्रिया  का  “न्यूजवीक'
 है  जिस  ने  भी  हाल  में  यह  समाचार
 निकाला  था  कि  शायद  हो  सकता  है  कि
 पाकिस्तान  ने  काश्मीर  पर  हमला  किया
 हो,  लेकिन  काश्मीर  के  सम्बन्ध  में  पाकिस्तान
 में  कहा  था  कि  जनमत  संग्रह  होता  चाहिये  a
 जनमत  संग्रह  न  कराने  के  कारण
 पाकिस्तान  के  पास  कोई  चारा  ही  नहीं
 रहा  था  जिस  के  अनुसार  यह  भारत  के
 सामने  दूसरी  वात  रखता  t  हालांकि
 पाकिस्तान  ने  हमला  कर  भी  दिया  तब
 ची  वह  उसे  साफ  हमला  नहीं  कहता  ।
 कहता  है  कि  शायद  हो  सकता  है  कि
 काश्मीर  पर  हमला  किया  हो  ऐसे
 अखबारों  को  हमारी  सरकार  बड़े  चाव  के
 साथ,  बड़े  उत्साह  के  साथ  प्रोत्साहन  देती
 है  t  मेरी  समझ  में  नहीं  जाता.  ह  जितने
 हिन्दुस्तान  के  पेपर  हैं  उन  को  तो  हर
 तरह  से  किसी  भी  बात  को  ले  कर  क्‍यों
 दबाया  जाता  है  और  विदेशी  पेपर्स  को  हर
 तरह  के  प्रोत्साहन  दे  कर  हमारी  सरकार
 क्यों  एड  देती  है  1  इस  लिये  मैं  कहना
 चाहता  हूं  कि  जितने  भी  हमारी  विरोधी
 कनाडा,  ब्रिटेन  कौर  भ्रमरी का  के  पेपर  हैं
 उन्हें  तुरन्त  बन्द  कर  दिया  जाये  क्‍योंकि
 बहू  भारत  के  खिलाफ़  जहर  उगलते  हैं  ।
 चास  कर  जो  हमारे  यहां  के  कम्युनिस्ट
 पेपर  हैं  जो  कि  दोनों  देशों  की  नीतियों  को
 अम्भासे  हुए  हैं,  चीन  कौर  रूस  दोनों  को
 &  कर  वामपंथी  शौर  दक्षिणपन्थी  नीतियां
 चलाते  रहते  हैं  t

 साथ  ही  दस्ते  पेपर  को  भरी  बन्द  कर
 देना  चाहिये  जिन  के  दर  नंगी  औरतों
 के  फोटो  दिखलाये  जायें  ।  जैसे  कि
 /ब्लिट्ज  वगेरह  प्रकार  हैं  ।  हमारी
 सरकार  बढ़े  चाव  से  उन  को  लाइब्रेरी
 में  मंगवाती  है  लेकिन  जो  पैसे  ऐसे  हैं  जो

 fe  धार्मिक  हैं,  जो  पब्लिक  के  इन्दर
 उत्साह  पैदा  करने  वाले  हैं  उन  को  लाइब्रेरी
 के  प्रकार  स्थान  नहीं  दिया  जाता  ।  ऐसे  पेपर
 को  मान्यता  दी  जाती  है  जो  देश  के  खिलाफ
 जहर  उगलते  हैं  और  नंगी  फोटों  छापते
 हैं  जिन  को  देख  कर  जनता  भ्रष्ट  होती
 है  |  इस  लिये  मैं  निवेदन  करूंगा  कि  जो
 पेपर  अपमानजनक  हैं,  जो  देश  के  प्रति
 विष  उगलते  हैं,  उन  को  बिल्कुल  बन्द  कर
 दिया  जाये  शौर  जो  छांटे  पेपर्स  हैं  उन्हें
 प्रोत्साहन  मिलना  चाहिये  ।  ऐसे  झ्धबारों
 का  जो  कोटा  तीन  साल  पहले  था  कम  से
 कम  उस  से  दुगुना  उन  को  मिलना  चाहिये
 ताकि  ब्लैक  मार्केट  बन्द  हो  जाये  ।  साथ
 ही  जो  ऐसे  पेपर्स  हैं  जिन  की  सौ  प्रतियां
 भी  नहीं  निकलती  लेकिन  जिन  को  कागज
 मिल  रहा  है  ब्लैक  में  बेचने  के  लिये  उन
 को  बन्द  किया  जाये  |

 अन्त  में  जिन  पैसे  ने  इस  संघर्ष  के
 समय  प्रिया  सहयोग  दिया  है  मैं  उन  को
 इस  के  लिये  धन्यवाद  देता  हूं  धर  प्रार्थना
 करता  हूं  कि  जो  ऐसे  पेपर  हैं  जिन्होंने
 भारत  के  खिलाफ  यहां  ही  नहीं  विदेशों
 में  भी  जहर  उगला  है  उन  को  बन्द  कर
 दिया  जाने  ny

 Shri  P.  KR  Patel:  Mr.  Deputy-
 Speaker,  Sir,  I  have  pleasure  in  sup-
 porting  this  Bill.  The  purpose  of  the
 Bill  is  to  preserve  the  freedom  of  the
 press  and  to  maintain  and  improve
 the  standard  of  newspapers  in  India
 But  I  ask  the  question  whether  the
 Press  is  so  free  as  it  was  before  1942,
 My  feeling  is  that  perhaps  the  presse
 is  losing  its  freedom,  not  because  of
 the  Government  but  because  of  other
 things.

 Before  ‘1947,  to  have  a  press  and  to
 publish  o  paper  was  a  mission  in
 life;  today,  it  has  become  a  business.
 So,  the  standard  has  gone  down.
 Then,  in  those  days  we  had  the
 fortune  to  read  the  Chronicle  and
 the  Bombay  Sentinel.  Today  I  do  not
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 find  any  paper  in  the  country  which
 could  be  compared  to  the  Chronicle
 and  the  Bombay  Sentinel.  What  do
 we  find  today?  I  will  not  find  fault
 with  the  Government,  but  the  press
 business  has  become  a  business  and
 it  haa  lost  that  missionary  zeal.  Also,
 the  persons  working  there,  be  they editors  or  correspondents—I  have  res-
 pect  for  them—do  not  enjoy  the  free-
 dom  that  Horniman  enjoyed  in  pub-
 lishing  a  paper.  So,  if  you  want  to
 raise  the  standard  of  newspapers,  you have  to  see  that  some  security  of
 service  is  given  to  editors  and  the
 correspondents  or  the  writers.  Today,
 they  are  at  the  mercy  of  the  manage-
 ment.

 After  independ  new:  ‘3
 became  a  business  and  they  look  to  the
 financial  side.  They  look  to  the
 advertisements  from  the  Government
 and  from  semi-government  institu-
 tions  because  large  ‘advertisements
 have  been  given  by  these  two.  To
 secure  advertisements  they  have  to
 secure  the  favour  of  the  Minister  and
 for  that  they  have  to  lose  their  free-
 dom  and  praise  the  Minister  and  his
 work.  That  is  weakness.

 An  hon.  Member:  Is  the  hon.
 Member  publishing  any  paper?

 Shri  P.  EB.  Patel:  I  am  publishing  a
 small  weekly  paper  in  Gujarati  I
 am  of  the  opinion  that  the  tality

 NOVEMBER  3,  985  Council  Bill  3605

 to  the  daily  newspapers  and  especial-
 ly  to  the  newspapers  published  in
 English  language.  Because  these
 newspapers  are  mostly  in  cities,  they
 have  some  contact  with  the  Govern-
 ment  officials  and  they  get  more
 advantages.  So  my  submission  is
 that  the  Government  should  see  that
 not  only  the  freedom  is  preserved  but
 the  Press  gets  the  real  freedom.
 There  are  yellow  papers  in  our  coun-
 try;  there  are  papers  which  are  full
 of  vulgar  language  and,  therefore,
 some  people  say  that  our  standard  is
 very  low,  but  if  you  compare  them
 with  the  foreign  newspapers,  you  will
 find  that  our  standard  is  high  because
 whatever  obscene  things  we  find  in
 the  foreign  newspapers  are  not  there
 in  our  papers.  But  at  the  same  time
 we  should  be  very  careful  about  this.
 When  we  say  that  the  freedom  of  the
 Press  is  the  strength  of  democracy,
 we  cannot  take  any  action  on  any
 paper  unless  the  editor  of  that  paper
 is  prosecuted  or  some  other  legal
 action  is  taken.  Here  in  this  Bill
 what  have  you  provided  for?  The
 only  provision  that  you  make  is  cen-
 suring  a  newspaper  or  an  editor.
 Would  that  be  sufficient?  Well,  I
 have  only  one  Objection  so  far  as  the
 constitution  of  the  Council  is  concern-
 ed  and  that  is  that  the  Chief  Justice
 of  India  should  be  kept  aloof  I  am
 of  the  opinion  that,  as  far  as  possible,
 the  judiciary  should  be  kept  aloof;

 of  securing  advertisement  has  affect-
 ed  the  freedom  of  the  Press.  So  my
 submission  is  that  something  should
 be  done  for  this.  Let  us  take  the
 daily  newspapers;  there  are  news-
 papers  in  English  language,  there  are

 the  Chief  Justice  should  not  be  put
 on  any  Committee  or  Council;  let  him
 do  his  legal  work  independently  and
 let  him  not  come  in  contact  with  the
 government  machinery  as  far  as  pos-
 sible.  If  you  want  to  preserve  the

 regional  language  newspape  but
 they  are  read  in  cities.  So  far  as
 the  rural  side  is  concerned,  it  is  only
 the  weekly  newspapers  that  serve,  but
 that  is  forgotten  absolutely.  Even
 though  the  Press  Commission,  some
 years  back,  gave  a  report  that  some
 encouragement  should  be  given  to
 weeklies,  I  do  not  find  any  age-

 acy  and  freed  of  the  coun-
 try,  I  am  opposed  to  putting  the  Chief
 Justice  of  India  on  any  Committee.
 Then  comes  the  indirect  election—a
 pane]  to  be  submitted  out  of  which
 some  members  are  to  be  chosen.  If
 there  is  some  other  way  of  electing
 the  members,  I  would  prefer  that

 ment.  On  the  contrary,  whatever
 encouragement  is  given  is  given  only

 in  racy,  these
 and  nominations  must  go;  it  is  for  the
 Government  to  find  out  a  better  way
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 of  election  rather  than  going  to  panels
 and  nominations.

 There  is  one  thing  in  Clause  13,
 sub-cluase  (3).  It  says  that  the  deci-
 sion  of  the  Council  shall  be  final  and
 shall  not  be  questioned  in  any  court
 of  law.  It  seems  that  we  are  just
 afraid  of  legal  courts  and  legal  pro-
 ceedings.  If  the  decision  of  the  Coun-
 cil  is  correct,  what  is  wrong  if  it  is
 tested  by  the  Supreme  Court  or  a
 High  Court  and  if  it  is  not  correct  and
 if  it  is  reversed  by  the  Supreme  Court
 or  a  High  Court,  what  is  wrong
 therein?  I  do  not  think  that  those
 persons  who  will  be  sitting  in  the
 Council  will  be  judges  or  having  the
 knowledge  of  law;  there  will  be  only
 editors,  representatives  of  the  mana-
 gement  of  the  Press  and  so  on  and
 nobody  with  the  legal  brains.  I  do
 not  think  that  there  is  any  provision
 in  this  Bill  that  the  Council  will  be
 eomposed  of  legal  brains.  If  the
 majority  of  the  members  of  the  Coun-
 cil  pass  a  censure  against  any  editor
 or  any  newspaper  rightly  or  wrongly,
 what  will  happen?  If  it  is  rightly,
 then  so  far  so  good;  but  if  it  is  wrong-
 ly,  what  is  the  remedy?  It  is  not
 proper  to  bar  a  person  from  going  to
 a  judicial  court.  So  some  remedy
 should  be  provided  either  in  a  High
 Court  or  in  the  Supreme  Court.

 There  is  one  thing  in  Clause  13.  It
 says:

 “Where,  on  receipt  of  a  complaint
 made  to  it  or  otherwise,  the  Coun-
 cil  has  reason  to  believe  that  a
 newspaper  has  offended  against  the
 standards  of  journalistic  ethies  or
 public  taste...”

 I  would  like  to  know  what  are  fhe
 “standards  of  journalistic  ethics”,
 whether  there  is  any  definition  given
 anywhere  of  the  “standards  of  journa-
 listic  ethics”.  How  are  these  ethics  to
 be  interpreted?  Will  it  not  depend
 on  the  whim  of  the  persons  sitting
 there?  Then  comes  the  word  ‘public
 taste’.  This  is  a  very  wide  term.
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 Only  those  newspapers  which  have
 pictures  of  cinema  actors  and  actresses
 and  so  many  other  things  are  read
 more.  So  what  am  I  to  understand
 by  ‘public  taste’?  You  will  find
 ‘Blitz’  and  ‘Observer’  being  read  by
 many  people;  if  they  are  read  by
 many  people,  then  public  taste  is
 there.  So  I  would  say  that  this  also
 requires  to  be  defined.  Then  it  con-
 tinues:

 or  that  an  editor  or  a
 working  journalist  has  committed
 any  professional  misconduct  or  a
 breach  of  the  code  of  journalistic
 ethics..."

 What  is  ‘professional  misconduct’?  If
 he  is  bribed  by  somebody  or  if  he
 accepts  some  gifts  from  somebody.

 Shri  Alvares:  Libel.
 Shri  P.  BR.  Patel:  Newspapers  would

 always  be  prosecuted  for  libel.  It
 depends  on  the  news  that  the  editor
 gets.  This  is  not  the  proper  thing  and
 to  put  all  the  things  and  to  ask  the
 people  to  judge  the  things  is  not
 proper.  Then,  I  come  to  clause  2(f)
 which  reads  thus:

 “to  keep  under  review  such
 cases  of  assistance  received  by
 any  newspaper  or  news  agency  in
 India  from  foreign  sources,  as  are
 referred  to  it  by  the  Central  Gov-
 ernment:”.

 4  hrs.
 That  means  that  if  the  Central  Gov-
 ernment  would  be  pleased  to  refer  @
 matter,  then  that  would  be  looked
 into.  If  certain  facts  are  lying  with
 Government  but  Government  are  not
 pleased  to  refer  that  matter,  then  this
 council  is  not  competent  to  look  into
 that.  As  regards  foreign  assistance  to
 newspapers,  I  do  not  understand  why
 a  newspaper  which  thrives  on  foreign
 assistance  should  not  be  stopped.  I
 would  request  Government  to  look
 into  it.

 As  regards  foreign  correspondents,
 this  Billi  would  not  apply  to  them
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 More  harm  has  been  done  recently
 to  our  country  by  the  foreign  cor-
 respondents.  What  are  we  going  to
 do  with  them?  We  want  to  punish
 our  own  persons,  our  own  correspon-
 dents  and  our  own  editors;  we  want
 to  censure  our  own  editors,  but  those
 persons  who  send  news  outside,  who
 send  worse  news,  harmful  to  the
 country  are  not  going  to  be  censured,
 because  we  are  helpless  there.  So,
 I  would  submit  that  some  clause
 should  be  inserted  in  this  Bill  under
 which  we  could  censure  foreign  news-
 papers  or  foreign  correspondents  also,
 and  if  such  newspapers  are  censured,
 then  the  import  of  such  newspapers
 would  be  automatically  barred.

 Shri  C.  R.  Pattabhi  Raman:  May  I
 at  the  outset  gratefully  acknowledge
 the  valuable  contribution  which  the
 Members  have  made  during  their
 speeches?  Various  opinions  (were
 expressed  on  the  different  provisions
 of  the  Bill,  but  I  am  very  glad  that
 the  general  consensus  of  opinion  is
 in  favour  of  having  a  statutory  press
 council  in  India  as  recommended  by
 the  Press  Commission.

 While  I  would  where  necessary  deal
 with  the  individual  points  raised  over
 the  different  clauses  when  the  clause-
 by-clause  discussion  takes  place,  I
 would  like  briefly  to  survey  and
 where  necessary  clarify  the  points
 raised  in  the  general  discussion.

 My  hon,  friend  Shri  N.  Dendeker
 thought  that  the  Bill  was  premature,
 that  the  press  council  should  be  a
 voluntary  body  and  that  for  the  pur-
 pose  of  correcting  the  individuals
 indulging  in  yellow  journalism
 involving  sedition,  promotion  of  com-
 munal  or  religious  hatred,  defama-
 tion,  scandal-mongering,  obscenity,
 indecency—with  his  eloquence,  he  was
 giving  a  number  of  instances;  I  hope
 I  shall  not  try  to  imitate  him,  but
 T  shall  certainly  take  note  of  the—the
 relevant  penal  laws  should  be  amend-
 ed  to  make  them  more  stringent.  In
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 this  connection,  I  would  like  to  draw
 the  attention  of  the  House  to  para-
 graph  946  of  the  Press  Commission’s
 report.  There,  they  have  stated:

 “It  is  true  that  the  legal  system
 of  the  country  does  contain  pro-
 visions  for  dealing  with  such  off-
 ences.  We  are  discussing  in  the
 next  chapter  the  scope  of  the
 Press  Laws,  but  we  realise  that
 whatever  the  law  relating  to  the
 Press  may  be,  there  would  still
 be  a  large  quantum  of  objectio-
 nable  journalism  which,  though
 not  falling  within  the  purview
 of  the  law,  would  still  require
 to  be  checked.”.

 The  Press  Commission  themselves  went
 exhaustively  into  the  question  of  how
 to  deal  with  yellow  journalism.  In
 fact,  they  had  a_  lot  of  voluminous
 evidence  before  them,  and  then  came
 to  the  conclusion  that  in  spite  of  the
 legal  punishment  provided  for  in  the
 penal  laws  of  the  country,  there
 should  be  a  body  like  the  press  coun-
 cil  to  check  the  marginal  cases  which
 would  not  strictly  fall  within  the
 purview  of  the  law.  It  is  mainly  for
 this  purpose  that  we  are  envisaging
 the  establishment  of  the  press  council
 of  this  country.

 The  Press  Commission  reco:  d-
 ed  the  establishment  of  a  Press  coun-
 cil  as  early  as  1954,  and  a  Bill  came
 before  Parliament  in  1956,  whicn
 subsequently  lapsed.  Now,  by  this
 measure  which  is  before  the  House,
 we  are  implementing  the  Press  Com-
 mission’s  recommendation.  While
 many  Members  and  some  press  or-
 ganisations,  particularly  the  Indian
 Federation  of  Working  Journalists,
 are  complaining  that  the  establish-
 ment  of  the  press  council  has  been
 delayed,  I  am  rather  surprised  that
 Shri  N.  Dandeker  should  think  that
 the  Bill  is  premature.

 As  regards  the  voluntary  or  statu-
 tory  nature  of  the  council,  the  recom-
 mendations  of  the  Press  Commission
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 are  in  favour  of  the  latter.  In  this
 connection,  I  would  like  to  quote
 paragraph  949  of  the  Press  Commis-
 tion's  Report.  It  reads  thus:

 “The  fact  that  the  Press  Coun-
 cil  in  the  United  Kingdom  is  a
 purely  voluntary  body  has  un-
 doubtedly  handicapped  it  in  the
 exercise  of  its  authorify  over  the
 press.  Its  decisions  in  certain
 cases  have  been  the  subject  of
 violent  controversy  particularly
 by  those  affected.  Even  in  the
 last  instance  the  Council  could
 not  ensure  the  appearance  of  Mr.
 Gunn  before  it  when  it  was  in-
 vestigating  the  matter.  We  feel
 that  a  voluntary  body  of  this
 mature  might  not  have  the  neces-
 sary  sanction  behind  its  decision
 nor  legal  authority  to  make  in-
 quiries.”.

 In  that  case,  namely  the  Daily  Sketch
 case.

 Shri  N.  Dandeker:
 case,

 Shri  C.  B.  Pattabhi  Raman:  But
 that  is  symptomatic.  They  knew  that
 they  were  helpless.  I  would  like  to
 tell  my  hon,  friend  that  in  the  course
 of  the  earlier  discussion  I  had  read
 out  from  the  latest  report  of  the  press

 It  was  just  one

 i  in  England,  and  I  had
 Pointed  out  that  they  are  throwing
 up  their  hands  and  saying  ‘What
 else  can  we  do?’.  Actually,  in  that
 case,  the  letter  to  the  editor  was
 mutilateg  and  torn  out  of  context  and
 only  certain  portions  were  used,  and
 the  man  concerned  complained,  It
 was  deliberately  done,  and  when  the
 press  d  those  people,
 they  just  twitted  their  fingers  ond
 said  ‘I  would  ndt  come  before  you’.
 That  is  precisely  what  they  have
 pointed  out  in  that  report.

 From  the  observations  of  the  Press
 Commission,  the  case  for  a  statutory
 Press  council  is  clear.  In  any  case

 T  think  it  is  rather  late  to  consider
 and  decide  whether  we  should  not
 have  a  voluntary  press  council  in  this
 country.  It  must  be  remembered  that

 il  su:
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 so  far  the  press  hag  not  been  able  to
 fet  up  a  voluntary  presg  council.

 My  hon.  friend  Shri  Warior  refer-
 reg  to  the  composition  of  the  council,
 which,  he  felt,  was  not  in  line  with
 the  recommendations  of  the  Press
 Commission.  Dr.  L,  M.  Singhvi
 thought  that  it  woulg  not  be  proper
 to  associate  the  Chief  Jusice  of  India
 with  the  nomination  of  the  chairman
 Or  the  memberg  of  the  press  council.
 With  regard  to  the  Chieg  Justice  of
 India,  I  thought  that  7  could  point  out
 the  real  position  when  the  point  would
 be  raised,  but  |  may  straightway  say
 that  there  are  some  instances  already;
 for  instance,  paragraph  |  in  Part  D
 of  the  Second  Schedule  to  the  Con-
 stitution  deals  with  provisions  as  to
 the  judges  of  the  Supreme  Court  and
 of  the  High  Courts.  That  gives  a
 definition  of  the  expression  ‘actual
 service’  in  relation  to  a  judge.  It
 provides:

 *(b.
 (i)  time  spent  by  a  Judge  on

 duty  as  a  Judge  or  in  the  perfor-
 mance  of  such  other  functions  as

 “actual  service"  includes—

 he  may  at  the  request  of  the
 President  undertake  to  dis-
 charge;’.

 From  this  it  will  be  clear  that  the
 President—which  would  also  mean
 really  an  Act  of  Parliament—can  re-
 quest  the  Chief  Justice  to  discharge
 or  undertake  any  other  function.
 Since  this  has  been  envisaged  in  the
 Constitution  itself,  there  can  be  no
 juestion  of  any  impropriety  or  any
 constitutional  bar  to  the  Chie  Justice
 being  associateq  in  this  matter  or
 being  assigned  certain  specific  func-
 tions  under  the  Press  Council  Bill.  T
 find  that  in  the  matter  of  the  river
 water  boards  also,  there  is  a  similar
 provision.  I  have  nbz  been  able  to
 lay  my  hands  on  it  just  now.  That
 would  also  be  g  good  example.  Simi-
 larly,  section  58  (4)  of  the  Emplo-
 yees’  State  Insurance  Corporation
 Act,  I048,  provides  that  in  cose  of
 dispute  between  a  State  Government
 ang  the  corporation  as  to  the  sharing
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 of  the  medica]  expenses,  it  shal)  be
 referred  to  an  arbitrator  appointed  by
 the  Chief  Justice  of  India.  I  do  not
 think  that  ;  need  multiply  these  ins-
 tances.  But  because  it  fell  from  a
 distinguished  lawyer  like  my  hon.
 friend  Dr.  L.  M.  Singhvi,  I  thought
 that  |  must  devote  some  time  to  this
 aspect  of  the  matter.

 Broadly  speaking,  in  the  matter  of
 composition,  the  Bill  closely  follows
 the  recommendations  of  the  Press
 Commission.  It  consists  of  a  chair-
 man  and  25  other  members  as  recom-
 mended  by  the  Press  Commission.
 There  are  3  working  journalists  in-
 cluding  editors,  6  members  represent-
 ing  the  proprietors,  3  Members  of
 Parliament  representing  the  public
 at  large  and  3  members  from  among
 Persons  having  special  knowledge  or
 experience  in  the  field  of  education,
 science,  literature,  law  or  culture.
 The  expression  ‘science’  algo  has  been
 added  by  the  Joint  Committee,  and
 We  have  accepted  it.  Thus,  it  would
 Seem  that  the  membership  is  suffici-
 ently  broad-based,  ang  provides  for  a
 balance  of  representation  for  different
 wings  of  the  press  and  various  sec-
 tions  of  the  people.

 As  regards  the  nomination  of  the
 ‘chairman  and  the  members  of  the
 ‘council,  I  had  occasion  to  explain
 earlier  why  we  coulg  not  retain  the
 provision  as  it  existeq  in  the  earlier
 Bill.  It  was  only  after  a  detailed
 discussion  and  examination  in  the
 Joint  Committee  that  we  came  to  the
 conclusion  that  the  best  course  would
 be  to  request  the  Chief  Justice  of
 India  to  nominate  the  chairman  of
 the  press  council  and  to  be  a  mem-
 ber  of  the  committee  of  three  persons
 for  the  selection  of  the  members  of
 the  council  other  than  Members  of
 Parliament.  The  Chief  Justice  him-
 self  agreeq  after  consulting  his  suc-
 cessor,  whose  name  had  _  been
 announced,  to  the  inclusion  of  the
 Provision  in  the  Bill,  and  I  do  not
 wee,  therefore,  anything  improper  in
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 thig  arrangement.  In  fact,  this  will
 go  a  long  way  in  creating  confidence
 and  respect  in  the  persons  selected
 to  the  council.  Actually,  the  working
 journalists  were  very  clear  on  the
 Point  and  they  wanteg  a  judge.  The
 Press  Commission  also  had  indicated
 that.  But  we  thought  in  the  Joint
 Committee  that  it  would  be  unfair,
 to  say  the  least,  to  fetter  the  discre-
 tion  of  the  Chief  Justice.  So,  we  left
 it  to  him;  he  would  certainly  bear  in
 mind  the  wishes  of  the  working
 journalists  ang  see  that  the  person
 ig  one  with  judicial  background  or
 knowledge.  [t  need  not  be  said  that
 he  should  be  actually  a  judge,  be-
 cause  as  you,  Sir,  are  aware,  there
 are  practising  advocates-general,  or
 ex-advocates-general  or  distinguished
 lawyers  and  so  many  other  people
 concerned  with  law  such  as  jurists,  for
 example,  professors  of  law  and  so  on.

 In  regard  to  the  powers  and  func-
 tions  of  the  council,  Shri  N.  Dande-
 ker  referred  to  the  freedom  of  the
 press  vis-a-vis  Government.  Shri
 Khadilkar  thought  that  the  standards
 of  foreign  newspapers  and  journals
 being  imported  into  India  shoulg  also
 be  subject  to  review  by  the  press
 council.  Shri  A.  N.  Vidyalankar  was
 of  the  view  that  under  the  provisions
 of  the  Bill  the  press  council  would
 be  merely  an  advisory  body  for  Gov-
 ernment.

 Members  also  referred  to  monopo-
 istic.  tendencies  in  the  press.  Some
 expressed  their  concern  that  there  is
 nothing  in  the  Bill  empowering  the
 Press  Council  to  do  much  in  this  re-
 gard  except  to  suggest  remedies
 therefor.  The  Press  Commission  it-
 self  envisaged  that  the  Press  Council
 should  concern  itself  mainly  with  the
 formulation  of  a  code  of  conduct  for
 the  press  which  will  enhance  the
 Prestige  of  the  profession,  and  cen-
 sure  anyone  who  is  guilty  of  infrac-
 tion  of  the  code.  The  Commission
 further  considered  that  the  regula-
 tion  of  the  conduct  of  the  press  in
 the  matter  of  much  objectionable
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 writing  as  is  not  legally  punisha-
 ble—that  ig  the  borderline,  and  mar-
 ginal  cases,  they  always  had  in  mind—
 should  also  be  the  responsibility  of
 the  Press  Council.  In  other  words,

 the  emphasis  ig  on  the  creation  of  8
 professional  body  for  the  self-regula-
 tion  of  the  press  by  the  press  itself.

 In  regard  to  the  expansion  of  the
 functions  of  the  Press  Council  to  in-
 clude  a  review  of  the  standards  of

 foreign  newspapers  and  journals  being
 imported  into  India,  it  would  be  diffi-
 eult  (०  include  this  function,  because
 ao  Act  of  Parliament  has  हजशिघ्नएाफन
 torial  application.  From  wha;  fell
 from  my  learned  friend,  he  implied
 that.  It  will,  therefore,  be  impossi-

 ble  to  think  of  the  Press  Council  try-
 ing  to  improve  their  standards.  As
 regards  the  effect  vg  such  newspapers
 on  the  Indian  press,  there  will  be  no
 objection  to  the  Press  Council  in-
 eluding  such  things  in  their  annual
 reports  under  ‘the  factors  affecting
 the  standards  of  the  Indian  press’.  If
 the  Council  feels  satisfied  that  foreign
 Newspaper,  with  particular  standards
 ehould  not  be  imported  into  this
 country,  they  can  make  a  suitable
 recommendation  to  that  effect  sua-
 gerting  corresponding  amend:  if
 necessary,  in  the  laws  governing  im-
 port  of  foreign  publications.  Govern.
 ment  would  ider  such  recommen
 dations  at  the  appropriate  time.

 I  am  unable  to  appreciate  the  ob-
 jection  of  Shri  A.  N.  Vidyalankar
 tha;  the  Council  has  become  an  ad-
 visory  body.  There  ig  no  provision
 in  the  Bil]  saying  that  the  Council
 Wou'g  merely  act  as  an  advisory  body
 fpr  Government  on  matters  referred
 to  it  by  the  latter.  In  fact,  the  origi-
 nal  c’.  13(2),,  as  it  stood  before  the
 Bill  was  referred  to  the  Jeing  Com-
 mittee,  gave  rise  to  some  misunder-
 standing  that  Government  was  trying
 to  revive,  in  the  form  of  the  Press
 Council,  the  old  Presy  Advisory  sys-
 tem  which  did  not  find  fevour  with  the
 Press  The  House  will
 remember  that  there  Was  4  discus-
 sion  on  this  point.  Two  or  three
 4578(Ai)  LSD—7
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 members  referred  to  it,  After  een-
 sure,  if  there  is  repetition,  the  Press
 Council  should  place  the  matter  be-
 fore  Government  for  such  action  as
 they  thought  fii,  If  I  may  say  so,
 this  provision  wag  quite  rightly  criti-
 cised  and,  therefore,  we  dropped  it
 The  word  ‘advisory’  would  take  away
 the  strength,  proprio  vigore  of  the
 system  of  dealing  with  pressmen  os
 their  equals.  The  Joint  Committee
 deleted  the  sub-clause  after  some
 discussion.

 As  regards  the  monopolistic  ten-
 dencies,  to  which  reference  has  becm
 made  frequently—I  quite  see  the
 force  of  it—the  action  that  Govern-
 ment  or  the  Press  Council  coulq  take
 in  this  regarg  is  somewhat  limited  ia
 view  of  the  freedom  of  speech:  ond  ex-
 Pression  and  the  right  to  carry  om
 any  occupation,  tradg  or  business
 guaranteeg  by  the  Constitution.  The
 House  is  aware  tha;  when  an  attempt
 Wag  made  jn  regard  to  the  price  page
 schedule,  it  was  struck  down  by  the
 court.  I  have  answered  g  number  af
 question;  on  that.  This  is  the  posi-
 tion  today,  There  ate  so  many  fun
 damental  guaranteed  rights;  if  I  may
 say  g0,  they  are  the  glory  of  our
 Constitution.  Therefore,  one  has  to
 Proceed  rather  very  carcfully  in  this
 matter.  It  would  be  pertinent  to
 point  out  that  the  Presg  Commission
 itself  recommended  tha,  the  Pre
 Registrar  should  keep  a  close  watch
 on  the  circulation  of  newspapers,  and
 if  he  came  to  the  conclusion  that  io
 a  particular  area  or  in  a  language,  8
 monopoly  hag  developed,  he  should
 bring  it  to  the  attention  of  the  Prem
 Council,  who  should  conduct  an  in-
 vestigation  Into  the  existence  of  the
 monopoly.  Here  |  would  like  to  read
 what  the  Press  Commission  sald
 nearly  re  years  ago.  If  I  may  say
 so,  it  ip  Quite  valiq  today.  Th  is
 from  paragraphs  830  and  a  of  their
 Report:

 “630.  In  our  view,  an  investl-
 gation  of  this  character,  besides

 +  ing
 the  ध्  Councl]  to

 come  definite  conclugions  om
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 the  subject  will  serve  to  educate
 Public  opinion  on  the  monopoly.
 If  monopoly  is  to  be  discouraged,
 the  public  must  realise  the  im-
 plications  of  a  monopoly.  An  in-
 vestigation  will  also  throw  light
 on  unfair  practices,  if  any,  in
 which  the  newspaper  might  have
 indulged".
 Paragraph  83]  is  also  very

 tant.—

 cy)  L.  We  expect  that  an  in-
 vestigation  of  this  nature  and  the
 Publication  of  the  findings  of  the
 Press  Council  would  have  the
 direct  effect  of  breaking  the  mono-
 poly  by  drawing  public  atten-
 tion  to  it.  Members  of  the  pub-
 lic  who  realise  the  danger  may
 change  to  another  paper,  and  the
 starting  of  rival  papers  would
 also  be  stimulated.  The  figures

 in  the  Readership  Survey  already
 show  that  a  considerable  percen-
 tage  of  the  readers  wf  many
 papers  today  dislike  the  views
 expressed  therein  ang  woulg  wel-
 come  the  starting  of  rival  papers.
 It  should  be  open  to  the  Press
 Council  to  suggest  specific  mea-
 sures  for  encouraging  competi-
 tion  in  such  areas,  We  might
 state,  however,  that  we  are  strong-
 ly  opposed  to  the  subsidising  of
 such  competition  in  any  manner
 by  Government".

 impor-

 They  even  wen,  to  the  extent  of
 Warning  agains,  subsidising  by  Gov-
 ernment.  In  other  words,  the  Press
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 sources  of  information  before  the
 Press  Council—with  regard  to  black-
 mailing,  forcing  journaiists  to  divulge
 information  etc.  J  am  going  to  deal
 with  that.  Ag  ]  have  already  ex-
 plained,  there  jg  nothing  peculiar  in
 these  provisions.  They  are  merely
 enabling  provisions  intended  to  make
 the  working  of  the  Council  more  and
 more  effective.  The  Council  would
 consist  predominantly  of  experienced
 working  journalists,  including  editors
 and  other  newspapermen—thcre  will
 be  3  working  journalists,  of  whom
 6  will  be  editors;  I  read  the  whole
 list—ang  it  ig  difficult  to  envisage
 that  the  Council  would  force  in  each
 and  every  case  the  disclosure  of
 sources  of  information  by  a  journa-
 list,  which  the  majority  of  the  mem-
 bers  of  the  Council  themselyes  hold
 ag  a  journalistic  privilege.  The  Coun-
 cil  may  well  be  expected  to  use  its
 discretion  in  utilising  ity  powers  but
 the  absence  of  such  enabling  powers
 would  seriously  hamper  the  working
 of  the  Council.  No  special  privilege is  given  to  a  journalist  under  the
 Evidence  Act  and,  therefore,  the  law
 of  the  land  requires  a  journalist  to
 disclose  sources  of  his  information  if
 it  becomeg  relevant  for  any  particu-
 lar  proceeding.  This  is  the  position

 in  many  other  countries.  Actually,
 case  law  jin  England  and  Ame
 rica  is  more  or  less  “in  pari
 materia”  so  far  as  we  are  concerned.
 This  ig  precisely  a  privilege  of  the
 Journalist.

 Lastly,  |  would  like  to  refer  to  one
 of  the  principles  drafted  by  the  Press

 fo  lusi  in  the Commission  dig  not  t  late  any
 action  beyond  the  publication  of  de-
 velopments  relating  to  monopolies  in
 the  press  by  the  Presg  Council  and
 suggestion  of  remedies  to  Govern-
 ment.  Thig  hag  been  amply  provid-
 ed  for  in  the  amendeq  Bill  before  the
 House.

 Some  concern  has  been  expressed
 against  cl.  l4  conferring  certain  gene-
 ral  powers  on  the  Council,  with  parti- cular  reference  to  the  lack  of  a  spe-

 against  disc cifle  prot  josure  of

 code  of  conduct  to  be  formulated  by
 the  proposed  Press  Council  which
 Teads  as  follows—I  am  quoting  from
 Paragraph  957(8)  of  their  Report—

 “Confidence  shall  always  be  res-
 Pecteg  and  professional  secrecy
 Preserved,  but  it  shall  not  be  re-
 garded  as  a  breach  of  the  code
 if  the  source  of  information  is
 disclosed  in  matters  coming  up
 before  the  Press  Council  or  courts
 of  law”.
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 Incid  lty,  I  think  hon,  Members That  always  happe!  Suppo:
 something  comes  out  as  a  result  of
 the  investigation.  So  that  has  to  be
 taken  into  account.  |  suppoge  this  at
 least  will  satisfy  Members  that  even
 the  Press  Commission  dig  not  con-
 template  any  special  protection  for
 journalists.

 Cl.  1303),  to  which  reference  was
 made,  conferring  finality  on  the  deci-
 stong  of  the  Council  has  been  added
 at  the  instance  of  the  Working  Jour-
 nalists'  Federation,  Hon.  Members
 fe  aware  that  even  under  the  Indus-
 trial  Disputes  Act

 Shri  P.  R,  Patel;  Barring  the  juris-
 diction  af  the  courts?

 Shri  C.  R.  Pattabhi  Raman:  It  can-
 not.  I  may  straightway  say  that
 nothing  can  preven,  the  Supreme
 Court  on  8  specia]  leave  from  treat-
 ing  any  matter  coming  before  it,  If
 it  allows  a  petition  by  special  leave,
 it  can  go  into  the  decision  of  any
 tribunal.  It  is  fundamentally  wrong to  read  into  the  provision  anything
 else.  Here  the  Working  Journalists
 themselves  wanted  it.  I  was  asso-
 elated  with  the  Labour  Ministry  tor
 somtime  earlicr.  There  is  a  real  fear
 on  the  part  of  trade  union  workers
 that  this  is  really  a  procedure  by
 which  there  is  delay  and  labour
 suffers.  So  in  order  to  prevent  it,
 the  working  journalists  wanteg  this
 Provision  to  be  there.  It  went
 through  two  or  three  filters,  if  I  may

 also  know  that  the  price  and  quan-
 tity  of  newsprint  imported  at  the
 time  the  Press  Commission  reported
 involveg  only  a  few  thousand  rupees,
 while  the  present  price  and  volume
 would  involve  lakhs  of  rupees  as
 income  to  the  Press  Council,  but  I
 am  going  to  point  out  how  it  is  not
 possible.

 As  regards  arrangement  for  finan-
 cing  the  Press  Council,  to  which  some
 exception  was  taken,  I  exp’
 earlier  that  having  regard  to  the
 financial  procedure  laid  down  in  the
 Constitution,  it  would  be  difficult  to
 make  provision  for  self-financing  ar-
 rangements.  Even  if  a  provision  is

 made  for  the  levy  of  a  cess,  all  such
 revenues  accrue  to  the  Consolidated
 Fund  of  India,and  no  moneyscan  be
 withdrawn  from  that  fund  except  under
 appropriation  made  by  law.  It  fol-
 lows,  therefore,  that  payment  to  the
 Press  Council  will,  in  any  case,  have
 to  be  formally  voted  by  Parliament
 out  of  the  Consolidated  Fund  and
 covered  by  a  provision  in  the  Appro-
 priation  Bill,  It  must  also  be  noted
 that  the  present  consumption  of
 newsprint  has  risen  very  Much  more
 than  what  was  contemplated  at  the
 time  of  the  Press  Commission.  Thus.
 while  there  is  no  special  advantage
 in  making  8  provision  for  the  levy  of
 a  cess,  the  inclusion  of  such  a  provi-
 sion  would  result  in  certain  practi-
 cal  difficulties  in  the  collection  of  the
 eess.  As  any  such  provision  would
 not  in  any  way  make  the  financing

 say  so.  All  the  time,  we  th  that
 this  cannot  prevent—if  there  is  really
 anything  wrong—the  writ  jurisdic-
 tlon  coming  in.  The  special  jeave
 i

 to  the  Supreme  Court  is
 re,

 Ag  regards  arrangement  for  financ-
 ing  the  Press  Council,  to  which  some
 exception  was  taken,  |  explained
 earlier  the  idea  was  that  there  must
 be  a  cess  levied  on  newsprint.  I  am
 Pointing  out  what  Is  the  position  in
 India  so  that  hon,  Members  may  know
 it.

 arrangement  of  the  Council  different,
 we  thought  that  there  may  be  no
 special  provision  for  levying  a  cess
 for  this  purpose.  In  any  case,  the
 Council  will  have  to  be  financed  out
 of  the  funds  given  by  the  Govern-
 ment.

 Certain  general  objections  were
 raised,  particularly  by  Shri  Dande-
 ker,  that  in  most  of  the  provisions  it
 has  been  provided  that  actions  of  the
 Council  are  subject  to  prior  appro-
 val  af  the  Central  Government.  It
 should  be  emphasised  here  that
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 there  are  certain  matters  in  respect of  which  the  Central  Government has  to  frame  rules  ond  there  are
 other  matters  in  respect  of  which  the Council  will  have  to  make  its  own
 regulations.  Already  there  is  a Clause  where  they  have  got  the
 right  to  make  their  own  rules,  So, one  need  not  be  confused  with  the other.  As  far  as  the  establishment and  financial  matters  are  concerned I  neeq  hardly  say  that  the  Central
 Government  and  Parliament  should
 be  the  final  authorities  as  the  moneys ure  paid  from  the  Consolidated  Fund.
 This  as  achieved  by  subjecting  the
 Counci’s  regulations  or  actions  on
 these  matters  to  the  appro- val  of  the  Central  Gover  t
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 a  Minute  of  Dissent  in  that  case,  put that  is  never  done.
 There  are  two  clauses  to  which  re-

 ference  has  been  made.  One  is  Clause
 12(2)  (f),  which  reads.

 “to  keep  under  review  such
 cases  of  assistance  received  by
 any  newspaper  or  news  agency  in
 India  from  foreign  sources,  as  are
 referred  to  it  by  the  Central  Gov-
 ernment:"

 which  is  followed  by  the  proviso:
 “Provided  that  nothing  in  this

 ciauge  shall  preclude  the  Central
 Government  from  dealing  with  any
 case  of  assistance  receiveq  by  @

 which  is  answerable  to  Parliament.
 The  rules  to  be  framed  by  the  Cen-
 tral  Government  are  subject  to  the
 approval  of  Parliament,  thus  ensur-
 ing  Parliament/s  supervisory  autho-
 rity  over  the  rules.  As  regards  the
 day  to  dav  functioning  of  the  Coun-
 cil  and  in  regarg  to  its  actions  against
 individual  newspapers  or  persons,  the
 Council  is  left  entirely  free  to  de-
 cide  its  own  procedure  ing  to  frame
 its  own  regulations  therefor.  I  as-
 sure  this  House  that  there  will  not
 be  any  interference  from  Govern-
 ment  on  the  efforts  of  the  Council  in
 evolving  its  procedure  end  its  own
 methods  for  the  preservation  of  the
 freedom  of  the  press  and  for  the  im-
 provement  of  standards  of  newspa-
 pers  in  this  country.  I  suppose  I
 have  made  the  position  of  the  Gov-
 ernment  vis-a-vis  the  हार्ड  Council
 in  its  functioning  amply  clear.  There
 need  be  no  doubt  about  this  bifurea-
 tion  of  Government's  powera  on
 financial  and  establishment  matters
 and  independent  and  nfettered
 powers  of  the  Press  Council  in  its  day-
 to-day  functioning  and  in  enforcing  its
 decisions  over  the  industry,

 Shri  Alvares  referred  to  amend-
 ments  made  after  the  report  of  the
 Joint  Committee.  Even  when  it  was
 discyssed  in  the  Joint  Committee,  I
 printed  out  the  stand  of  Government.
 7  might  be  asked  why  I  did  not  write

 paper  or  news  agency  in
 India  from  foreign  sources  in  any
 other  manner  it  thinks  fit.”

 That  is,  because  there  is  the  Prem
 Council,  the  Central  Government
 should  not  be  precluded  from  taking
 action  with  regard  to  this  assistance
 or  any  loadeg  thing  that  may  come.
 I  had  pointed  out  then  and  I  repeat
 now  that  a  number  of  Governments
 especially  to  the  east  and  west  of  us
 are  seeking  technica!  personnel.  They
 insert  advertisements  in  papers.  There
 is  a  regular  process.  They  go  to  the
 Commerce  Ministry  and  sometimes  to
 the  Education  Ministry.  They  even
 indicate  the  region.  Supposing  it  is
 Fiji,  they  may  indicate  Bombay;  if  it
 is  Singapore,  they  may  indicate  Mad-
 ras,  It  depends  on  the  Indi  there,
 the  language  they  speak  etc.  There
 can  be  no  objection  to  that.

 Shri  Alvares;  “Review”  does  not
 mean  you  necessarily  take  note  of  the
 advertisement.  It  is  a  review.

 Shri  C.B.  Pattabhi  Raman:  Actualty,
 the  words  are:

 “to  keep  under  review  such
 cases  of  assistanee  received  by
 any  newspaper  or  news  agency.  =

 I  pointed  out  then,  and  I  repeat  now—
 I  am  glad  that  I  wag  able  to  convince
 the  other  House,  and  I  hope  I  will
 be  able  to  convince  this  House  also—
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 that  if  the  original  clause  hag  stood,
 there  would  be  thousands  of  com-
 plainta,  ang  it  will  become  a  regular
 tribunal,  They  have  a  separate  de-
 partment  in  the  Ministry  dealing  with
 advertisements.  You  may  have  seen
 in  papers  various  Communities  and
 creeds,  all  holding  our  nationzl  flag.  It
 may  refer  to  such  an  advertisement  in
 the  emergency  or  to  various  other
 matters.  Daily  there  are  thousands  of
 advertisements,  and  I  can  envisage
 thousands  of  cases  coming  up,  with  the
 result  that  this  Council  will  have  no
 other  business  except  dealing  with  in-
 dividuul  cases.  Therefore  we  said  they
 should  not  be  cluttered  up  witn  tnis
 sort  of  work.

 I  shall  also  read  the  original  Clause
 19(2):

 “Where,  on  receipt  of  a  com-
 plaint  made  to  it  or  otherwise,  the
 Council  has  reason  to  believe  that
 there  has  been  any  interference
 wilh  the  freedom  of  the  Press  by
 any  person  or  authority,  including
 any  Government.

 That  has  also  been  removed.  I  point-
 éd  out  then  and  I  repeat  now  the
 reasons  for  this,  As  I  pointeq  out,  it
 will  become  a  regular  court  of  law,
 which  is  not  what  is  envisaged  of  it.

 The  word  “nomination”  was  referred
 to  frequently,  “Nomination”  is  really
 aterm  of  art  It  is  really  the  Chief
 Justice  who  decides  who  shoulq  be
 the  Chairman.  Then  he,  the  Chair-
 man  and  another  person  together  em-
 panel  the  Counci],  That  is  only  in
 the  first  instance.  In  fact  if  I  may  be
 pardoned  for  this  expression,  I  was
 very  particular  that  after  the  first  em-
 panelment,  the  franchise  question
 should  be  entirely  with  the  Press  Coun.
 ed.  They  will  decide  thereafter  how  it
 should  be  done.  The  regional  langu-
 age  papers,  journalists  associations,
 press  reporters  associations,  press
 correspondent,  ociations,  50  many
 associations  may  come,  and  we  must
 never  face  these  troubles  in  the  begin-
 ning.  It  is  left  to  the  Press  Council
 to  give  recognition  after  going  through
 the  papers  and  credentials
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 Then  we  have  made  it  very  clear

 that  even  among  editors,  only  those
 who  are  free,  from  any  link  with
 management,  pure  and  simple  editors, should  be  eligible.  The  actual  clause
 ways  that,

 I  do  not  think  I  have  anything  more to  say.  I  will  deal  with  other  things when  the  clauses  are  taken  up
 Newsprint  quota  is  the  only  thing that  remains.  I  want  to  assure  hon Members  that  there  are  rules  with  re.

 gard  to  it.  So  far  as  advertisements and  newspaper  quotas  are  concerned, we  are  guided  by  certain  rules  that are  published.
 Shri  Mohammed  Koya  (Kozhikode): Our  complaint  is  against  the  rules.
 Shri  C.  R.  Pattabhi  Raman:  Noth-

 ing  can  prevent  the  Press  Council!
 trom  advising  us  on  newsprint,  I  aub- mitted  in  the  Joint  Committee,  and  I
 repeat  now,  that  under  the  rulvs  to-
 day  as  they  are  we  have  got  two  or
 three  methods  of  checking  circulation. I  do  not  say  they  are  perfect.  |  per- sonally  feel  that  they  shoulg  be  tigh- tened  much  more.  I  have  no  doubt that  a  number  of  papers  that  are  ap-
 Pearing  ostensibly  cannot  have  any
 newsprint  for  their  purpose,  I  have
 no  doubt  that  there  is  biackmarketing. We  are  trying  our  very  best  to  check
 it,  We  cannot  multiply  our  officers.
 We  have  various  inspectors,  the  Regis- trar  and  the  Auditor  Bureau  of  Cir-
 culation.  They  are  not  foolproof.  We
 are  devising  a  system.

 Finally,  may  I  say  that  the  whole
 world  is  Jooking  at  this  Bill,  We  have
 had  a  number  of  enquiries  from  sister
 countries.  We  are  all  hoping  that  this
 will  be  a  model,  and  I  have  no  doubt
 that  by  experience  suitable  amend-
 ments  can  be  made.  I  move.

 Mr.  Deputy-Speaker:
 is:

 ‘The  question

 “That  the  Bill  40  establish  «
 Press  Council  for  the  purpose  of
 Preserving  the  freedom  of  the
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 Press  and  of  maintaining  and  im-
 proving  the  standards  of  newspa-
 pers  in  India,  as  passed  by  Rajya
 Sabha,  be  taken  into  considera-
 tion.”

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  The  question

 ws:
 “That  Clauses  2  and  3

 part  of  the  Bill.”
 ane  motion  was  adoptes.

 Clouses  2  and  3  were  added  to  the
 Bill

 atand

 Clause  4#—  (Composition  of  the
 Council)

 Shri  N.  Dandeker:  4  am  moving
 my  amendments,  Nos.  3,  5,  6,  8,  II
 and  12,

 l  beg  to  move:
 (i)  Page  2,  line  6,—

 substitute—
 “twenty-seven”,  (3)

 for  “twenty-five”,

 (ii)  Pege  2,  line  8,—
 after  “person”,  insert—

 “with  not  less  than  five  years’
 service  as  a  judge  of  a  High
 Court,”;  (5)

 (ii)  Page  2,  line  20,—

 after  “chosen”,  insert—
 “from  four  categories".  (6)

 (iv)  Page  2,  line  26,—
 for  “six",  substitute  “eight”.  (8)

 (v)  Page  3,  line  Ll
 "for  “the  Chief  Justice  of  India”

 substitute—

 “the  Chairman  of  the  Union
 Pub'ig  Service  Commission”.

 qa)
 (vi)  Page  3,  Une  2l,—

 omit  “in  the  prescribed  manner,”
 (la)
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 Shri  Warior:  I  am  moving  my
 amendments,  Nos.  2  4,  7,  9  and  10.

 I  beg  to  move:
 (i)  Page  2,  line  6,—

 after  “Chairman”,  insert—
 “,  Vice-Chairman”  (2)

 (ii)  Page  2,  line  I8,—
 (i)  after  “Chairman”,  insert—

 “and  Vice-Chairman";  ang
 (ii)  for  “a  person",  subsitutre—

 “persons”.  (4)
 (iii)  Page  2,  line  21

 for  “thirteen”,  substitute  “sixteen”
 (7)

 (iv)  Page  2,  line  26,—
 for  “six”,  substitute  “three”  (9)

 (v)  Page  2,  line  38,—
 (i)  after  “aforesaid”,  insert—

 “half  the  number  of  members
 under  sub-section  (3)(a)  of
 section  4  shall  be  electeq  by
 the  representative  orgunisa-
 tions  of  the  working  journ-
 lists  in  the  case  of  the  former
 ang  two  members  under  sub-
 section  a)  (b)  of  section  4
 shal!  be  elected  by  the  news-
 paper  management  organisa-
 tions  and”;  and

 (ii)  for  “all  the  other  members”,
 substiiute—
 “the  rest  of  the  members”.  (10)

 Shri  N.  Dandeker:  I  would  like  to
 take  my  amendments  in  separate
 groupings,  Nos.  3  and  8  I  would  like
 to  take  together,  because  one  is  com
 sequential  upon  the  other.  No  8  is
 concerned  with  increasing  the  num
 ber  from  «ix  to  eight,  in  sub-clause
 (a)  (b),  of  members  to  be  appointed
 from  among  persons  who  own  or  car-
 ry  on  the  busi  nt  af
 newspapers.  I  feel,  on  going  through
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 the  weightage  given,  there  is  some-
 thing  wrong.  There  are  four  categor-
 ies,  of  members,  namely  (a),  (b),  (c)
 and  (d).  Categories  (c)  and  (d)  are,
 of  course,  men  in  public  life  in  the
 field  of  education,  science,  literatura,
 law  and  culiure,  aid  three  from  Par-
 liament.  Ag  regards  categories  (a)
 and  (b),  who  are  in  one  fashion  or
 another  from  the  newspaper  world,
 either  working  journalists  or  proprie-
 tors  or  ्  of  newspapers  and
 so  on,  I  get  the  very  definite  feeling
 that  there  is  a  grave  imbalance  against
 item  (bd).  I  have  therefore  suggested
 that  we  should  add  two  more  to  the
 number  of  members  from  among  per-
 eons  who  own  or  carry  on  the  busi-
 ness  of  management  of  newspapers—
 as  distinct,  of  course.  from  ownership
 of  newspapers;  this  ig  concerned  with
 management.

 And  consequent  upon  that,  I  have
 Suggested  that  in  sub-clause  (l)  of
 clause  4  the  total  number  should  be,
 the  Chairman  and  twenty-seven  other
 Members,  instead  of  twenty-five.  I
 would  not  like  to  labour  that  point:
 it  is  simply  a  question  of  a  reasonable,
 balanced  representation  on  the  Press
 Council  of  the  various  elements  in  the
 newspaper  world.

 Then  I  would  like  to  go  on  to
 amendment  No.  5  which  is  concerned
 with  the  person  who  shall  be  nomi-
 nated  ag  Chairman  by  the  Chief  Ju-t-
 ice.  Here  I  would  like  to  say,  first
 of  all  that  I  frankly  am  not  satisfied
 with  the  explanation  which  the  hon.
 the  Deputy  Minister  offered  for  drag-
 ging  the  Chief  Justice  into  this  at  all
 The  first  explanation  he  gave  was  that
 the  Constitution  permits  the  Chief
 Justice  to  undertake  the  duties  in  the
 Constit  ra  plus  such  cther  duties  as
 the  Prevost  may  request  him  to  d's-
 charge.  And  he  glossed  over  it  by
 saying  that  since  the  President  would
 be  agsenting  to  this  Bill,  therefore  it
 must  be  assumed  that  the  President
 haq  assented,  within  the  meaning  of
 the  Constitutional  provision,  to  a  re-
 quest  being  mada  to  the  Chief  Justice
 to  undertake  this,  T  am  quite  clear
 in  my  mind  that  the  occasions  on
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 which  the  President  would  be  asking
 the  Chief  Justice  to  take  any  particu-
 lar  function  would  be  rare  and—
 highly  important,  but—specific.  There
 may  be,  for  instance,  a  reference
 where  he  might  ask  for  his  opinion
 about  a  proposed  legislation;  or  there
 may  be  occasions  on  which  he  may
 invite  the  Chief  Justice  himself  to  be
 90  good  as  to  conduct  a  particular  in-
 quiry,  or  matters  of  that  kind  where
 the  Chief  Justice  as  chief  justice  is
 what  the  President  wants—in  other
 words,  a  person  with  his  great  legal
 knowledge,  knowledge  of  the  law  of
 evidence,  knowledge  of  legal  proce-
 dure,  his  experience  In  assessment  of
 evidence  etc,  which  is  relevant.  The
 only  other  instance  that  the  hon.  the
 Deputy  Minister  gave  was  that  of  the
 Provident  Funds  Act  or  eome  othet
 matter  concerned  with  labour  wel-
 fare  leislation,  In  which  the  Chief
 Justice  would  be  the  person  appoint-
 ing  an  arbitrator—a  perfectly  correct
 kind  of  function  that  the  Chief  Justice
 can  perform  without  impropriety,
 that  is  to  say,  indicating  a  person  of
 some  standing  who  can  be  entrusted
 with  difficult  matters  of  arbitration
 and  so  on.  But  I  frankly  am  not
 satisfied  that  it  is  either  proper  or
 constitutional  to  ask  the  Chief  Justice
 to  accept  the  burden  in  a  matter  of
 the  kind  we  are  now  considering.

 Having  said  that,  I  naturally  haw
 to  proceed  on  the  assumption  that  the
 Government  are  going  to  be  adamant
 about  this.  That  is  why  my  amend.
 ment  No.  §  ts  concerned  with  stating
 that  the  Chairman  shall  be  a  persos
 with  not  less  than  five  years’  service
 as  a  judge  of  a  High  Court,  nominated
 by  the  Chief  Justice  of  India,—  't
 there  is  any  particular  reason  to  drag
 the  Chief  Justice  into  this  at  all,  It  Is
 not  that  he  knows  the  entire  popult-
 tion  of  the  country  from  Cape  Comor-
 in  right  up  to  Simla,  but  that  he  has
 special  knowledge  of  persons  of  high
 judicial  competence.  Moreover,  ”
 regards  this  body,  the  Press  Coune!L
 conristine  of  persons  eminent  in  thet
 own  field.  but  a  miscellaneous  collec
 tion  of  persons  in  so  far  as  judicial
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 experience  goes,  in  so  far  ag  handling of  evidence  goes,  in  so  far  as  agsess-
 ment  of  evidence  goes—this  body should  have  presiding  over  it  as  it:
 Chairman  a  judge  of  some  experi- ence  and  some  standing.  If  that  is  the
 intention,  the  Chief  Justice  would  be
 #  proper  person  to  nominate  a  chair.
 man  of  that  kind  for  this  particular
 body.  And  therefore  my  amendment
 No.  5  is  concerned  with  suggesting,  in
 sub-clause  (2),  that  the  Chairman
 shal]  be  a  person  with  not  less  than
 five  years’  service  as  a  judge  of  a
 High  Court,  nominated  by  the  Chief
 Justice  of  India.  It  is  only  in  those
 elreumstances  that  the  nomination  of
 the  Chairman  ७६  the  Council  by  such
 a  person  as  the  Chief  Justice  would
 have  any  Meaning  ang  propriety.

 My  amendment  No.  6  is  merely  of
 a  clarificatory  kind  In  sub-clause
 (3),  where  the  clause  says  that  “the
 other  members  shall  be  chosen  as  fol-
 lows",  I  have  guggested  the  insertion
 of  the  world  “categories”,  that  is,
 “the  other  members  shall  be  chosen
 trom  four  categories  as  follows",  be-
 cause  I  see  later  on  that  the  “categor-
 jes"  are  referred  to,  When  I  was
 reading  the  Bill,  sub-clause  (6)  of
 elause  5  says  this:

 “Every  fresh  appointment  to  fill
 a  casual  vacancy  oF  a  vacancy
 caused  by  the  retirement  of  a
 member  shall  be  made  from  the
 same  category  of  persons  to  which
 the  member  in  whose  place  the
 appointment  is  to  be  made  belong-
 ed,  and  every  such  appointment
 shall  be  made  by  the  same  autho-
 rity  by  which  and  in  the  same
 manner  in  which,  that  member
 was  appointed”.
 So  I  looked  round  for  a  definition

 of  “category”,  I  did  not  find  it,  I  pre-
 sume  that  in  sub-clause  (3)  of  clause
 a  are  the  categories;  I  am  only  as
 suming,  because  I  cannot  find  anr
 other  categoriag  anywhere.  So  I  sug-
 geat,  in  order  ts  svoid  confusion  as  to
 what  is  meant  by  “categories”,  there  ia
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 need  for  this  amendment  No.  6  which
 would  make  sub-clause  (3)  read  as
 follows:  “The  other  members  shall
 be  chosen  from  four  categories  as  fol-
 lows";  and  then  come  (a),  (b),  (०)
 and  (d).  I  feel  sure  the  Minister
 will  see  the  point  of  making  clear
 what  exactly  are  the  categories  refer-
 Ted  to,  by  accepting  this  amendment.

 I  have  already  spoken  about  amend-
 ment  No.  8  partly  in  relation  tw
 amendment  No.  3  where  I  have  sug-
 gested  the  increase  of  membership  by
 two,  This  amendment  I  seek  for  the
 reason  that,  as  I  said,  there  are
 thirteen  members  of  the  Council  from
 among  working  journalists  who  are
 again,  sub-divided  into  certain  sub-
 categories.  It  says  “of  whom  not  legs
 than  six  shall  be  editors  of  newspapers
 who  do  not  own  or  carry  on  the  busi-
 ness  of  management  of  newspapers,
 so  however  that  the  number  of  ed:-
 tors  of  newspapers  published  in  Indian
 languages;  shall  not  be  less  than
 threc".  That  is  perfectly  sound.  But
 then,  having  regard  to  the  fact  that
 thirteen  members  shal]  be  working
 journalists,  I  do  submit  with  great
 convition  that  to  have  only  six  memni-
 bers  representing  the  mangement  of
 the  newspapers  would  be  an  inade-
 quate  representation  in  the  light  both
 of  the  representation  of  the  working
 journalists  as  well  as  the  total  mem-
 ship  of  the  Council.  It  reduces  them
 to  an  insignificant  number  of  persons
 out  of  a  total  of  25  in  the  proposed
 council  and  therefore  instead  of  sir
 members  from  among  persons  who  own
 or  carry  on  the  business  of  manage-
 ment  of  newspapers,  I  suggest  thet
 the  number  of  members  from  this
 particular  category  ought  to  be  eight

 My  next  amendment  No.  II,  is  con-
 cerned  with  the  constitution  of  the
 committee  which  will,  in  the  first  in-
 stance,  be  selecting  the  members  of
 this  Council.  You  will  recall,  Sir,
 that  the  chairman  of  the  Council  him-
 self  is  to  be  nominated  by  the  Chief
 Justice  and  there  remains  the  ques
 tion  of  how  the  remaining  25  or,  as  I
 have  suggested,  27  members  are  to  be
 chosen,  Quite  rightly,  the  machinery
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 for  this  has  to  be  provided;  but  it  is
 sought  to  be  provided  in  thig  fashion,
 namely,  “....shall  be  nominated  by
 2  committee  consisting  of  the  Chief
 Justice  of  [ndia",—thig  time  he  him-
 self  is  to  be  a  member,—"......  the
 Chairman  of  the  Council  and  a  per-
 eon  to  be  appinted  by  the  President  of
 India  and  in  making  such  nomina-
 fion...."That  is  a  further  matter  t.
 which  I  wil]  come  presently.

 Sir,  it  is  going  much  too  far  to  get
 the  Chief  Justice  himself  involved
 not  merely  in  nominating  the  chait-
 man,  8  person  of  outstanding  capa-
 city  and  of  standing  and  status  and
 of  experience  and  so  on  and  7  have
 moved  an  amendment  that  he  should
 be  a  judge  of  five  years  experience,—
 but  the  unfortunate  Chief  Justice  is
 also  fo  be  a  member  of  the  selection
 committee  consisting  of  himself,  the
 Chairman  of  the  Counci]  whom  he
 himself  will  have  nominated  and  a
 person  nominated  by  the  President  of
 India,  I  think  it  really  becomes  im-
 proper  that  the  Chief  Justice  should
 be  drageed  into  this  business  of  selec*-
 ing  members  of  the  Council,  There  will
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 that  the  Chief  Justice  ought  notte  be
 involved  in  it,  not  indeed,  with  great
 respect  to  the  Chief  Justice,  is  he
 particularly  or  specially  campetent  to
 discharge  a  function  of  that  kind.
 Therefore,  Sir,  my  amendment  is  to
 substitute  for  the  Chief  Justice  the
 Chairman  of  the  Union  Public  Service
 Commission.  And  then  the  picture
 changes  immediately.  I  am  suggesting
 8  person  who  is  the  head  of  a  statu-
 tory  body,  the  UPSC.  The  head  of  the
 UPSC  and  its  members  have  wide  ex-
 perience  of  precisely  the  king  of  func-
 tion  that  is  involved—to  select,  in  ac
 cordance  with  the  requirements,  from
 a  body  of  persons  who  consider  them-
 selves  qualified  to  be  on  this  Council,—
 to  select  persons  whom  he,  in  colla-
 boration  with  the  two  other  esteemed
 gentlemen,  think  would  be  the  proper
 persons  to  be  on  the  council.  And  that
 is  precisely  the  purpose  of  amendment
 No.  l],  to  delete  the  Chief  Justice  of
 India  from  this  committee  and  to  put in  the  Chairman  of  the  Union  Public
 Service  Commission.

 Then  Sir,  there  is  my  amendment
 No,  12  It  is  the  first  of  a  series  of

 dments  I  shall  be  moving,  which be  a  whole  lot  of  people  proposed  for
 instance  in  respect  of  the  3  mem-
 berg  of  the  council  who  are  to  be  the
 werking  journalists,  the  Chief  Justice
 has  to  be  put  in  a  position  of  having
 to  say:  no,  I  do  not  think  that  thia
 gentleman  is  fit;  I  think  this  fellow  is
 goga:  this  chap  is  too  old  or  that  fei-
 low  is  too  young;  among  this  bunch
 of  so  and  हा तव  these  are  the  only
 thirteen  people  who  are  fit  and  proper,
 etc.  I  do  not  think  that  the  Chief
 Justice  ought  to  be  dragged  into  a  mat-
 ter  of  that  kind  at  all.  It  is  both  dero-
 gatory  and  wrong  to  drag  the  Chief
 Justice  into  that  kind  of  situation,  I  do
 not  also  think  he  has  any  special  com-
 petence  for  discharging  a  function  of
 that  kind.  There  is  alsothe  other  pro-
 vision;  he  is  to  join  in  selecting  six

 berg  from  persons  who

 aré  concerned  with  elimina‘ing  the
 most  undesirable  features  from  thus
 Press  Council  Bill,  relating  to  its  pre.
 cedure  or  rules  and  so  on,  which  make
 it  a  creature  of  the  Central  Govern-
 ment,  This  clause  here  reads:  “Be-
 fore  making  any  nomination  unde!
 clause  (a)  or  clause  (b)  of  sub-sec-
 tion  (3),  the  Commitee  referred  to  in
 sub-section  (4)  shall,  in  the  prescrib-
 ed  manner,  invite  panc!s  of  names...”
 The  Government  have  to  indicate  the
 manner  in  which  the  panels  of  names
 have  to  be  invited.  It  secms  that  the
 government  have  very  little  faith  io
 the  capacity  of  these  persons  to  handle
 the  business  of  selecting  these  Wa  and
 the  other  6  or  8  as  the  case  may  be,
 members  of  the  Council,  or  perhaps,—
 that  is  what  I  suspect  to  be  the  case.—

 own  or  carry  on  the  busi  of
 management  of  newspapers.  And  these
 selections  have  to  be  made  out  of
 panels  prepared  by  various  repregenta-
 tive  bodies.  The  procedure  is  altogether
 such  that  I  am  quite  clear  in  my  mind

 govern  t  wants  to  make  this  Coun
 cil  g  creature  of  the  government,  right
 from  the  commencement  of  it,—begin-
 ning  with  how  the  pane]  shall  be
 constituted.  It  really  means,  of  course,
 that  ॥  whole  lot  af  people  shall  be
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 first  eliminated  from  being  eligible  to
 be  chosen.  As  |  said,  this  ig  the  first
 of!  o  series  of  amendments  I  have
 proposed  which  were  solely  and  whol-
 ly  animated  with  the  purpose  of  reduc-
 ing  the  degree  of  interference  with
 the  affairs  of  the  Press  council  hy
 government  procedures,  government
 interference,  government  sanctions,
 government  approvuis,  government  in
 dication  of  the  manner  in  which  peo-
 Ple  are  to  work  and  so  on.  I  have
 therefore  suggested  the  deletisn  of
 the  words  ‘in  the  prescribed  manner’.

 Shri  Warior:  Sir,  this  clause  is  one
 of  the  most  important  clauses  because
 it  gives  a  chance  to  speak  on  the  com.
 position  of  the  Cocncil  and  once  it
 is  all  right,  we  can  say  that  the  in-
 tention  of  the  Sil]  is  more  or  less
 fuined  because  it  rests  upon  this.  My
 first  amendment  is  that  not  only  a
 chairman  but  a  vice  chairman  is  also
 nucessary—my  amendment  No  2  The
 Chairman  is  nominated  by  the  Chief
 Justice;  he  can  himself  nominate  the
 Vice  Chairman  also  so  that  in  the  ab-
 sence  of  the  Chairman  the  functions
 of  the  Council  can  be  carried  on.  In
 all  the  other  bodies,  we  have  pot  this
 office  and  why  should  we  not  have
 one  in  this  Council?  I  think  it  is
 necessary  that  we  should  have  this.

 There  is  a  more  important  thing.  I
 hove  had  occasion  to  mention  that
 the  composition  itself  i.  weighted  more
 in  favour  of  the  management  of  the
 nevspaperg  rather  than  the  working
 journalists.  It  is  the  working  journ-
 ests  who  require  more  protection
 than  the  management  When  the
 question  of  the  freedom  of  the  Press
 is  talked  so  much  we  always  visualize
 that  it  is  a  question  of  the  working
 journalists  more  than  the  management
 and  H  in  the  Counci!  the  working

 ‘journalists  are  veighted  apains'  by
 the  inclusion  of  more  representatives
 of  the  management  plus,  next  to  them.
 the  chief  editors  and  some  ruch  peo-
 ple,  I  think  that  it  will  not  be  con-
 ducive  to  the  interests  of  the  working
 journalists  or  to  attain  the  objective
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 of  the  Bill,  Hence  I  have  suggested
 that  the  number  must  be  increased if  it  is  necessary  but  even  then,  if  the number  is  limited,  we  can  have  at least  three  of  the  editors  and  the  other three  must  be  left  for  the  working
 Juurnali-ts  to  be  nominated.  This council  must  be  more  represertative rather  than  selective.  Instead  of  uiving Towers  to  select  frum  any  of  these
 categories  it  is  necessary  that  the  cr-
 vanisation  must  be  given  reroenitian in  the  Bill  itself  so  that  the  repree*n- talives  may  not  he  selected  at  tne whims  and  fancies  of  somebody  ont-
 site  the  profession.  These  professiz..ai bodies  will  have  their  say  whenever the  selections  are  made.  This  is  tne
 point  that  I  wanted  to  make  in  ies-
 pect  of  this  amendment.

 Then  there  is  another  amendmect
 which  I  wanted  to  make.  That  is,  the
 period  of  membersip  should  not  go
 for  more  than  a  year.  There  is  a  pro- vision  that  a  member  can  stand  again, but  that  should  not  be  there.  New
 members  must  be  coming  to  che  Coun.
 cil  so  that  the  Council  will  have  a
 new  thinking  on  all  the  problems  that
 cume  before  te  Council,  Hence,  |  have
 to  make  the  amendment  that  the
 membership  should  not  be  for  more
 than  one  year.

 Then,  I  have  sousht  to  qb  titute
 “l6"  instead  of  “I3"  at  page  2,  line  2I,
 in  clause  4.  That  also  denotes  the  very
 same  purpo  e.  Instead  of  3  from  among
 the  working  journalists  of  whum  not
 Jess  than  six  shall  be  editors,  ir  must
 te  at  least  6  so  that  at  least  3  will
 he  working  journalists  and  only  three
 wil]  be  editors.

 Shri  Dandeker  has  objected  to  the
 provision  of  constituling  a  committee
 of  nominated  members.  It  has  much
 reievance  in  this  respect.  It  can  be
 avoided.  Ag  I  suggested,  the  members
 shculd  be  selected  from  the  organisa.
 tions.  The  members  should  not  be
 selected  from  a  panel  or  from  certain
 Tules  which  are  made  by  the  Gove. n-
 ment,  They  must  not  be  fenced  or
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 fettered  like  that.  It  can  be  safely
 put  that  they  can  be  selected  fram
 the  organisations  of  the  working
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 tatives  of  Indian  language  newspapers
 will  be  assured  three  seats  out  of  WB
 Now,  the  newspapers  in  the  regional
 |  are  going  to  play  a  very journalists  and  of  the  m  nt

 also.  Both  of  them  have  gut  organi-
 sations  and  it  is  not  so  many,  as  the
 Minister  has  pointed  out.  I  think  there
 are  only  a  few  recognised  organisa- tions  of  working  journalists;  not  very
 many.  From  tho:e  organisations,
 they  can  be  asked  to  select  or  clect
 their  own  representatives  to  be  put on  the  Council.

 Shri  Mohammed  Koya:  The  ques- tion  comes  in  only  when  there  are
 more  organisations.

 Shri  Warior:  That  depends  also  on
 the  recognition  of  the  Govecnment.
 That  can  be  eliminated,  These  are
 the  main  points  which  I  wanted  to
 Point  out.  In  my  amendment  No.  10,
 T  have  said:

 “After  aforesaid,  insert,—
 ‘Half  the  number  of  members

 under  :ub-section  (3)  (a)  of  sec-
 tion  4  shall  be  elected  by  the  ro-
 presentative  organisations  of  the
 working  journalicts;  m  the  case  of
 the  former  and  two  members
 under  sub-section  (3)  (b)  of  sce-
 tion  4  shal]  be  elected  by  the
 newspaptr  organisa-
 tions  and’.”

 so,  if  this  ic  also  accepted,  I  think
 that  the  difficulties  which  Shri
 Danieker  has  pointed  out  can  be  eli-
 Miinated.  T  hope  me  amendments  will
 be  considered  and  accepted.

 Shri  Shree  Narayan  Das  =  (Dar-
 bhanga):  I  would  like  to  speak  a  few
 words  on  these  amendments.  I  have
 not  sent  in  any  amendments.

 Mr,  Deputy-Speaker:  You  hove  not
 sent  in  amendments.

 Shri  Shree  Narayan  Das:  |  have  not.
 But  I  would  like  to  speak.  I  did  not
 send  them  vesterday  and  I  did  not

 important  part  in  our  country.  There
 are  4  languages,  and  there  are  @
 number  of  newspaper  publisheq  in
 the  Indian  languages,  and  they  exceed
 the  number  of  newpapers  putlished in  English,  Therefore,  representation
 on  the  Press  Council]  for  the  Indian
 ianguage  newspapers  should  be  suffi-
 cient  and  adequate.  Here,  out  of  75
 members,  from  among  the  working
 jvurnalists,  only  three  seats  have  been
 assured  for  Indian  language  news-
 papers.  I  know  others  may  be  nomi-
 nated,  but  only  three  seats  have  been
 assured  for  Indian  languages.  Out  of
 13,  only  three  seats  will  be  compul-
 sorily  given  to  the  Indian  language
 newspapers.  The  others  may  come
 through  the  recommendation  of  the
 various  organisations.  But  I  would
 like  to  submit  that  this  is  inadequate
 for  Indian  languages.  At  leas.  five
 seats  should  be  reserved  for  Indian
 language  newspapers  and  adequate
 representation  shoulg  be  given  for  all
 the  Indian  languages.  The  Indian
 language  newspapers  may  also  come
 in  that  category.  Therefore,  I]  suggest
 that  instead  of  three,  the  number
 should  be  five.

 There  ure  i4  languages  mentioned
 in  the  Eighth  Schedule  of  the  Con-
 stitution.  Here,  in  the  Bill,  only
 three  seats  will  be  given.  So,  in  4
 year,  there  will  be  three  representa-
 tives  of  the  Indian  language  news-
 papers.  I  would  suggest  that  there
 rhould  be  a  provision  to  the  effect
 that  “provided  that  every  Indian
 language  mentioned  in  the  Eighth
 Schedule  to  the  Constitution  shall
 be  given  representation  by  rotution.”
 By  this,  no  other  Indian  language
 newspapers  will  be  neglected.  By
 rotation,  all  the  language;  mention-
 ed  in  the  Eighth  Schedule  to  the

 know  that  they  woulq  be  circulated
 today.  To  would  only  like  to  make  a
 few  observations  if  you  permit  me.

 Now,  in  clause  4,  sub-clause  a.
 there  is  a  provision  that  the  represen-

 Constituti  could  be  dovered.
 Whichever  representition  is  given
 to  the  Indian  language  newspaper
 shall  be  given  to  every  Indian  lan-
 guage  Mentioned  in  the  Constitu-
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 tion,  by  rotation,  Otherwise  what
 May  happen  is,  only  some
 Indian  language  newapapers  May  be
 represented  always  and  the  others
 will  be  neglected  in  the  course  of
 years.  Therefore,  there  should  be
 gome  mention  of  such  a  proviso  to
 the  effect  that  every  language  men-
 tioned  in  the  Eighth  Schedule  to  the
 Constitution  shall  be  given  represen- tation  by  rotation.  This  is  my  sug-
 gestion.  I  did  not  give  notice  of  the

 dment,  but  I  ibmit  that  such
 an  idment  is  vy  because
 there  are  l4  languages,  and  not  more
 than  three  or  four  may  be  given
 representation,  according  to  the  Bill,
 as  it  is,  I  submit  that  every  Indian
 language  should  be  given  represen-
 tation  on  the  Press  Council  by  rota-
 tion,  50  that  no  Indian  language  will
 be  neglected.  This  is  the  only  sug-
 gestion  that  I  wish  to  make.

 Then,  it  has  been  provided  that—
 I  do  not  know,  and  jit  is  not  very
 clear  to  me—  out  of  13  members,  not
 less  than  six  shall  be  editors  of
 Newspapers  who  do  not  own  or  carry
 on  the  busi  of  g  t  of
 newspapers.  This  means  that  out  of
 13,  six  seats  will  go  to  such  editors
 who  do  not  own  or  carry  on  the  busi-
 ness  of  management  of  newspapers.
 The  other  seven  scats  may  go  to  those
 who  may  be  people  who  own  news-
 papers  Or  carry  gn  the  business  of
 management  of  newspapers.  I  am
 not  clear  about  it.  I  suggest  that
 out  of  13,  not  less  than  six  acats
 should  go  to  those  members  who  are
 working  journalists  who  do  not
 own  or  carry  on  business  of  mana-
 gement  of  newspapers;  not  less
 than  gix  seats  should  be  assured  to
 them.  The  other  seven  seats  may
 go  to  those  persons  who  own  news-
 papers  or  who  carry  on  the  business
 of  manag  t  of  newspapers  As
 it  is,  representation  to  those  who  own
 newspapers  or  who  carry  on  the
 busi  of  of  news-
 papers  is  very  much  indeed,  What
 I  suggest  is  that  not  less  than  six
 members  shall  be  those  from  among
 the  working  journalists  who  do  not
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 own  of  carry  on  the  business  of
 Management  of  newspapers;  the  rest of  the  Seats  ig  assured  for  the  others.
 I,  therefore,  submit  that  this  sug- gestion  of  mine  should  be  looked  in- to.

 The  Minister  of  Information  and
 (Shrimatd  Indira

 Gandhi):  ४8  members  from  among the  working  journalists”  have  been
 provided.

 Shri  Shree  Narayan  Das:  You  have
 mentioned  that  not  less  than  six  shall
 be  editors  of  newspapers  who  do  not
 own  or  carry  on  the  business  of
 Management  of  newspapers.  That  is,
 these  six  persons  will  be  from  those
 editors  who  do  not  own  or  carry  on
 the  busi  of  ag  of  news-
 Papers.  The  other  edilors  may  own
 {he  business  or  carry  on  the  business
 of  management  of  newspapers,  There-
 fore,  the  representation  given  to  those
 Persons  who  own  newspapers  and  car-
 ty  on  the  business  of  management  of
 newspapers  ig  very  great.  l  think
 this  question  should  be  looked  into
 and  suitable  amendment  made.

 Shri  Warior:  Can  he  not  move  an
 amendment  now?  This  is  the  first  day
 and  so  the  usual  rule  that  notice
 must  be  given  on  the  day  before  may
 be  waived.

 Mr.  Deputy-Speaker:
 sufficient  time.

 Shri  C.  KR.  Pattabhi  Raman:  On
 the  first  amendment  of  Shri  Dande-
 ker

 Mr.  Deputy-Speaker:  We  are  not
 taking  it  up  now.  We  are  now  on
 clause  4.

 Shri  C.  B.  Pattabhi  Raman:  I  re-

 There  was

 gretl  am  unable  to  accept  the
 amendments.  The  position  is  this.
 Only  the  other  day,  |  said,  in  the

 b  of  the  distinguished  Minister
 who  भिड  away,  that  there  are  about
 8,000  to  9,000  small  newspapers  in
 this  country,  and  their  number  is  in-
 creasing;  out  of  this,  the  number  of



 193,

 language  papers  is  about  6,000  or
 7,000,  I  would  not  swear  by  it  but
 the  number  is  somewhere  there.
 Anyway,  it  is  a  huge  number.  The
 point  raised  by  Shri  Warior  about  the
 provision  for  a  Vice-Chairman  is  a
 delicate  one;  it  is  very  delicate  to  strike
 a  balance  in  this  respect.  The  history
 of  the  Bill  is  there;  I  do  not  want  to
 repeat  it,  I  have  already  told  the
 House  that  first  the  report  of  the  Press
 Commission  was  there;  then  there  was
 the  Pre:s  Consultative  Committee;  then
 the  Bill  was  introduced.  Again  and
 npain  they  all  came  to  9  working  ar-
 rangement  with  the  Council  consisting
 of  a  Chairman,  and  25  members  of
 whom  13  shall  be  working  journalists.
 So,  if  the  Vice-Chairman  comes  in,  he
 will  be  outside  this  category.  That
 means  he  will  really  disturb  the
 balance.  I  am  not  able  to  agree  to
 this.

 With  regard  to  what  fell  from  Shri
 Stree  Narayan  Das  about  the  manage-
 meat,  ete.  we  have  accepted  the  de-
 finition  of  ‘newspaper’  which  is  given
 in  the  Press  and  Registration  of  Books
 Art,  B67.  namely,

 “‘newspaper’  means  any  printed
 periodica:  containing  any  public
 news  or  comments  on  public  news.”

 With  regard  to  working  journalists,  we
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 Shri  N.  Dandeker:  Groups  (a),  (b)
 (cy)  ang  (d)  are  presumed  to  be  cate-
 gories.  Suppose  |  were  to  ask  from
 where  a  is  to  be  selected  when
 a  vacancy  arises,  clause  5(6)  says  it
 should  be  filled  from  the  same  cate-
 gorv,  So,  the  word  ‘category’  has  been
 used  later  in  clause  5.

 Shri  C.  R.  Paitabhi  Raman:  |  have
 understood  him  to  gay,  in  sert  “from
 four  categories”.  6o  far  88  selection  is
 concerned,  we  have  taken  care  to  see
 that  the  editors  have  nothing  to  do
 with  the  management.  The  Press
 Commission  gave  a  very  amusing  ins-
 tance  of  one  editor  being  an  82  year  old
 woman,  who  did  not  know  any  langu-
 afe  and  who  was  put  ns  edi'cr  for  the
 Purpose  of  salary.  They  have  given su  Many  examples.  So,  these  3  will
 include  6  editors,  who  must  come  under
 working  journalists,  My  esteemed
 friend  was  saying  that  these  may  in-
 clude  people  in  the  ge  t  also,
 Management  is  covered  by  sub-clause
 4(2)  {b):

 With  regard  to  the  amendment  dea-
 ling  with  Chairman  of  the  UPSC,  I
 have  already  answered  the  point  and  T
 do  not  want  to  repeat.  The  working
 journalists  would  like  to  have  no  per-
 son  other  than  the  Chief  Justice  to
 nominate  the  Chairman.

 Sir,  I  think  I  have  dealt  with  all  the

 have  accepted  the  definition  contained
 in  the  Working  Journalists  (Conditions
 of  Service)  and  Miscellaneous  Pro-
 visions  Act,  1855,  The  definitions  are
 quite  clear.

 45  hrs.

 With  regard  to  categorisation,  my  es-
 4ecmed  Jeader  under  whom  I  had  work.

 Mr,  Deputy-Speaker:  I  sha)]  now  put
 Mr.  Dandeker'’s  ndment;  Nos, 3,  5,
 6,  a  2  and  12.
 Amendments  Nos.  Bu  5,  6,  8,  ll  and  8

 were  put  and  negatived.
 Mr.  Deputy-Speaker:  |  shall  now  put

 Mr,  Warior’s  amendments  Nos.  2,  4,  7,
 9  and  10.

 Amend ed  for  sometime,  Sir  Tej  Bahad
 Sapru,  ance  questioned  the  Allahabad
 High  Court's  constitution.  It  had  to  be
 constituted  as  follows:  one-third  ICS
 officers  and  one-third  advocates  and
 one-third  barristers.  On  a  particular
 day.  one  barrister  was  leas  and  there-
 fore,  hn  said  it  was  no  High  Court  at
 all,  Categorisation  will  lead  to  this
 alfficulty.

 iments  Nos.  2,  4,  7,  9  दाते  0
 were  put  and  negatived.

 Mr.  Depaty-Speaker:  The  questios
 ia:

 “That  clause  4  stand  pert  of  the
 Bill”.

 The  metion  was  adopted,
 Clause  4  was  added  to  the  Bill.
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 Clause  5—(Term  of  office  and  re-
 tirement  of  members),

 Shri  N.  Dandeker:  I  beg  to  move:
 (i)  Page  4,  line  26,—

 after  “Chairman”,  insert—
 “shall  hold  office  for  five  yeara”.

 (13).
 Gi)  Page  3,  line  36,—
 for  “the  Central  Government”,  sub-

 stitute—
 ‘the  Chief  Justice  of  India.”

 (14).
 (iii)  Page  3,  line  l—
 for  “the  Central  Government”,  sub-
 stitute—

 “the  Chief  Justice  of  India™.
 (15).
 (iv).  Page  4,  line  9,—
 after  “appointment”,  insert—

 “other  than  that  of  the  Chair-
 man.”  (16).

 (v)  Page  4,  line  6,—
 jor  “no  ber  shall",  substi

 “no  member  other  than  the
 Chairman  may”,  (1g).

 (vi)  Page  4  line  8—
 add  at  the  end—

 “but  shall  thereafter  be  eligible
 for  re-appointment  after  the  expiry
 of  a  period  of  eighteen  months”.
 (19).
 Shri  Warlor:  I  beg  to  move:
 Page  4,—
 omit  lime  5  (I7).
 Shri  N.  Dandeker:  My  amendmen’

 No.  3  is  in  connection  with  the
 Period  for  which  members  shal)  hold
 office.  Sub-clause  (I)  says:

 “Save  as  otherwise  provided
 in  this  section,  the  Chairman  and
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 other  members  shall  hold  office
 for  a  period  of  three  years,”

 I  cannot  imagine  a  provision  more
 carefully  worded  to  bring  about  tur-
 moil  in  the  continuity  of  the  working
 of  the  Council,  There  would  be  no
 continuity  unless  at  least  the  Chair-
 man,  who  ig  going  to  be  a  whole-time
 Paid  officer,  a  person  of  considerable
 experience,  nominated  by  the  Chief
 Justice,  was  allowed  to  remain  for
 a  longer  period.  For  the  Chairman
 there  ought  io  be  a  longer  term  than
 for  the  other  members,  so  that  what-
 ever  the  change  in  the  detailed  com-
 position  of  the  Council,  there  is  one
 Person  who  overlaps  from  one  perjod
 to  another.  80,  my  amendment  is  to
 this  effect:

 “Save  as  otherwise  provided  in
 this  section,  the  Chairman  shall
 hold  office  for  five  years  and
 other  members  shall  hold  office
 for  a  period  of  three  years.”

 No  particular  difficully  about  nomi-
 nation  or  otherwise  can  arise.  He
 does  not  represent  any  particular
 interest.  He  is  a  person  chosen  pre-
 sumably  for  his  experience,  qualifi-
 cations,  standing,  respect  and  regard
 with  which  people  consider  him,  a
 Person  nominated  by  the  Chief  Jus-
 tice,  whereas  the  other  members  are
 representatives  of  various  interests.
 I  do  think  this  amendment  Is  neces-
 sary  in  terms  of  continuity  of  the
 working  of  this  important  body,
 which  after  all  is  going  to  be  invest-
 ed  with  judicial  powers  and  which
 would  be  gradually—I  presume  that’
 is  really  the  intention—evolving  8
 code  of  conduct  of  ethics,  of  journalism
 a  body  of  case  law,  growing  from
 precedent  to  precedent.  For  this,  I
 cannot  imagine  a&  More  necessary
 provision  than  that  the  Chairman
 ought  to  provide  continuity  betwren
 one  Council  and  another.  I  do  not  sug-
 gest  he  should  be  a  permancnt  Chair-
 man,  but  if  the  other  members  are
 there  only  for  a  period  of  three  years, he  should  hold  office  for  a  longer
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 period  and  therefore  I  have  suggested
 five  years.

 Coming  to  amendment  14,  |  notice
 this  time  they  have  jettisoned  the
 Chief  Justice.  Sub-clause  (l4)  says:

 “The  Chairman  may  resign  his
 office  by  giving  notice  in  writing
 to  the  Central  Government.”

 The  Chairman  is  a  person  who,  we
 are  at  great  pains  to  insist,  should  be
 appointed  by  the  Chief  Justice.  But
 this  clause  says  he  may  resign  his
 Office  by  giving  notice  in  writing  to
 to  the  Central  Government.  I  object
 to  it.  I  do  not  like  the  Chief  Justice
 being  brought  in  and  thrown  out  at
 the  convenience  of  the  Government.
 Therefore,  I  have  suggested  that  for
 the  words  “Central  Government”  the
 words  “Chief  Justice”  ought  to  be
 substituted,  80  that  the  person  who
 Dominates  is  the  person  to  whom  the
 resignation  also  comes.  The  normal
 theory  is  that  the  power  to  accept
 cesignations  or  to  dismiss  a  person
 should  vest  in  the  person  with  whom
 there  is  the  power  of  appointment.
 If  the  Chairman  wants  to  resign,—I
 am  sure  the  reason  will  frequently

 be  that  the  Government  is  fiddling
 around  too  much  with  the  Council
 and  interfering  with  its  working;—
 in  any  event,  the  Chief  Justice  ought
 to  know  that  the  particular  person
 whom  he  has  nominated  throws  up
 hig  hand  and  wants  to  resign.  There-
 fore,  I  am  quite  clear  that  if  the
 Chief  Justice  has  to  be  brought  into
 this  at  all,  he  ought  to  be  the  person
 to  whom  the  Chairman  ought  to  send
 in  his  resignation.

 Similarly,  I  want  the  words  “Cen-
 tral  Government”  on  page  4  also  to  be
 substituted  by  “Chief  Justice”.  That
 ig  my  amendment  No.  15.  If  that  is
 accepted,  the  sub-clause  would  read:

 “That  Chairman  may  resign  his
 office  by  giving  notice  in  writing to  the  Chief  Justice  and  any
 other  member  may  resign  his
 Office  by  giving  notice  in  writing
 to  the  Chairman,  and  upon  such
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 resignation  being  pted  by
 the  Chieg  Justice  or,  as  the  case
 may  be,  the  Chairman,  he  shall
 be  deemed  to  have’  vacated  his
 office.”

 I  am  sure  the  Deputy  Minister  would
 see  the  rationale  of  this  and  will  be
 Pleased  to  accept  this  amendment.

 Next  I  come  to  amendment  No.  16.
 This  is  to  sub-clause  6  of  clause  5.
 The  sub-clause  ag  it  stands  reads:

 “Every  fresh  appointment  to
 fill  a  casual  vacancy  or  a  vacancy
 caused  by  the  retirement  of  a
 member...

 The  word  “member”  has  been  defined
 in  the  definitions,  in  clause  2,  like
 this:

 “member”  7  ber  of
 the  Council  and  includes  its
 Chairman;”

 So,  whenever  the  Chairman  is  not
 specifically  referred  to,  the  word
 “member”  includes  the  Chairman.
 With  that  remark  I  would  like  to  read
 the  sub-clause  as  it  stands:

 “Every  fresh  appointment  to
 fill  ६  casual  vacancy  or  a  vacancy
 caused  by  the  retirement  of  a
 member  shall  be  made  from  the
 same  category  of  persons  to
 which  the  member  in  whose
 place  the  appointment  is  to  be
 made  belonged,  and  every  such
 appointment  shall  be  made  by
 the  same  authority  by  which  and
 in  the  same  manner  in  which,
 that  member  was  appointei.”

 Surely,  Sir,  the  Chairman  nominat-
 ed  by  the  Chief  Justice  would  not
 belong  to  any  particular  category  and,
 if  that  is  so,  as  I  am  quite  clear  it  is
 because  the  Deputy  Minister  was  at
 pains  to  show  that  he  would  not
 like  even  to  say  that  the  choice  of  the
 Chiof  Justice  should  be  limiteg  to  a
 High  Court  Judge  with  parti-
 cular  period  of  experience  and
 that  the  whole  world  or  at  least  the
 whole  of  India  was  open  for  the
 selection  of  the  Chairman,  then  un-
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 legs  the  amendment  which  I  have
 given  ig  accepted,  the  amendment which  seeks  to  insert  the  words “other  than  that  of  the  Chairman", it  will  not  serve  the  purpose.  With the  insertion  of  the  words  that  I  have
 suggested  the  sub-clause  would  read like  this:

 “Every  fresh  apointment  other than  that  of  the  Chairman  to  fill 8  casual  vacancy  causeq  by  the
 retirement  of  a  member  shall  be made  from  the  same  calegory  of
 persons  to  which  the  member  in
 whose  place  the  appointment  is  to be  made  belonged,  and  every  such
 appointment  ghall  be  made  by  the same  authority  by  which  and  in the  same  manner  in  which,  that Member  was  inted.”

 Unless  this  is  done,  and  if  on  the  first
 occasion  the  Chief  Justice  chooses, shall  we  say,  to  appoint  a  doctor  as the  most  eminent  ang  suitable  person to  be  the  Chairman  of  the  council,
 thereafter  every  fresh  appointee  to
 fill  a  vacancy  or  a  casual  vacancy  of
 the  Chairman  will  have  to  be  a  doc- tor  because  he  will  have  to  be  of  the
 Same  category,  since  the  word “member”  here,  in  my  opinion,  in- cludes  “Chairman”.

 Finally,  I  come  to  my  two  other
 amendments,  amendments  Nos.  8  and 19,  They  are  both  concerned  with sub-clause  7  of  clause  5.  It  is  a  very important  clause.  First  I  shall  read the  sub-clause  as  it  stands:

 “A  retiring  member  shall  be
 eligible  for  re-appointment:...."

 Please  remember  here  that  the  word “member”  here  includes  the  Chair-
 man.  The  sub-clause  says:

 “A  retiring  member  shall  be
 ligible  for  re-  intment:

 Provided  that  no  member  shall
 hold  office  for  a  period  ex-
 ceeding  six  years  in  the
 aggregate  and  on  the  expiry
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 of  such  periog  he  shall  cease
 to  be  8  member.”

 It  is  an  extra-ordinary  provision.  3
 can  understand  that  the  main  purpose
 of  the  provision  js  that  people  should
 not  become  fixtures  on  this  Council,
 there  ought  to  be  a  period  of  time
 after  which  they  ought  to  really  allow
 fresh  blood  to  come  in.  But,  while  I
 concede  the  need  for  q  provision
 which  woulg  put  some  of  these  gentle-
 Men  into  cold  storage  for  ag  while
 after  having  been  on  the  Council  for
 8  number  of  years,  there  ig  no  reason
 why  really  eminent  persons,  persons
 who  have  done  good  work  on  the
 Press  Council  should  for  all  time  be
 tabooed  after  an  aggregate  of  six
 years  of  service.  Equally,  I  see  no
 reason  at  all  for  a  similar  limitation
 to  the  Chairman's  period  of  office.
 Therefore,  the  two  amendmentg  that
 I  have  suggested  are  necessary  and
 will  have  this  effect.  In  the  first
 Place,  this  proviso  will  not  apply,  this
 permanent  bur  against  further  re-
 appointment,—I  am  not  touching  the
 main  provision  that  a  retiring  member
 Shall  be  eligible  for  one  re-appoint-
 ment  and  I  eee  concerned  only  with
 the  proviso  which  barg  further  re-
 appointment—shal!  not  apply  to  the
 Chairman  at  all.  As  regards  the  bar

 gainst  other  bers;  it  will  mot
 apply  after  expiry  of  a  period  of  18
 months  following  an  aggregate  period
 of  six  years  during  which  these  per-
 song  may  have  been  members  of  the
 Council.  Therefore,  the  sub-clause
 with  my  amendment  will  read  like
 this:

 “A  retiring  member  shall  be
 ligible  for  re-  ry appa

 Provided  that  no  member  other
 than  the  Chairman  may  hold
 office  for  a  period  exceeding
 six  years  in  the  aggregate  and
 on  the  expiry  of  such  period
 he  shall  cease  to  be  g  mem-
 ber  but  shall  thereafter  be
 eligible  for  re-appointment
 after  the  expiry  of  a  period
 of  eighteen  months.”
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 I  do  suggest  an  experiment  of  this
 kind.  ‘You  will  have  on  the  Presa
 Council  same  men  who  will  render  in-
 valuable  service.  They  are  the  people
 who  will  give  content  to  the  things
 that  have  been  so  glibly  talked  about,
 as  if  they  were  too  easy,  like  the
 setting  up  of  codes  of  conduct,  setting
 up  standards  of  journali  ete.  All
 these  3  or  25  people  on  the  Council
 are  not  going  to  be  people  of  such
 calibre  as  to  sct  up  these  high  stand-
 ards,  but  there  will  be,  in  course  of
 time,  on  this  Council  one  or  two
 people,  may  be  three  or  four,  who  will
 render  such  invaluable  service,  that  a
 Ppermancnt  bar  to  their  re-appoint-
 ment  after  they  have  been  on  the
 Council  for  six  years  would  be  tragic.
 I,  therefore,  suggest  that  such  a  bar
 should  be  lifted  after  a  period  of  8
 months  after  they  have  ceased,  under
 the  main  clause  proviso,  to  be
 members.

 Shri  Warior:  Sir,  I  wish  to  support
 the  first  amendment  which  my  hon.
 friend,  Shri  Dandcker  has  moved.
 When  the  appointment  is  made  by  the
 Chief  Justice  of  India,  why  should  the
 resignation  be  accepted  by  the  Cen-
 tral  Government?  There  is  some  con-
 fusion  or  contradiction  in  it.  The
 Government  will  be  advised  to  think
 it  over  once  more.  I  think  when  the
 appointment  is  made  by  the  Chief
 Justice  the  power  of  acceptance  of
 the  resignation  should  also  be  vested
 with  the  Chief  Justice.  That  is  only
 reasonable  and  logic.

 When  I  move  my  amendment  No.  it
 and  oppose  the  other  amemdiments
 moved  by  Shri  Dandeker,  there  are
 two  reasons  for  it.  One  reason  is
 that  there  will  always  be  a  chance  of
 Mmunopolisation  of  such  a  position  of
 membership  of  the  Council.  That
 should  not  be  there.  We  should  not
 be  diffident  or  we  should  not  antici.
 Pate  that  there  will  be  a  dearth  of
 New  blood  who  will  also  be  able  to
 render  invaluable  service  to  the  cause
 of  journalism.  We  have  developed
 journalism  in  the  country  and  I  am
 sure  new  clements  will  be  ing  in.
 Shri  Dandeker  has  pleaded  for  the
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 retention  of  those  people  who  have
 rendered  invaluable  serve,  who
 have  got  experience,  who  can  give
 their  experience  for  the  development
 of  journalism.  But  their  retention
 should  not  be  a  bar  for  the  new  ele-
 ments  to  come  in.  So  it  is  always
 better  that  we  give  room  for  some
 resignations  30  that  there  will  not  be
 8  monopolisation  of  seats  and  there
 will  always  be  a  chance  for  new  ele-
 ments  to  come  jn.  That  is  why  |  have
 moved  my  amendment  No.  VW  which
 secks  to  omit  the  word  “A  retiring
 member  shall  be  eligible  for  re-
 appointment".  There  need  not  be
 any  fear  that  other  eligible,  capable
 and  qualified  members  will  not  come
 in  as  members  of  the  Council.  If
 this  clause  js  allowed  to  remain  there,
 there  will  always  be  o  tendency,  as
 we  sec  in  30  many  other  flelds,  to
 lobby  for  the  retention  of  the  old
 member,  he  will  get  votes  by  all  gorts
 of  mischief  ang  it  become  a  hot-bed
 of  all  sorts  of  intrigues.  That  should
 be  eliminated  and  that  can  be  elimi-
 nated  only  if  this  sub-clause  7  is
 omitted,  I,  therefore,  move  that  my
 amendment  may  be  accepted  by  the
 Government.

 Shri  Shree  Narayan  Das:  Sir,  for
 the  consideration  of  the  House  I  have
 to  make  one  point.  In  sub-clause  (2)
 of  clause  5  it  is  mentioned:

 “Where  a  person  chosen  ag  8
 member  under  clause  (a)  or  clause
 (b)  of  sub-section  (3)  of  section

 4  is  censured  under  the  provisions
 of  sub-section  (l)  of  section  1,
 he  shall  cease  to  be  a  member  of
 the  Council.”

 I  would  like  to  suggest  that  this  is
 not  a  sufficient’  punishment,  that  if  a
 complaint  is  reccived  against  some
 journalist  and  he  is  censured  by  the
 Press  Council  then  he  will  only  cease
 to  be  a  member.  I  Would  like  to
 suggest  that  he  should  be  disqualified
 at  least  for  5  years  from  being  a
 member  of  the  Council.  Otherwise,
 only  ceasing  to  be  a  member  of  the
 Press  Council  is  not  suffkient  and
 deterrent  punishment  I  think  there
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 should  be  some  disqualification  s0
 that  once  he  is  cengured  he  cannot  be
 a  member  of  that  Council  for  at  least
 five  years  or  50.  This  is  my  sugges-
 tion  and  I  would  like  the  hon.  Minis-
 ter  to  consider  that.

 Shri  C.  R.  Pattabhi  Raman:  With
 Tegard  to  the  first  amendment  of
 Shri  Dandeker,  the  Press  Commission
 is  silent  on  the  term  of  office  of  the
 Chairman  and  members  of  the  Press
 Council.  There  was  s0mMe  discussion
 on  this  point  in  the  Rajya  Sabha  and
 also  in  the  Joint  Committee  and  it
 was  approved  after  some  discussion.
 The  amendment  suggests  that  the
 term  of  office  of  the  Chairman  should
 be  five  years  and  that  of  members
 three  years.  There  is  no  point  in
 giving  different  terms  for  Chairman
 and  members,  |  think  three  years  is
 a  sufficiently  long  period  for  working
 this  experiment.  If  at  the  end  of  that
 period  it  is  felt  that  the  term  should
 be  increased,  We  can  consider  bring-
 ing  in  an  amendment  at  that  stage.
 Clause  5(7)  provides  for  re-appoint-
 ment  after  retirement.  Shri  Dandeker
 wants  fresh  blood.

 Shri  Warior:  The  difficulty  is  that
 once  the  Council  ig  dissolved  there
 will  be  no  element  for  continuity.
 That  is  the  point  raised  by  Shri
 Dandeker.

 Shri  Ca  R.  Pattabhi  Raman:  Once
 you  build  up  a  body,  the  pattern  of
 its  work  is  very  simple.  It  is  the
 same  in  the  Bar  Council!  and  the
 Council  of  Chartered  Accountants.
 The  position  ia  that  we  do  not  want
 any  person  to  be  there  for  more  than
 two  terms.  There  may  be  some
 vacancies  in  the  middle  of  the  term
 also  and  there  is  provision  for  filling
 up  the  vacancies,  I  am  afraid  !  am
 unable  to  accept  it  on  the  ground  of
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 How  do  you  draw  comparison  between
 the  Bar  Council  and  this  Council?

 Shri  C.  R.  Pattabhi  Raman:  In  the
 case  of  the  Bar  Council  you  must  be
 a  lawyer.  In  the  case  of  the  Medical
 Council  you  must  be  a  doctor.  In  the
 case  of  the  fourth  estate  nobody  can
 be  prevented  from  starting  a  news-
 paper  on  the  ground  that  he  is  only
 a  matriculate.  Any  citizen  is  free  to
 start  a  newspaper  and  there  is  no
 qualification  prescribed  for  that.

 Then,  regarding  nomination  being
 made  by  the  Chief  Justice  and  the
 resignation  going  to  Government  alone
 actually  all  the  notifications  are  made
 by  the  Central  Government.  The
 appointing  authority  of  the  Chairman
 of  the  Council  would  be,  therefore,
 the  Central  Government.  His  salary
 is  provided  from  the  Consolidated
 Fund  of  India,  The  acceptance  of  the
 resignation  ig  merely  a  procedural
 matter  and  there  is  no  need  to  bother
 the  Chief  Justice  with  the  acceptance
 of  resignation.  Further,  before  its
 acceptance  we  have  to  go  into  the
 fact  of  the  resignation.  The  Chief
 Justice  should  not  be  unnecessarily
 bothered  on  this  question.  There-
 fore,  we  are  unable  to  accept  it.

 With  regard  to  the  third  amend-
 ment  about  the  proposed  addition  of
 “other  than  that  of  the  Chairman”,
 the  proposed  addition  of  the  words
 will  make  the  clause  vague  in  regard
 to  fresh  appointment  to  fill  a  vancy
 caused  by  retirement  or  resignation
 of  the  Chairman  of  the  Council.  In
 clause  5  sub-clause  (6)  has  to  be
 read  in  conjunction  with  sub-clause
 (5),  Our  intention  obviously  is  that
 appointment  to  fil]  such  vacancies  in
 respect  of  the  office  of  the  Chairman
 also  should  be  made  by  the  same
 authority  by  which  and  in  the  same

 in  which  the  retiring/resign- continuity  being  lost.  There  will  be
 a  code  of  duct  and  m  8  are
 au  fait  with  ethics.  So,  |  do  not
 think  any  vacuum  will  be  created.

 Shri  N,  Dandeker:  The  way  of  func-
 tioning  of  the  Bar  Council  is  differcnt.

 ing  Chairman  was  appointed.  From
 this  point  of  view,  the  amendment  ry
 not  only  ry  but  also  defeats
 the  original  scheme  of  the  Bill.  The
 wording  of  clause  4(2)  is  very  clear,
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 that  the  Chairman  shall  be  nominat-
 ed  by  the  Chief  Justice  of  India.

 Coming  to  the  omission  of  line  15,
 Shri  Warior  wants  that  a  retiring
 member  should  be  ineligible  for  re-
 appointment.  I  am  not  able  to  ac-
 cep  it.  Even  if  line  5  ig  removed,
 the  proviso  atill  continues  under  aub-
 section  (6)  of  section  5  and  continues
 to  give  the  same  meaning  as  it  gives
 even  without  the  deletion  of  line  1.
 ig  the  intention  of  the  member  is  that
 no  person  shall  be  eligible  for  re-
 appointment  after  a  full  term  of  3
 years  this  is  not  acceptable  to  ug  be-
 cause  the  continuity  in  the  functioning
 of  the  Council  will  be  completely  lost
 if  every  member  of  the  Council  is
 made  ineligible  for  re-appointment
 afier  the  first  term  itself.  Taking  all
 the  factors  into  consideration,  the
 Joint  Committee  suggested  ang  w?
 accepted  that  no  member  should  hold
 office  for  more  than  a  tota]  period  of
 six  years.  Frankly,  I  would  not  like
 to  disiurb  i*.

 Shr!  Dandeker’s  point  is  tha,  the
 Chairman  should  be  eligible  for  ap-
 Pointment  any  number  of  times.  .  |
 take  it  that  is  what  he  precisely
 means.  The  question  whether  there
 should  be  a  maximum  limit  on  the
 Period  for  which  a  person  could  be
 considered  eligible  to  serve  as  a  mem-
 ber  or  Chairman  of  the  Council  was
 discussed  at  great  length  in  the  Joint
 Committee.  Varied  opinions  were
 expressed  on  this  point.  The  gene-
 ral  consensus  was  that  varied  talent
 is  available  in  the  vast  country  and
 a  specific  provision  should  be  there
 for  the  entry  of  fresh  blood  into  the
 membership  of  the  Council  from  time
 to  time.  t  was  felt  that  taking  all
 factors  into  consideration  no  person
 should  be  eligible  for  appointment  as
 a  member  or  Chairman  for  more  than
 six  years.  We  accepted  thig  decision.
 In  this  office  there  should  be  rotation
 and  Do  member  should  develop—l
 would  not  say  vested  interest—the
 habit  of  remaining  there  for  ever.  We
 do  not  want  that  provision  to  be  dis-
 turbed.
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 Coming  to  amendment  No.  78  of
 Shrj  Dandeker  about  the  re-appoint-
 ment  after  the  expiry  of  a  period  of
 eighteen  months,  the  idea  is  that  a
 person  who  has  already  served  for  a
 total  period  of  six  years  should  be
 eligible  for  re-appointment  after  a
 lapse  of  eighteen  months.

 Shri  D.  C.  Sharma:  What  is  the
 sanctity  for  eighteen  months?

 Shri  C.  B.  Pattabhi  Raman:  J  read
 into  it  his  anxiety  to  reward  a  person
 who  has  done  very  good  work.  In
 such  cases,  according  to  him,  if  after
 8  months  it  is  found  that  they  woula
 like  to  have  him,  better  have  him.
 This  was  discussed  in  the  Joint  Com-
 mittee  and  it  was  not  accepted.  If,
 later  on,  the  Press  Council  wants  such
 a  provision  we  can  always  amend  the
 law.  So,  I  am  unable  to  accept  this
 amendment.

 Mr.  Deputy-Speaker:  I  shal|  now
 put  amendments  Nos.  1,  I4,  ‘15,  16,
 Mm  8  and  9  to  the  vote  of  the  House.
 Amendments  Nos.  chy  to  9  were  put

 and  negatived,
 Mr.  Deputy-Speaker:  The  question

 is:
 “That  clause  5  stand  part  of

 the  Bil".
 The  motion  was  adopted,

 Clouse  5  wag  gdded  to  the  Bill.

 Clause  6—  (Conditions  of  Service  of
 members)

 Shri  Warior:  I  beg  to  move:
 Page  4,  ling  27,—

 add  at  the  end—“or  of  any
 State  Legislature”.  (21).
 Shri  N.  Dandeker:  |  beg  to  move:

 Page  4,  line  20.—
 for  “the  Central  Government”,

 substitute—
 “the  Chief  Justice  of  India

 after  consultation  with  the  Cen-
 tral  Government".  (20).
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 {Shri  N.  Dandeker]
 I  am  really  surprised  that  for  some
 extra-ordinary  reasons  they  bring  in
 the  Chief  Justice  only  for  nomination
 Purposes  and  then  they  throw  him  out
 of  the  window.  The  Chief  Justice  is
 not  the  person  to  whom  the  Chairman,
 nominated  by  him,  is  to  tender  his  re-
 signation.  The  Chief  Justice  will  not  be
 the  person  who  has  the  power  to
 accept  the  resignation.  Now,  I  recog-
 nise  the  technical  distinction  between
 nomination  and  appointment;  but  I
 hope  the  Deputy  Minister  is  not  trying
 to  make  anything  out  of  it  or  saying
 that  the  Government  has  got  the  right
 not  to  accept  the  person  that  the  Chief
 Justice  nominates,  Virtually,  there-
 fore,  the  Chicf  Justice  is  both  nominat-
 ing  and  appointing  him.  I  do  not  care
 who  issues  the  notification  and  so  on.
 It  is  the  Chief  Justice  who  will  be  no-
 minating  and  appointing  the  Chairman.
 Now,  having  done  that,  he  should  be
 the  person  to  whom  the  resignation
 should  be  sent;  but  it  is  said  here  that
 it  is  the  Government  that  is  going  to
 accept  this  gentleman's  resignation.
 Now,  we  have  this  extraordinary  pro-
 position  that  the  Chairman  shall  be  a
 whole-time  officer  and  shall  receive
 such  salary  as  the  Central  Government
 may  think  fit.  The  Chief  Justice  is  to
 nominate  some  one  for  the  position  of
 the  Chairman  of  the  Council  without
 knowing  anything  at  all  about  the
 terms  of  this  particular  office,  what
 salary  it  will  carry  and  so  on.  Frank-
 ly,  I  would  not  like  to  say  how  I  would
 react  if  I]  were  the  Chief  Justice;  but
 I  personally  would  certainly  say  to  the
 Government  to  keep  to  itself  this
 appointment,  saying  that  I  do  not  want
 to  have  anything  to  do  with  it  at  all.
 Alternatively,  if  I  am  to  be  the
 appointing  authority,  the  resignation
 should  come  to  me  and  I  should  know
 the  terms  of  his  office,  what  salary  is
 offered  to  him  and  so  on.  Sv,  the
 amendment  which  I  have  tabled,  name-
 ly,  amendment  No.  20,  is  to  this  effect
 that  the  Chairman  shall  be  a  whole-
 time  officer  and  shall  be  paid  such
 salary  as  the  Chief  Justice  of  India
 after  consultation  with  the  Central
 Government  may  think  fit.
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 The  rest  of  the  clause  is  all  right.
 But  I  do  think  that  my  amendment  is
 necessary;  otherwise,  it  is  something
 like  a  farce  that  the  Government  is
 trying  to  put  across.  Everything  con-
 nected  with  this  Chairman  is  going  to
 be  Centrally  controlled  and  yet  they
 want  to  put  it  out  to  the  public  and  to
 the  world  as  a  great  Institution;  I
 think  the  Deputy  Minister  said  that  the
 world  is  eagerly  awaiting  to  see  us
 pass  this  Press  Cofincil  Bill  to  see  how
 it  works  so  that  they  can  say,  “How
 wonderful!  Let  us  have  a  Press  Coun-
 cil”  and  it  is  possibly  also  to  throw
 dust  all  round,  in  the  eyes  of  every-
 body.  The  Press  Council  Chairman  is
 going  to  be  appointed  by  the  Chief
 Justice  but,  except  for  that,  he  is  go-
 ing  to  be  pushed  around.  His  salary  is
 to  be  determined  by  Government.  His
 terms  and  conditions  of  service  and
 everything  is  to  be  done  by  the  Cen-
 tral  Government.  I  know,  the  Deputy
 Minister  would  not  accept  this  amend-
 ment  but  nevertheless  I  move  it  with
 very  great  hope.

 Mr,  Deputy-Speaker:  The  House
 has  already  rejected  it.

 Shri  Warior:  There  is  no  necessity
 to  move  it,  but  this  process  is  there.
 My  amendment  is  only  to  add  “State
 Legislatures”  after  “Houses  of  Parlia-
 ment”.  I  think,  the  meaning  and  the
 intention  is  quite  clear  and  Govern~-
 ment  will  not  have  any  objection  te
 that  because,  possibly,  members  may
 come  from  State  Legislatures  alse
 and  they  must  not  be  debarred.  So,
 this  provision  must  be  widened  to  in-
 clude  them  also.

 Mr,  Deputy-Speaker:  Shri  Dan-
 deker's  amendment  has  already  beem
 rejected  by  the  House,  I  think.

 Sbri  N.  Dandeker:  I
 about  amendment  No.  20.

 Shri  0.  R.  Pattabhi  Raman:  But
 I  take  it  that  I  am  bound  to  answer
 it.  Here  again,  it  has  got  a  history
 about  it.  The  Press  Consultative  Com-

 am  talking
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 mittee  considered  this  matter  ang  they
 felt  that  Government  should  be  free
 to  settle  with  the  incumbent  any  salary
 according  to  circumstances.  Actually,
 honorarium  was  also  there  but  it  was
 deleted.  Accordingly  the  provision  in
 clausg  6(l)  has  been  made.  After
 some  discussions  the  Joint  Committee
 also  adopted  the  same  provision.  As
 the  salary  of  the  Chairman  is  to  be
 paid  from  the  funds  of  the  Govern-
 men',  it  may  not  be  appropriate  to
 make  a  specific  provision  in  the  Bill
 that  the  salary  would  be  decided  by
 Chief  Justice.  If  such  g  specific  pro-
 vision  is  Made  the  salary  decided  by
 the  Chief  Justice  may  be  taken  to
 reflect  the  financial]  assessment  of
 the  worth  of  the  individual  concerned
 by  the  Chief  Justice.  The  implication
 is  that.  It  may  also  be  embarrassing
 to  the  Chief  Justice  and  to  the  person
 selected.

 35.33  hrs.

 TDn  Sarostnt  Mamtsn  in  the  Chair).

 No  duubt,  having  regard  to  the  qua-
 lifiealions  and  experience  of  the  indi-
 vidual,  if  the  Chief  Justice,  after  no-
 minating  the  person  as  Chairman  of
 the  Counci!,  recommends  a  suitable
 salary,  Government  will  give  due
 weight  to  his  recommendation.  But
 Government  should  be  free  to  negotiate
 with  the  incumbent  concerned  and  it
 should  be  clear  that  the  amount  has
 been  decided  by  the  Government  in
 consultation  with  the  incumbent  con-
 cerned  so  that  there  need  be  no  em-
 barrassment  to  the  Chief  Justice  in
 the  matter,  So,  I  am  afraid,  |  am  un-
 able  to  accept  the  amendment.

 With  regard  to  Shri  Warior's  amend-
 ment,  I  think  he  was  also  a  member  of
 the  Offices  of  Profit  Committee,  when
 I  was  its  Chairman.  Actually,  it
 appears  that  Parliament  had  power  to
 disqualify  a  person  from  being  a  mem-
 ber  of  the  Legislative  Assembly  or
 Legislative  Council  of  a  State  but  it
 has  no  power  to  grant  exemption  to
 any  person  except  to  the  extent  pro-
 vided  from  disqualification  resulting
 from  the  person  holding  any  office  of
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 Profit  under  the  Government  of  India.
 You  are  aware  of  those  rulings  also.
 If  any  person  has  been  chosen  as  2
 member  of  the  Press  Council  and  he
 happ  to  be  a  ber  of  any  State
 Legislature,  nm  'y  ion  from
 disqualification  should  be  granted  by
 the  State  Legislature  concerned,  So,  it
 is  really  for  the  State  Legislature  to
 deal  with  it.  Therefore  I  am  unable  to
 accept  that  amendment  alsu.

 Mr.  Chairman:  I  shall  put  amend-
 ments  Nos.  20  and  2]  to  the  vote  of
 the  House  together.

 Amendments  Nos.  20  and  2]  were
 put  and  negatived.

 Mr.  Chairman:  The  question  ast
 “That  clause  6  stand  part  of  the

 Bill."
 The  motion  was  adopted.

 Clause  6  was  added  to  the  Bill.
 Clauses  7  to  9  were  added  to  the  Bill.

 Clause  l0—  -(Staff  of  the  Council)
 Shri  N.  Dandeker:  Sir,

 move:
 (i)  Page  5,  lines  4  and  5,—

 omit  “Subject  to  such  rules  as
 may  be  made  by  the  Central  Gov-
 ernment  in  this  behalf,"  (22)

 I  beg  to

 (ii)  Page  5,  lines  9  and  0,—
 for  “made  with  the  prior  appro-

 val  of  the  Central  Government”,
 aubstitute—

 “made  by  the  Council"  (23)

 These  amendments  that  I  have  mov-
 ed  are  in  line  with  my  general  argu-
 ment,  namely,  that  I  want  to  make  this
 Council  what  the  Government  pretends
 it  is  but  which  it  does  not  allow  it  to
 be,  that  is  to  say,  autonomous.

 In  clause  10,  sub-clause  (l),  as  it  is
 reads  as  follows: —

 “Subject  to  such  rules  as  may  be
 made  by  the  Central  Government
 in  thig  behalf,  the  Council  may
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 {Shri  N.  Dandeker]
 appoint  a  Secretary  and  such  other
 employees  as  it  may  think  neces-
 sary  for  the  efficient  performance
 of  its  functions  under  this  Act.”

 I  suggest  that  the  words  “Subject  to
 such  rules  as  may  be  made  by  the  Cen-
 tral  Government  in  thig  behalf”  should
 be  deleted.  The  Council  ought  to  be
 presumed  to  have  sufficient  sense  to  be
 able  to  frame  its  own  rules  and  regula-
 tions  or  whatever  it  likes  to  decide
 whether  it  wants  a  Secretary.  There-
 fore,  if  those  words  are  deleted,  the
 sub-clause  will  read  thus: —

 “The  Council  may  appoint  a
 Secretary  and  such  other  em-
 ployees  as  it  may  think  necessary
 for  the  efficient  performance  of  its
 functions  under  this  Act.”

 That  I  conceive  to  be  true  autonomy.
 Similarly,  sub-clause  (2),  as  it  is,

 reads  as  follows:—

 “The  terms  and  conditions  of
 service  of  the  employees  shall  be
 such  as  may  be  determined  by  re-
 gulations  made  with  the  prior  ap-
 proval  of  the  Central  Govern-
 ment.”

 I  suggest  again  that  this  is  plainly  8
 detraction  of  the  autonomy  of  this
 organisation  and  the  words  that  I  sug-
 gest  should  be  deleted  are;—

 “made  with  the  prior  approval
 of  the  Central  Government.”

 Then,  this  autonomous  body  will  have
 this  power.  If  this  amendment  is
 accepted,  the  sub-clause  will  read:

 “The  terms  and  conditions  of
 service!  of  the  employees  shall  be
 such  as  may  be  determined  by  re-
 gulations.”

 Regulations  or  rules  are,  so  to  speak.
 by-laws  which  the  Council  itself
 makes.

 There  are  «  series  of  such  amend-
 ments  that  I  have  put  down.  Th:
 purpose  ०  feveryone  of  them  is  to  re-

 NOVEMBER  8,  965  Council  Bill  (212

 Move  those  detractions  from  the  auto-
 nomy  of  this  Press  Council  which,  im
 my  judgement,  makes  it  not  so  auto-
 nomous  as  the  Government  pretends all  over  the  place  that  it  is  supposed  tu
 be.  When  these  amendmenis  are  put
 through,  there  will  be  some  semblance
 of  autonomy  to  this  Council.  I,  there-
 fore,  commend  these  two  amendments.

 Shri  ca  R.  Pattabhi  Raman:  The
 amendment,  as  I  understand  it,  seeks
 to  remove  the  authority  of  the  Central
 Government  over  the  Presg  Council  in
 regard  to  the  appointment  of  the  Sec-
 retary  and  other  staff.  Since  the  funds
 of  the  Press  Council  are  provided  by
 the  Government  and  the  expenditure is  incurreg  out  of  the  Consolidated
 Fund  of  India,  it  has  been  provided that  the  appointment  of  Secretary  and
 other  staff  shall  be  subject  to  the  rules
 framed  by  the  Central  Government.
 For  the  same  reason  it  has  been  pro-
 vided  that  the  service  conditions  of
 the  employees  shall  be  determined  by
 the  Council  itself  by  making  regula-
 tions  with  the  prior  approval  of  the
 Government.  It  will  be  noticed  that
 the  Central  Government  only  has
 supervisory  authority  over  the  Press
 Council  in  these  matters.  Under
 clause  22(3)  of  the  Bill  even  the  rules
 to  be  framed  by  the  Central  Govern-
 ment  are  to  be  laid  before  each  House
 of  Parliament  and  are  subject  to  Par-
 liament'’s  approval.  Thus,  Parliament
 itself  will  have  the  supervisory  autho-
 rity  in  these  matters.  If  the  proposed
 amendment  is  accepted,  the  Council
 will  be  entirely  free  in  regard  to  the
 appointment  of  the  Secretary  and  other
 staff  and  the  supervisory  authority  of
 both  the  Government  and  the  Parlia-
 ment  will  be  completely  taken  away.
 As  I  said,  the  reports  and  all  these
 have  to  be  placed  on  the  Table  of  the
 House  every  year.  So,  I  am  afraid,  I
 am  unable  to  accept  this  amendment.

 With  regard  to  the  second  matter
 referreg  to,  namely.  de'etion  of  the
 words  “made  with  the  prior  approval
 of  the  Central  Government”,  the  argu-
 ment  mentioned  in  reply  to  the  pre-
 vious  amendment  really  holds  good
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 here.  The  Press  Consultative  Commit-
 tee  made  the  recommendation  that  the
 termg  and  conditions  of  service  of  the
 employees  made  by  the  Press  Council
 should  be  subject  to  the  approval  of
 the  Government.  It  has  been  appro-
 ved  by  the  Joint  Committee.  If  the
 amendment  is  accepted,  the  overall
 responsibility  of  Government  with  re-
 gard  to  the  service  conditions  of  the
 employees  of  the  Council  will  be  re-
 moved.  I  am  afraid,  I  am  unable  to
 accept  this  amendment  also.

 Mr.  Chairman:  |  shall  put  both
 the  amendments  to  the  vote  of  the
 House  together.

 Amendments  Nos.  22  and  23  were  put
 ang  negatived.

 Mr.  Chairman:
 “That  clause  0  stand  part  of  the

 Bill.”
 The  motion  was  adopted.

 Clause  0  was  added  to  the  Bill
 Clause  oon  was  added  to  the  Bill.

 The  question  is:

 Shri  Warier  (Trichur):  I
 move:

 (i)  Page  5,  line  24,—
 after  “newspapers”,  insert—

 “and  the  editorial  staff  in-
 eluding  reporters”.  (24)
 (ii)  Page  6,  line  0,—

 add  at  the  end—
 “but  only  after  consulting the  Press  Council",  (29)

 (iii)  Page  6,—
 a)  line  9,—
 for  “study”,
 “watch”:
 (2)  line  21
 for  “study  of",  substitute—
 “close  watch  on";  and
 (3)  line  22,—

 for  “to  suggest  remedies  there-
 for",  substitute—

 beg  to

 substitute-
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 “to  take  appropriate  action

 thereon".  (3l)
 Shri  श्र,  Dandeker:  I  beg  to  move:

 (i)  Page  5,  line  24,—
 add  at  the  end—
 “and  their  freedom  in  regard

 to  presentation  of  news  and  ex-
 pression  of  views  and  opinions".
 (25)

 (ii)  Page  5,  line  28,—
 for  “foster”,  substitute—

 “the  fostering  of".  (26)
 (ili)  Page  6,  lines  2  and  3,—

 omit  “of  public  interest  and
 importance”.  (27)

 (iv)  Page  6,  lines  5  and  6,—
 omit  “as  are  referred  to  it  by

 the  Central  Government",  (28)
 (v)  Page  6,—

 omit  lines  l4  to  18,  (30)
 (vi)  Page  6,  line  22,--

 for  “therefor”,  rubstitute—
 “for  any  undesirable  practices

 resulting  therefrom”.  (32)
 Shri  U,  M.  Trivedi:  Without  going

 into  the  amendments,  what  I  feel  on
 reading  Clause  12,  read  with  clause  13
 is  that  the  whole  Bill  seems  to  be  a
 much  ado  about  notHing.  I  do  not  know
 why  this  Bill  has  been  brought  before
 this  House  and  why  the  time  of  the
 House  is  being  wasted  on  this.  I  see
 no  possibility  of  making  any  use  of
 the  provisions  contained  in  this  Bill.
 After  all,  we  have  got  certain  Bills
 with  reference  to  certain  provisions;
 for  ins'ance,  we  have  got  the  Indian
 Medical  Council  Act  or  the  Advocates
 Act  where  powers  are  given  to  the  Har
 Council  of  to  the  Medical  Council  to
 take  action  against  those  who  are  on
 their  rolls;  some  action  ig  contemplat-
 ed,  but  such  powers  are  absent  in
 Clause  12;  there  ore  no  powers  even  to
 provide  for  the  qualifications  of  an  edi-
 tor,  What  type  of  editors  have  we
 got?  We  have  got  some  learned  men;
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 we  have  got  some  cultured  men  and
 at  the  same  time  we  have  also  got  per-
 song  who  do  not  know  which  is  north
 and  which  is  south.  Why  is  there  not
 any  provision  for  the  qualifications  of
 an  editor  of  a  newspaper  to  whom  the
 great,  grandiose  position  is  to  be  given?
 Why  are  there  no  qualifications  pro-
 vided  in  this  Bill  that  only  such  and
 such  a  person  can  become  an  editor?
 We  have  got  a  saying  in  Sanskrit:

 want  कालिदासादया
 कवियो:  वयमप्यदि  |

 Everybody  becomes  a  ‘kavi';  every-
 body  becomes  an  editor,  be  it  Kasturi
 Hangan  or  anybody  who  calls  himself
 a  trash  writer  or  an  yellow  press  pro-
 Prictor.  It  was  very  essential  for  a
 Provision  to  be  made  in  this  regard in  this  Bill,  but  there  are  absolutely
 no  powers  that  are  given  under  Clause
 12.  The  object  of  the  Council  is  to  pre-
 serve  the  freedom  of  the  Press  and  to
 maintuin  and  improve  the  standards  of
 newspapers  in  India,  What  action  is
 Government  going  to  take  in  this  con-
 nection?  What  are  the  rules  under

 this  provision  by  which  they  can  main-
 tain  ang  improve  the  standards  of
 newspapers  in  India?  What  rule-
 making  power  is  there  in  this  Bill  by
 virtue  of  which  the  standards  of  news-
 papers  can  be  maintained  and  improv-
 ed?  I  fail  to  see  any  standards  pres-
 eribed  for  this  puftpose.

 Sub-clause  (h)  of  Clause  2  says:
 “to  provide  facilities  for  the

 proper  education  and  training  of
 persons  in  the  profession  of  jour-
 nalism."

 Does  it  provide  that  unless  and  until
 a  person  obtains  a  degree  in  journa-
 lirm,  he  cannot  become  an  editor?
 Clause  3  says:  “....censures  the
 newspaper,  ¢hegditor or  journalist...”
 What  is  this?  Is  the  editor  to  be  re-
 moved  from  the  list  of  editors  or  from
 the  list  of  newspapers  or  any  such
 punishment  is  to  be  meted  out  to  him?
 Therefore.  I.  feel  that  this  a  gheer
 waste  of  time  of  the  House,  waste  of
 energy,  waste  of  money  and  much  ado
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 about  nothing.  I  fail  to  see  with
 whrat  object  this  Bill  has  been  brought
 before  the  House.  If  there  is  any  de-
 sire  to  serve  the  newspaper  commu-
 nity,  to  serve  the  journalists,  to
 serve  the  real  journalists,  to
 serve  those  editors  who  have  risen
 high  and  who  want  to  rise  hign
 and  make  a  contribution  to  the  growth
 of  this  country,  it  is  most  e-sential
 that  they  should  not  be  treated  on  par
 with  the  other  fakes  in  the  commu-
 nity;  there  must  be  some  criteria  pro-
 vided  for  the  ourpose  of  discriminat-
 ing  between  these  two  types.  There-
 fore,  I  suggest  that  the  Government
 should  think  well  to  make  its  own
 amendment  if  it  so  likes.  The  rule-
 making  power  provided  in  Clause  12
 is  the  just  and  proper  place  where
 further  provision  should  be  made
 that  unless  and  until  a  person  has  put
 in  sO  many  years  of  service  or  he  has
 such  and  such  educational  qualifica-
 tions  or  this  or  that,  he  shall  not  be
 registered  as  an  editor,  and  a  regis‘cr
 of  editors  all  over  India  must  be  pre-
 pared.  Unless  and  until  there  is  8
 particular  provision  that  he  shall  be
 removed  from  the  list  of  editors  or
 from  the  register  of  editors  as  a  pun-
 ishment.  this  Bill  is  not  going  to  serve
 the  purpose  for  which  it  has  been
 introduced.  Tt  is  unfortunate  that  I
 did  not  read  this  Bill  to  begin  with,
 but  when  I  read  it  later,  I  was  sur-
 prised  at  the  various  provisions.  I,
 therefore,  say  with  all  the  respec!  that
 T  have  for  the  House  that  this  is  @
 “much  ado  about  nothing”.

 Shri  Warior:  My  Amendment  No.  24
 is  intended  to  include  the  editorial
 staff,  including  reporters.  Sub-clause
 (a)  says:

 “to  help  newspapers  to  maintain
 their  independence”.  I  think  that  it
 must  be  more  clearly  pointed  out  here
 that  the  newspapers  do  not  mean  all
 ang  everything,  but  especially  the
 editorial  staff,  including  reporters,  be-
 cause  it  is  thelr  freedom  that  must  be
 looked  into  more;  they  ate  the  people
 who  are  suffering  most  from  the
 attacks  not  only  from  the  government
 side  but  also  from  the  public  side  and
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 the  management  side  and  they  have
 no  remedy.  It  is,  therefore,  their  free-
 dom  and  their  independence  that  the
 Government  should  safeguard.  It  is
 very  necessary  that  the  Act  should  ex-
 Plicitl;  provide  for  that.

 My  amendment  No.  29  is  to  the  fol-
 lowing  proviso,  namely,

 “Provided  that  nothing  in  this
 clause  shall  preclude  the  Centyai
 Government  from  dealing  with
 any  case  of  assistance  received  by
 @  newspaper  or  news  agency  in
 India  from.  foreign  suurces,  in
 any  other  manner  it  thinks  fit;"

 I  agree  that  the  Government  should
 have  such  powers,  but  at  the  same
 time  the  Government  should  not  also
 ignure  the  existence  of  the  Council
 there.  Hence,  |  want  to  provide:  “but
 only  after  consulting  the  Press  Coun-
 cil.”  Government  recognises  the  exis-
 tence  of  the  Council,  takes  the  advice
 of  the  Council.  Therefore,  |  fee!  that,
 only  after  taking  the  advice  of  ihe
 Council,  should  the  Government  come
 to  a  decision  to  take  any  action  on  a
 particular  newspaper.

 Regarding  Amendment  No.  ay,  it  is
 said  in  sub-clause  (j):

 “to  study  developments  which
 may  tend  towards  monopoly  =  of
 concentration  of  ownership  of
 newspapers,  including  a  study  of
 the  ownership  or  financial  struc-
 ture  of  newspapers,  and,  if  neces-
 sary,  to  suggest  remedies  there-
 for;”

 Here  I  want  to  impress  upon  the  Gov-
 ernment  and  the  House  that  the  time
 ig  past  for  making  a  study  of  the
 developments,  Actually  we  have
 come  to  a  stage  where  it  is  necessary
 to  watch  the  developments  because
 already  the  monopolistic  tendencies

 have  come  to  stay  here.  The  Mono-
 poly  Commission  have  submitted  their
 report  and  they  have  stated  that

 listie  tendencies  have  already
 come  in.  Of  coursa,  I  cannot  agree
 with  Mr,  Dandeker  here  and  he  also
 cannot  agree  with  me.  What  I  want
 to  suggest  here  is  that  it  is  now  time
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 to  watch  the  developments  which  may tend  towards  monopoly.  At  least
 it  must  be  provided  that  the  Council
 Must  take  immediate  action  to  restrict
 or  restrain  the  monopolies.  So,  I  have
 suggested  the  substitution  of  the  word.
 ‘watch’  in  place  of  the  word  ‘study’,
 so  that  the  clause  would  then  read:

 “including  a  watch  on  the
 ownership  or  financial  structure  of
 newspapers,  and  if  necessary,  tu
 suggest  remedies  therefor;",

 That  is  the  suggestion  made  in  this
 vlause,  namely  that  the  council  should
 Suggest  remedies.  But  I  want  tu  ex-
 tend  that  and  say  that  they  shouid
 have  power  also  to  take  appropriate action  thereon.  Once  the  press  coun-
 cil  has  come  to  a  conclusion  in  a
 Purticular  cuse  that  there  is  necessity
 for  suggesting  remedies  to  restrict  ihe
 ownership  or  financial  structure  of
 newspapers,  I  want  that  the  council
 should  have  powers  to  take  appro
 Priaie  action  where  necessary.  That
 Power  must  be  given  to  the  press
 council  so  that  the  press  council  also
 will  have  a  better  status  and  a  better
 recognition  among  the  newspaper
 owners  and  generally  in  the  newspa-
 per  world.

 These  ure  the  suggestions  that  I
 would  like  to  make  through  these
 amendments  of  mine,  which  I  am
 afraid  Government  may  not  be  in  a
 Position  to  accept,  but  I  hope  they
 would  tel]  us  what  their  position  is
 in  regard  to  these  suggestions.

 Shri  N.  C.  Chatterjee  (Burdwan):
 As  a  Member  of  the  Joint  Committee
 it  is  my  duty  to  dispel  some  of  the
 doubts  created  by  the  speech  of  my
 hon.  friend  Shri  U.  M  Trivedi.  It
 will  be  entirely  wrong  to  put  down
 in  clause  2  and  prescribe—I  have
 thought  over  the  matter  very  careful-
 ly—that  every  editor  shall  be  a  gra-
 duate  or  a  first  clasts  M.A.  of  some
 recognised  university.  If  such  were”
 to  be  the  case,  there  would  have  been
 no  Amrit  Bazar  Patrika,  and  there
 would  have  been  no  Ananda  Bazor
 Patrika,  and  no  great  editor  of  the
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 Mahratta  papers  or  the  Punjabi  papers
 which  fought  for  India's  independence
 and  which  did  so  much  to  buid  up
 democratic  India.  You  know,  Sir,  the
 part  they  played  in  india's  freedom
 movement.  How  could  you  possibly
 put  down  in  this  clause  that  you  must
 have  a  second  class  M.A.  in  political
 science  or  a  first  class  degree-holder
 in  history  aay  an  editor?  That  would
 be  entirely  inappropriate,  and  that
 -will  be  really  checking  the  autoncmy
 of  the  council.

 Shri  N.  Dandeker:
 autonomy  in  this.

 There  is  no

 Shri  N.  0,  Chatterjee:  We  are  build-
 ing  up  a  professional  body.  I  ought
 to  tell  you  that  we  examined  journa-
 lists  of  experience,  and  we  had  jour-
 nalists  on  the  Joint  Committce  also
 and  they  gave  us  the  benefit  of  their
 experience  and  we  thought  that  we
 should  here  formulate  the  main  objec-
 tives  only.  The  first  is  to  help  the
 newspapers  to  maintain  their  inde-
 pendence.  Would  it  help  newspapers
 to  maintain  their  independence,  if  we
 say  that  the  editor  must  have  this
 particular  degree  or  that  particular
 degree,  otherwise  he  wil]  not  be  cligi-
 ble  for  being  appointed  as  the  editor
 of  a  newspaper?

 The  second  thing  is:
 “to  build  up  a  code  of  conduct

 for  newspapers  and  journalists  in
 accordance  with  high  professional
 standards”.

 What  more  dees  my  hon.  friend  want?
 We  have  given  them  ample  power.
 They  can  make  any  regulations.  They
 can  take  proper  action  to  effectuate
 these  objects.  There  are  also  other
 things  which  have  been  provided  for.
 My  hon.  friend  Shri  U  M.  Trivedi  is
 not  here  just  now.  I  wish  he  had
 been  here.  In  sub-clause  (h)  it  has

 ‘been  provided:
 “to  provide  facilities  for  the

 proper  education  and  training  of
 persons  in  the  profession  of  jour-
 nalism.”
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 We  have  left  it  to  them.  If  they  think
 that  it  is  essential  that  something  de-
 finite  should  be  there  and  some  definite
 stups  should  be  taken,  then  they  will
 do  it,  and  we  shall  welcome  it.  We
 are  leaving  it  to  the  council,  We  are
 giving  them  complete  power  to  build
 up  a  proper  professional  apparatus
 which  will  serve  India  and  serve  it
 well,  having  regard  to  the  highest
 standards  which  we  have  all  along
 maintained  and  which  we  want  to  im-
 prove  and  not  to  diminish.

 Another  function  of  the  council  is:
 “to  ensure  on  the  part  of  aews-

 papers  and  journalists  the  main-
 tenance  of  high  standards  of  pub-
 lic  taste  and  foster  a  due  sense  of
 both  the  rights  and  responsibilities
 of  citizenship;".

 You  will  remember  that  in  article  0
 of  our  Constitution  we  have  con-
 sciously  guaranted  to  all  citizens  free-
 dom  of  speech  and  freedom  cf  ex-
 pression.  In  the  great  Crosswords
 case  which  my  hon.  friend  the  Deputy
 Minister  argued,  and  in  the  great  Or-
 ganiser  case,  that  great  judge  of  the
 Supreme  Court,  Mr.  Justice  Patanjali
 Sastri  said  that  freedom  of  the  press

 com  di  from  any
 interference,  and,  therefore,  pre-cen-
 sorship  was  struck  down  as  uncon-
 stitutional;  deliberately  the  provisions
 of  the  Indian  Constitution  imposed  this
 fetter  on  both  Parliament  and  =  the
 exccutive  by  saying  that  they  cannot
 say  that  there  shall  be  precensorship.
 and,  therefore,  they  cannot  say  that
 this  or  that  particular  paper  —  shall
 not  goto  Madras  or  to  Kerala;  such  a
 thing  was  struck  down  ag  illegal,  What
 we  are  saving  is  that  we  want  to  keep
 unimpaired  the  independence  of  the
 press.  Will  it  be  consistent  with  that
 standard  to  sav  that  vou  shall  have
 this  decree  or  that  decree  or  you  shall
 draw  so  much  salary  or  you  tnust  be
 a  Shastri  to  be  the  editor  of  a  Hindi
 paper,  and  if  vou  hive  something  less
 than  a  Shastri  degree  vou  ce>not  run
 a  Hind!  paper?  I  think  that  that
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 would  mean  extending  it  to  an  absur-
 lity.

 IT  submit  that  what  we  have  done
 is  perfectly  consistent  with  the  object of  the  statute.  The  object  af  the
 statute  is  to  build  up  a  professional
 body  which  will  be  self-educative, which  will  be  self-reformative  and
 which  will  take  proper  steps  for  the
 purpose  of  building  up  the  standards
 and  maintaining  and  improving  the
 standards  and  provide  facilities  for
 education  and  provide  facilities  for
 improvement.  We  know  that  there
 are  lapses  and  we  know  that  there
 are  some  newspapers  which  need  to
 be  pulled  up,  but  we  hope  that  that
 will  not  be  done  by  executive  fiat  but
 we  want  that  to  be  done  by  an  or-
 ganisation  of  the  press  consisting  of
 the  elected  representatives  of  the  or-
 ganisation  of  the  press.  They  are  the
 best  men  to  put  their  own  house  in
 order.  I  am  sure  Parliament  will  take
 it  in  that  spirit  and  not  be  a  party  to
 censuring  the  authors  of  this  measure

 by  saying  that  we  are  doing  some-
 thing  absolutely  absurd.  Take,  for
 instance,  the  case  of  censure.  Will
 censure  mean  something  clse?  That
 will  be  left  to  the  council.  Under  this
 Bill  we  are  giving  them  the  power
 to  censure.  If  any  further  action  is
 needed,  they  can  always  take  it.  But
 can  we  here  say  that  on  censure  a
 man  shall  be  removed  for  ten  years
 trom  the  editorship  of  a  paper?  That
 would  depend  upon  the  particular
 offence  that  he  has  committed;  that
 would  depend  upon  the  particular  act
 of  which  he  is  puilty  and  also  the
 enormity  of  the  offence.  Therefore,  I
 submit  that  it  will  be  thoroughly  in-
 appropriate  and  improper  to  say  that
 we  have  done  something  which  will
 not  effectuate  the  object  of  the  Bill
 and  will  do  something  which  will  not
 really  improve  the  press.  We  are
 giving  complete  power  to  the  press
 council,  and  we  are  only  laying  down
 the  general  principles  as  to  the  lines
 on  which  thev  should  function.  Par-
 liament  should  not  eo  into  further  de-
 tails.  but  should  give  them  unimpaired
 authority  within  that  particular  obje>-
 ‘tives,  to  put  their  own  house  in  order
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 and  to  reform  themselves  and  te
 maintain  and  imprave  standards.

 Shri  N.  Dandeker:  |  would  like  to
 take  my  amendment  No.  25  first  and
 in  that  connection  also  my  hon.  friend
 Shri  Warior's  amendment,  namely
 amendment  No.  24  because  I  support
 it.  These  two  taken  together  will
 heve  this  effect.  Sub-clause  (2)  says
 that  the  council  may  in  furtherance  of
 its  object  perform  the  following  func-
 tions,  namely:—

 “to  help  newspapers  to  maintain
 their  independence;”.

 If  the  amendment  of  my  hon.
 friend  Shri  Warior,  namely  amend-
 ment  No.24  and  my  amendment,  name-
 ly  amendment  No.  25,  were  accepted,
 the  sub-clause  would  read  as  follows:

 “to  help  newspapers  and  edi-
 torial  staff  including  reporters  to
 maintain  their  independence  and
 their  freedom  in  regard  to  presen-
 tation  of  news  and  expression  of
 views  and  opinions.”.

 In  order  to  explain  that  I  would  like
 for  a  moment  to  digress  a  bit.  The
 premable  of  the  Jill  speaks  of  itz
 object  as  being:

 “to  establish  a  Press  Council  for
 the  purpose  of  preserving  the  free-
 dom  of  the  press....”.

 Sub-clause  ay  of  clause  2  gives  it  a
 statutory  position  in  the  Bill  itself  by
 saying:

 “The  object  of  the  Council  shall
 be  to  preserve  the  freedom  of  the
 Press  and  to  maintain  and  im-
 prove  the  standards  of  newspapers
 in  India.”

 Sub-clause  (2)  lays  down  what  the
 council  shell  actually  do  in  further-
 ance  of  that  object.  I  have  gone
 through  all  this,  and  7  am  astonished
 to  find  no  reference  whatever  to  what
 the  couneil  should  do  In  so  far  as  the
 furtherance  of  the  obfective  of  pre-
 serving  the  freedom  of  the  pres  is
 concerned.  There  ia  everything  =  else
 except  that  the  council  will  do  any-
 thing  at  all  in  the  matter  of  preserve-
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 tion  of  the  freedom  of  the  press.  It
 seems  to  me  rather  odd,  and  I  think
 Perhaps  that  somebody  had  forgotten
 that  the  main  purpose  was  to  preserve the  freedom  and  that  means  a  lot
 More  than  merely  helping  the  news-
 papers  to  preserve  their  independence;
 it  means  a  lot  more  than  mereiy  the
 independence  of  newspapers,  Shri
 Wuarior  spoke  of  the  question  of
 ownership  it  may  mean  the  question
 of  control  of  management;  it  may
 Mean  the  question  of  chain  newspa-
 pers  indiractly  controlled  by  some
 interest  and  therefore  not  being  in-
 dependent.

 Té  hrs.

 If  the  Government  is  really  keen  on
 this,  that  the  whole  purpose  of  this
 Bil]  is  the  preservation  of  the  freedom
 of  the  press,  I  suggest  that  it  should
 be  specifically  stated  that  the  Council
 may  in  furtherance  of  its  objects,  per-
 form  the  following  functions,  namely,
 “(al  to  help  newspapers  and  the
 editorial  staff  including  reporters’  to
 maintain  their  independence  and  their
 freedom  in  regard  to  the  presentation
 of  news  and  expression  of  views  and
 opinion.”  That  I  conceive  to  be  the
 minimum  content  of  the  expression
 ‘freedom  of  the  press’,  not  just  inde-
 pendence  of  the  newspapers.

 My  next  amendment  is  No,  26.  This,
 I  think,  is  purely  a  matter  of  correct-
 ing  wrong  syntax.  The  sub-clause
 says  “to  ensure  on  the  part  of  news-
 papers  and  journalists  the  maintenance
 of  high  standards  of  public  taste  and
 foster  a  due  sense  of  both  the  rights
 and  responsibilities  of  citizenship".  I
 think  there  is  something  wrong  with
 the  syntax.  I  am  therefore  suggesting
 that  it  should  “the  fostering  of  a  due
 sense  of  both  the  rights  and  responsi-
 bilities  of  citizenship”.

 Amendment  No.  27  is  not  quite  so
 formal;  it  is  rather  more  important.
 It  is  to  sub-clause  (e),  as  to  what  the
 council  may  do  in  regard  to  certain
 other  matters,  namely,  ‘to  keep  under
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 review  any  development  likely  to  res-
 trict  the  supply  and  dissemination  cf
 news'—und  then  extraordinarily,  it
 gves  on,—'  of  public  interest  and  im-
 portance.  I  think  it  is  one  of  the
 fundamental  parts  of  the  freedom  of
 the  press  thal  it  includes  the  right  to
 decide  what  news  shall  be  disseminat.
 ed.  If  you  want  urgent  developments
 likely  to  restrict  the  supply  and  dis-
 semination  of  news,  it  should  not  be
 merely  concerned  with  the  supply
 and  dissemination  of  news  af  one
 Particular  kind  or  another,  or  what
 somebody  may,  in  his  opinion,  think
 is  of  public  interest  and  importance.
 For  instance,  it  may  be  regarded  by
 the  Information  Ministry  as  a  matter
 of  considerable  public  interest  and
 importance  that  the  Deputy  Minister's
 speech  on  this  occasion  should  be  re-
 ported  but  not  mine!  I  suggest  that
 oppurtunity  for  that  kind  of  judgment
 as  to  public  importance  and  public
 interest  ought  not  to  be  here.  What
 ought  to  be  here  is  that  the  Coun  il,
 in  furtherance  of  its  objects,  may  do
 this,  namely,  keep  under  review  any
 development  likely  to  restrict  the
 supply  and  dissemination  of  news,
 In  other  words,  all  kinds  of  news,
 without  having  somebndy  to  decide
 what  is  of  public  interest  and  what  is
 of  public  importance.  I  therefore  sug-
 gest  the  deletion  of  the  words  ‘of  public
 interest  and  importance’.

 ]  come  next  to  my  amendment  No.
 28.  It  is  a  very  important  sub-clause
 which  I  seek  to  amend,  sub-clause  (f).
 In  the  discharge  of  its  functions  to
 Preserve  the  freedom  of  the  press  and
 to  maintain  standards  ete,  it  is  one
 of  the  functions  of  the  Council,  as
 laid  down  here,  to  keep  under  review
 such  cases  of  assistance  received  by
 any  newspaper  or  news  agency  in
 India  from  foreign  sources,  “as  are
 referred  to  it  by  the  Central  Govern-
 ment."  I  have  been  wondering  for  a
 long  time,  and  I  am  still  unable  to
 grasp,  why  there  should  be  jurisdic-
 tion  to  the  Press  Council  to  go  into
 the  question  of  foreign  subeidising—
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 let  us  use  a  blunt  word—direcily  or
 indirectly,  by  way  of  all  kinds  of
 phoney  advertisements  of  one  kind  or
 another  at  exorbitant  prices,  of  a
 newspaper  Or  News  agency  in  India,
 only  when  the  matter  is  referred  to

 it  by  the  Central  Government.  I
 think  it  ought  to  be  well  within  the
 ambit  of  the  Council  to  take  up  any w#uch  matter  of  this  kind  as  comes  to
 its  notice,  notwithstanding  that  the
 Government  deliberately  chooses  not
 to  refer  it  to  the  Council.  I  am  pre-
 pared  to  put  it  that  way,  because  I
 think  we  ought  to  be  quite  clear  about
 this.  We  have  not  a  unitary  totalita-
 rian  government  here.  We  are  a
 country  in  which  we  are  practising
 democracy.  There  would  be  very
 wide  differences  of  opinion  on  public
 policy;  there  would  be  newspapers
 expressing  and  supporting  various,
 wide  and  divergent  opinions  on  public
 policy.  If  this  matter  of  ,ubsidising
 of  newspapers  or  news  agencies  by
 foreign  sources  L:  to  be  investigated
 only  when  the  Government  says  ‘in-
 vestigate’.  then  I  think  thig  could  be
 Pretty  dangerous.  I  cannot  agree  to
 this  kind  of  thing  under  any  circums-
 tances.  I  think  it  ought  to  be  left
 entirely  to  what  my  honourable  friend
 Shri  Chatterjee  claimed  was  going  to
 be  an  autonomous  Council.  I  have
 been  saying  this  over  and  over  again,
 that  this  pretended  toi  us
 Council  will  not  be  really  autono-

 mous.  Here,  and  there,  ang  al]  over
 the  place,  the  Central  Government  is
 intruding.  to  control,  to  regulate,  to
 direct;  and  here,  in  this  particular
 case,  to  direct  what  it  shall  jnvesti-
 gate  in  the  matter  of  subsiding  of

 Indian  newspapers  ang  news  agencies
 by  foreign  sources  and  what  jt  shall
 not.  I  suggest  this  is  really  funda-
 mental  to  the  question  whether  our
 democracy  is  to  remain  free  without
 being  eroded  in  an  indirect  fashion
 through  the  moulding  of  public  opi-
 nion  by  newspapers  financed  from
 foreign  sources.  If  it  is  left  to  the
 choice  of  the  Government  as  to  what
 shall  be  investigated  and  what  shall
 not,  it  is  quite  possible  that  certain
 types  of  subsidising  will  not  be  inves-
 tigated  and  certain  types  of  subsidis-
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 ing  will  be  investigated.  I  suggest  it
 should  be  entircly  a  matter  for  the
 Press  Council  to  decide  whether  and
 when  to  investigate  or  not  to  investi-

 gate,  and  if  to  investigate,  how  to  in-
 vestigate.

 On  the  other  hand,  jn  so  far  as  the
 Provision  to  this  sub-clause  is  con-
 cerned,  I  think  Government  is  quite entitled  to  have  it,  namely,  “provided that  nothing  in  this  clause  shall  pre- clude  the  Central  Government  from
 deuling  with  any  case  of  assistance
 received  by  a  newspaper  or  news
 agency  in  India  from  foreign  sources,
 in  any  other  manner  it  thinks  fit."  I
 think  that  is  right  and  proper.  There
 can  be  wider  questions  of  public  policy
 and  various  other  aspects  I  can  think
 of  where  Government  ought,  neces-
 sarily,  to  have  the  liberty  to  deal
 with  matters  of  this  kind.  But  we
 are  concerned  here  with  the  functions
 of  the  Press  Council.  The  object  of
 the  Council  ig  to  maintain  and  =  im-
 prove  standards  of  newspapers  and
 Preserve  freedom  of  the  press.  One
 of  the  ways  by  which  freedom  of  the
 press  can  be  erodeqd  in  a  concealed
 manner  is  by  subsidising  it,  I  suggest
 therefore  that  the  right  of  the
 Council  to  investigate  foreign  subsi-
 dies  ought  to  be  unlimited.

 Then  I  have  an  amendment  to  cut
 out  a  certain  number  of  frills  from
 this  very  pretentioug  sub-clause,
 namely,  omit  (h)  and  (i).  The
 Council  will  be  over-full  already  with
 the  kind  of  objects  we  have  here,
 without  having  yet  another,  guch  as
 ‘to  provide  facilities  for  the  proper
 education  and  training  of  persons  in
 the  profession  of  journalism’.  I  am
 surprised  at  this.  Shri  Chatterjee
 was  at  pains  to  emphasise  the  funda-
 mental  proposition  that  the  profession
 of  journalism  Is  open  at  both  enda.
 Anybody  can  get  in  without  anybody
 asking  ‘who?’  or  ‘why?"  and  you  can
 get  out  of  it  when  you  want.  Nobody
 will  say  ‘You  will  not  get  cut  or  you
 will  get  out  under  certain  circunw-
 tances’.  But  now,  it  is  thought  necea-
 sary  to  provide  facilities  for  the  pro-
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 {Shri  N.  Dandeker]
 per  education,—not  merely  education,
 but  proper  education—and  training  of
 persons  in  the  profession  of  journa-
 lism.  I  think  this  kind  of  twaddle
 ought  to  be  knocked  right  out.  of  the
 Bill

 Then  there  is  another,  sub-clause
 (i),  This  is  really  comic,  if  you  can
 understand  it.  You  are  more  compe-
 tent,  Madam,  in  understanding  Eng-
 lish  than  I  am,

 ‘To  promote  a  proper  functional
 relationship  among  all  classes  of  per-
 sons  engaged  in  the  production  or
 publication  of  newspapers’.

 A  “proper  functional  relationship”
 when  the  whole  thing  is  al-
 ways  in  a  flux.  A  man  today  is  a
 working  journalist.  He  may  be  an
 editor,  he  may  be  a  manager,  he  may
 be  a  proprietor,  he  may  be  a  v>porter,
 8  profe-sional  journalist  doing  the
 Dusiness  of  running  newspapers,  the
 business  of  managing  newspapers,
 owning  newspapers.  There  can  be  no
 such  thing  as  a  “proper  functional  rela-
 tionship"  among  all  these  changing
 classes  of  persons  engaged  in  the  pro-
 duction  or  publication  of  newspapers.
 This  is  really  another  bit  to  twaddle  in
 the  way  we  very  often  find  in  compa-
 nies’  Memorandum  of  association  and
 so  on:  to  slap  in  everything  that  one
 can  think  of  and  then  say,  “That  is  all
 right.  We  have  got  everything  in
 and  these  chaps  will  be  busy’,  We  do
 not  want  here  the  kind  of  thing,  that

 is  usually  written  in  a  memorandum
 and  atticles  of  association  of  a  com-
 pany.  Here,  We  want  something  pithy,
 something  clearcut.  We  want  to  em-
 phasise  freedom  of  the  press,  independ-
 ence  of  newspapers,  availability  of
 news—nothing  to  restrict  availability
 of  news—and  so  on,  setting  up  stan-
 dards  of  journalism  and  so  on.  I  sug-
 gest  that  sub-clauses  (h)  and  (i)  ought
 to  be  deleted.  In  fact  I  had  also  sug-
 gested  another  deletion,  but  it  some-
 how  got  omitted  in  the  typed  list  I
 had  sent  to  the  office.  I  had  also
 suggested  the  deletion  of  sub-clause
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 (k),  which  is  even  more  peculier  “to
 Promote  technical  and  other  research".
 The  object  of  the  Council  under
 Clause  2(])  is  to  preserve  the  free-
 dom  of  the  press  and  to  maintain  and
 improve  the  standards  of  newspapers in  India,  and  in  furtherance  of  that
 object,  they  may  promote  technical
 ‘and  other  research.  This  ig  another
 fancy  phrase  that  we  have  got  hold
 of—technology,  research,  thig  and
 that,  It  just  goes  on  backwards  and
 forwards.  However,  I  have  not  tabled
 an  amendment  somehow,  So,  I  will
 leave  it  at  that.

 My  last  amendment,  No.  32,  is  to
 sub-clause  (j).  The  clause  itself  is
 pretty  comprehensive:

 “to  study  developments  which
 may  tend  towards  monopoly  or
 concentration  of  ownership  of
 newspapers,

 I  do  not  know  whether  this  has  really
 got  anything  to  do  with  the  Press
 Council.  But  there  it  is.  I  know
 the  allergy  of  my  friend  Mr.  Warior
 to  the  word  “monopoly”,  but  I  have
 been  looking  for  those  monopolies  and
 I  could  not  find  them.  And  now,
 from  such  newspaper  accounts  as  we
 get  it  appears  that  the  Monopolies
 Commission  has  also  not  been  able  to
 find  any  monopoly  either,  However,
 I  have  no  objection  to  the  word
 “monopoly”  remaining  here.

 He  including  a  study  of  the
 ownership  or  financial  structure
 of  newspapers,  and  if  necessary,
 to  suggest  remedies  therefor;”

 I  suggest  that  instead  of  the  word
 “therefor”  it  should  be  “io  suggest
 remedies  for  any  undesirable  practices
 resulting  therefrom”,  I  do  not  think
 we  are  worried  about  the  size  of
 newspapers.  The  size  of  newspapers
 in  this  country,  compared  to  the  size
 abroad,  is  childish.  They  are  not  any-
 thing  like  the  size  of  newspapers  in
 terms  of  resources  and  certainly  all
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 that  goes  with  it.  What  would  be
 wrong  is  that  if  you  have  got  a  chain
 of  newspapers  or  a  monopoly  deve-
 lopment,  you  may  have  certain  un-
 desirable  practices  resulting  from
 such  a  situation,  and  if  this  is  to  be
 within  the  scope  of  the  Press  Council,
 then  I  suggest  that  there  is  no  point  in
 suggesting  remedies  for  concentration
 of  ownership.  What  is  needed  is  re-
 medies  for  any  undesirable  practices
 resulting  from  concentration  of  own.
 ership.  and  I  therefore  propose  my
 amendment  No.  32  for  acceptance.

 Shri  com  R,  Pattabhi  Raman:  At  the
 outset  I  must  say  that  I  am  much  ob-
 liged  to  Shri  Chatterjee,  who  with  his
 usual  clarity  and  depth  explained  the
 contents  of  Clause  12.

 Independence  ig  always  interpreted 85  freedom  of  expression  and  also
 freedom  from  pressure,  from  what-
 ever  source,  which  may  stand  in  the
 way  of  the  freedom  of  the  press  in
 the  matier  of  presentation  of  views and  expression  of  views.  Shri  Chat-
 terjee  has  correctly  pointed  out  that
 the  guaranteed  freedom  is  freedom of  speech  and  expression,  It  is  also
 aright,  It  is  under  that  umbrella that  we  are  working.  If  I  may  repeat,
 though  it  is  rather  embarrassing  for

 me,  13  or  MM  years  ago,  it  fell  to  me
 to  appear  for  the  petitioner  in  Ramesh
 Thapar  vs.  Madras  Government,  in
 which  the  Madras  Maintenance  of
 Public  Order  Act  was  struck  down  for
 the  simpie  reason  that  not  only  free- dom  of  expression  is  guaranteed,  but
 also  the  right  to  circulate  that  expres. sion.  Later  on,  it  also  fell  to  me  to
 appear  for  Rao  in  V.  G.  Rao  vs.  State
 of  Madras  where  also  I  was  success- ful,  So,  the  fact  remains  that  we  are
 functioning  under  the  umbrella  of
 these  fundamental  rights.

 6.24  brs,

 (Ms.  Dervry-Srraxmn  in  the  Chair]
 The  recommendation  of  the  Press

 Commission  in  para  95l  is  precisely
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 what  is  contained  here:  only  it  has
 been  licked  into  shape  by  one  or  two:
 verbal  amendments  by  the  Joint  Com-
 mittee.  It  is  more  or  less  the  same
 as  the  recommendation.  They  say:

 “We  recommend  that  an  all-
 India  Press  Council  be  establish-
 ed  by  statute.”

 I  shall  refer  to  Shri  Dandekar's
 amendments  seriatim.  First  was  his
 amendment  dealing  with  editorial
 staff.  I  think  I  have  answered  It
 already  with  regard  to  independence.
 Editorial  independence  is  one  of  the
 important  factors  in  the  maintenance
 and  improvement  of  standards  of  the
 press  and  the  newspapers  in  India.  ह
 am  not  saying  this  just  for  a  fact.  It
 may  not  be  realised  that  our  Press  is
 supposed  to  be  one  of  the  best  in  the
 world,  for  not  on'y  objective  writing.
 We  ate  quoted  elsewhere;  our  arti-
 eles  and  editorials  are  quoted  else-
 where.  We  have  got  a  very  high
 standard  in  India.  Not  only  that.  Of
 course  some  one  or  two  papers  may
 be  falling  away,  straying  away  from
 the  high  standards.  But  even  our
 cartoons  are  reproduced  elsewhere.
 Therefore,  we  do  not  have  to  be  wor-
 rying  with  regard  to  the  requisites  so
 far  as  the  Press  Council  is  concerned.
 I  have  already  given  the  definition  of
 working  journalists.  Shri  Dandekar’s
 amendment  wants  the  addition  of  the
 words  “and  their  freedom  in  regard  to
 presentation  of  news  and  expression  of
 views  and  opinions.”  That  is  accept-
 ed  as  being  one  of  their  functions
 under  clause  322)  (e),  as  has  already
 been  pointed  out  by  Shri  Chatterjee.
 I  do  not  want  to  repeat  myself.  Sub-
 clause  (e)  as  amended  is  clear  enough.

 ]  think  the  architecture  of  the  sec-
 tion  if  ॥  may  say  so,  or  the  grammar
 of  it  will  be  better  and  so  ]  accept
 amendment  No,  25  Sub-clause  (c)
 reads  os  maintenance  of  high  stan-
 dards  of  public  taste  and  foster  a  due-
 sense  of...."  ‘Fostering’  will  be  bet-
 ter  and  with  great  respect  to  him  I

 accept  his  amendment,
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 (Shri  C.  के,  Pattabhi  Raman]
 Now,  in  sub-clause  (e)  he  wants  the

 words  ‘of  public  interest  and  import- ance'  to  be  omitted.  I  understand  him to  say  why  should  the  government come  in?  The  fact  of  the  matter  is
 that  the  Press  Council  will  have  to
 take  notice  and  restrict  the  supply and  dissemination  of  news  from  enemy sources,  news  relating  to  private  par- lies  and  citziens,  news  about  secret
 information,  news  which  would  en-
 danger  friendly  relations  with  other
 countries  (Interruptions.)  |  am
 fiving  instances.  Secondly,  if  the
 words  are  deleted  it  will  mean  that
 the  Council  is  expected  to  go  into  any
 development  likely  to  restrict  the  sup-
 Ply  and  dissemination  of  news,  irres-
 pective  of  the  fact  whether  it  is  in
 Public  interest  or  it  is  important.
 How  can  we  expect  the  Press  Council
 to  go  into  the  flimsy  cases,  The
 ‘Council  would  be  able,  one  can  expect,
 to  decide  which  news  is  either  impor-
 ‘tant  or  of  public  interest.  So,  from
 this  point  of  view,  I  am  unable  to  ac-
 cept  this  amendment.

 The  next  amendment  wants  the
 ‘omission  of  the  words  ‘as  are  referred

 to  by  the  Central  Govern  oe  |
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 880  C,  RB.  Pattabhi  Raman:  The
 amendment  as  it  reads  is  clear  enough. I  shall  reply  to  this  in  detail,  to  the
 best  of  my  ability.  The  existing  pro-
 vision  provides  that  the  Council  shall
 keep  under  review  such  cases  as  are
 referred  to  it  by  the  Central  Govern-
 ment.  It  should  be  emphasised  that
 any  assistance  given  by  foreign
 sources  to  Indian  mewspapers  for
 mala  fide  purposes  will  be  through
 unauthorised  and  secret  channels.
 They  are  not  going  to  announce  it,
 that  they  are  giving  aid  to  such  and
 such  a  newspaper.  What  is  the  pro-
 vision  they  have  to  investigate  and
 know  what  the  resources  are  and  how
 they  have  been  giving?  Then,  it  is
 very  difficult  for  a  professional  body
 like  the  Press  Council  without  any
 intelligence  staff  and  machinery  even
 to  find  out  the  source  from  which  such
 assistance  is  conferred.  It  may  not
 be  only  money;  it  may  be  so  many
 other  things.  And  then,  this  is  a
 matter  which  should  be  really  be  left
 to  Government  for  an  inquiry.  That
 is  what  I  explained  in  the  Joint  Com-
 mittee  when  the  Bill  was  taken  up  for
 consideration  there.  If,  out  of  the  in-

 pointed  out  that  it  wil]  be  impossible
 to  clothe  this  tribunal  with  inquisito-
 rial  powers,  investigatory  powers.
 There  is  the  sister  ministry,  the  Home
 Ministry,  which  will  have  all  this  in-
 formation.  For  instance,  how  will  the

 “Council  know  about  foreign  sources?
 As  I  told  the  House,  it  may  be  8
 friendly  country  and  it  may  want  to
 advertise  for  a  post  here,

 Shri  N.  Dandeker:  This  clause
 means  what  it  says  and  it  is  only  this.
 The  Central  government  may  think
 fit  that  this  newspaper  will  not  be
 investigated  and  they  may  think  fit
 that  this  newspaper  will  be  investigat-
 ed,  That  is  exactly  the  point.  I  am
 sorry  to  interrupt  him  but  this  is
 fundamental.  TI  think  in  a  democra-
 tic  country  where  political  parties
 form  the  government,  it  is  of  the  ut-
 most  importance  that  the  governments
 shoulq  not  sav  that  their  own  news-

 “papers  should  not  be  investigated.

 formation  obtained  by  Government,
 we  feel  that  a  prima  facie  case  exists,
 involving  the  deterioration  of  the
 standards  and  the  performance  of  the
 newspapers  concerned,  Government
 would  certainly  refer  this  case  to  the
 Prees  Council]  for  a  review.  In  cer-
 tain  cases,  relations  with  foreign
 Governments  and  agencies  may  be
 involved.  For  these  reasons,  it  would
 not  be  desirable  to  empower  the
 Council  to  enquire  into  such  cases  ab
 initio.  It  should  be  properly  left  to
 Government  to  deal  with  such  case
 as  it  thinks  fit.  So,  the  Government
 will  refer  the  proper  cases  to  the
 Press  Council  for  their  opinion,  and
 therefore,  I  am  unable  to  accept  the
 amendment.

 Then,  Shri  Warior  moved  his  am-
 endment  to  the  effect  that  the  words
 “but  only  after  consulting  the  Press
 Council”  should  be  added  at  line  10,
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 page  6,  in  clause  29.  I  take  it  that
 the  intention  of  the  sponsor  is  that
 before  taking  any  action  in  respect  of
 cases  relating  to  assistance  received
 by  a  newspaper  or  news  agency  from
 a  foreign  source,  Government  should
 consult  the  Press  Council.  This  has
 been  covered  by  my  observations  on
 amendment  No.  28  which  I  just  now
 dealt  with.  The  more  important  point
 is,  it  has  not  been  envisaged  in  the
 Bill  that  the  Press  Council  should  be
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 mance  of  the  press  in  India.  The
 Press  Council  may  be  expected  to
 evolve  its  own  system.  Only  one  thing
 was  added  by  the  Rajya  Sabha;
 otherwise  they  felt  that  the  function,
 namely,  “technical  and  other  re-
 search”  should  be  left  so  broad  as
 that.  Actually,  the  Press  Commis-
 sion  also  wanted  to  set  up  an  insti-
 tute;  they  thought  that  if  necessary
 an  institute  may  be  set  up  later  on
 when  experience  is  gained,  and  they an  advisory  body  for  Gover  t  on

 the  action  to  be  taken  by  Govern-
 ment  against  newspapers.  In  fact,  the
 press  advisory  system  did  not  find
 favour  with  the  Press  Commission
 who  said  that  there  is  no  need  for
 press  advising  in  a  democratic  set-up.
 Further,  preliminary  enquiries  are  to
 be  made  by  the  Government  and  only
 if  Government  is  satisfied  that  a  par-
 ticular  case  is  fit  to  be  examined  by
 the  Press  Council,  that  case  will  be
 Teferred  to  the  Council  for  a  review.
 Otherwise,  the  Council  should  not
 come  into  the  picture.  This  amend-
 ment  cannot,  therefore,  be  accepted.
 There  may  be  cases  where  the  Gov-
 ernment  may,  for  certain  reasons,
 make  policy  decision.  That  would
 not  mean  any  aid  of  linking  up  of
 the  agency.

 Regarding  amendment  No.  30,  I
 think  it  was  Shri  Dandekar  who  de-
 sired  that  the  following  should  be  re-
 moved  from  the  funcions  of  the  Press
 Council:

 “to  provide  facilities  for  the
 proper  education  and  training  of

 in  the  profession  of  jour-
 nalism;  to  promote  a  proper  func-
 tional  relationship  among  all  clas-
 ses  of  persons  engaged  in  the  pro-
 duction  or  publication  of  news-
 papers;”

 These  functions  were  broadly  recom-
 mended  by  the  Press  Commission  it-
 self,  The  above  functions  will  be
 among  those  which  are  ry  for

 th  ves  to  sub-clause  (K)
 —"to  promote  technical  or  other  re-
 search”,

 Then,  I  turn  to  amendment  No.  3l
 of  Shri  Warior,  I  think  he  referred
 to  the  three  parts  in  this  amendment.
 The  first  two  parts  are  really  draf-
 ting  changes.  For  the  word  “study”,
 he  wants  to  substitute  the  word
 “watch”,  and  for  the  words  “study
 of",  he  wants  to  substitute  “close
 watch  on”,  But  I  personally  think
 that  “study”  is  a  wider  term.  It  bites
 more  and  it  embraces  more.  I  think
 it  will  bite  more  if  the  word  “study”
 is  there,  rather  than  the  word
 “watch.”  “Study”  is  more  precise.
 How  can  the  Council  merely  watch
 the  developments  towards  monopoly
 or  concentration?  Obviously,  a  close
 study  is  required  if  they  are  to  sug-
 gest  remedies.

 The  third  part  of  his  amendment  is
 to  substitute  “to  take  appropriate  ac-
 tion  thereon”  for  the  words  “to  sug-
 gest  remedies  therefor".  This  amend-
 ment  really  hands  over  the  power  for
 remedial  action  to  the  Council  instead
 of  to  the  Government.  I  think  that
 this  is  not  only  impractical  but  that
 the  Council,  which  is  a  domestic  tri-
 bunal,  has  no  powers  to  take  any  ac-
 tion  in  his  matter.  Can  they  do  this
 sort  of  thing?  It  it  for  the  Council
 to  report  and  it  is  for  the  Govern-
 ment  to  examine  their  suggestions
 and  see  what  action  is  called  for.  It
 will  be  an  ineffective  amendment,  The
 Monopolies  Commission  and  the  Press

 have  referred  to  the
 improving  the  standards  and  perfor-
 3578  (Ai)  LS—@.

 question  of  monopolies.
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 Study  itself  is  all-embracing  and

 nothing  will  preclude  their  stating
 what  they  want  to  say  not  only  with
 regard  to  a  paper  having  a  monopo-
 listic  tendency  so  far  as  language  is
 concerned,  but  also  a  paper  operating
 from  various  centres.  I  know  what  is
 in  his  mind.  But  nothing  precludes
 the  Press  Council  from  stating  what
 they  want  to  say  and  =  actually
 the  papers  will  be  referred  to  by
 name.

 Shri  Warior:  I  am  not  a  muster  of
 the  English  language.  But  I  think
 ‘study’  means  always  investigating
 and  investigating  only,  whereas  the
 other  thing  means  vigilantly  watch-
 ing  whether  a  monOpolistic  tendency
 is  there.  I  do  not  know  if  I  have
 conveyed  what  is  in  my  mind.

 Shri  0.  B.  Pattabhi  Raman:  The
 stand.  But  study  does  not  mean  like
 a  mantram  reading  one,  two,  three,
 etc.  They  may  come  to  a  conclusion
 in  five  minutes  and  make  some  re-
 commendation.

 Regarding  amendment  26,  I  am
 much  obliged  to  the  hon.  mover.  But
 I  am  bound  to  point  out  what  hap-
 pened  in  the  Rajya  Sabha.  I  believe
 I  did  not  point  that  out.  I  was  quite
 willing  to  accept  the  words  “the
 fostering  of”  instead  of  “foster”,  But
 it  really  means  the  Bill  being  taken
 back  to  the  Rajya  Sabha.  That  is
 what  I  had  already  indicated.  There-
 fore,  I  do  not  accept  it.

 Mr.  Deputy-Speaker:  I  shall  now
 put  all  the  amendments  Nos  24,  25,
 26,  27,  28,  29,  30,  9  and  32  to  the
 House.
 Amendments  Nos.  24  to  32  were  put

 and  negatived.

 .
 Mr.  Deputy-Speaker:  The  question

 That  clause  2  stand  part  of  the
 Bill.”

 The  motion  was  adopted.
 Clause  32  was  added  to  the  Bill,
 Clause  3  was  added  to  the  Bill.
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 Clause  1a  (General  powers  of  the
 Council).

 Shri  N.  Dandeker:  |  beg  to  move:
 Page  7,—

 for  lines  0  to  22,  substitute—
 “(2)  For  facilitating  an  inquiry
 held  under  sub-section  (l)  of
 section  13,  the  Central  Govern-
 ment  may,  on  a  request  made
 in  that  behalf  by  the  Council,
 invest  the  Council  or  a  Com-
 mittee  thereof  constituted  under
 section  है,  with  the  powers  of
 a  Commission  of  Enquiry  under
 the  Commission  of  Enquiries
 Act,  1952",  (33)

 Shri  Warior:  I  beg  to  move:
 Page  7,—

 after  line  22,  insert—
 “Provided  that  in  enforcing

 the  provisions  contained  in  this
 section,  the  conventional  obli-
 gations,  rights  and  proprieties  of
 a  journalist  are  not  in  any  way
 infringed.”  (34)

 Shri N.  Dandeker:  Amendment  33
 is  to  delete  the  whole  of  sub-clauses
 (2)  and  (3)  of  this  clause  and  to  subs-
 titute  therefor  a  short  sub-clause  (2).
 Firstly,  I  shall  explain  why  I  sug-
 gest  the  deletion  of  these  two  sub-
 clauses.  They  seek  to  confer  upon
 the  Council  extraordinary,  wide,
 sweeping  powers  of  courts.  It  says:

 “While  holding  any  inquiry
 under  this  Act,  the  Council  shall
 have  the  same  pOwers  as  are
 vested  in  a  civil  court,  while
 trying  a  suit  under  the  Code  of
 Civil  Procedure,  1908,  in  respect
 of  the  following  matters,  namely:

 (a)  summoning  and  enforcing  the
 attendance  of  persons  and
 examining  them  on  oath;

 (b)  requring  the  discovery  and
 production  of  d  ‘ts:

 (c)  receiving  evidence
 davits;

 on  affi-
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 (d)  issuing  commissions  for  the
 examination  of  witnesses  or
 documents.”

 It  goes  on  to  nail  that  down  definitely
 by  saying:

 “Every  enquiry  held  by  the
 Council  shall  be  deemed  to  be  a
 judicial  proceeding  within  the
 meaning  of  sections  93  and  228
 of  the  Indian  Penal  Code."
 May  submission  is  that  the  Press

 Council  composed  as  it  is  intended
 to  be,  and  an  the  whole  quite  pro-
 perly  composed  for  the  function  which
 it  is  supposed  or  which  it  has  got  to
 discharge  under  section  12,  namely,
 three  Members  of  Parliament,  of  the
 two  Houses  taken  together;  three
 gentlemen  representing  or  having
 experience  and  knowledge  in  the  field
 of  science,  education,  law  or  culture—
 we  may  imagine  one  gentleman  in
 law  sneaking  in  under  that  yarticular
 sub-clause—thirteen  mer.ocers  from
 among  the  working  journalists  and
 six  members  from  among  persons  en-
 gaged  in  the  busi  of
 of  newspapers,  with  a  Chairman  not
 necessarily  having  any  judicial  know-
 ledge,  knowledge  of  procedure,  know-
 ledge  of  evidence,  knowledge  of  as-
 sessment  of  evidence  or  any  such
 thing,  is  largely  designed  so  that  pro-
 fessional  men  may  be  judged  by  their
 own  brothers  in  the  profession.  That
 is  the  concept.  I  will  not  here  labour
 the  point  how  autonomous  it  is  or
 it  ig  not.  But  the  main  concept  is
 that  professional  lapses  shall  be
 judged  by  their  brothers  in  the  pro-
 feasion.  It  is  a  fine  principle.  It  ts
 a  sound  principle.  If  you  want  as
 your  main  objective,  not  technical
 qualifications,  examinations,  this,  that
 and  the  other,  but  setting  up  of  stand-
 ards  of  conduct,  ensuring  freedom  of
 the  Press  and  all  those  things  that  we
 have  been  discussing,  it  Is  a
 perfectly  competent  body  for  that
 kind  of  purpose  and  its  enquiries  are
 to  end  when  it  may  censure  the  person
 into  whose  affairs  it  may  enter.  But
 is  it  right,  proper,  expedient,  or  ne-
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 cessary,  to  invest  a  body  like  that
 with  this  tr  d  lot  of  pow
 and  with  this  status  of  a  court?  I
 know,  for  instance  revenue  authori-
 ties  are  invested  with  powers  of
 courts,  Adjudicating  authoritles
 where  substantive  offences  are  ad-
 judicated,  not  codes  of  conduct  or
 standards  or  ethics  of  journalism  and
 things  like  that,  where  judgments  are
 pro  ced,  where  evid  is  heard
 and  so  on,  and  judgements  are  reached
 which  under  certain  circumstances
 are  either  wholly  appealable  or  ap-
 pealable  on  potnts  of  law  and  so  on,
 there  judicial  powers,  judicial  pro-
 ceedings,  judicial  procedures  judictal
 status  fs  understandable.  But  I  think
 with  horror  of  this  Press  Council  com-
 posed  as  it  is  golng  to  be  enmpored,
 concerned  with  the  kind  of  things
 with  which  tt  Is  going  to  be  con.
 cerned  having  the  power  of  censure.
 that  ts  to  sav  lareely  of  expressing
 disapproval.  having  also  fudiclal
 powers  of  this  kind.  1  Sir,  look  upon
 this  with  horror.  T  do  net  think  we
 ough?  to  treat  judicial  procedures  and
 thines  of  this  kind  In  this  kind  of
 lieht  fashion.  in  this  contemntioons
 fashion.  as  if  we  do  not  think  that
 they  are  of  any  importance  and  we

 en  round  Investing  2  miscellaneous  col-
 lection  of  persons  with  powers  of  thie
 kind.  Therefore.  I  have  migoested
 that  that  ‘ought  to  be  deleted  altomge-
 ther  and  substituted  by  this:

 “For  facilitating  an  Inquiry  held
 wnder  mib-sectlon  ay  of  section
 72.  the  Central  Government  may,
 on  a  request  made  In  that  behalf
 hy  the  Council,  invest  the  Coun-
 efl  or  a  Committee  thereof  const!-
 tuted  under  section  है.  with  the
 peer  of  a  Commission  of  En-
 quire  under  the  Commission  of
 Enquiries  Act.  1982.""

 ह  «strongly  submit  that  thus  fir  only
 we  may  go  if  necessary.  Tt  Is  only  ne-
 eesaary  to  go  even  that  far  when  {n  any
 varticular  case  these  powers  ate  ne-
 eesaary  as  an  ordinary  rule  of  pre-
 ल्स्तैपााए  ‘This  Council  ought  to  evolve
 modes  of  discussion  and  all  that  sort
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 {Shri  N.  Dandeker]
 of  things.  Where  people  of  a  certain
 profession  are  to  be  judged  by  the
 people  of  their  own  profession,  for
 standards  and  not  for  offences,  for
 maintenance  of  standards,  I  am  quite
 clear  that  sub-clauses  (2)  and  (3)  of
 clause  4  ought  to  be  substituted  by
 the  sub-clause  that  I  have  put  down
 in  my  amendment.

 Shri  Warior:  This  clause  relating  to
 the  production  of  documents  is  a  very
 important  one.  I  had  spoken  at  length
 on  this  point  during  the  general
 discussion.  This  is  the  Damocle’s
 sword  hanging  over  the  head  of  the
 journalists  of  India.  We  have  several
 instances  of  courts  ordering  the  pro-
 duction  of  documents  and  sources  of
 information  under  the  provisions  en-
 surined  in  the  several  penal  laws  of
 our  country.  If  the  Press  Council  is
 also  empowered  with  the  same  right
 [  do  not  know  how  any  journalist
 could  function  with  freedom  and  in-
 dependence.  In  facts  the  Press
 Council  should  come  to  the  help  of
 the  journalist  and  protect  the  funda-
 mental  right  of  the  journalist  not  to
 disclose  the  source  of  his  information.
 Otherwise,  there  is  no  sense  in  say-
 ing  that  the  whole  Bill  is  intended
 to  protect  the  freedom  and  inde-
 pendence  of  the  working  journalists.
 Once  a  journalist  worth  his  salt  is
 prepared  to  disclose  the  source  of  in-
 formation  on  compulsion  by  the  court
 nobody  will  disclose  anything  to  him
 and  tre  cannot  just  function.

 Further,  in  a  country  like  ours  it
 is  not  democracy  that  fs  strengthen-
 ed  dav  by  day  but  bureaucracy.
 Though  for  all  appearances  there  is,
 democratic  tradition,  {f  we  go  into
 the  day  to  day  political  or  adminis-
 trative  life  in  the  country  we  will
 find  that  it  is  bureaucrats  who  are
 controlling  everything.  T  will  give
 you  only  one  instance  Tt  was  dished
 out  in  Trivandrum  by  the  accredited
 correspondent  of  a  newsnaper  of
 standing  that  the  Chief  Secretary  did

 some  mischief  and  it  came  out  in  the
 papers.  Because  of  that  the  accre-
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 dited  correspondent  had  to  lose  his
 transport  pass  in  Trivandrum  for  a
 few  weeks.  I  say  that  this  action  is
 not  in  keeping  with  the  decency  and
 decorum  of  the  office  held  by  that
 officer.  I  do  not  know  how  it  hap-
 pened  but  it  is  ी  fact  that  corres-
 pondents  are  victimised  in  that  way.
 They  cannot  go  against  the  wishes  of
 the  bureaucrats.  And  if  the  bureau-
 erat  occupies  a  high  position  ang  the
 journalis,  unfortunately  goes  against
 the  wishes  of  that  high  official,  at  once
 victimisation  will  start  in  one  way
 or  the  other  and  it  will  be  rather
 impossible  for  that  journalist  to  fune-
 tion.  '

 When  the  late  Shri  Feroze  Gandhi
 held  up  documents  in  this  House  ‘re-
 ceived  from  the  Finance  Ministry
 containing  evidence  against  Shri
 Mundhra  who  is  now  in  jail,  the
 whole  House  applauded  him.  Sup-
 pose  Shri  Feroze  Gandhi  fs  hauled  up
 and  asked  to  mention  the  source  of
 hie  information  ang  he  discloses  it
 will  he  enjoy  the  same  respect  from
 the  House?  He  will  be  treated  as  a
 coward.  Since  he  was  a  brave  man
 he  could  hold  his  own.  That  pro-
 tection  must  be  given  to  the  journa-
 lists.  If  the  Press  Council  does  not
 protect  them,  who  will  protect  them.
 Shri  Pattabhi  Raman.  the  Deputy
 Minister,  knows  that  there  are  provi-
 sions  in  the  penal  laws  of  this  ceun-
 trv  to  haul  up  journalists  and  ask
 them  to  disclose  the  source  of  thelr
 information.  But  if  the  Press  @oun-
 ell  also  is  an  attendant  to  the  court
 and  to  the  penal  laws,  where  shall
 we  go  then?  T  think  that  this  is  very
 obiectionable  and  this  clause  must
 be  amended  suitably.

 Shri  C.  है,  Pattabhi  Raman:  With
 regard  to  the  firs)  amendment  of  Shri
 Pandeker  the  position  is  that  clause
 4  confers  certsin  powers  for  pur-
 noses  of  inquiry  on  the  Press  Council
 and  he  really  wants  the  deletion  of  it
 and.  in  its  place,  the  Commission  of
 Tnoniry  Act  put  fn  The  existing

 provision  is  merely  an  enabling  one.
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 It  does  not  say  that  the  Press  Coun-
 थी  will  be  a  civil  court  for  all  pur-
 poses  nor  does  it  say  that  the  entire
 Civil  Procedure  Code  is  applicable  to
 the  Press  Council  or  for  all  purposes
 of  the  Council.  [t  will  be  noticed
 that  only  the  minimum  necessary
 powers  are  conferred  on  the  Press
 Counci]  in  order  to  make  the  Council
 work  efficiently.  Without  the
 powers  the  efficient  working  of  the
 Council  would  be  seriously  hamper-
 ed.  I  gave  the  instance  of  the  Daily
 Sketch  case  and  of  Mr.  Gunn's  refu-
 sal  to  give  evidence.  The  Press  Com-
 mission  itself  drew  attention  jo  that
 aspect  of  the  matter.  The  Council
 would  consist  predominantly  of  emi-
 nent  and  experienced  working  jour-
 nalists,  editors  and  proprietors  of
 newspapers  and  they  may  well  be
 expected  to  use  their  discretion  in
 utilising  these  powers.  After  all,  the
 Council  is  a  domestic  tribunal  and  it
 cannot  be  expected  that  there  will  be
 cases  of  harassment  of  members  of
 the  profession  at  the  hands  of  such  a
 bodv.  The  Council  would  be  able  to
 utilise  its  powers  whenever  It  consi-
 dere  necessary  in  anv  particular  case
 without  coming  to  the  Central  Gov-
 ernment  for  such  powers  in  each  and
 every  case,

 Section  4  of  the  Commisstone  of
 Enquiry  Act,  952  also  includes  all  the
 powers  that  are  mentioned  in  clause
 ‘14(2y  of  this  Bill.  The  proposed
 amendment  would  mean  that  in  ch
 and  every  case  where  the  Press  @own-
 ली  or  the  Committee  are  satisfied  that
 it  requires  the  powers  specified  in
 clause  14(2)  it  will  have  to  approach
 the  Central  Government  for  confer-
 ring  such  powere  every  time  on  the
 Council  or  the  Committee  in  respect
 of  each  and  every  Individual  case.
 This  seriously  hampers  the  indepen-
 dent.  smooth  and  =  self-regulatory
 functioning  of  the  proposed  ह...
 Council.  Further,  this  would  cause
 delav  »s  the  Central  Government  mav
 also  have  to  examine  each  and  everv
 ease  before  conferring  the  powers.
 T  have  pointed  out  In  the  =  earlier
 stages  that  vou  just  cannot  condemn
 a  ™rson  withow;  hearing  him  and
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 these  powers  are  only  with  regard
 to  summoning  of  witnesses,  deposition
 and  filing  of  documents.  These  are  al!
 inevitable.  You  cannot  function  with-
 out  it;  otherwise,  you  will  get  all
 the  inequality  clauses  come  into
 play.  You  cannot  condemn  ag  man
 without  hearing  him  because  that
 will  offend  the  principles  of  natural
 justice.  Therefore,  only  such  powers
 are  envisaged  in  the  clause  88  will
 enable  the  Counci]  to  function  pro-
 perly  with  regard  to  taking  evidence,
 deposition  and  all  that.

 With  regard  to  Shri  Warior’s
 amendment,  namely,—

 “Provided  that  in  enforcing  the
 provisions  contained  jin  this  sec=
 tion,  the  conventional  obligations,
 Tights  and  proprieties  of  gq  jouf-
 nalist  are  not  in  any  way  infrin-
 ned.”,

 it  must  be  repeated  again  and  again
 that  so  far  as  journalists  are  con-
 cerned,  they  ore  peera  trying  their
 own  equals.  They  will  have  to  use
 their  discretion.  As  T  pointed  out  in
 the  very  beginning,  the  law  of  the
 land  is  very  clear.  The  Evidence
 Act  is  very  clear.  Journalists  are  not
 some  peonle  who  are  outside  the  citi-
 venchip  clause.  They  are,  after  all.
 citizens.  It  is  well  understood  that
 vou  cannot  compel  journalists  to  dia-
 close  the  information.  All  ¢his  is  well
 known.  Therefore,  the  statutory  pro- vision  of  this  type  will  deprive  the
 Council  of  powers  under  clause  142)
 Phat  is  all  T  heave  to  say  with  re-
 ford  to  clause  74.

 Mr.  Deputv-Speaker:  JT  chal!  put
 amendments  (Nos.  33  and  34)  to  the
 vote  of  the  House  together,
 Amendments  Nor.  33  and  24  were  put

 and  negatived.
 Mr.  Deputy-Speaker:  The  question ig:

 “That  clause  Ts  stand  part  of  the
 Bill.”

 The  motion  was  adopted.
 Clause  4  was  added  tn  the  Bill,
 Clause  1s  war  added  to  the  Bill,
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 Clause  6.—  (Fund  of  the  Council)

 Shri  Warior:  I  do  not  move  my
 amendment.

 Shri  N.  Dandeker:  Sir,
 move:

 I  beg  to

 (i)  Page  7,  line  27,—
 after  “Fund”,  insert—

 “and  May  accept  grants  and
 donations  from  any  persons  or
 authority".  (35)

 (ii)  Page  7,  lines  33  and  34,—
 omit  “subject  to  the  approval
 of  the  Central  Government”.

 Amendment  No.  35  is  merely  to  fiil
 up  what  seems  to  be  a  lacuna  in  sub-
 clause  (l)  of  clause  i6.  (37).
 This  is  how  it  reads:

 “The  Council]  shall  have  ‘ts  own
 Fund;  and  all  such  sums  as  may,
 from  time  to  time,  be  paid  to  it
 by  the  Central  Government  and
 all  grants  and  advances  made  to

 ‘it  by  any  other  authority  or
 person,  shall  be  credited  to  the
 Fund....”

 I  think  it  is  necessary  to  provide  that
 the  Coune!l  shall  have  the  powers  to
 accept  grants  and  donations  from  other
 persons  or  authorities;  otherwise,  I
 do  not  see  how  it  can  have  any
 grants  or  donations  from  other  per-
 sons,  referred  to  in  the  latter  part  of
 16(1),  The  Council  must  have
 powers  to  accept  grants  and  donations
 from  any  person  or  authority  and
 that  is  the  only  intention  of  my
 Amendment  No.  35.  If  the  Minister
 thinks  that  this  is  unnecessary  and
 that  the  Council  can  nevertheless  re-
 ceive  grants  and  donations  fram  other
 persons  or  quthorities  without  any
 specific  powers  to  do  so  and  that  it
 will  be  lawful,  I  do  not  press  it.

 Amendment  No.  37  js  again  one  of
 my  attempts  to  try  and  make  thir
 poor  little  Council  more  autonomous
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 by  suggesting  the  deletion  of  words
 “subject  to  the  approval  of  the  Cen-
 tral  Government",  ‘The  sub-clause  as
 it  is  now  says:

 “All  moneys  belonging  to  the
 Fund  shall  be  deposited  in  such
 banks  or  investeg  in  such  man-
 ner  as  may,  subject  to  the  appro-
 val  of  the  Central  Government,
 be  decided  by  the  Council.”

 IT  do  not  think  that  these  gentlemen
 ere  going  to  be  so  illiterates  that
 they  would  not  know  which  bank  to
 put  their  money  in  or  how  to  invest
 their  surplus  funds.  I  suggest  that
 the  approval  of  the  Central  Govern-
 ment  should  not  be  necessary.  I
 know  the  Deputy  Minister  keeps  on
 saving  that  these  people  are  going  to
 play  round  with  the  moneys  of  Gov-
 ernment.  Nobody  is  rupgesting  that
 this  has  got  to  be  a  statutory  council.
 Tf  the  Government  thinks  that  this
 has  mot  to  be  a  statutory  council  and  if
 they  wish  to  give  grants,  they  must
 naturally  come  to  the  House  here  and
 have  the  grants  voted.  But  I  do  not
 see  whv.  questions  such  as  which
 hank  these  people  should  keep  their
 monev  in  or  in  what  manner  they
 should  invest,  should  be  subject  to
 the  anproval  of  the  Central  Govern-
 ment.  particularly  as  there  is  क  pro-
 vision  and  rightly.  for  audit  later  an.
 T  realise  that  my  amendment  is  a
 nathetie  attempt  to  try  and  make
 this  Council  autonomous,  that  is  to
 sav  to  take  it  away  from  the  erip
 of  the  Central  Government.  Never-
 thelees.  T  shall  press  the  amendment.

 Shri  C  R.  Pattabhi  Raman:  Tt  is
 काकरवतिय,  implied:  in  Clause  6  tt  is
 already  provided  that  “grants  and  ad-
 vaneee  made  to  it  by  any  other  av-
 thorit-)  or  nerson,  shall  he  credited  to
 ‘he  Fimd  and  all  pavments  by  the
 Comnel]  shall  be  made  therefrom.”
 Sa  |  do  not  think  any  amendment  is
 necessary  here.

 With  regard  to  the  second  one.  ie.,
 the  funds  proposed  to  be  given  by  the
 Central  Government  and  expenditure
 from  the  Consolidated  Fund  of  India,
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 I  have  already  explained  the  position.
 It  is  natural,  therefore,  that  the  man-
 ner  jn  which  the  money  is  invested
 should  be  subject  to  the  approval  of
 the  Centra]  Government,

 Mr.  Deputy-Speaker:  I  shal]
 put  Amendment  No,  37  to  vote.

 No.  37)  =was  put
 negatived.

 Shri  N.  Dandeker:  J  wish  to  with-
 draw  my  Amendment  No.  35.
 Amendment  No.  35  was,  by

 withdrawn,

 now

 Amendment  and

 leave,

 Mr,  Deputy-Speaker:  The  question
 is:

 “That  clause  6  stand  part  of
 the  Bill.”

 The  motion  was  adopted.
 Clause  6  was  added  to  the  Bilt,

 Clauses  77  to  2]  were  added  to  the
 Bill,

 Clause  22.—  (Power  to  make  rules)
 Shri  N,  Dandeker:  I  beg  to  move:
 (i)  Page  8,  line  27,—

 for  “The  Central  Government",
 substitute—

 “Subject  as  hereinafter  provi-
 ded,  the  Council",  (38)
 (ii)  Page  8,—
 for  lines  29  and  30,  substitute—

 “Provided  that  until  the  Coun- cil  is  established  such  rules  may
 be  made  and  notified  by  the
 Central  Government.”  (39)
 (iil)  Page  8—
 omit  lines  34  ang  35.  (40)
 (iv)  Page  9,—
 Gfter  line  6,  insert—

 “Provided  that  no  such  rules
 shall  be  made  under  clauses  (d) and  (e)  of  this  sub-section  with-
 Out  consulting  the  Central
 Government.”  (41),
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 I  will  be  very  brief  in  my  observa-
 प्रणाम,  Here  again  isan  allemp,  on  my
 part  to  make  this  Council  as  autonomus
 88  4  can  possibly  make  it  and  as  far
 irom  the  control  of  Government  as  |
 can  possibly  make  it.  In  the  series
 of  provisions  in  Clause  22  where
 everyting  is  either  to  be  done  by
 the  Central  Government  or  requires
 the  permission  og  the  Central  Gov-
 ernment  of  requires  the  prior  appro-
 val  of  the  Central  Government,  |  am
 suggesting  deletion  or  substitution  of
 those  with  a  view  of  giving  powerg  to
 the  Council  itself.  But  I  would  like
 tu  say  one  word  specifically  about
 amendment  No,  4]  where  I  have  ac-
 cepted  that  the  rules  which  the  coun-
 cil  may  make  as  regards  the  form  in
 which  they  keep  their  accounts  and
 present  their  budget  and  annual  re-
 Port  afd  the  manner  in  which  the
 accounts  shall  be  maintained  ang  au-
 dited  shall  not  be  framed  without
 consulung  the  Centra)  Government.
 Thal,  I  think,  is  the  real  answer  to
 this  business  of  saying  all  the  time
 thut  this  cuunci]  is  going  to  be  de-
 pendent  financially  upon  Government,
 und  hence  this,  that  and  the  otner
 control  is  necessary.  I  agree  that
 when  Governmen,  give  money  to
 any  organisation,  whether  it  is  sta-
 tulory.  voluntary,  ordinary  or  gulo-
 nonmivus,  company,  individual,  Bharat
 Sewak  Samaj  or  anybody,  there  ougmt to  be  an  audit  and  there  ought  to  be
 an  accounting.  I  agree  that  so  far
 as  sub-clauses  (d)  and  (e)  are  con-
 cerned,  under  which,  if  my  other

 di  were  it  would
 be  for  the  council  to  make  ruleg  about
 Ure  form  in  which  and  the
 time  within  which  the  budget and  annual  report  are  to  be  prepared
 by  the  council  and  the  manner  in
 which  the  accounts  of  the  council  are to  be  maintained  and  audited,  no
 such  rules  shall  be  made  under  those
 sub-clauses  (dy  and  (e)  without  con-
 sulting  the  Central  Government:  that is  why  I  have  in  amendment  No.  4I
 sought  to  provide  that—

 “Provided  that  no  such  rules shall  be  made  under  clauses  (ay
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 and  (e)  of  this  sub-section  with-
 out  consulting  the  Central  Gov-
 ernment.”.

 Shri‘.  R,  Pattabhi  Raman:  May  2
 very  briefly  refer  to  this  question  ot
 rules  and  regulations?  There  gre  cer-
 tain  matterg  under  the  scheme  of  the
 existing  Bill  in  respect  of  which
 power  is  being  conferred  on  the
 Central  Government  to  prescribe  the
 rules  for  carrying  out  the  general
 Purposes  of  the  Act.  Quite  apari
 from  these  matters,  there  are  other
 matters  which  gre  to  be  determined
 by  the  Press  Council  itself  by  making
 suitable  regulations.  ]  have  already
 referreq  to  the  provision  relating  to
 regulation-making  powers  and  so  on.

 So,  there  are  two  distinct  matters
 which  should  not  be  confused  with
 Ong  another.  It  is  not  possible  to  de-
 legate  the  rule-making  power  to  the
 Press  council  as  distinct  from  the  re-
 gulation-making  powers  winch  5
 being  delegated  to  the  press  councu.

 Mr.  Deputy-Speaker;  I  shall  put
 amendments  No.  38,  39,  40  and  4l
 to  vote.

 Amendments  Nos,  38  to  4l  were  put
 and  negatived.

 Mr.  Deputy-Speaker:  I  shall  now
 Put  clause  22  to  vote.  The  question
 is;

 “That  clause  22  stand  part  of
 the  Bill.”

 The  motion  was  adopted.
 Clause  22  was  added  to  the  Bill.

 Clause  23.—(Power  to  make  regula-
 tions)

 Shri  N.  Dandeker:  |  beg  to  move:
 (i)  Page  9,  after  line  25,  insert—

 “(d)  the  manner  in  which
 Panels  of  names  may  be  invited
 under  sub-section  (5)  of  section
 ria  (42)
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 (ii)  Page  9,  एव  lines  26  and  QT
 (43)

 I  am  now  making  my  last  and  final
 desperate  effort  to  make  this  press
 council  autonomous.  Thig  clause  tries
 to  give  some  powers  to  the  council
 to  make  regulations  ang  so  on  but
 takes  it  away  by  saying  that  these
 regulations  should  have  the  prior
 approval]  of  the  Central  Government.
 The  amendments  that  I  have  sugges-
 teq  would  make  the  council  more  au-
 tonomous  at  least  in  the  matter  of  the
 regulations  which  it  is  supposed  to
 have  the  power  to  make,

 Mr,  Deputy-Speaker:  These  amend-
 ments  are  now  before  the  House.

 Shri  C.  RK.  Patiabhi  Raman:  The
 press  consultative  committee  also  had
 dealt  with  this  matter  and  they  re-
 commended  that  the  regulations  made
 by  the  press  council]  in  regard  to  the
 service  conditions  of  the  employees
 should  also  be  subject  to  the  approval
 of  the  Central  Government.  This
 would  provide  the  Central  Govern-
 ment  with  an  opportunity  to  see  that
 the  employees  of  the  press  council!
 also  get  comparable  pay  scales  and
 conditions  of  servica  having  regard
 to  their  qualificationg  and  ex-
 perience.

 Mr,  Deputy-Speaker:  I  shall  now
 Put  amendments  Nos.  42  and  a  to
 vote,
 Amendments  Nos,  42  and  43  were  put

 and  negatived,
 Mr,  Deputy-Speaker:  The  question

 a:

 “That  clause  23  stang  part  of
 the  Bill”,

 The  motion  was  adopted,
 Clause  23  was  added  to  the  Bill

 Clause  l.—  (Short  title  and  ertent)
 Shri  N.  Dandekar:  I  beg  to  move:
 Page  l,  lines  6  and  7  ,  omit

 ‘except  the  State  of  Jammu  and
 Kashmir’,  dy
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 This  amendment  is  self-explenatory.
 I  see  no  reason  why  the  measure
 should  not  apply  also  to  the  State  of
 Jammu  nd  Kashmir.  Therefore,  1
 have  suggested  the  elimination  of  the
 words  ‘except  the  state  of  Jammu  and
 Kashmir’.

 Mr,  Deputy-Speaker:  This  emend-
 ment  is  now  before  the  House.

 Shri  0,  KR.  Pattabhy  Raman:  As  [
 have  already  pointed  out,  the  Press
 council  Bill  is  relatable  to  entry  39  of
 the  Concurrent  List  and  entry  44  of
 the  Union  List.  Though  entry  39  of-
 the  Concurrent  List  relating  to  news-
 Papers  is  applicable  to  the  State  of
 Jammu  and  Kashmir,  entry  44  (in-
 corporation,  regulation  and  winding
 up  of  trading  corporations,  whether
 trading  or  not,  with  objects  not  con-
 fined  to  one  State  but  not  including
 universities)  of  the  Union  List  extends
 to  that  State  only  so  far  as  such
 corporations  relate  to  the  legal  and
 medical  professions.  We  have,  there-
 fore,  no  legislative  competence  at  pre-
 sent  to  extend  this  Bill  to  that  State.
 Of  course,  steps  are  being  taken  to
 have  the  legislative  competence.  But
 as  it  is,  we  have  no  legislative  compe-
 tence.  The  matter  can  be  taken  up
 when  the  relevant  entry  ig  made  ap-
 Plicable  to  the  State  of  Jammu  and
 Kashmir.  Steps  are  being  taken  in
 that  direction.  Till  then  we  have  no
 legislative  competence  to  extend  it.

 Shri  N.  Dandeker:  I  accept  the  hon.
 Minister's  explanation  I  seek  leave  of
 the  House  to  withdraw  my  amend-
 ment.
 Amendment  No.  l  was,  by  leave,  with-

 drawn.
 Mr.  Deputy-Speaker:  The  estion

 is
 “That  clause  |  stands

 the  Bill”.
 The  motion  was  adopted.

 Clause  wag  added  to  the  Bill

 part  of

 The  Enacting  Formula  and  the  Title
 were  added  to  the  Bill.
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 Shri  C.  E.  Pattabhi  Raman:  I  deg

 to  move:
 “That  the  Bill  be  passed.”

 Mr.  Depuiy-Speaker:  The  question is:
 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 6.56  bre.
 RESOLUTION  RE:  CONTINUANCE

 OF  PROCLAMATION  IN  RES-
 PECT  OF  KERALA

 The  Minister  of  State  in  the  Minis
 try  of  Hom,  Affair,  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathl):  Sir,  on  behalf
 of  Shri  Nanda,  I  beg  to  move  the  fol-
 lowing  Resolution:

 “That  this  House  approves  the
 continuance  in  force  of  the  pro-
 clamation  dated  24th  March,  965
 in  respect  of  Kerala  issued  under
 article  356  of  the  Constitution  by
 the  Vice-President  discharging  the
 functions  of  the  President,  for  a
 further  period  of  six  months  with
 effect  from  llth  November,  1965",

 As  the  House  ig  aware,  the  second
 proc].  tion  of  President's  rule  in
 Kerala  was  issued  by  the  Vice-Presi-

 dent  discharging  the  functions  of  the
 President  on  March  24,  965  and  ap-
 proved  by  the  Lok  Sabha  on  May  5
 1965,  and  by  the  Rajya  Sabha  on  May
 Ik  1965,  This  is  due  to  expire  on  I0th
 November,  1965.  The  proviso  to  ar-
 ticle  356(4)  provides  for  the  contin-
 nuation  in  force  of  such  a  proclama-.
 tion  for  a  further  period  of  six  months

 |
 and  for  a  maximum  period  of  three
 years,  So  unless  the  proclamation  is
 revoked,  it  would  cease  to  operate  on
 the  expiry  of  the  period  of  six  months
 from  the  date  of  the  passing  of  the

 id  of  the  Resoluti  approving
 the  proclamation  under  clause  3.
 The  proviso  says:

 “Provided  that  if  and  so  often
 28  a  resolution  approving  the  con-
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 tinuance  jn  force  of  such  a  Pro-
 clamation  is  passed  by  both
 Houses  of  Parliament,  the  Procla-
 mation  shall,  unless  revoked,  con-
 tinue  in  force  for  a  further  period
 of  six  months  from  the  date  on
 which  under  this  clause  it  would
 otherwise  have  ceased  to  operate,

 but  no  such  Proclamation  hall
 in  any  case  remain  in  force  for
 more  than  three  yeare”, ee
 Government  have  carefully  conal-

 dereq  the  question  of  further  conti-
 nuance  of  the  Proclamation,  It  is
 really  with  reluctance  that  I  am  ap-
 prosching  this  House  with  this  Re-
 solution.  But  heaving  regard  to  all
 the  conditions  and  the  report  received
 from  the  Governor,  the  decision  which
 Government  have  arrived  at  is  to  ex-
 tend  it  by  a  further  period  of  six
 months.  The  Home  Minister  wrote  to
 the  Governor  on  July  18,  1965,  re-
 questing  him  to  make  a  close  study
 of  the  political  sitvation  that  had
 arisen  within  the  State  and  the  exis-
 tente  of  conditions  in  favour  of  ता
 militating  against  the  formation  of  a
 Stable  government  in  accordance  with
 the  provisions  of  the  Constitution,  and
 the  feasibility  or  otherwise  of  holding
 a  fresh  general  election.  The  report
 of  the  Governor  dated  I7th  October,
 965  haa  since  been  received.  In  the
 light  of  the  findings  which  are  based
 on  detailed  study  and  consultations
 with  the  leaders  of  the  political  par-
 ties  in  Kerala,  it  has  been  decided  to
 continue  in  force  the  Proclamation  for
 a  further  period  of  six  months.  After
 a  careful  study  of  the  present  condi-
 tions,  this  step  js  being  taken,  very
 reluctantly.  But  there  ig  no  other
 alternative.  I  wish  it  had  been  pos-
 sible  for  me  not  to  approach  the
 House  with  this  Resolution,  but  as  the
 Governor's  report  indicates  that  there
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 is  no  possibility  of  forming  a  stable
 Government  in  Kerala,  with  reluct-
 ance  I  am  approaching  the  House.

 nv  hrs.
 We  are  all  wedded  to  democracy.

 We  want  that  the  democratic  set  up
 should  function  jn  Kerala  when  elec-
 ted  representatives  of  the  people  are
 in  a  position  to  run  the  adoiinistra-
 tion  of  the  State.  But  conditions  as
 they  are  and  as  have  been  reported  by
 the  Governor  would  not  enable  us,
 under  present  conditions,  to  have  a
 general  election  which  would  have  a
 Possibiltity  of  having  a  gtable  minis-
 try.  It  may  be  suggested:  why  ~ot
 have  a  general  election  ang  find  out
 whether  it  will  be  possible  to  have  a
 stable  ministry  or  a  coalition  minis-
 try?  The  last  mid-term  election  in
 Kerala,  which  was  held  in  the  hope
 of  providing  a  stable  Goverrment  to
 that  State,  however  did  not  improve
 matters  in  the  least.  If  anything,  it
 added  to  the  confusion  in  the  political
 life  of  the  State,  80  much  m0,  that  the
 Proclamation of  President's  rule  ac- tually  came  as  ao  relief  to  the
 People.

 Shri  Warlor  (Trichur);  Question.
 Shri  Hathi:  They  may  net  say,  but

 I  know.
 who  had  been  through  a  long

 period  of  instability
 Shri  Ranga  knows  the  various  pro-

 blems,  how  we  discussed  them,
 Mr.  Deputy-Speaker:  The  hon.  M™--

 ister  may  continue  tomorrow.
 7.0  brs,

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Thursday,
 November  4,  965/Kartika  1,  887
 (Saka).
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